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 The  Lok  Sabha  met  at  Eleven  of
 the  Clock.

 {Mr.  SPEAKER  in  the  Chair]

 Obittary  References

 MR.  SPEAKER:  I  have  to  inform
 the  House  of  the  sad  demise  of  two
 of  our  friends,  namely,  Shri  N.  M.
 Lingam  and  Sheikh  Mohammad
 Akbar.

 Shri  Lingam  was  a  Member  of  the
 First  Lok  Sabha  during  the  years
 ‘1952-57  from  Coimbatore  constituen-
 ey  of  the  then  State  of  Madras.
 Later  he  was  a  Member  of  Rajya
 Sabha  from  1958-64  He  took  part in  the  freedom  struggle  and  led  the
 movement  by  students  against  the
 Simon  Commission.  He  was  also
 associated  ‘with  a  number  of  ‘social
 welfare  organisations.  He  passed
 away  ‘at  Ootacamung  on  the  3rd  De-
 cember,  972

 Sheikh  Mohammad  Akbar  was  a
 ember  nominated  to  the  Second

 Lok  ‘Sabha  fromm  Baramulla,  Jammii
 and  Kashmir,  during  thé  years  1957
 to  1962  Earliér  he.  was  a  Membér
 of  the  Jammu  and  Kashmir  Cornsti-
 tuent  ciim  Legislative  Assenibly  dur-
 ing  the  years  1952-57  He  had  also
 been  an  officer  in  the  State  Govern-
 ment  holding  various  ‘portfolios.  Re-
 cently  he  was  awarded  Tamrapatra for  the  services  rendered  by  him.  ‘He
 passed  away  at  Baramulla  on  the  5th
 Necember,  972

 We  deeply  mourn  the  loss  of  these
 friends  and  I  am  sure  the  House  will
 join  me  in  conveying,  our,  condolences
 to  the  bereaved  families

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS,  MINISTER  OF
 HOME  AFFAIRS,  MINISTER  OF
 INFORMATION  AND  BROADCAST
 ING  AND  MINISTER  OF  SPACE
 (SHRIMATI  INDIRA  GANDHI):  Mr.
 Speaker,  Sir,  Ijoin  you  in  expressing
 my  sorrow  at  the  passing  away  of
 two  more  of  our  former  -  colleagues.

 *You  have  already  told  us  about
 Shri  N.  M.  Lingam.  He  was  active
 in  a  number  of  co-operative  and
 local  organisations;  he  was  also  Pre-
 sident  of  the  Nilgiris  district  board
 before  he  came  to  the  Lok  Sabha.

 Sheikh  Mohaririad  Akbar,  apart
 from  what  has  been  mentioned  by
 you,  wag  a  leading  figure  of  the  Jam-
 mu  and  Kashmir  National  Confe-
 rence.  He  was  a  member  of  the
 Jammu  and  Kashmir  Assembly  before
 he  came  to  this  House.  At  the  time
 of  the  Pakistani  aggression  in.  947
 Shri  Akbar  worked  «as  an  emergency
 officer  in  charge  of  Baramula  and
 later  on  as  administrative  officer  of
 that  district.  He  took.  active  interest
 in  co-operative  and  civic  welfare
 activities.

 ‘I  réquest  -ydu  to  convey  our  sym-
 pathy  and  condolences  to  the  bereav-
 ed  families

 SHRI  DINEN  BHATTACHARYYA
 (Seramport):  I  share  the  sentiments

 expressed  by  you  and  the  Leader  of
 the  House  on  the  sudden  demise  ‘of
 Shri  Lingam  and  Sheikh  Mohammad
 Akbar  and  I  request  you  to  convey
 our  heart-felt  grief  to  the  bereaved
 families
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 DR.  RANEN  SEN  (Barasat):  I]
 associate  myself  with  the  sentiments
 expressed  by  you  and  the  Leader  of
 the  House,  mourning  the  death  of
 these  two  gentlemen  and  I  request
 you  to  convey  our  condolences  to  the
 bereaved  families.

 SHRI  SEZHIYAN  (Kumbakonam):
 On  behalf  of  my  party  and
 myself  I  associate  with  the  sentiments
 expressed  here  by  the  Leader  of  the
 House  and  by  you  and  other  collea-
 gues.  Mr.  Lingam  was  a  well-known
 freedom  fighter  and  public  figure  in
 Tamil  Nadu  and  he  took  an_  active
 interest,  since  hisstudent  days,  in
 the  national  movement,  in  the  local
 administration  there  and  in  Parlia-
 ment.  His  loss  is  really  a  loss  to  be
 shared  by  not  only  Tamil  Nadu  but
 other  parts  og  the  country  also.

 Sheikh  Mohammad  Akbar  was  &
 well-known  figure  from  Jammu  and
 Kashmir  and,  as  pointed  out  by  the
 Leader  of  the  House,  he  took  a  pro-
 minent  part  in  fighting  the  aggression
 of  Pakistanis  in  1947,  I  join  other
 Members  here  in  conveying  our  deep
 condolences  to  the  members  of  the
 bereaved  family.

 श्री  प्रबल  बिहारी  वाजपेयी  (ग्वालियर)  :
 अध्यक्ष  जी,  मुझे  स्वर्गीय  श्री  निगम  कौर
 श्री  मोहम्मद  अकबर,  दोनों  के  साथ  काम
 करने  का  मौका  मिला  ।  राज्य  सभा  में
 ये  सक्तिय  सदस्यों  में  सिने  जाते  थे  ।  श्री
 लिंगम  का  भाषण  बड़ा  रचनात्मक  होता  था
 जौर  उनमे  प्रयत्न  की  गहराई  स्पष्ट  झल-
 कती  थी  ।  श्री  अकबर  काफी  दिनों  से  बीमार
 थे  1  कुछ  ही  दिनों  पहले  मेरी  उनसे  मुलाकात
 हुई  थी,  तब  ऐसा  नहीं  लगता  था  कि  उनकी

 मृत्यु  इतनी  निकट  है  ।  दोनों  महानुभाव
 के  देहावसान  रे  ह्म  लोग  दुल्ली  है  7  हमारी
 सवेदनायें  उनके  शोक-संतप्त  परिवार  तक

 पहुचा  दें  1

 PROF.  MADHU  DANDAVATE
 (Rajapur):  I  associate  myself  and
 the  Socialist  Party  with  the  tributes

 that  have  been  paid  by  you  and  the
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 Leader  of  the  House  and  other  Mem.
 bers  and  I  express  my  condolences  t»
 the  members  of  the  bereaved  family

 MR.  SPEAKER:  The  House  may
 stand  in  silence  for  a  shortwhile  ४१
 express  its  sorrow.

 The  Members  then  stood  in  silewe
 for  a  short  while.

 ORAL  ANSWERS  TO  QUESTIONS

 Cement  factory  in  Cuddapah  (AP  >

 #321.  SHRI  P.  NARASIMHA
 REDDY:  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  be
 pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  set  up  Cement  manufacturing
 Unit  in  Cuddapah  District;  and

 (b)  ig  so,  the  broad  outlines  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DE-
 VELOPMENT  (SHRI  SIDDHESH-
 WAR  PRASAD):  (a)  and  (b).  A
 feasibility  report  for  the  setting  up
 of  a  new  cement  plant  at  Yerraguntla
 in  the  Cuddapah  district  of  Andhra
 Pradesh  for  a  capacity  of  4.0  lakh
 tonnes  per  annum  for  the  manufac-
 ture  of  portland  cement  submitted
 by  the  Cement  Corporation  of  India
 is  under  consideration  of  Government
 of  India.  This  will  be  a  dry  process
 plant  estimated  to  cost  about  5i4
 lakhg  providing  employment  to  about
 623  persons.

 SHRI  P.  NARASIMHA  REDDY:
 May  I  know  from  the  hon.  Minister
 when  the  feasibility  report  was  re-
 ceived  and  what  steps  have  since
 been  taken  for  translating  this  pro-
 posal  into  reality  in  this  backward
 and  drought-affected  area?

 SHRI  SIDDHESHWAR  PRASAD:
 Only  a  few  months  ‘back  the  feasibi-
 lity  report  wag  received  in  the  Minis-
 try.  '  This  is  being  examined  from
 different  angles.  We  hope,  very  soon
 a  decision  will  be  taken,  taking  into
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 account  also  the  point  raised  by  the
 hon.  Member.

 SHRI  P.  NARASIMHA  REDDY:
 May  I  know  to  what  extent  the  pro-
 posed  unit  will  ieduce  the  overall
 national  shortage  of  cement  and  what
 other  steps  are  proposed  to  be  taken
 to  fill  the  gap  that  will  still  remain.

 SHRI  SIDDHESHWAR  PRASAD:
 As  has  been  mentioned  in  the  mam
 re,ly  to  the  Question,  the  capacity  of
 this  plant  is  4  lakhs  tonneg  per
 annum.  To  the  extent  this  plant  will
 come  into  production,  the  gap  will  be
 abridged  Beyond  that,  i»  certain
 regions  thcre  hag  been  some  difficulty
 and  we  are  having  a  long-term  plan
 to  fill  up  the  gap  and  that  is  being
 Lrocesscd  in  the  Ministry.

 SHRI  Y.  ESWARA  REDDY:  This
 proposed  cement  factory  has  been
 under  the  consideration  of  the  Gov-
 ernment  for  the  last  5  years.  It
 was  included  in  the  Second  Plan  and
 a  licence  was  given  thrice  for  it.  But
 due  to  some  reasons,  it  could  not  see
 the  light  of  day.  I  now  come  to
 understand  that  this  project  ig  going
 to  be  deferred  because  Andhra  is
 surplus  and  preference  is  being  given
 to  Madhya  Pradesh.  This  is  the  anty
 project  in  public  sector  in  Rayala-
 Seema  which  is  a  very  backward  area.
 Even  during  recent  elections  also,
 when  the  Prime  Minister  came  there,
 it  was  promised  to  take  up  this  pro-
 yect  thig  year.  In  view  of  the  back-
 wardness  of  that  area,  may  I  request
 the  Government  to  see  that  necessary
 steps  are  taken  immediately  to  take
 up  this  project?

 SHRI  SIDDHESHWAR  PRASAD:
 As  I  have  already  mentioned,  while
 processing  any  particular  project,
 various  considerations  are  taken  into
 account.  This  ig  one  of  the  conside-
 rations  that  will  be  taken  into
 account.

 SHRI  DINEN  BHATTACHARYYA:
 May  I  know  from  the  hon.  Minister
 what  are  the  considerations  that  are
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 taken  into  account  by  the  Govern-
 ment  for  giving  sanction  to  open  a
 cement  factory  in  any  place  and  whe-
 ther  there  is  any  such  proposal  for
 opening  a  cement  factory  in  Purlia
 district  of  West  Bengal?

 MR.  SPEAKER:  Please  see  the
 main  reply  to  the  Question.

 SHRI  P,  VENKATASUBBAIAH:
 May  I  know  whether  it  is  a  fact  that
 previously  a  unit  with  a  bigger  capa-
 city  had  been  contemplated  and  now
 it  has  been  reduced  and,  if  so,  for
 what  reasons?

 SHRI  SIDDHESHWAR  PRASAD:
 [  am  not  aware  of  that.  But  this  is
 the  present  position  and  I  have  stat-
 ed  this  clearly.

 SHRI  VASANT  SATHE:  Will  the
 hon  Minister  be  pleased  to  state
 whether  availability  og  adequate
 supply  of  lime-stone  is  the  basic  re-
 quirement  for  setting  up  a  cement
 factory  and,  if  so,  whether  such  supp-
 ly  is  available  in  this  region  in  ade-
 quate  quantity?

 SHRI  SIDDHESHWAR  PRASAD:
 This  is  one  of  the  reasons  why  we
 are  thinking  to  have  a  cement  plant
 here.

 MR.  SPEAKER:  He  has_  repeated
 the  reply  thrice.  I  fail  to  understand
 why  you  come  out  with  other  supple-
 mentaries  on  the  same  subject.

 SHRI  MADHURYYA  HALDAR:
 May  I  know  from  the  hon.  Minister
 how  many  cement  factories  are  going
 to  be  opened  or  given  licences  for
 opening  in  the  country?

 MR.  SPEAKER:  I  will  be  happy  to
 admit  your  question.  But  that  does
 not  arise  from  this  Question.  This  is
 a  very  specific  one.

 Measure,  of-  Publicity  to  PIN  Code
 System.

 *322.  SHRI  ARJUN  SETHI:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  _  state.  The  specific
 measures  Government  have  taken  to
 publicise  the  PIN  Code  system  in  the
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 country  and  to  acquaint  the  people
 about  it?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  JAGANNATH  PAHADIA):  A
 statement  is  placed  on  the  table  of
 the  Sabha.

 Statement

 l.  Press  Conferences  have  been
 held  at  New  Delhi  and  at  other
 places  at  the  headquarters  of  the
 Heads  of  Circles.

 2.  Advertisements  have  been’  given
 in  the  leading  English  ang  vernacular
 papers.

 8.  Cinema  slides  are  being  shown
 in  cinema  “houses.

 4.  Brochures  explaining  the  scheme
 have  been  printed  for  free  distribu-
 tion.

 5.  Enquiry  counters  with  tele-
 phones  have  been  established  at  20
 important  places  in  the  country  for
 giving  information  on  the  PIN  to  the
 public.  Calls  made  to  these  counters
 are  not  metered.

 6.  All  India  PIN  Charts  of  600  im-
 portant  post  offices  in  the  country
 have  been  printed  and  have  been  put
 on  cale  to  the  public  through  all  de-
 partmentail  post  offices  at  cost  of  5
 Paise  each.

 7.  All  India  PIN  Directories  are  be-
 ing  printed  for  sale.

 8  A  special  PIN  map  of  India  has
 been  exhibited  in  Asia  72  Fair,

 a  Big  mailers  are  being  approach-
 ed  to  make  use  of  Postal  Index  Num-
 bers  in  their  correspondence.

 10.  All  Departments  of  Central  &
 State  Governments  have  been  re-
 quested  te  use  PIN.

 li,  Talkhe  have  been  given  over
 All  India  Radio.

 SHRE  ARJUN  पासा:  From  the
 statement  it  appears  that  Government
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 have  taken  a  number  of  measures  to
 publicise  the  system  in  the  country.
 But  Government  of  India  have  not
 taken  any  measure  to  publicise  it  in
 various  regional  languages.  May  I
 ask  the  hon.  Minister  whether  he  is
 contemplating  to  publicise  it  in  the
 regional  languages?

 SHRI  JAGANNATH  PAHADIA:
 This  is  not  correct.  It  has  been  pub-
 lished  in  regional  languages  also.

 SHRI  ARJUN  SETHI:  That  38  not
 mentioned  in  the  statement.  That
 is  why  I  asked.

 The  system  seems  to  be  difficult  to
 understand  for  those  who  are  not
 acquainted  with  the  new  system.
 May  I  ask  the  hon.  Minister  what  is
 the  main  reason  for  introducing  the
 system  and  in  which  way  it  is  going
 to  facilitate  quick  delivery  of  the
 mail?

 THE  MINISTER  QF  COMMUNI-
 CATIONS  (SHRI  H.  N.  BAHUGU-
 NA):  I  gave  a  statement  to  the  House
 pertaining  to  the  PIN  Code  system.
 Tf  the  members  so  require,  I  will
 again  give  a  statement.  For  the  pre-
 sent,  it  would  suffice  to  say  that  the
 PIN  Code  is  one  of  the  easiest
 methods  in  a  multi-lingual  country
 like  ours  to  direct  the  mail  from
 different  regions  to  each  other  irres-
 pective  of  the  knowledge  of  the  sort-
 ing  postman  about  a  particular  langu-
 age  in  which  the  letter  is  addressed.
 These  figures  indicate  the  area  to
 which  the  letter  has  got  to  go.  The
 first  figure  is  the  area.  For  example,
 for  North  Delhi,  Punjab,  Haryana,
 and  Jammu  ang  Kashmir,  it  ig  .  If
 the  PIN  Code  starts  with  I,  the  letter
 goes  straight  to  this  area,  and  the  rest
 of  the  figures  need  not  he  bothered
 by  the  sorting  postman  at  that  point.

 Finally,  Sir,  postal  history  is  one  of
 the  most  exciting  but,  of  course,  a
 very  mundane  sort  of  thing.  When  Post
 Card  introduced,  long  ago,  the
 Ameit  Bazaar  Patrika  had  te  com-
 ment  that  Government  should  edy-
 cate  the  people  ag  to  the  place  where
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 the  address  was  to  be  written  But
 very  soon,  people  had  understood
 and  learnt  the  whole  thing

 श्री  रामावतार  शास्त्री  क्‍या  यह  बात
 सच  है  कि  पिन  कांड  के  मुताबिक  श्राप  ने

 संसद  के  सदस्यों  के  पास  भी  2—72  लिफाफे
 भेजे  है  ताकि  बह  श्राप  को  यह  जानने  में
 मदद  कर  सके  के  चिट्टिया  समय  पर  पहुंचती
 है  या  नही  यदि  हा  तो  मैं  जाना  चाहता  हु  कि
 कितने  ससद्‌  सदस्यों  मे  श्राप  के  पत्नी  के  जवाब
 दिये  ा  जो  आप  ने  लिफाफे  भेजे  थे  उन्हें
 भर  कर  वापिस  किया  है  ?

 शनी  बदल  बिहारी  ब्राक़प्रपी  यह
 बतान  पबलिक  इंटरेस्ट  मे  नहीं  होग।  t

 श्री  हरकत  सदन  बहुगुणा  अरब  बाजुपेड़ी
 जी  की  राय  के  ब्राद  प्रश्न  के  दूसरे  भाग  का
 उत्तर  देना  तो  मुश्किल  है  पर  भ्  कोड़  के
 लिए  हम  ने  उन्हे  यह  लिफाफा  नहीं  भेजे  थे।
 बहू  ता  ब्र हुद,  पहले  हम  ने  इस  ख़याल  से  भेजे
 मैं  यह  जानने  के  लिए  कि  चिद्दिम्रो  के  जाने
 में  बसी  सुविधा  भयुविधा  हाती  है  t  हुक
 ने  मानवीय  सदस्यों  से  प्रार्थना  की  श्री  कि

 उन्हे  जो  उम्र  यह  लिफाफे  भेज  रहे  है  चह
 भर  कर  बह  दूर  गावों  मे  अपने  मित्रो  व
 धम्बन्धिग्रों  शादी  को  भेज  दे  ताकि  हमें
 मालम  हो  सके  कि  हमारी  चिट्टी”  वहा  दूर
 ग्राहकों  म  कितनी  देर  में  जा  रही  है  ।  इस
 तरह  स  लिफाफा  हम  माननीय  सदस्या  के  पास

 हर  6  महीने  बाद  प्रेजते  रहेगे  ।

 क्रि  रामावतार  शायरी  |  मैंने  एक  दफे
 जवाब  दिया  फिर  जवाब  देना  बन्द  क्र  दिया
 ga  बारबार  मैं  क्यो  हुबाब  दू  ।

 थ्री  हेमवती नर शन  बहुगुणा  वहू  मानवीय
 सदस्य  के  जवाब  के  लिए  नही  है  t  जैसा
 मैने  अभी  बताया  बहू  लिफाफे  हम  ने  माननीय

 सदस्यों  के  पास  इस  गरज  से  देने  थे  ताकि

 बह  उन्हे  दूर  गाव  में  झपने  मित्रो  ब  सम्बन्धियों

 के  पास  भर  कर  भेज  दे  ताकि  हमे  मालूम
 हो  सके  कि  वहां  तक  डक  कितनी  देर  मे

 पहुचती  है  ।  हमने  यह  उन्हें  डाक  की  रफ्तार
 देखने  के  लिए  भेजे  थे  ।

 भ्रध्यक्ष  महोदय  इस  मे  श्री  बाजपेयी
 का  क्‍या  पब्लिक  इंटरेस्ट  है  ?  क्‍या  कसी
 ऐसी  वैसी  जगह  चिट्टिया  लिखते  है  ?

 श्री  ग्रस्त  बिहारी  बा जपें बी  यह  आप
 क्या  कहू  रहे  हैँ  !

 SHRI  ANANTRAO  PATIL  Con-
 sidering  the  percentage  of  literacy
 in  the  country  and  the  number  of
 villages,  is  ४  practicable  to  copy  this
 foreign  sygtem  in  our  country  imme-
 diately?

 SHRI  H  N  BAHUGUNA  Unless
 we  start  the  thing  some  day,  we  will
 never  be  able  to  reach  the  journey’s
 end  Meanwhile,  qnly  14,000  post  offi-
 ces  have  been  coveled  py  this  sys-
 fen

 श्रीमती  सूह्रोद्राबाई  राय  कया  देहात
 के  क्षेत्रो  मे जहा  डाकखाने  है  ग्रा  आप  देली-
 ड्रोन  लगाने  का  विचार  कर  रहे  है  -  प्यार
 नही  कर  रहे  तो  क्यो  नही  ?

 अ्रध्यक्ष  महोदय  माननीय  सदस्या
 ज्ृज््ती  है  कि  पिन  कोड़  में  टेलीफोन  जाता
 Ss है  या  नही

 श्री  नवनी  मर्दन  बहुगुणा  आप
 गाना  है  कि  यह  प्रश्न  मूल  प्रश्न  से  सम्बन्धित
 नही  है  इस  लिय  इस  में  नहीं  करायेगा  लेविन
 फिर  भी  मैं  कहना  चाहता  ह्  कि  हर  डाकखाने
 को  टेलीफोन  दैना  हमारी  श्रमिक  क्षमता  के
 ब्राहर  है  !

 MR  SPEAKER  Shn  Teja  Singh
 Swatan’ra—absent

 Shri  Ram  Bhagat
 here

 Shri  Narain  Chand  Parashar—alsc
 absent

 Shri  Nawal  Kishore  Sharma

 Paswan—not
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 Employees  on  deputation  to  B.S.F.
 Headquarters

 *326,  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minster  of
 HOME  AFFAIRS  be  pleased  to  state:

 (a)  whether  a  large  number  of
 Ministerial  employeeg  in  the  Head-
 quarters  of  Border  Security  Force
 are  on  deputation;

 (b)  the  number  of  such  employees,
 category-wise,  who  have  completed
 their  maximum  periog  of  deputation
 as  permissible  under  rules  and  are
 kept  on  deputation  without  the  per-
 mission  of  Ministry  of  Home  Affairs;
 and

 (c)  what  are  the  reasons  for  this
 and  what  steps  have  been  taken  to
 remedy  it?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  K,  C.  PANT):  (a)  Out  of  a
 total  of  207  ministerial  employees  in
 the  Headquarters  of  the  Border  Sec-
 urity  Force,  only  48  are  on  deputa-
 tion.

 (b)  The  following  2  employees
 have  completed  their  maximum
 period  of  deputation  and  are  still
 continuing  in  the  B.S.F.

 Upper  Division  Clerks  3
 Superintendents  2
 Sr.  Gr.  Clerk
 Auditors  4
 Assistant  Superintendents  2

 2

 (ec)  In  the  case  of  one  Senior  Grade
 ‘Clerk,  the  consent  of  the  parent  office
 for  his  continued  deputation  in  the
 BSF  has  been  received,  and  the
 Ministry  of  Home  Affairs  are  process-
 ing  the  case.  In  respect  of  one
 Auditor,  the  consent  of  the  parent
 office  for  extension  of  tenure  is
 awaited.  The  remaining  ten  emplo-
 yees  have  opted  for  permanent  ab-
 sorption  in  the  BS.F.  and  their
 parent  departments  have  given  their
 consent  to  it.  In  such  cases,  there  is
 no  limit  to  the  period  of  deputation.
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 शनी  नबल  किशोर  शर्मा.  प्रत्यक्ष  महोदय,
 मंत्री  महोदय  के  जवाब  से  ऐसा  लगता  है  कि
 2  कर्मचारी  ऐसे  है  जो  अवधि  के  बाहर  भी

 इस  विभाग  मे  काम  कर  रहे  है।  मैं  श्राप  के
 माध्यम  से  उन  से  पूछना  चाहता  हु  कि  जिन
 लोगो  ने  पेरेंट  आफिस  जाने  के  बजाय  इस
 विभाग  में  रहने  का  आप्शन'  दिया  है  उन  के

 ऐसा  करने  के  कारण  जो  बाहर  सिक्‍योरिटी
 फोर्स  के  ऑ्रोरिजिनल  एम्प्लायर  है  उन  की
 सीनिआरिटी  फो  क्या  नुक्सान  नही  पहुंचेगा  ?

 चूकि  उन  लोगो  पर  इस  का  दुष्प्रभाव  पड़ने
 की  सम्भावना  है  इस  लिये  क्‍या  मंत्री  महोदय
 इस  फैसले  प  पुनर्विचार  करेगे  ?

 श्री  कृष्ण  चन्द्र  पत  जैसा  मैंने  कहा
 इन  i2  ब्रादभियों  में  से  दस  ने  बार  सिक्योर-
 रिकी  फोर्स  में  परमानेन्ट  ऐड्साप्शन  के  लिये
 श्राप्ट  किया  है  ।  वह  लोग  बहा  वर्षो  से
 काम  तो  कर  रहे  है  |  शब  उन्होने  श्राप्ट
 किया  है  शौर  वह  ऐब्सावे  हो  जायेगे  ।  इस
 से  सोनिश्रारिटी  पर  कोई  फर्क  पडता  है  या

 नही  यह  तो  मैं  नही  कह  सकता,  लेकिन  चरागे
 के  लिये  हम  यह  सोच  रहे  है  बी  एस  एक
 के  हैडक्वाटर  के  लिये  एक  मिनिस्ट्रियल
 कैडर  अलग  से  बनाया  जाये  जो  कम्बैटाइज्ड
 पोस्ट्स  उस  केंद्र  में  है  उन  के  लिये  यह
 कैडर  बनाया  जायेगा  ।  उस  मे  सब  एक
 समान  हो  जायेगे  और  आगे  के  लिये  जो
 दिक्‍कत  है  कि  प्रमोशन  के  चान्सेल  ज्यादा
 या  कम  हो  जायेंगे  यह  भावना  नही  रहेगी  ।

 श्री  मिल  किशोर  शर्मा  :  मंत्री  महोदय
 के  जवाब  से  ऐसा  लगता  है  कि  उन  का
 इरादा  इन  कर्मचारियों  को  यहां  रखने  का
 है  किसी  भी  तरह  से  भले  ही  इस  से  इसी
 विभाग  के  पुराने  कर्मचारियों  पर  कोई  प्रभाव
 पड़े,  और  शायद  इसीलिये  बहु  भ्र लग  से  एक
 केडर  बनाने  की  बात  स्रोत  रहे  हैं।  मैं
 जानना  चाहता  हूं  कि  ऐसा  करना  जो  मौजूदा
 र्ल्स  हैं  उन  के  कंटरबिंशन  में  नहीं  हीरा  ?  भाष
 के  रूल्स  के  मुताबिक  कोई  भी  एम्प्लायर
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 तीन  साल  से  बिक  डेपुटेशन  पर  नही  रह
 सकता  ।  ते  फिर  यह  विशेष  व्यवहार
 इ।  लोगो  के  साय  क्यों  किया  जा  रहा  है  ?

 ्  की  क्या  आवश्यकता  है  ?

 श्री  कत  बन्द  पन्‍त  ग्राम  तौर  पर

 डेपुटेशन  पीरियड  तीन  साल  का  होता  है
 और  फाइनेंस  मिनिस्ट्री  के  मेमो  के  हिसाब  से
 उस  का  एक  साल  झोर  बढ़ापा  जा  सकता  है

 ऐडमिनिस्ट्रेटिव  मिनिस्ट्री  ककी  इजाजत  से  ।
 अगर  और  अधिक  बढ़ाना  हो  तो  दोनो

 मिनिमल्‍्ट्रीज  की  रजामन्दी  चाहिये  ।  यह
 एक  सामान्य  बात  है।  लेकिन  इस  वक्त
 जिन  दस  आदमियों  की  बाते  आप  कहते  है
 उन  के  सम्बन्ध  मे  बी  एस  एफ  के  हैडक्वार्टर
 में  जो  प  एड  श्रकासट्स  डिवीजन  है  उन  से

 कहा  गया  था  कि  इन  लागों  का  आप्शन

 चाहिय  कि  यहा  रहना  चाहत  है  या  वापस
 जाना  चाहते  है  परेश  भ्रान्ति  मे  ।  उन  मे  से
 झिझकता  ने  यहा  रहन  के  लिये  प्राप्त
 किय  उन्हें  यहा  के  सूट बल  पाया  गया  कौर
 जमा  लिये  यहा  रखने  की  बात  हुई  1  इसमे
 कोई  नियम  विरुद्ध  बात  नहीं  है  |

 श्री  नवल  किशोर  शर्मा  :  अ्रध्यक्ष|महोदय
 मेरे  प्रश्न  का  जवाब  नहीं  मिला।

 MR.  SPEAKER:  The  reply  is  very
 clear.

 SHRI  s.  B  GIRI  When  the  people
 are  available  mn  the  BSF,  why  should
 people  be  brought  from  outside  on
 deputation,  thereby  depriving  the
 people  already  employed  there  for
 promotions?  Will  it  not  curtail  the
 Chances  of  promotions  of  those  emp
 loyees?

 SHRI  K.  C.  PANT:  I  want  to  re-
 move  the  impression  as  Mr.  Sharma
 wag  still  doubtful]  even  after  my  re-
 ply  and  my  friend  has  asked  a  ques-
 tion  on  that  basis.  This  was  an  office
 which  was  established  in  1967.  This
 had  to  be  manned  by  the  people
 with  experience  in  pay  and  accounts
 work  etc.  Such  work  is  of  a  specia-
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 jased  nature  and  people  were  not
 available  in  the  department  and
 they  were  taken  from  outside  and  they
 were  askeg  to  exercise  the  option  It
 is  a  specialised  type  of  work,  which
 they  have  been  working  for  the  past
 4  years  or  5  years  ang  having  exer-
 cised  their  option  they  are  working
 there

 SHRI  5  B  GIRI  The  second  part
 of  my  question  was  not  replied  to
 When  these  people  are  promoted,  in
 their  places  vacancies  will  arise
 Therefore  they  can  create  more  emp-
 loyment  opportunities.  Is  it  a  fact  or
 not?

 SHRI  K  C.  PANT:  I  did  not  follow
 the  question.  If  they  are  promoted,
 will  vacancies  be  created  and  more
 people  taken  in?  Is  it  this  that  you
 want?

 SHRI  S.  B  GIRI:  Yea.

 SHRI  K  C.  PANT.  I  do  not  think
 this  38  a  matter  of  promotion  at  all
 Here  is  a  question  of  certain  people
 who  are  absorved  in  certain  grades
 who  have  been  taken  from  outside
 and  who  have  been  given  an  option
 and  those  who  chose  to  remain  with
 BSF  are  being  absorbed

 SHRI  A.  P.  SHARMA:  He  said  that
 they  are  asked  to  exercise  option  for
 being  absorbed  permanently  in  BSF
 Has  care  been  taken  to  8९९  that
 seniors  in  their  parent  departments
 are  not  adversely  affected  by  this
 arrangement?  Can  the  senior  people
 be  asked  to  come  forward  in  place  of
 these  people  who  might  be  juniors?

 SHRI  K.  C.  PANT:  The  presump-
 tion  og  the  hon  Member  seems  to  be
 that  those  absorbed  will  be  immedia-
 tely  promoted,  to  some  position
 higher  than  those  in  the  parent
 Office.  I  do  not  think  that  presump-
 tion  is  correct.

 SHRI  A.  P.  SHARMA:  My  question
 was  this.  If  they  are  going  to  get
 undue  promotion  which  they  might
 not  have  got  in  their  parent  depart-
 ment,  will  care  be  taken  to  see  that



 I5  Oral  Answers

 5  ca
 senior  to  them  in  their  parent
 ent  have  their  promotions

 protected?

 MR,  SPEAKER  It  is  a  suggestion
 which  the  hon  Member  38  giving

 SHRI  A  P  SHARMA  The  answer
 was  thatit  waspresumption  I  say
 that  those  who  are  senior  to  them  m
 their  parent  departments  should  have
 their  promotions  protected

 MR  SPEAKER  It  25  much  better
 that  the  hon  Minister  rephes  to  the
 question  rather  than  allows  the  hon
 Member  to  go  on  asking  questions

 SHRI  K  C  PANT  I  repeat  that
 what  he  says  is  based  on  presump-
 tion  Ft  is  a  hypothetica)  question,
 and  as  I  said,  it  is  a  presumption

 tt  हुकम  बर्ग  कछवाय  मन्त्री  महोदय
 ने  कहा  है  कि  उनसे  पूछा  गया  है  कि  उनकी
 इच्छा  यहा  रहने  की  है  या  नही  है  t  मैं  जानना
 चाहता  ह्  कि  कोई  पी  कर्मचारी  कोई  भी
 लेवा  करने  काला  व्यक्ति  यदि  अप्रैल  इच्छा
 जाहिर  करता  है  कि  बह  वही  रहना  चाहता
 है  तो  कया  यह  जो  पालिसी  है  म्ह  सभी  के  लिए
 कौर  क्या  किसी  की  इच्छा  के  अत सार  श्राप
 उसको  वहा  रखेगे  यदि  हा  तो  उसके
 कारण  जो  दूसरो  को  हानि  होती  है,  क्या  उसका
 भी  आप  ध्यान  रखेंगे  ?

 श्री  कृष्ण  चन्द  पर्त  जी  हां  बिल्कुल
 ध्यान  रखेंगे।  यह  तो  जहा  काम  अच्छे
 करने  की  आवश्यक्ता  होती  है,  कुछ  झ्रादमियो
 की  उसके  लिए  झ्रावश्यक्ता  होती  है,  विभाग
 के  लिए  आवश्यक्ता  होती  है,  उस  भ्  अह
 आपात  दिया  जाता  है।  यह  जाल  बात
 थोड़े  है।

 Communications  between  India  and
 Bansiadesh

 *327  SHRI  BANAMALI  PAT-
 NAIK  Will  the  Minter  of  COMMU-
 NICATIONS  be  pleased  to  state

 (a)  whether  the  question  of  deve-
 lopment  of  communications  between
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 India  and  Bangladesh  wag  4uscussed
 recently  with  a  four-member  team  of
 officials  from  Bangladesh,

 (b)  7  so  the  sdbjects  discussed  at
 the  meeting  and

 (e)  the  outcome  thereof?

 THU  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  JAGANNATH  PAHADITA)  (a)

 Yes  Sur

 (b)  The  main  subjects  qiscusseq  at
 the  meeting  were  to  find  ways  and
 means  to  improve  the  existing  telecom-
 munication  facilities  between  India
 ang  Bangladesh  which  are  at  present
 mainly  on  open-wire  lmes  and  to  fur~
 ther  augment  these  services  The  dis-
 cussions  also  included  the  question  of
 finalisation  of  an  agreement  far  trans~-
 mitting  of  aimternational  telex  calls
 hetween  Bangladesh  and  other  count-
 ries  through  India  and  expivoratory
 talks  on  general  requirements  of  tele~
 communication  stores  which  Bangla-
 degh  could  procure  m  India

 (c)  The  main  outcome  of  these  dis-
 cussions  is  to  establish  a  multi-cha~
 nnel  VHF  link  between  Calcutta  in
 India  and  Jessgre  in  Bangladesh  88
 a  shortterm  measures  and  to  sur-
 vey  the  ultimate  need  and  feasibi-
 lity  of  establishing  a  microwave  sys-
 tem  to  connect  the  two  countries

 SHRI  BANAMALI  PATNAIK  Aris-~
 ing  out  of  the  answer  may  I  know
 whether  the  agreement  has  been  fina-
 Msed  and  if  so  the  terms  and  condi-
 tions  thereof?

 THE  MINISTER  OF  COMMUNICA-~
 TIONS  (SHRI  H  N  BAHUGUNA)
 The  proposals  have  been  agread
 between  the  Bangla  Desh  representa-~
 tiveg  and  the  P  &  T  Board,  and  ac-
 tion  ७  in  hand  to  implement  the  pro~
 posal

 SHRI  BANAMALI  PATNAIK  Ayis-
 ing  oyt  of  the  answer  to  part  (c)  gf
 the  question,  may  ]  know  whether  {
 telex  communication  system  hag  *
 ready  started  working  oy  nor?
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 SHRI  HL  N.  BAHUGUNA:  As  has
 already  been  indicated,  the  open  wire
 system  is  already  working,  ang  the
 VHF  system  is  in  the  process  of  instal-
 lation.

 Restriction  on  utilization  of  licence
 issued  to  State  Industrial  Development

 Corporations  by  big  Industrial
 Houses

 #328,  SHRI  GIRIDHAR  GOM-
 ANGO:

 SHRI  V.  MAYAVAN:
 Will  the  Minister  of  INDUSTRIAL

 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  States’  Industrial  Deve-
 lopment  Corporations  have  been  told
 by  the  Centre  that  the  Industrial
 Licences  issued  to  them  are  not  intend-
 eq  to  provide  cover  to  larger  Indus-
 trial  Houses  and  foreign  majority  com-
 panies  to  enter  sectors  which  are
 barred  to  them;  and

 (b)  if  so,  whether  some  State  Indust-
 tial  Develgpment  Corporations  were
 found  negotiating  with  the  larger  In-
 dustrial  Houses  and  foreign  majority
 companies  for  participating  in  their
 ventures  because  of  difficulties  faced
 by  the  Corporations  in  selecting  guit-
 able  parties  for  collaboration  from
 among  others?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  and  (b).  A  statement
 is  laid  on  the  Table  of  the  House.

 Statement

 Instructions  have  been  issued  by
 Government  that  if  State  Industrial
 Development  Corporations  assnciate
 private  entrepreneurs  in  the  matter  of
 implementation  of  licences/letters  of
 intent  issued  to  them,  they  should
 ensure  that  the  concerned  Corporation
 together  with  other  public  financial
 institutions,  holds  more  than  50  per
 cent  of  shares  in  the  equity  capital  of
 the  proposed  project  and  the  shure  of
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 the  Corporation  itself  should  nof  be
 less  than  26  per  cent  of  the  equity
 Capital.  Further  these  instructions
 provide  that  no  other  single  entreprc-
 neur  is  to  be  given  &  share-holding
 over  25  per  cent  and  that  none  of  the
 larger  industrial  houscs  ang  foreign
 majority  companies  would  be  allowed
 participation  even  upto  25  ger  oent
 without  the  approval  of  the  Central
 Government.  These  instructions  are
 imtended  to  ensure  effective  control  of
 the  State  Industrial  Development  Cor-
 porations  over  their  projects  and  to
 avoid  possibilities  of  concentration  of
 economic  power  detrimental  to  public
 interest.  Further,  wherever  neces-
 sary,  the  monopoly  houses  will  have
 to  obtain  necessary  clearance  under
 the  MRTP  Act,  before  investing  in  the
 projects  of  the  State  Industrial  Deve-
 lopment  Corporations,

 Whenever  necessary,  State  Indust-
 rial  Development  Corporations  are
 looking  for  private  participation  in
 the  light  of  the  actual  requirements  of
 the  projects  for  which  they  have  been
 given  letters  of  intent  and  within  the
 ambit  of  the  above  instructions.

 SHRI  GIRIDHAR  GOMANGO:  From
 the  statement  it  appears  that  under
 some  terms  ang  conditions,  l:cences
 have  been  issued  to  private  entrepre-
 neurs.  May  I  know  how  many  State
 Industrial  Development  Corporations
 made  negotiations  with  private  entre-
 preneurs  in  recent  years  and  they  have
 been  given  letters  of  intent  and  licences
 by  the  Government,  and  also  the  names
 of  those  States?

 SHRI  SIDDHESHWAR  PRASAD:
 The  main  question  relates  not  to
 licences  or  letters  of  intent  issued  to
 private  parties  but  to  State  Industrial
 Development  Corporations.  These
 licences  are  at  various  stages  of  im-
 plementation,  and  the  State  Industrial
 Development  Corporations  of  Andhra
 Pradesh,  Kerala,  Gujarat,  Rajasthan.
 Mysore,  Punjab  ang  Madhya  Pradesh
 are  having  negotiations  with  various
 parties  so  that  further  action  may  be
 taken.
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 SHRI  GIRIDHAR  GOMANGO:  May
 I  know  whether  any  foreign  majority
 companies  have  been  issued  licences
 as  joint  ventures  in  order  to  avoid  the
 difficulties  of  the  corporations?

 SHRI  SIDDESHWAR  PRASAD:  Gov-
 ernment  have  approved  of  only  one
 ease  of  such  collaboration  with  one  of
 the  larger  houses  and  that  is  the  case
 of  the  Punjab  State  Industrial  Deve-
 lopment  Corporation.  But  as  has  been
 made  clear  in  the  main  reply,  these
 clearances  are  always  subjects  to  all
 rules  and  regulations  which  are  appli-
 cable  to  the  larger  houses  otherwise.

 SHRI  V.  MAYAVAN;  What  is_  the
 reaction  of  the  Government  to  the
 pronouncement  made  by  the  hon.  Mi-
 mister  of  Industrial  Development  and
 also  by  the  Chief  Minister  of  West
 Bengal  that  monopoly  houses  will  also
 be  alloweq  to  expand?

 SHRI  STDDHESHWAR  PRASAD.
 The  question  relates  to  letters  of  in-
 tent  and  licences  issued  to  State  In-
 dustrial  Corporations  and  not  to  larger
 or  monopoly  houses.

 DR.  RANEN  SEN:  In  the  statement,
 it  ig  said  that  instructions  have  been
 issueq  by  Government  that  if  State  In-
 dustrial  Development  Corporation  es-
 sociate  with  private  parties  to  :mple-
 ment  licences  or  letters  of  intent,  they
 should  see  that  they  should  have  more
 than  50  per  cent  shareholding.  It  is
 also  said  that  wherever  necessary,
 the  monopoly  houses  will  have  to  ob-
 tain  necessary  clearance  under  the
 MRTP  Act  and  so  on.  May  I  know
 whether  (a)  the  Industrial  Develop-
 ment  Ministry  has  any  apparatus  to
 check  up  whether  these  instructions
 are  being  adhered  to  by  the  State
 Industrial  Development  Corporations,
 ang  (b)  it  is  a  fact  that  many  of  the

 State  Industrial  Development  organi-
 sations  are  writing  to  the  ID  Ministry
 to  relax  these  instructions  so  as  to
 admit  participation  of  the  bigger
 houses?  If  so,  what  is  the  reaction  of
 the  ID  Ministry?
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 SHRI  SIDDHESHWAR  PRASAD:  It
 has  been  indicated  in  the  main  state-
 ment  that  if  any  State  Industrial
 Development  Cerporation  get  letters

 of  intent  or  licences  and  they  want  to
 have  any  collaboration  with  larger
 houses,  they  have  to  come  to  the  Gov-
 ernment  of  India  for  necessary  clear-
 ance.  This  is  done  only  after  taking
 into  account  the  MRTP  Act  and  other
 Acts  relating  to  larger  houses.  As  for
 the  other  part  of  the  question,  we
 have  not  receiveqd  any  communication
 of  this  nature.

 SHRI  S.  R.  DAMANI:  The  hon.
 Minister  has  just  now  _  stated  that
 many  letters  of  intent  and  licences
 have  been  issueg  to  State  Industrial
 Development  Corporation.  Before  is-
 suing  these,  what  kind  of  scrutiny  is
 carrieg  out  to  ensure  positive  imple-
 mentation  of  the  letters  og  intent  or
 licence?  Secondly,  37  how  many  cases
 work  has  started  on  the  letter  of  in-
 tent  or  hcence  issued?

 MR  SPEAKER:  This  was  about  ins-
 tructions  to  the  State  Industria]  Deve-
 lopment  Corporations.  Letters  of  in-
 tent  by  whom?

 SHRI  Ss.  R.  DAMANI:  The  Central
 Government  issue  letters  of  intent  to
 the  State  Industrial  Development  Cor-
 porations.  Then  they  negotiate.  But
 before  issuing  such  letter  of  intent  or
 licence,  what  kind  of  scrutiny  is  done
 to  ensure  their  implementation?

 SHRI  SIDDHESHWAR  PRASAD.  The
 care  normally  taken  at  the  time  of
 issuing  letter  of  intent  to  other  parties
 is  also  taken  in  such  cases.

 SHRI  s.  R.  DAMANI:  In  how  many
 cases,  work  has  started?

 MR.  SPEAKER:  This  is  beyong  the
 scope.  He  may  table  a  separate
 question,

 SHRI  JAGANNATH  RAO;  Under  an
 amendment  of  the  licensing  policy  in
 February  1970,  the  activities  of  larger
 houses  were  restricted  to  the  core—and
 heavy  investment-sectors.  But  this
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 statement  shows  that  if  the  larger
 houses  get  clearance  under  the  MRTP
 Act,  they  will  be  allowed  to  cvllabo-
 rate  with  the  Industrial  Development
 Corporations  in  States  This  is  a  con-
 tradiction  The  larger  houses  were
 not  allowed  to  enter  any  field  except
 the  core-and  heavy  investment-sactors
 There  06  thi,  statement  creates  the
 impression  that  at  the  larger  houses
 get  clearance  under  the  MRTP  Act,
 they  would  be  allowed  t»  collaborate
 Is  at  not  i"  contravention  of  the  licen-
 sing  policy  of  February  970°

 IHE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C  SUBRA-
 MANIAM)  It  is  not  so  Even  they
 would  be  allowed  to  collaborate  in  the
 core  sector  an j  heavy  investirent
 sector  Even  then  MRTP  is  necessarv
 ang  they  wil]  have  to  go  to  MRTP  In
 the  other  sectors  they  are  not  being
 alloyed

 श्री  प्ररविन्द  नेता  क्या यर  बात  सत्य

 है  कि  दश  के  कई  बड़े  उद्याग  समह  बिछड़े
 क्षत्र  के  नाम  से  लाइंस  लेने  मे  सफल  हाने
 के  पश्चात्‌  भ्रपनी  फैक्टरी  अपनी  सुविधा  के

 अनुसार  किसी  दूसरी  जगह  लगाना  चाहते
 हैं,  जैसे,  बड़ौदा  रेयन  ने  बस्तर  के  नाम  से
 लाइसंस  लिया,  लेकिन  वे  फैक्टरी  गुजरात
 में  लगाना  चाहते  है।  मैं  यह्‌  जानता  हु  कि
 सरकार  इस  प्रगति  की  रोक  थाम  के  लिए
 क्या  कदम  उठाएगी।

 MR  SPEAKER  This  38  about  the
 instructions  given  by  the  government
 to  the  Industrial  Development  Corpo-
 ration

 SHRI  C  SUBRAMANIAM.  These
 are  State  Development  Corporations
 Naturully  they  cannot  take  from
 Madhya  Pradesh  to  Gujarat  because
 they  have  no  jurisdiction  at  all  in
 Gujarat
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 Setting  up  of  Industries  by  fureign
 Countries

 330  SHRI  BIRENDRA  SINGH
 RAO  Will  the  Minister  of  INDUST-
 RIAL  DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 State

 (a)
 have
 India
 India

 whether  some  foreign  countries
 approached  the  Government  of
 for  setting  up  big  industries  in

 in  colaboration,

 (b)  if  so  the  names  of  the  countries
 which  have  made  proposals  for  set-
 tng  up  big  industries  during  the  last
 three  years,  and

 (c)  whether  Government  have  con-
 sidereq  these  proposals  ind  if  so,  with
 waat  results?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR.
 PRASAD)  (a)  to  (०)  A  «ctatement
 is  laid  on  the  Table  of  the  klouse

 Statement

 As  distin  t  from  aid  programmes,
 proposals  for  collaboration  with  parties
 in  foreign  countries  in  setting  up  in-
 dustries  m  India  are  normally  receiv-
 ed  from  the  Indian  parties  interested
 im  securmg  such  collaboration.  All
 such  proposals  are  considered  07  &
 ease  by  case  basis  in  accordance  with
 Governments  policy  on  foreign  in-
 vestment  and  collaboration,

 Country-wise  break  up  of  the  +yph-
 cation,  of  foreign  collaboration  receiv-
 ed  and  approvals  granted  from  970
 to  September.  972  is  given  in  An-
 rexure  I  anc  I!  respe  tively
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 Annexure-f

 Coustry-wise  break  t  p  of  the  applications  for  foreign  colidbovation  received  during  the  last
 three  years  (1970  to  September,  1972).

 No.  bf  a>pl  cations  for  foreign
 esta.  dra  rons  recct  ved

 Namé  of  Countries  Total
 7970  1971

 Gas
 Septe-
 mber)

 Aus  ralia  .  .  .  6  6  3  Bey
 Aw  778  :  3  4  4  q

 Bztgi  mm  .  6  5  6  7

 Canada  2  I  4  7
 Czechoslovakia  -  6  8  4  8

 Denmark  .  2  2  3  7

 France  +  .  76  8  22  56

 Gz.  man  Democra  'c  Republ  ९  5  3  5  3

 Federal  Republ  c  Germany  70  85  96  257

 Greece  7  io  7  T

 Hungary  हि  *  हे  ड़  ५  2  I  4

 Ne‘  herland  9  6  3  1B

 Flong  Rong  हि  हि  +e  I  I

 Yealy:  |  75  38  ६]  40

 Japan  3  #  .  .  .  #0  53  37  19

 Norway  ba  .  6  I  ad  7

 Poland  t  2  I  ‘4

 1  ee  1  “y

 Sweermma  le  25  78  ६  50

 Sweden;  .  “os  8  6  7  ar

 USA  ee  *
 84  97  78  259

 U.K.  .  :  too  95  54  249

 ‘ussh  .
 :  €

 :  है  डे  I  2  I  4

 Yugoslav  a  I  I

 ‘Others  22  23  374  59

 ‘Toran  429  456  377  1262
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 Annexure

 6९४
 -wise  break-up  of  the  foreign  collaboration  approvals  recevied  during  the  last  three

 year  oO  to  September,  1972).

 SI  Name  ofthe  -ountry  I970  977  7972  ‘J  otal
 No,  upto

 (Septe-
 mber)

 t  Atstral-a  3  3  2  8

 2  Austna  3  I  4

 3  Betgium  x  3  3  7

 Canada  I  I  2

 §  Czechosloy  .kia  5  5  4  4

 6  Denmark  .  1  2  1  4

 7  France  हम  76  to  23
 8  Finland  I  I

 \
 9  Grrman  Democratic  Republic  5  5  i  I  i

 i0  Federal  Republic  of  Germany  36  42  38  76
 ir  Greece-  I  I
 12  Hu  gary  कर  e  cs  I  3  3
 I3  Netherlands  3  4  3  70

 734  Italy  8  4  6  8

 7§  Japan  १९]  35  2I  7

 76  Kenya  I  मु  I

 17  Norway  I  I  2
 18.  ह  tzerland  or)  34  i  38
 729  Sweden  के  है  3  3  3  ह
 2०  ‘US.AL  33  43  4  7
 2  U.K.  39  55  25  Trg

 22  Uganda  *  *  I  :  I

 23  USSR  #  .  *  4  3  7

 24  Yugoslavia  +  I  1

 25  Qthers  हि  2  3  7  2

 Torah  «  *  +  *  .  853  245  384  6r2
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 SHRI  BIRENDRA  SINGH  RAO:

 From  the  statement  showing  the
 country-wise  break-up  of  applications
 received  for  foreign  collaboration
 during  the  Jast  three  years,  I  find  that
 there  are  259  applications  in  respect
 of  USA,  249  for  UK,  25l  for  Federal
 Republic  of  Germany  whereas  only  4
 in  respect  of  USSR  and  3  in  respect
 of  German  Democratic  Republic.  Simi-
 larly,  for  the  approvals  given  during
 the  last  three  years,  I  find  that  there
 are  l9  approvals  for  collaboration  in
 respect  of  UK,  7  in  respect  of  USA
 and  l6  for  Federal  Republic  of  Ger-
 many  As  against  these,  there  are
 only  7  approvals  given  for  collabora-
 tion  with  USSR  ang  only  for  Ger-
 man  Democrati-  Republic  Would  the
 Minister  kindly  inform  us  as  to  the
 reasons  for  this  wide  gap  in  applica-
 tions  and  approvals  given  as  between
 Communist  and  other  countries?

 SHRI  SIDDHESHWAR  PRASAD:
 The  statement  gives  clearly  the  appli-
 cations  which  haq  been  received  and
 the  cases  which  have  been  approved.
 When  the  number  of  cases  received  is
 smell.  naturally  the  approvals  will  also
 be  small  in  number.

 MR.  SPEAKER:  His  question  was
 about  the  disparity  between  the  Com-
 munist  and  non-Communist  countries
 in  the  number  of  applications.

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  (SHRI  C.
 SUBRAMANIAM):  In  the  case  of
 USSR,  they  come  in  for  very  big
 basic  heavy  industries  projects
 like  the  heavy  electricals  plant  or  the
 heavy  engineering  plant.  Even
 though  the  number  may  be  less  if
 you  look  into  the  order  of  invest-
 ment,  it  would  be  a  huge  investment.
 Therefore,  when  you  look  into  the
 nature  of  the  industries  also  with
 reference  to  which  collaboration  has
 come,  it  will  be  seen  that  they  are
 heavy  and  capital-intensive  industries.
 As  far  as  the  number  mentioned
 here  in  respect  of  other  countries  is
 concerned,  they  relate  to  small  items
 mostly  and  that  is  why  the  number
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 may  be  more.  But  if  you  look  in-
 to  the  importance  of  the  project,  you
 will  find  that  perhaps  from  the  USSR
 we  have  got  much  more  important
 Project  relating  to  basic  and  heavy
 industries.

 SHRI  BIRENDER  SINGH  RAO.
 I  would  like  the  Minister  to  clari-
 fy  a  discrepancy  in  the  statement.  In
 the  statement  of  applications  received
 during  the  past  three  years  between
 970  and  ‘1972,  the  total  number
 of  applications  for  collaboration  in
 respect  of  USSR  is  only  4,  whereas
 in  the  statement  giving  the  number
 of  approvals  for  collaboration  the
 number  mentioned  is  7.  May  3
 know  how  these  three  additional  cas-
 es  have  been  approved,  when  _  there
 were  no  applications  for  these  during
 this  period?

 SHRI  C.  SUBRAMANIAM:  These
 are  the  applications  which  have  come
 during  that  year  The  approvals  may
 be  with  reference  to  the  applications
 which  have  been  received  earlier.
 Therefore,  the  actual  approvals  giver
 in  theSe  caSeg  not  necessarily  relate
 to  applications  received  much  earlier
 also,

 श्री  विभूति त्ति  मिशन :  कुल  दरख्वास्त  i262
 आई,  जिनमे  से  6i2  की  माजरी  हुई  ।  यह
 सरकार  समाजवाद  के  लिए  वृत्ति  है!
 इस  स्थिति  मे  मै  यह  जानता  चाहता  हूं  कि  क्या
 सरकार  ने  व्यवसायियों  को  पिछडे  हुए  क्षेत्रों
 में  कारखाने  लगाने  के  लिए  प्रोत्साहित  किया

 हैं  या  नही  भ्रमर  किया  है,  तो  उत्तर  बिहार,

 ईस्टर्न  यू०  पी०  और  देश  के  प्राय  पिछड़े

 हुए  क्षेत्रों  मे  कितनी  इन्डस्ट्रीज  लगाने  का
 कार्यक्रम  बनाया  गया  है?

 अध्यक्ष  महोदय  :  यह  सवाल  फोरन  काले-
 बीरेशन  क  बारे  मे  है

 SHRI  SOMCHAND  SOLANKI:  Is
 there  any  proposal  lying  with  the
 Government  of  India  from  any  coun-
 tries  to  locate  any  industry  in  collabo
 ration  with  the  Government  of  India
 in  Gujarat  and  if  80,  may  I  know

 where  and  when  it  will  be  located?
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 WR,  SPEAKER:  Location  will  cume
 later.  Shri  Bhattacharyya.

 SHRI  DINEN  BHATTACHARYYA:
 ln  spite  of  the  repeated  announce-
 ment  by  tha  Government  about  self-
 reliance,  is  it  not  a  fact  that  the
 number  of  foreign  collaborations  is
 not  decreasing  but  on  the  other  hand
 it  is  increasing?

 SHRI  C.  SUBRAMANIAM:  That
 is  why  we  are  now  laying  stress  with
 regard  to  the  development  of  tech-
 nology  indigenously  and  the  planis
 being  drawn  up.  It  is  only  when
 we  intensify  our  efiort  that  we  will
 have  imdigenous  technology.  Tilt
 then  we  have  to  depend  on  foreign
 collaboration.  Foreign  collaboration
 is  now  obtaineg  not  only  by  ५६४  but
 even  in  developed  countries  in  cer-
 tain  areas  they  have  to  get  collabor-
 ation  from  outside,

 DR.  RANEN  SEN:  The  Minister  has
 just  now  said  that  we  are  intensify-
 ing  our  effort  for  self-reliance  and
 indigenous  know-how.  In  the  whole
 of  the  year  970  the  number  of  col-
 laborations  was  187,  But  last  year
 it  was  245  in  spite  of  two  years
 of  incessant  talk  about  self-reliance.
 This  year  up  to  September  only  the
 figure  is  ‘184,  whereas  is  the  whole
 of  970  it  was  83  only.  May  I  know
 whether  behind  this  facade  of  self-
 reliance,  certain  activities  are  being
 done  to  undermine  this  slogan  of
 self-reliance  and  increase  the  num-
 ber  of  collaborations?

 SHRI  ron  SUBRAMANIAM:  _  Before
 entering  into  collaboration  with  any
 foreign  companies  or  getting  foreign
 technical  know-how,  we  take  into
 acount  how  important  is  this  area
 of  production,  and  secondly  whether
 indigenous  technology  is  available  for
 this  purpose.  If  indigenous  techno-
 logy  is  not  available  and  the  pro-
 duet  is  important  with  reference  to
 the  economy  28  a  whole,  we  get  col-
 laboration.  {i  do  not  think  the  two
 are  contradictory.  Even  as  we  in-
 tensensify  our  effort  and  go  along
 2790—LS—2,
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 developing  more  and  mote,  we  wil  have
 to  be  importing  foreign  technology  to
 a  certain  extent.  Simply  because  we
 have  got  foreign  technology  from  ab-
 road,  it  does  not  show  our  own  hack-
 wardness  to  that  extent.

 DR,  V,  K.  R.  VARADARAJA  RAO:
 In  view  of  the  ambigwties  caused  hy
 just  giving  the  number  of  —  collabur-
 ations  because  of  the  varying  mauni-
 tudes  and  alsoin  view  of  the  impor-
 tance  o7  having  full  knowledge  of
 what  is  happening  in  this  field,  will
 Government  be  prepared  either  to
 make  a  comprehensive  statement  or
 issue  a  white  paper  on  the  subject  of
 foreign  collaborations,  the  magnitude
 involved,  the  technical  know-how,
 royulties,  export  obligations,  restric-
 tion,  on  imports  and  so  on,  I  think
 the  country  is  very  badly  in  need
 of  an  authoritative  statement  on  the
 subject.

 SHRI  C.  SUBRAMANIAM.  There
 is  already  a  statement  issued  by  the
 Ministry  with  regarg  to  foreign  col-
 laborations  and  the  terms  and  cir-
 cumstances  under  which  foreign  .ol-
 laboration  will  be  allowed.  Apart
 from  that,  we  have  just  now  forme
 a  Ingh  level  scientific  committee  to  go
 into  the  entire  matter  tg  fing  out
 whether  collaborations  as  we  contem-
 plate  are  necessary  or  we  can  depend
 upon  the  existing  technology  al-
 ready  available  within  the  country
 and  it  technology  has  to  he  ampor-
 ted,  what  new  terms  should  be  impos-
 ed,  ete.  All  that  is  under  considera-
 tion  and  I  hope  within  3  few  months.
 we  will  be  able  to  give  elaborate
 guidelines  with  regard  to  foreign
 collaboration,

 DR.  V.  K.  R.  VARADARAJA  RAO:
 My  question  has  not  been  answere‘l.

 MR,  SPEAKER:  You  only
 suggestion.

 DR.  प  K.  R.  VARADARAJA  RAQ’
 I  asked  whether  Government  =  will
 be  prepared  to  issue  a  comprh?  tive
 statement  on  what  has  already  हरा
 place,

 made  u
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 SHRI.  C.  SUBRAMANIAM  It  is
 already  there.  If  the  hon.  member
 is  interested,  I  can.  give  a  copy.

 ‘SHRI  VIKRAM  MAHAJAN:  May
 T  know  how  much  employment  has  been
 generated  by  having  foreign  colla-
 borations  and  if  they  have  not  been
 there,  what  alternative  source  of  em-
 ployment.would  have  been  provided?

 MR.  SPEAKER?  That  is  a  separate
 question

 SHRi«ATAL  BIHARI  VAJPAYEE:
 Is  sit  a  fact  that.  Government  allowed
 foreign  collaboration:  for-.the.  manu-
 facture  of  even  biscuits,  tooth  |  paste
 ‘and  radio?  Does  it»mean:  we  80  :  not.
 have  enough.  indigenous.  know-how  -  to
 manufacture  these  -articles?

 SHRI  C..SUBRAMANIAM:  Not  re-
 cently  These  were  given  some-
 time  back.  We  do  not  give  for  these
 things  nowadays

 Activities  of  Balyogeshwar,  head  of
 Divine’  Light  Mission

 *33l.  SHRI  M.  M.  JOSEPH:
 ‘SHRI  VEKARIA:

 Will  the  Minister  of  HOME  AFFAIRS
 be.  pleased.  to  state:

 a  (a)  whether  the  activities  of
 Balyogeshwar  have  been  watched  by
 the  Government  in  detail;

 (b)  whether  he  has  been  found
 entangled  witn  some  foreign  agencies;
 and

 (९)  if  so,  the  steps  taken  by  Gov-
 ernment  to  investigate  the  affairs  of
 Divine  Light  Mission?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI.  K.  €  PANT)  (a)/  t6°"(cy;  A
 statement  is  laid  on  the  Table  of  the
 House.

 Statement

 Government  are  aware  that,  besides
 followers  in  this  country,  the  Divine
 Light  Mission  has  a  number  of  fol-
 lowers  in  some  foreign  countries.  Goy-

 a
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 ernment  have  no  evidence  of,  clandes-  ड्
 tine  links  between  Balyogeshwar  or
 the  Divine  Light  Mission  and  foreign
 agencies.  However,  necessary  vigil
 ance  is  being  maintained.  Facts  ré-
 garding  the  recent  seizure  of  ut-
 declared  goods  from  a  brief  case  form-’
 ing  part  of  Balyogeshwar’s  baggage;
 have  been  furnished  to  the  H6tise  in’
 the  answer  given  to  starred  question
 No.  266  on  Ist  December,  1972,  by  the
 Minister.  of  Revenue  and  Expenditure
 in  the  Ministry  of  Finance,

 SHRI  M.  M.  JOSEPH:  It  was  earlier
 stated’  that.  more  than  two  members
 from  the  riling  party  ran  to  the  res-
 cue,  of  Balyogeshwar,  who  is  always’
 l4°  for  the  last  one  decade,  IT.  would
 like  to  know  ,whether  Balyogeshwar  is
 recognised  as  the  Messiah  or  protec-.
 tor  of  the  ruling  party?

 MR.  SPEAKER:  This  is  not  a  very
 relevant  question.  Kindly  put  some
 other  question.

 SHRI  M  M.  JOSEPH:  May  I  know:
 whether  he  has  any  connection  with
 CIA?

 SHRI  K,  C.  PANT:  I  have  stated  in
 my.  main  reply:

 “Government  have  no  evidence  of
 clandestine  links  between  Bal-'
 yogeshwar  or  the  Divine  Light  Mis--
 sion  and  foveign  agencies,  However,
 necessary  vigilance  is  being  main-:
 tained.”

 SHRI  INDRAJIT  GUPTA:  In  _  this
 Statement,  the  Minister  has  made’  a
 reference  tothe  recent  seizure  of  un-
 declared  goods  forming‘  part  of  Bal:
 yogeshwar’s  baggage.  May  I  know
 whether  on  tiis  voint  the  interroga-
 tion  which  was  to  have  been  carried
 out  to  ascertain  the  details  of  the
 portion  of  the  goods  which  were
 seized,  the  source  from  which  they
 had  <‘comé,  etc.,  and  which  was
 obstrircted  or  frustrated  by  certaix
 persons  who  were  assisting  the  Boi-
 yogeshwar  and  did  not  allow  the  offi-
 cials*  to  interrogate  him  in  person,  has
 now  been  carried  out  according  to;the
 proper  rules  of  procedure?
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 SHRI  K.  .C.  PANT:  I  do  not  know
 about  the  frustration  part;  but  on  the

 2nd  December,  the  interrogation  of
 Bolyogeshwar  was  fixéd  and  his  advo-
 eate  réquested.  for  an  adjournment  in
 -view  of  Balyogéeshwar’s  ifdisposition.
 Then  the  interrogation  was  fixed  for
 ‘4th  and  5th  December  and  the  officers
 of  the  customs  and  Enforcement  Direc-
 torate  have  completed  the  interroga-
 tion  ‘of  Balyogeshwar  on  these  two
 days.

 SHRI  N:  K.  SANGHI:  There  was  a
 ‘news  item  in  the  papers  that  the  Bal
 yogeshwar  was  called  for  interrogation
 at  the  Ashoka  Hotels.  Why  did  they
 take’  him  to.  a°  posh  hotel  for  inter-

 ‘togation?,  Why  was  the  usual  practice
 in’  such  Gases  ‘not  followed  by  the
 customs  officers  in  this’  particular
 case?  ५

 SHRI  K.  C.  PANT:  I  was  some  years
 -ago  in  the  Finance  Ministry.  But  i
 am  a  little  out  of  touch  with  it  now,
 So,  I  cannot  answer  that  question
 now.

 SHRI  R.  S.  PANDEY:  It  is  seen
 ‘from  the  newspaper  reports  that  cer-
 tain  things  were  brought  by  Bal-
 yogeshwar  Maharaj,  the  incarnation

 of.  God,  from.abroad.  May  I  know
 ‘wnether  tne.  activities  of  the  Divine
 ‘Light  Mission  are  being  -watehed?.  Js
 it  a  fact  that  the  Divine  Light.  Mis:
 Sion  wanted  to  import  gold  from  Dubai
 and  applied  for  rélaxation  of  the  Gold
 Contre]  Regulations  for  that  purpose?

 MR.  SPEAKER:  How  does  it  arise
 qut  of  this?

 SHRI  K.  C.  PANT:  That  question
 concerns  the  Finance  Ministry.

 SHRI  MADHURYYA  HALDAR:  It
 is.  mentioned  in  the  statement:

 “Government.  have  no  evidence  of
 clandestine  links  _  between  _Bal-

 _yogeshwar  or  the  Divine  Light
 Mission  and  foreign  agencies,  How-
 ever,  necessary  vigilance  is  being
 -maintained.”
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 On  the  day  of  intetrogation.  of  the
 Balyogeshwar  by  the  Finance  Ministry
 three  Members  of  this  House  wert.:to
 his  rescue.  I.want  to  know  whether
 vigilance  is  being  maintained  on  those
 ‘Members  of  this,  House  who  obstruct-

 dd  interrogation

 MR.  SPEAKER:  No  such  questions
 please.

 SHRI  PARIPOORNANAND  PAIN-
 ULI:  The  activities  of  Balyogeshwar
 are.  very  much  suspicious  and  in  some
 cases  anti-national.  May  I  know
 whether  it  is  a  fact  that  many.  of  the
 Central  officers.  who  are  disciplies  of
 these  Swamis  and  sanyasis  have  »built
 their  empires  and,  if  so,  whether  the
 government  propose  to  restrict  the
 association  of  these  government  ser-
 vants  with  swamis  and  sanyasis?

 SHRI  K:'C.  PANT:  As  far  as  I
 know,”  this  activity  has  not  been  de-
 clared  unlawful.  It  is  a  registered
 body  which  is  lawful.  As  far  as  I
 know,  no  action  of  the  kind  mentioned
 by  my  hon,  friend  has  been  taken.

 श्री  स्वामी  ब्रहमानन्द  जी  :  अध्यक्ष

 महोदय,  तमाम-साधघुग्रों  की  तरफ  से  हमने

 इन्दिराजी  से  कहा  था  कि  यह  सियासी  नहीं

 हैं,  ठग  हैं  और  इसको  फौरन  गिरफ्तार  करना

 चाहिए  |

 श्री  रामवतार  शस्त्र :  क्या  सरकार'
 को  इस  बात  च  जानकारी  ६  कि  डिवाइन

 लाइट  मिशन  यानी  बाल योगेश्वर  अपनी

 प्राईवेट  पुलिस  मेनटेन  करते  हैं।  और  इस
 बात  की  जानकारी है  तो  आपने  उसे  रोकने

 की  क्या  कोशिश  की  है  ?

 SHRI  K,  C.  PANT:  It  is  true  that
 this  organisation  has  a  voluntary  corps
 which  is  trained  in  the  use  of  lathis.
 It  is  generally  used  for  the  purpose
 of  keeping  order  in  their  satsangs  ete.
 But  it  is  also  true  that  during  the  agi-
 tation  outside.  the  Times  of  India
 office  many  persons  who  were  fol-
 lowers  of  the  Mission,  indulged  in  ac-

 r
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 tivities  which  were  violent.  As  you
 know,  a  case  is  going  on  in  regard  to
 this.  I  cannot  say  categorically
 whether  they  were  followers  of  the
 Mission  or  not,  because  I  have  not
 got  their  names.  I  know  that  the
 demonstration  was  organised  in  con-
 nection  with  something  that  appear-
 ed  in  that  paper,  and  the  sympathi-
 sers  of  the  Mission  did  that.

 SHRI  VASANT  SATHE:  May  I  know
 from  the  hon.  Minister  whether  he  has
 been  able  to  ascertain  up  til)  now  as
 to  what  is  the  real  age  of  Bal-
 yogeshwar?

 SHRI  K.  C.  PANT:  We  have  not  been
 called  upon  so  far  to  do  that.

 MR.  SPEAKER:  Whether  he  is  a
 bal  or  balak!

 SHRI  MOHANRAJ  KALINGA-
 RAYAR:  Lately,  we  have  been  having
 quite  a  lot  ot  problems  with  sadhus,
 saints  and  divine  powers.  I  want  to
 suggest  to  the  Government  why  they
 don't  nationalise  even  this  thing.

 MR.  SPEAKER:  You  are  interested
 in  it!

 WRITTEN  ANSWERS  TO  QUESTIONS

 Changes  in  A.LR.  set-up

 423.  SHRI  TEJA  SINGIT  SWA-
 TANTRA:  Will  the  Minister  of  IN-
 FORMATION  AND  BROADCASTING
 be  pleased  to  state:

 (a)  whether  Government  have  any
 proposal  to  introduce  certain  changes
 in  the  A.LR.  set-up;  anQ

 (b)  if  so.  the  changes  proposed?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  I.  K.
 GUJRAL):  (a)  and  (b).  Certain  pro-
 posals  for  introducing  administrative
 changes  are  under  examination  for
 decentrulizing  the  organizational  set-
 up  of  All  India  Radio.
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 Surrender  of  Naga  and  Mizo  rebels

 324,  SHRI  RAM  BHAGAT  PAS-
 WAN:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state  the
 number  of  Naga  and  Mizo  rebels  who
 have  surrendered  so  far  and  the  num-
 ber  of  rebels  who  are  still  absconding?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  K.  C.  PANT):  According  to
 information  furnished  by  the  Gov-
 ernment  of  Naga  Land,  7584  Naga
 rebels  have  surrendered  between  Ist
 September  and  30th  November.  In
 regard  to  Mizo  hostiles,  over  400  Mizo
 rebels  have  surrendered.  Precise  up-
 to-date  figures  are  being  ascertained
 from  the  Government  of  Mizoram.  No
 definite  information  is  available  re-
 garding  either  the  Naga  or  Mizo  rebels
 still  at  large.  The  indications,  how-
 ever,  are  that  the  number  is  not  big.

 Cities  with  telex  facilities

 "325,  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 COMMUNICATIONS  ‘be  pleased  to
 state:

 (a)  the  names  of  cities  in  India
 having  Telex  facilities;

 (b)  whether  it  is  proposed  to  ex-
 tend  these  facilities  to  certain  other
 cities  during  the  current  and  the  next
 financial  year;  and

 (c)  the  names  of  such  cities?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  Srinagar,  Amritsar,  Jullundur,
 Chandigarh,  Ludhiana,  Jaipur,  New

 Delhi,  Kanpur,  Lucknow,  Allahabad.
 Calcutta,  Shillong,  Gauhati,  Patna,

 Ranchi,  Jamshedpur,  Cuttack,  Bhub-

 anesiwar,  Bombay,  Rajkot,  Ahmed-

 abad,  Baroda,  Surat,  Indore,  Bhopal,
 Nagpur,  Poona,  Secundrabad,  Vascode-
 gama,  Madras,  Vishakhapatnam,  Vijay

 wada,  Bangalore.  Salem,  Mangalore,

 Coimbatore,  Calicut,  Trivandrum.
 Madurai  and  Tiruchirapalli.

 (b)  Yes.
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 (c)  Telex  exchanges  at  Kolhapur,
 Durgapur,  Dehradun,  Kota,  Bhavnagar
 are  under  installation.  It  is  proposed
 to  start  installation  of  new  telex  ex-
 changes  at  Asansol,  Dhanbad,  Bokaro,
 Agra,  Alleppey,  Akola,  Jamnagar,
 and  Guntur,  Quilon  during  next  year.

 Total  outlay  for  MP.  during  Fourth

 '  Plan

 *399.  SHRI  NARENDRA  SINGH:
 Will  the  Minister  of  PLANNING  be

 pleased  to  state:

 (a)  whether  the  total  outlay  in  the
 Fourth  Five  Year  Plan  for  Madhya
 Pradesh  was  too  inadequate  to  meet
 the  basic  needs  of  the  people  of  the
 State;  if  so,  the  reasons  therefor;
 and

 (b)  whether  Government  propose
 to  keep  this  aspect  in  view  while  de-

 termining  outlay  for  Madhya  Pradesh
 during  Fifth  Plan?!

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  The  Fourth
 Five  Year  Plan  outlay  of  Madhya
 Pradesh  amounts:  to  Rs,  393  crores
 consisting  of  an  amount  of  Rs.  3]
 crores  which  represents  the  estimat-
 eq  resources  of  the  State  Govern-
 ment  for  financing  the  Plan  and
 another.  of  Rs.  262  crores  which
 is.  the  amount.  of  Central  assis-
 tance  to  which  Madhya~~  Pradesh:

 is  eligible  on  the  basis  of  the  formula
 for  Central  assistance  approved  by
 +he  National  Development  Council.
 The  consideration  which  was  before
 the  Government  in  deciding  on  the
 outlay  of  Rs.  393  crores  mentioned
 above  was  the  availability  of  re-
 sourceg  and  the  level  of  development
 likely  to  be  attained  in  the  State  in-
 eluding  the  basic  needs  to  the  extent
 they  could  be  fulfilled.

 (b)  The  Fifth  Five  Year  Plan  is
 likely  to  contain  adequate  provision
 for  a  minimum  .needs  programme
 while  deciding  the  Fifth  Five  Year
 Plan  outlay  of  Madhya  Pradesh.  Gov-
 ernment  will  keep  in  view  the  finan-
 cial  needs  for  implementing  this  pro-
 gramme.

 5

 Award  of  Tamra  Patras  to  LN.A,  |  :
 Personnel

 *332.  SHRI  RANA  BAHADUR.
 SINGH:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  a  number  of  I.N.A.
 personnel  who  fought  for  freedom  of
 India  have  not  been  awarded  Tamra-'
 Patras  as  they  were  not  in  possession
 of  necessary  documents;  and

 (b)  if  so,  whether  Government
 would  consider  their  cases  on  the
 basis  of  information  obtained  through
 some  reliable  sources  and  benefit
 them  also?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFF-
 AIRS  (SHRI  K.  C.  PANT):  (a)  Gov-
 ernment  have  hot  so  far  received  any
 reference  from  the  State  Govern-
 ments/U.Ts.  Administration  to  -  this
 effect.

 (b)  Does  not  arsie.

 Sssue  of  Certificates  for  purpose  of
 Pension  to  freedom  fighters  detained

 in  Deoli  Detention  Camp  %

 _*333.  SHRI.Y.  ESWARA  REDDY:
 Will  the  Minister  of  HOME  AFF-
 AIRS  be  pleased.  to  state:

 (a)  whether  the  security  prisoners
 who  were  arrested  and  detained  in
 Deoli  Detention  (Raj)  Camp  (during
 940-4l)  are  unable  to  get  jail  certi-
 ficates  from  the  Deoli  Camp  Jail
 authorities  for  the  purpose  of  Free-
 dom  Fighter’g  Pension.

 (b)  if  so,  whether  Union  Govern-
 ment  have  got  the  records  as  this
 camp  was  directly  under  Central  Go-
 vernment;  and

 (c))  whether  the  Ministry  will  issue
 such  certificates  to  those  who  have
 applied  for  Freedom  Fighter’s  “Pen-
 sion  and  if  so,  the  rules  followed  for
 Deoli  Camp  Security  Prisoners?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFF-
 AIRS  (SHRI  छू.  C.  PANT):  (8)  to
 (९).  No  specific  complaints  have  been
 received  by  the  Government  from  the
 freeom  fighters  confined  in  Deoli
 Detention  Camp  abut  their  difficulties
 m  securing  certificates  of  detention.
 The  old  records  of  this  Camp  are  noi
 easily  avaslable.  However,  if  neces-
 sary.  Suitable  steps  will  be  taken  to
 ensure  that  the  cases  of  freedom
 fighters  confined  in  this  Camp  do  not
 suffer  tor  want  of  certificates  of  deten-
 tion,

 Scheme  for  Development  of  Madhya
 Pradesh

 4934,  SHRI  SHRIKRISHNA  AGAR-
 WAL:  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  be
 pleased  to  state:

 (s)  whether  Government  of
 Madnya  Pradesh  have  chalkeq  out
 any  programme  for  setting  up  indus-
 tries  and  forwarded  it  to  the  Central
 Government,  if  so,  the  broad  outlines
 thes  eof,

 (b)  the  total  expenditure  to  be  in-
 cured  on  the  entire  programme  and
 Central  Government's  share  therein;
 and

 ob  whether  the  Central  Govern-
 met  do  not  propnse  to  contribute  any
 thing,  xf  so,  the  reasons  therefor?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  (SHRI  ८.
 SUBRAMANIAM):  (a)  No  such  pro-
 gramme  has  been  received  in  the
 Ministry  of  Industrial  Development.

 (b)  and  (c).  Do  not  arise.

 Advantages  of  setting  up  a  holding
 Company  for  H.M.T.  Units

 3335,  SHRI  RAM  PRAKASH:
 SHRI  G.  Y.  KRISHNAN:

 Will  the  Minister  of  INDUSTRIAL.
 DEVELOPMENT  “AND  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
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 state  the  advantages  of  setting  up  a
 holding  company  for  different  plants
 of  Hindustan  Machine  Tools  Ltd.?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  (SHRI  C.
 SUBRAMANIAM):  It  is  expected
 that  the  proposed  reorganisation  of
 Hindustan  Machine  Tools  Limited
 would  optimise  efficiency,  foster  ini-
 tiative  at  the  different  management
 levels  and  ensure  overall  ecomomy
 by  unitizing  accountability.  It  is  also
 expected  that  the  Holding  Company,
 in  course  of  time,  can  be  forged  into
 an  effective  instrument  for  shaping
 and  implementing  Government's
 policy  in  regard  to  the  development
 of  the  machine  tools  industry.

 Curbs  on  Consumption  of  Luxury
 Goods

 *336.  SHRI  P.  M.  MEHTA:
 SHRI  P.  GANGADEB:

 Will  the  Minister  of  PLANNING
 be  pleased  to  state:

 (a)  whether  strict  direct  and  in-
 direct  curbs  on  domestic  consumption
 of  luxury  goods  have  been  indicated
 in  the  approach  to  the  fifth  plan;
 (b)  whether  such  measures  of  eco-
 nomic  discipline  are  considered
 essential  for  earning  foreign  exr-
 change;  and

 (c)  whether  curbs  on  consumption
 of  luxury  goods  would  also.  curb
 wasteful  expenditure?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  to
 (०),  Yes,  Sir,

 Re-employment  of  Retireq  ICS/IAS
 Officers

 *337.  SHRI  BHAGIRATH  BHAN-
 WAR:  Will  the  PRIME  MINISTER
 be  pleased  to  state:

 (a)  whether  there  is  no  provision
 in  the  Constitution  of  India  for  re-
 employment  of  ICS/IAS  Officers
 after  their  retirement;
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 (b)  if  so,  the  basis  on  which  Gov-
 ernment  re-ernploy  them  when  .he
 country  is  facing  acute  problem  of
 unemployment;  and

 (e)  the  names  of  the  LCS.  Officers
 who  retired  dumng  the  last  six
 months  and  the  names  of  those  who
 were  re-employed?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFF-
 AIRS  AND  IN  THE  DEPARTMENT
 OF  PERSONNEL  (SHRI  RAM
 NIWAS  MIRDHA):  (a)  and  (b).
 There  is  no  express  provision  in  the
 Constitution  either  permitting  or  pro-
 hibiting  the  re-employment  of  retir-
 ed  Government  officers,  including
 those  belonging  to  the  ICS  or  the
 IAS.  Re-employment  is  resorted  to
 im  exceptional  circumstances  and  in
 the  public  interest  in  accordance  with
 the  relevant  rules  framed  under  arti-
 cle  309  of  the  Constitution.

 (c)  During  the  period  of  six  months
 ending  on  the  30th  Nevember,  1972,
 thirteen  ICS  members  of  the  Indian
 Administrative  Service  retired  from
 the  Service.  A  statement  containing
 list  of  their  names  is  laid  on  the
 Table  of  the  House.  Of  them  only
 Shri  K.  L.  Mehta,  has  been  re-emp-
 loyed  by  the  Centra]  Government
 for  a  period  of  six  months  in  the  post
 of  Ambassador  of  India  in  Afghanis-
 tan  which  he  was  holding  at  the  time
 of  retirement.

 Statement
 Shri  T.  Swaminathan,
 Shri  K.  L.  Mehta.
 Shri  T.  P.  Singh.
 Shri  V.  L,  Gidwan.,
 Shri  P.  C.  Mathew.
 Shri  R.  ८,  Dutt.
 Shri  B.  P.  Patel
 Shri  N.  Subramanyam.
 Shri  LG.  Rajwade.
 Shri  J.  K.  Atal
 Shri  V.  M.  Joshi.

 12  Shri  B,  Mukerjee.
 13.  Shri  8.  K.  Banerjee.
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 Review  of  the  working  of  Planning
 Departments  in  states,

 *338.  DR.  RANEN  SEN:  Will  the
 Minister  of  PLANNING  be  pleased
 to  state:

 (a)  whether  Government  have  re-
 viewed  the  working  of  the  Planning
 machinery  in  the  States;  and

 (b)  if  so,  what  improvements  the
 Centre  has  suggested  in  the  setting
 up  and  working  of  the  Planning  De-
 partments  in  the  States?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  and
 (b).  A  statement  is  laid  on  the  Table

 of  the  House.

 Statement

 The  Planning  Commission  made  a
 genera)  review  of  the  organisationa)
 structure  and  functioning  of  the
 Plannmg  Depariments  of  the  States
 and  came  to  the  conclusion  that  the
 Planning  set  up  as  existing  in  the
 States  neither  incorporated  adequate
 technical  expertise  nor  secured  popu-
 lar  participation.  On  the  basis  of
 these  conclusion  as  well  as  the  re-
 commendations  of  the  Administrative
 Reforms  Commission,  the  Planning
 Commission  has  recommended  to  the
 States  to  (a)  set  up  apex  planning
 bodies  and  (b)  strengthen  the  State
 Planning  Departments.  Specific  re-
 commendations  in  this  behalf  are  the
 following:

 (a)  There  should  be  an  epex
 body  at  the  State  level  with  the
 Chief  Minister,  the  Finance  Minis-
 ter,  the  Planning  Mimster  and
 technical  experts  representing
 various  departments  and  disciplines

 (b)  The  work  of  the  apex  bodies
 should  be  supported  -by  steering
 Groups  set  up  under  the  Chairman-
 ship  of  technical  experts  prefer-
 able  from  outside  the  Government
 in  the  fields  of  agriculture,  indus-
 try,  irrigation  and  power,  social
 services,  transport,  manpower  and
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 employment  and  other  important
 functional  fields,  The  Chairman  of
 these  Steering  Groups  should  be
 the  members  of  the  apex  planning
 bodies  at  (a)  above.

 (c)  To  ensure  that  the  apex
 planning  body  is  effective  in  guid-
 ing  plan  formulation  as  well  as
 the  monitoring  of  plan  implemen-
 tation,  u  non-official  full  time
 Deputy  Chairman  —  should  be
 apopinted  incharge  of  the  apex
 hody  The  Deputy  Chairman  will
 operute  through  the  State  Planning
 Departments  which  should  func-
 tion  2s  the  Seerctariats  of  the  apex
 planning  hodies

 ((d)  In  order  to  enable  the  Plun
 ning  Department.  to  adequately  dis-
 charge  their  secretarial  functions
 for  the  apex  planning  bodies,  ther
 strength  should  be  suitably  aug-
 mented  with  experts  drawn  from
 varlous  disciplines  and  these
 should  also  be  functionally  ieorga-
 nised  juto  different  urits  which
 should  mamly  be  the  followings:

 (l)  Perspective  Planning  Unit—
 dealing  with  preparation  and  up-
 dating  of  Resource  Inventories,
 and  preparation  of  long-term
 perspective  plans;

 (2)  Mondoring  Plan  Informa-
 tion  and  Evaluation  Unit;

 (3)  Project  Formulation  Unit—
 To  assist  various  Departments  in
 the  preparation  of  projects  for
 investment  projects  and  also  to
 conduct  their  ex-anie  evaluation;

 (4)  Regional/distrct  Planning
 Unit—to  provide  guidance  and
 technical  back-up  to  the  regional
 and  district  planning  authorities;
 and

 (5)  Plan  Coordination  Unit—
 To  assess*the  existing/anticipated
 level  of  development,  determine
 inter  se  priorities  within  an  jn-
 tegrated  strategy  for  the  next
 five/one  year(s),  ascertain  the
 availabilily  of  manpower,  ma-

 terial  and  financial  resources  and
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 synthesise  spatial  and  sectoral
 plans  into  a  balanced  and  opera-
 tional  plan.

 Road  accidents  in  Delhi  and  New
 Delhi.

 *339,  SHRIMATI  SAVITRI
 SHYAM:  Will  the  Minister  of  HOME
 Al  FAIRS  be  pleased  to  state:

 (a)  the  number  of  persons  who
 died  as  a  result  of  road  accidents  in
 Delhi:  and  New  Dethi  during  the  last
 three  years;  and

 (b)  whether  Government  propose
 to  amend  Criminal  Procedure  Code
 su  ac  to  give  severe  punishment  to
 drivers  who  arr  responsible  for  death
 of  persons  on  70980  accidents?

 '
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  KC  PANT):  (a),

 969  483
 4970  534
 97]  48
 972  378

 (upto  30-9-72)

 (b)  Section  304-A  of  the  IPC  and
 slot  the  Cr,  P.C.  is  proposed  to  be
 amended  to  raise  the  punishment  of
 imprisonment  upto  5  years.

 However,  not  all  road  accidents
 are  caused  by  drivers,  A  number  of
 factors  such  as  non-observance  of
 traffic  regulations,  encroachments  on
 roads,  lack  of  road-sense  among  the
 people  etc.  also  cause  these  accidents.

 Loans  given  by  Film  Finance  Corpora-
 tion  in  West  Bengal

 *340,  SHRI  SAROJ  MUKHERJEE:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased
 to  state:

 (a)  whether  instead  of  advancing
 loans  to  reputed  film  technicians  of
 West  Bengal,  the  Film  Finance  Cor-
 poration  sanctioned  loan  to  men  who



 never  produced  a  feature  film
 but  who  were  .  nominated:  members
 ~f  the  Film  Finance  Corporation:
 cand

 (b)  if  so,
 thereto?

 Governments’  reaction

 _THE  MINISTER  OF  STATE  IN
 ‘THE  MINISTRY  OF  INFORMATION
 “AND  BROADCASTING  (SHRI  I.  K.
 GUJRAL):.  (a)  and  (b).  No,  Sir.
 However,  Shri  Chidananda  Dasgupta,
 an  eminent  film  personality  and  an
 ex-Director  of  the  Film  Finance  Cor-
 poration,  was  advanced  a  loan,  which
 was  permissible  under  the  bye-laws

 f  the  Corporation.  At  the  time  of
 the.  grant  of  the  loan,  he  was  not

 connected  with  the  Corporation  in

 any  way.

 |  स्वाधीनता  रजत  जयमन्ती  समारोह  के  समय

 सरकारी  भवनों  पर  रोशनी  करनी

 3192.  श्री  हुकम  बन्द  कछवाय  :  क्‍या

 जह  मन्त्री  यह  बताने  की  कया  करेंगे  कि

 “स्वाधीनता  रजत  जयन्ती  समारोह  के  उप-

 हालत  में  माह  अगस्त,  972  में  सरकारी  स्तर

 पर  आयोजित  विभिन्‍न  आयोजनों  और  दिल्ली

 में  सरकारी  भवनों  पर  की  गई  रोशनी  पर

 सरकार  ने  कुल  कितना  रुपया  व्यय  किया

 हा?

 न

 गृह  मंत्रालय  सें  राज्य  मंत्रों  (भी  कृष्ण  चन्द्र

 बात)  :राष्ट्रपति  भवन,  संसद  भवत,  लाल  किले,

 सचिवालय  के  उत्तरी  व  दक्षिणी  ब्लाकों  पर

 की  गई  रोशनी  पर  2,16,979  रुपये  की  राशि
 व्यय  की  गई  है।  इसमें  से  1,30  रुपये

 ी  राशि  लाल  किले  की  रोशनी  पर  व्यय

 हुईं  जो  हाल  के  वर्षो  में  प्रति  वर्ष  सामान्य

 विशेषता  रही  है।  उपलब्ध  सूचना  के  अनुसार

 आयोजित  समारोहों  पर  दिल्‍ली  प्रशासन  और

 कद्र  सरकार  के  कुछ  अन्य  कार्पालिय़रों  द्वारा

 19,298  60  रुपये  व्यय  किये  गये  हैं
 इसमें  दिल्‍ली  प्रशासन  द्वारा  रखी  तय  किये

 वाले  कछ  विचाराधीन  बि.  सम्मिलित
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 People  living  below  poverty  line  in
 Orissa

 3193.  SHRI  D  K.  PANDA:  Will  the
 Minister  of  PLANNING  be  pleased  to
 state:

 (a)  the  number  and  percentage  of
 population  in  Orissa  living  below
 poverty  line;  and

 (b)  whether  Orissa  claims  a  large
 Share  amongst  those  who  live  below
 poverty  line;  if  so,  the  special  assist-
 ance  being  given  by  the  Central  Gov-
 ernment  to  that  State  to  improve  the
 conditions  of  poor  people  in  that  State
 during:  972-73?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI

 MOHAN  DHARIA):  (a)  and  (b).  On
 the  basis  of  the  consumer  expenditure
 data  provided  by  the  9th  round  of  the.
 National  Sample  Survey  for  964-B5,
 the  approximate  proportion  of  the
 population,  living  below  the  poverty
 line  in  Orissa  in  that  year  may  be
 estimated  at  62.04  per  cent  in  fhe
 rural  areas  aNd  57.58  per  cent  in  fhe
 urban,  areas..  These  percentages  were
 among  the  highest  in  the  country.

 The  entire  Plan  programme  of
 Orissa  ig  designed  to  improve  the  con-
 ditions  of  the  people  in  that  State,  in-
 cluding  the  poorer  sections.  However,
 in  consideration  of  the  facts  that  the
 per  capita  income  in  Orissa  is  below
 the  national  level.  and  that  the  State
 has  special  problems,  an  amount  of
 Rs,  54.88,  crores  has  been  included  in
 the  total  Central  assistance  to  Orissa
 during  the  Fourth  .  Five  Year  Plan.
 The  following  further  allocations  have
 been  made  during  1972-73  for  special
 programmes  in  Orisso,  as  in  other
 Status,  for  improving  the  living  stan-
 dards  of  the  people:

 (Rs.  lakhs)

 I.  Special  Employment  pxo-
 grammes

 2,  Drought  Prone  Area  pro-
 gramnes  *

 3.  Small  farmers  development
 gency  ..¢  ®  ७  e



 47  Written  Answers 4

 ro  Marginal  farmers  and
 Agricuhural  Labourers  6I°26

 5.  Crash  scheme  for  rural
 employment  283  ९00

 6.  Scheme  for  educational
 unemployed  initiated  by
 Central  Ministries  202°0r

 7.  Accelerated  programme  of
 rural  water  supply  100°  00

 Employment  of  retireg  persons  in
 vations  Industries

 ‘Big4.  KUMARI  KAMLA  KUMARI:
 Will  the  PRIME  MINISTER  be  pleased
 to  state;

 (a)  the  number  of  retired  persons
 from  Ministries  of  Finance,  Industries,
 Foreign  Trade  and  Steel  and  Mines
 above  the  rank  of  Section  Officers  who
 are  now  employed  with  the  Industries
 controlled  by  20  large  industrial
 Houses;  and

 {b)  whether  Government  propose  to
 issue  an  ordinance  prohibiting  शान
 ployment  of  such  persons  who  have
 crosse;)  the  age  of  58  years?

 THE  MINISTER  OF  STATE  IN  HE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  (SHRI  RAM  NIWAS  MIRDHA):
 (a)  and  (b).  Under  the  existing  rules
 a  Government  servant  retiring  from

 a  Class  I  post  under  Government
 should  seek  prior  permission  of  the
 Government  if  he  intends  to  take  up
 commercial  employment  within  two
 Yearg  of  his  retirement.  Cases  of  cuch
 officers  who  had  drawn  pay  of  less
 than  1500/-  at  the  time  of  retirement
 are  to  be  decided  by  the  Administra-
 tive  Ministry/Department  after  exe-
 mining  the  request  for  permission  in
 accordance  with  the  criteria  prescribed
 in  this  regard  and  after  obtaining  the
 orders  of  the  Minister  Incharge.  Cases
 of  those  Government  servants  who  had
 drawn  pay  of  Rs.  “1800/-  or  above  at
 the  time  of  retirement  are  to  be  con-
 sidereq  by  a  Committee  consisting  ot
 the  Minister  Incharge  of  the  Ministry/
 Depariment  administratively  concern-
 ed  and  the  Minister  in  the  Department
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 of  Personnel.  Permission  is  granted
 only  in  such  cases  whére  the  criteria
 prescribed  for  the  purpose  are  fulfilled.
 No  such  permission  is  required  for
 taking  up  commercial  employment
 after  the  expiry  o¢  two  years  froin  the
 date  of  retirement.  In  the  circumst-
 ances,  no  information  is  available  re-
 garding  the  number  of  persons  above
 Section  Officers  level  who  might  have
 secured  commercial  employment  after
 two  years  of  retirement.  Information
 about  the  number  of  persons  of  these
 categories,  who  were  granted  permis-
 sion  within  the  last  two  years,  to  take
 up  commercial  employment  with  any
 of  the  20  large  industrial  houses  within
 two  years  of  their  retirement  from  the
 Ministries  of  Finance,  Industrial  Deve-
 lopment,  Foreign  Trade  and  Steel  and
 Mines  ‘will  be  collected  ang  Inid  620
 the  Table  of  the  House.

 Written  Answers

 Government  are  advised  that  a  total
 ban  cannot  be  imposed  on  post-retire-
 ment  commervial  employment  of  Gov-
 ernment  servants  as  it  would  involve
 violation  of  the  fundamental  rights
 guaranteed  in  Article  9(l)(g)  of  the
 Ccnstitution.

 Officers/Officials  working  on  the  same
 Posts  for  more  than  Three  Years

 3195.  SHRI  MOHAMMED  ISMAIL:
 Will  the  PRIME  MINISTER  be  pleased
 to  state:

 (a)  whether  there  are  instructions
 that  an  official/officer  should  not  be
 allowed  to  continue  for  more  thar
 three  years  on  a  particular  seat/job;
 and

 (9)  if  so,  the  number  of  Official/,
 officers  being  continued  in  the  Centra?
 (Surplus  Staff)  Cell  in  the  department
 of  Personne]  for  more  than  three  years
 and  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  (SHRI  RAM  NIWAS  MIRDHA):
 (a)  No,  Sir.

 (b)  Doeg  hot  arise.
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 Incidents  of  Burning  Alive  of  Sche-
 dutei  Castes  People  and  setting  their

 Houses  on  Fire  in  the  Country

 3i96  SHRI  AMBEES}i  Will  the
 Minster  of  OME  AFFAIRS  be
 pleased  to  refer  to  the  revly  given  to
 Unstarred  Question  No  5720  on  the
 l0th  May,  972  and  state

 (a)  whether  the  information  has
 since  been  collected  by  Government,
 and

 (b)  at  ५०,  the  contents  thereof?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  (SHRI  RAM  NIWAS  MIRDHA)'
 (a)  and  (b)  According  to  the  in-
 formation  rece:ved  from  the  State
 Gevernments  and  Union  Territories
 Administrations,  no  such  incidents
 teok  place  during  the  years  1969,  970
 and  97l  in  Jammu  and  Kashmir
 Manipur  Nagaland,  Trpura,  West
 Bengal,  Himachal  Pradesh,  Meghalaya
 Andaman  and  Nicobar  Islands,  Aruna
 tha)  Pradesh  Dadra  and  Nagar  Haveli,
 Laccadive  Minicoy  and  Amundivi
 Islands  and  Mizoram  Information
 jrom  the  Government  of  Tamil  Nadu
 is  still  awaited  A  statement  giving
 information  received  from  the  remain-
 ing  State  Governments  and  Union
 Territories  Administrations  is  laid  on
 the  Table  of  the  House  [Placed  wn
 Labrary  See  No  LT-392/72  ]
 Torture  of  Harijan  Women  of  Village

 Lakhnupur  of  Azamgarh  District
 (U.P)

 3i97  SHRI  AMBESH  Will  the
 Mimobter  of  HOME  AFFAIRS  be
 pleased  to  refer  to  the  reply  given  to
 Unstarr  Question  No  2986  on  ह 0
 Augus’  970  and  state

 (a)  wh  ther  the  information  has
 since  |,  n  collected,  and

 (b)  if  so  the  contents  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  (SHRI  RAM  NIWAS  MIRDHA):

 (a)  and  (b)  Attention,  an  this
 connection,  35  Invited  to  ihe  reply
 given  in  this  House  to  Unstarred
 Question  No  430  on  the  ith  Novem-
 ber  97  where  it  was  stated  that
 according  to  information  ieceived  from
 the  Government  of  Uttar  Pradesh,
 the  specific  allegations  of  inhuman
 torture  of  a  Harijan  woman  of  village
 Lakhnupur  of  Azamgarh  district  were
 not  substantiated  on  enquiries  made
 by  the  State  CID  However,  there
 was  some  suspicion  that  the  Harijan
 woman  alongwith  others  was  intimi-
 dated  and  beaten  in  the  course  of  the
 interrogation  in  a  case  of  murder
 This  was  inquired  into  the  State  Gov-
 ernment  have  decided  to  initiate  de-
 partmental  action  unde:  Section  7  of
 the  Police  Act  against  the  Sub-Inspec-
 tor  concerned

 अन्य  प्रदेश  में  पांचवीं  योजना  में  स्कूटर  फैक्टरी
 को  स्थापना

 3i98.  st  गंगा  चरण  दीक्षित  :
 औद्योगिक  विकास  मिलती  यह  बताने  ी  कृपा
 करेगे  कि

 (क)  क्या  मध्य  प्रदेश  मे  स्कूटर  बनाने
 के  कारखाने  है  कौर'  यदि  हा,  तो  व  कहा  पर
 है  ,  भर

 (ख)  क्‍या"  पांचवी  योजना  में  वहा
 कोई  नया  कारखाना  स्थापित  करने  का
 प्रस्ताव  है  ?

 झौशोगिक  विकास  संजा लय  में  उपमंत्री

 (शी  सिद्धेश्वर  प्रसाव)  ४  (क)  जी  नहों।

 (ख)  इस  समय  ऐसा  कोई  प्रस्ताव

 विदा  शाहीन  नही  हैं।
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 eget  tint  नियमों  का  उल्लंधन  करने  के  लिए
 मध्य  प्रदेश  के  व्यापारियों  कौर  शो  शिक

 गृहों  के  विद  जांच

 3i99.  st  गंगा  चरण  दीक्षित  :
 औद्योगिक  विकास  मस्ती  यह  बताने  की  क्
 करेंगे  कि

 (क)  गत  तीन  वर्षो  में  औद्योगिक  लाख-
 सेटों  का  उल्लंघन  करते  के  लिए  मध्य  प्रदेश  के
 कितने  व्यापारियों  और  प्रौद्योगिक  गृहों
 के  विरुद्ध  सरकारी  जाब  की  गई  है;  और

 (ख)  दोषी  पाथे  गये  व्यापारियों  तथा
 गृहों  में  से  प्रत्येक  के  विऋद्ध  कपा  कार्यवाही
 की  गई  है?

 औद्योगिक  विकास  मंत्रालय  में  उपमंत्री

 (श्री  सिद्धेश्वर  प्रसाद)  :  (क)  और  (ख).
 मध्यप्रदेश  स्थित  ग्रौद्यौ  गई  गुड़ी  तथा  वहा  के  कुछ
 उपऋमों  द्वारा  औद्योगिक  ला:  पैसा  करण  के  कुछ
 उपबन्ध।  के  उल्लघंन  के  मामलो  की  जान  बड़े
 औद्योगिक गढ़ों के  जाच  आयोग  जिसके  अध्यक्ष
 भारत  के  सर्वोच्च  न्यायालय  के  भूतपूर्व  मुख्य
 न्यायाधीश  श्री  to  के०  सरकार  हैं,  के  अधीन

 हो  रही  है।  दिनाक  ह्  फरवरी,  3970  की
 सरकारी  अधिसूचना  जिसमें  कमीशन  के
 विचारो  विषयों  की  घोषणा  की  गई  थी
 उसकी  एक  प्रति  दिनांक  24  फरवरी,  970
 के  अताराकित  प्रश्न  पृ०  245  के  उत्तर  में
 सलगनक  के  रूप  मे  समा  पटल  पर  रखो  गई
 श्री  1  आयोग  से  रिपोर्ट  मिलने  के  पश्चात्  इस
 प्रश्न  पर  कि  78  झौ६द्योगिकस  गृही  के  विरुद्ध
 क्या  कार्य  वाही  की  जाए,  निर्णय  लिया  जाएगा  ।

 जप्य  आदेश  से  युवक  के  लिए  प्रसारण

 3200.  शी  गंगा  चरण  दीक्षित  :
 क्या  सूचना और  प्रसारण  मंत्री  यह  बताने  की
 कृपा  करेगे  कि  इस  वर्ष  मध्य  प्रदेश  के  युवकों
 के  लिये  प्रसारित  किये  गये  कार्यक्रमों  की  मुख्य
 बाले  क्‍या  हैं  ?
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 सूचना  और  प्रसारण  संचालन  में  उपमंत्री
 शी  शर्म बीर  लिए)  :  भोपाल  और

 इन्दौर  से  युवकों  के  लिये  क्रमश:  युवा  संगत
 कौर  युवक  संगम'  शीर्षकों  के  श्रस्तगंत
 प्रतिदिन  एक  चंदे  के  कार्यक्रम  प्रसारित  किये
 जाते  है  ।  इन  कार्यक्रमों  में,  युवकों  द्वारा
 सामथिक्र,  सामाजिक  और  झ्राथिक  प्रश्नों  पर
 चर्चाये,  साक्षात्कार,  कबिता प्री  का  प्रसारण,

 लग  कथाये  शौर  युवकों  हारा  लिखें  गये
 नाटक  सम्मिलित  होते  है।  एक  लोकप्रिय
 संगीत  कार्यक्रम  भी  होगा  है  जो  प्रसारण  के
 लिये  युवक  संग्रहित।  के  लिये  एक  फोरम
 उपलब्ध  करता  है  ।

 Ex-gratia  payment  to  BRE  Ltd.  Staff

 3201,  SHRI  M.  8.  SIVASWAMY:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  he  pleased  to  state:

 (a)  whether  Government  propose  to
 grant  any  ex-gratia  payment  to  the
 Bharat  Heavy  Electricals  Limited  staff
 for  the  year  1972-73;  and

 (b)  uf  so,  the  details  thereat?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDHESHWAR
 PRASAD):  (a)  and  (b).  As  we  are
 sll  in  the  financial  year  ‘1972-73,  it
 will  be  premature  to  stute  whether
 any  ex-gratia  payment  will  be  made
 to  the  stafl  of  any  of  the  units  of
 Bharat  Heavy  Electricals  Limited  for
 this  year.

 Technological  gaps  in  Machine
 Building  Industry

 3202.  SHRI  VEKARIA:
 SHRI  B.  K.  DASCHOW-

 DHURY
 Will  the  Minister  of  INDUSTRIAL

 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state  the
 steps  Govertiment  propose  to  take  to
 bridge  the  technological  gaps  in  the
 machine  building  industry  ic  :uake  it
 self-reliant?
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 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDESHWAR
 PRASAD):  Even  though  there  has  been
 a  substantial  growth  in  the  quantum,
 range  and  competitiveness  of  machine-
 ry  manufacturers  in  the  country,  there
 are  till  sophisticated  :tem  of  machine-
 ry  mdustry  where  we  have  not  achie-
 ved  self-reliance.  The  import  of  tech
 nology  m  such  industries  is  being  per-
 mitted  selectively  with  simultaneous
 emphasis  on  development  of  research
 facilities  within  the  country,  Press
 notes  are  being  issued  from  time  to
 time  indicating  the  fields  where  there
 is  likelihood  of  sustained  demand  for
 the  product  and  scope  for  investment
 A  Science  and  Technology  Plan  is  also
 being  evolved  to  identify  technolog-
 cal  gaps  and  programme  supply  of
 technological  inputs  in  a_  phased
 manner.

 Conditions  for  application  for  Licences

 3203.  SHRI  VEKARIA:  Whll  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state:

 (a)  whether  his  Ministry  has  issued
 a  Press  release  that  fresh  applications
 for  licences  should  be  accompanied  by
 particulars  j:egarding  steps  proposed
 to  be  taken  by  them  for  discharge  of
 effiuent  and  gases;

 (b)  ४६  so,  whether  industries  already
 working  have  also  been  asked  to  en-
 sure  that  the  discharge  of  effluent
 and  gases  does  not  exceed  the  pres-
 eribed  safety  limits;  and

 (c)  if  so,  the  steps  being  taken  by
 Government  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDESHWAR
 PRASAD):  (a)  Yes,  Sir.  In  future,
 applications  for  industrial  licences
 under  the  Industries  (Development
 and  Regulation)  Act,  1951,  would
 have  to  furnish,  at  the  time  of  making
 an  application,  particulars  regarding
 the  steps  proposed  to  be  taken  by

 them  to  ensure  that  the  discharge  of
 effiuent,  and  gases  into  the  air,  water
 and  soil  does  not  exceed  the  prescribed
 safety  hmits.

 (b)  and  (०),  Provisions  exist  in  the
 Factories  Act,  948  (63  of  948)  for
 effective  arrangements  in  factories  for
 the  disposal  of  wastes  and  effluents.
 Further  measures  will  be  considered,
 as  and  when  necessary,  7  the  light  of
 actual  requirements.

 Re-search  Scheme  receiveg  from  the
 Physics  Department  of  University  of

 Kerala

 3204  SHRI  VAYALAR  RAVI,  Wull
 the  Minister  of  SPACE  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  488  on  the  9th  August,
 972  regarding  the  research  scheme
 received  from  the  Physics  Depart-
 ment  of  the  Universit;  of  Kerala  and
 state

 (a)  whether  any  decision  has  been
 taken  thereon,  and

 (b)  a  so,  the  outlines  of  the  deci- sion”?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  HOME
 AFFAIRS  MINISTER  OF  INFOR-
 MATION  AND  BROADCASTING  AND
 MINISTER  OF  SPACE  (SIIRIMATI
 INDIRA  GANDHI)  (a)  and  (9).
 The  proposal  is  still  under  exami-
 nation.

 Report  of  Commission  on  Extra-
 Departmental  Workers

 3203  SHRI  VAYALAR  RAVI.
 SHRI  ARJUN  SETHI:

 Wil)  the.<Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  the  Commission  ap-
 pointed  to  study  the  problems  of  the
 Extra-Deparimental  Workers  of  the
 छ,  &  T.  Depariment  has  since  sub-
 mitted  its  report;  and
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 (b)  if  so,  the  mmn  features  thereof
 and  the  action  taken  thereon?

 THE  MINISTER  OF  COMIMUNI-
 CATIONS  (SHRI  H  N.  BAHUGUNA):
 (a)  Yes,  Sir.

 (b)  The  main  features  of  the  report
 are  the  recommendations  relating  to
 working  hours  of  the  ED  Branch
 Offices,  criteria  for  determining  emolu-
 ments  of  the  ED  Agents  including
 element  of  compensation  for  dearness
 and  city  compensatory  allowance,
 service  limits  for  giant  of  gratuity,  the
 nght  and  facilities  ६0  form  Association
 ot  E.D  Agents  criteria  for  opening  of
 Post  Offices  based  upon  the  require-
 menis  of  the  region  for  bette:  tacil-
 ties,  and  allied  matters

 The  recommendations  of  the  Com-
 mittee  are  under  examination  of  the
 Government

 Allotment  of  Cars  and  Scooters  to
 Government  Employees  after  their

 Z  retirement

 3206  SHRI  K  LAKKAPPA  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECH
 NOLOGY  be  pleased  to  state

 (a)  whether  an  Officer  who  apples
 for  a  car  ot  a  scooter  ४707  the  Central
 Pool  during  the  tenure  of  his  service
 in  the  Central  Government  is  entitled
 to  the  car/scooter  if  he  retires  by  the
 time  the  allotment  is  received  trom
 the  Ministry,

 (b)  if  not  the  reasons  therefor,  and

 (९)  whether  Government  have  any
 proposal  under  consideration  to  permit
 allotment  of  cars/scooters  to  Central
 Government  employees  from  Central
 Pool  upto  one  year  after  their  retire-
 ment?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDESHWAR
 RASAD)  (a)  No,  Sir
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 8)  Cars/Scoeters  are  not  allotted
 im  such  onses,  as  they  do  not  serve  ihe
 purpose  fer  which  they  are  allottw®
 vig  ta  enable  the  officers  to  perform
 ther  duties  efficiently,

 (०)  No,  Sir

 मध्य  प्रदेश  राज्य  कृषि  उद्योग  निगम  हार

 ट्रैक्टरों  का  मिर्ज़ा

 3207.  श्री  गंगा  चरण  दीक्षित  :  क्‍या
 झोशोगमिक  'विकास  मची  यह  बताने  की  रूपा
 करेगे  कि

 (क)  क्या  मध्य  प्रदेश  राज्य  कृषि

 उद्योग  निगम  न  एक  विदेशी  फर्म  के  सहयोग
 से  छोटे  तथा  मध्यम  श्रीवास  के  ट्रैक्टर
 बनाने  के  लिये  1971  में  लाट ससे  की  माग
 की  थी  और

 (ख)  यदि  हा,  तो  इस  पर  सरकार  की
 क्या  प्रतिक्रिया  है  ?

 औद्योगिक  विकास  मंत्रालय  में  उसकी
 (श्री  सिद्धेश्वर  प्रसाद)  :  (क)  जी  नहीं  ।

 (ख)  प्रश्न  ही  नहीं  उठता  ।

 Assistance  to  Rajasthan  for  setting  up
 Industries

 3208  SHR!  BISHWANATH  JHUN-
 JHUNWALA  Will  the  Mhniste:  of
 INDUSTRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  be
 please  to  refer  to  the  reply  given  to
 Unstarred  Question  No  93  dated  the
 l5th  Marche  972  regarding  Develop-
 ment  of  backward  areas  of  Rajasthan
 and  stat>

 (a)  the  total  amount  of  financial,
 assistance  given  for  setting  up  of  in
 dustries  in  the  industrially  backward
 districts  of  Rajasthan,

 (b)  whether  a  copy  of  the  industitel
 durvey  report  as  xonducted  by  the
 Industrial  Development  Bank  of  India’
 will  be  laid  on  the  Table  of  the  House,
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 (c)  whether  the  State  Government
 Nave  since  responded  to  the  proposals
 eontained  in  the  survey  report  and

 (d)  if  so,  in  what  manner?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD)  (a)  The  State  Government
 and  the  Rajasthan  Financial  Corpo-
 ration  are  reported  to  have  sanctioned
 Rs  WZ  lakhs  lor  the  purpose  Central
 assistante  is  not  allocated  for  specific
 schemes  or  sectors  of  development

 (b)  The  printed  copies  of  the  IDBI
 Survey  Report  on  Raja  than  hive
 4een  put  on  sale  by  IDBI

 ५)  ard  (ad)  The  State  Government
 who  have  received  the  final  report
 recently  propose  to  take  further  action
 the  eon  in  the  near  future

 Requisition  of  Services  of  C  BI  by
 State  Governments

 3209  SHRI  BISHWANATH  JHUN
 THUNWALA  Will  the  PRIME  MINIS-
 TER  be  pleased  to  state

 (a)  whethe:  the  State  Governments
 can  requisition  the  services  of  CBI  for
 carrying  out  the  investigations  in
 matters  pertaining  to  the  States,

 (b)  whether  the  Central  Govern-
 ments  consent  ३४  necessary  for  availing
 of  the  services  ०  the  CBI  and  if  so
 m  how  many  cases  the  Centre  has
 given  or  declined  such  consents  to  the
 State  Governments  during  the  last
 three  years,  and

 (c)  the  paiticulars  of  the  cases  that
 are  being  looked  into  by  CBI,  State-
 wise,  at  present  and  whether  the  re
 ports  of  these  enquines  will  aldo  be
 made  available  to  the  Central  Gov-
 ernment?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFYAIRS  AND
 IN

 Oise
 PARTMENT  Off  PERSON-

 NEL  (SHRI  RAM  NIWAS  MIRDHA)
 4a)  to  (c)  The  State  Governments

 cannot  normally  requisition  the  se*
 vices  of  Centrai  Bureau  of  Investi-
 gation  for  carrying  out  investigatian
 in  matters  pertaimng  to  the  States.
 Cases  to  be  mnvestigated  by  the  State
 Pohce  are  sometimes  taken  up  tor  mm-
 vestigation  by  the  Special  Pulure  डन
 tablishment  of  the  Central  Bureau  of
 Investigation  at  the  request  of  the
 State  Governments  ४  they  are  intricate
 or  difficult  or  have  ramifications  in
 several  States  or  have  anv  special
 leatures  calling  for  investigation  by
 Mv  a,ency  outside  the  State  Such
 investigation  i5  however  undertaken
 ulte  the  State  Government  making

 the  .equest  has  accorded  its  consent  to
 the  ©  tension  of  jurisdiction  of  the
 SPF  to  that  area  in  respect  of  that
 class  of  ofiences  and  after  the  Central
 Crovernment  agree  to  extend  the  juris-
 diction  ot  tie  SPL  to  the  State  con-
 cerned

 During  the  last  thee  sear.  tending
 23rd  Novembe:  972  the  number  of
 such  cases  tiken  up  for  investigatian
 by  the  Central  Bu.eau  ot  Investigation
 3५  725  and  the  numer  of  cases  where
 the  consent  of  the  Central  Govern-
 ment  was  declined  fo:  various  reasons
 is  35

 The  number  of  such  cases  that  are
 now  under  investigation  by  the  Cent-
 ru  Bureau  0  Investigation  Stitewise
 is  38  follows

 Assam
 Bihar
 Gujarat
 Madhya  Pradesh
 Maharashtra
 Mysore
 Oniesa
 Rajasthan
 Tamil  Nadu
 inpura
 Uttar  Pradesh
 West  Bengal

 ou

 _

 wu

 |W
 8७
 Ot

 eK
 to

 ee
 Total  ह.

 The  report  of  enquiries  in  such  cases
 are  made  available  to  Central  Govx
 ernment  also
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 Production  Centres  of  Small  Scale  In-
 '  dustries  in  Kerala

 3210.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  INDUSTRIAL  DE-
 VELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  the  Development  Con-
 missioner,  Small  Scale  Industries,  New
 Delhi  has  reported  his  inability  to  run
 the  four  Production  Centres  in  Kerala;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  whether  Government  have  taken
 a  final  decision  regarding  the  future
 set-up  of  these  production  centres  and
 if  so.  the  details  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DE-
 VELOPMENT  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  The  Government  propose  to
 transfer  these  Production  Centres  to
 the  State  Government  as  per  the  re-
 commendations  of  the  Organisational
 Committee  set  up  at  the  instance  of
 the  Estimates  Committee,  Lok  Sabha
 (77th  Report).
 Manufacture  of  Commercial  Vehicles

 with  Russian  collaboration

 B211.  DR  H.  P  SHARMA:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECIINO-
 LOGY  be  pleased  to  state:

 (ay  whether  USSR  has  extended
 technical  cooperation  to  a  private  sec-
 tor  company  in  Calcutta  to  manufac-
 ture  light  commercial  vehicles  for
 movement  of  agricultural  products;

 (b)  if  so,  whether  Government  have
 approved  the  collaboration  agreement;
 and

 (९)  the  terms  of  the  agreement?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  to  (ce),  M/s,  Insov
 Auto  Ltd.,  Calcutta  have  been  permit-
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 ted  to  set  up  a
 at  Rae  Bareilly  in  the  State
 of  Uttar  Pradesh  for  the  manu-
 facture  of  12,000  nos.  per  annum  of
 light  commercial  vehicles  in  collabora-
 tion  with  M/s,  Prommash-Export,  Mos-
 cow,  USSR.  The  terms  of  collabora-
 tion  cannot  be  divulged.

 new  undertaking

 Restriction  on  multi-national  corpera-
 tons  for  entering  the  Consumer  In-

 dastries

 3212.  DR  प्र,  P.  SHARMA:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECHNO-
 LOGY  be  pleased  to  state:

 (a)  whether  Government  had  taken
 ४  policy  decision  to  restrict  and  pre-
 vent  multi-national  corporations  from
 entering  the  consumer  industries;

 (b)  if  so,  the  part  played  by  these
 industries  in  consumer  goods  indus-
 tries  at  present;  and

 (c)  the  success  so  achieved  and
 steys  so  far  taken  to  restrict  their
 participation  in  this  field?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DE-
 VELOPMENT  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  to  (c).  No,  Sir.  Foreign
 vompanies  may  apply  for  licences
 under  the  Industries  (Development  and
 Regulation)  Act,  and  such  applications
 ure  considered  by  Government  on
 merit,  in  the  light  of  the  criteria  laid
 down  from  time  to  time.  No  licence
 tor  the  manufacture  of  consumer  pro-
 ducts  as  a  ‘new  article’  has  been  issu-
 ed  to  any  foreign  company  during
 1970,  .97]  and  972  (up  to  80th  Sep-
 tember,  1972).

 Tractor  Factory  in  Pratapgarh

 4213,  SHRI  DINESH  SINGH:  Will
 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  the  ‘party  to  whom  2
 letter  of  Intent  was  issued  for  setting



 Gi  =  Written  Answers  AGRAHAYANA  15  894  (SAKA)  Written  Answers  62

 wp  a  tractor  factory  in  Pratapgarh  has
 taken  any  steps  to  set  up  the  factory;
 edit

 {b)  if.  so,  the  progress  made  in  this

 oogard?
 ’-YHE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DE-
 VELOPMENT  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  and  (b).  The  Letter  of
 intent  issued  to  M/s.  Automobile  Pro-
 ducts  of  India  Ltd..  Bombay  was  con-
 verted  into  an  industrial  licence  on
 3@th  October,  1972.

 The  party  has  informed  Govern-
 ment  that  they  are  going  ahead  with
 the  detailed  planning  of  the  project,
 which  they  expect  to  complete  in  six
 months.  They  also  expect  that  work
 at  Pratapgarh  factory  will  commence
 within  the  next  twelve  months.

 Report  of  the  Committee  of  Secretaries
 on  Personnel  Administration

 3214,  SHRI  K,  KODANDA  RAMI
 REDDY:  Will  the  PRIME  MINISTER
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  226  on  the
 22nd  November,  1972  regarding  report
 of  the  Committee  of  Secretaries  on
 Personnel  Reforms  and  state:

 (a)  whether  any  Officers’  Associa-
 lion  has  requested  the  Government  to
 reject  the  Report  of  the  Committee  of
 Secretaries  on  Personnel  Administra-
 tion;

 (b)  if  so,  the  reasons  put  forward
 by  the  Association;  and

 (c)  the  reaction
 thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 In  ‘THE  DEPARTMENT  OF  PERSON-
 NEL.  (SHRI  RAM  NIWAS  MIB-
 DHA):  (a)  and  (b).  A  communica-

 ‘fien  has  been  received  from  the  Fed-
 ‘aration.  of  Class  I  Railway  Officers’
 Associations  requesting  the  Govern-
 ment.  to.  reject  the  Report.  of.  the
 Committee.  of  Secretaries,  805
 cording  to  the  Federation,  the  re-
 2790  L8—3.

 of  Government

 commendations  are  not  equally  fair
 to  ali  Services,  and  are  even  against
 Government  policy,

 (c)  The  recommendationg  of  the
 Administrative  Reforms  Commission
 are  still  under  consideration  of  the
 Government.

 Enquiry  Committee  Report  on  Power
 Crisig  in  West  Bengal

 3215.  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  PLANNING  be  pleased
 to  state:

 (a)  whether  an  inquiry  into  the
 causes  leading  to  the  failure  of  power
 and  other  matters  related  to  recent
 power-crisis  in  West  Bengal  was  made
 by  the  Central  Government;

 (b)  if  so,  the  findings  thereof  and
 the  recommendations  made  by  the
 Enquiry  Committee  in  regard  to  the
 steps  for  resolving  current  power
 crisis  in  West  Bengal;  and

 (c)  the  measures  taken  to  imple-
 ment  the  recommendations  of  the  Com-
 mittee?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  to  (c).  Yes.
 A  Preliminary  Report  of  the  Action
 Group  to  Review  the  Power  Supply
 Position  in  West  Bengal  has  been
 received  and  the  same  is  under  exami-
 nation’  in  the  Planning  Commission.

 P.C.0.  in  Mandir  Marg

 3236,  SHRI  M.  S.  SIVASWAMY
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a).  whether  there  is  no  public  call
 telephone  in  the  Type  II  quarters  of
 Mandir  Marg,  New  Delhi  and  resi-
 dents  are  facing  great  difficulties
 without  this  facility;

 (b)  if  8०,  the  steps  taken  by  Govern-
 mert  in  providing  the  same?

 ४ & पे
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 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  and  (b).  There  is  no  P.C.O,  in
 Type  II  quarters  of  Mandir  Marg  New
 Delhf.  However,  the  residents  can
 avail  of  this  facility  from  nearby
 PC.O  installed  at  the  Hindu  Maha-
 sabha  Bhavan  and  the  Birla  Mandir
 located  at  a  distance  of  309  to  400
 meters  from  these  quarters.

 Fixation  of  Pay-Scales  of  Government
 Employees  of  Dadra  and  Nagar

 Haveli

 8217  SHRI  PILOO  MODY:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state

 (a)  tne  reasons  for  avoiding  the  res-
 ponsibility  of  proper  fixation  of  pay-
 scales  vt  the  Government  employces
 of  Dadra  and  Nagar  Haveli  Union
 Territories;

 (b)  whether  even  after
 brought  them  on  the  Central  pay-
 scales  from  6th  March,  1970,  no  tor-
 mula  has  been  evolved  to  give  them
 proper  fixation  to  protect  their  basic
 pay  and  if  so,  the  reasons  theredor,
 and

 (c)  whether  Government  have  not
 yet  given  them  the  DA  recomménded
 by  the  Second  Pay  Commission  and
 arrears  from  6th  March,  970  have  not
 been  paid  and  if  so,  the  reasons  there-
 tor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  #  प्र.  MOHSIN):  (a)  to
 (ce).  Prior  to  6th  March  1970,
 the  employees  of  Dadra  and  Nagar
 Haveli  Administration  were  entitled
 to  Gujarat  pay  scales  and  dearness
 allowance,  In  pursuance  of  Gov-
 ernment’s  decision  to  grant
 Central  rates  of  pay  and  al-
 lowances  to  the  Dadra  and  Nagar
 Haveli  Administration  employees,  the
 Government  of  India  issued  orders  on
 $rd  May,  97l  equating  various  cate-
 gories  of  posts  with  appropriate  posta
 in  the  Central  scales  of  pay  with
 éffect  from  6th  March,  i970.  These

 having
 ~
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 orders  also  provided  formula  for  fixa-
 tion  of  pay  of  the  employees  in  the
 Gentral  scales  of  pay.  The  formula
 aimed  at  protecting  the  total  emolu-
 ments  i.¢,  pay,  dearness  allowance,
 deainess  pay  drawn  in  the  Gujarat
 scales  as  also  the  substantive  pay  of
 the  employees  drawn  in  those  scales.
 The  formula,  however,  did  not  find
 favour  with  the  Dadra  and  Nagar
 Haveli  Administration  and  the  em-
 ployees’  association.  The  question
 regarding  revision  of  his  formula  is
 under  consideration  of  the  Govern-
 ment  of  India  Once  the  employees
 of  the  Dadra  and  Nagar  Havel  Ad-
 ministration  start  drawing  pay  inthe
 Central  scales,  they  will  automaticat-
 ly  be  entitled  to  the  rates  of  dearness
 allowance  as  recommended  by  the

 Pay  Commission  and  also  the  arrears,
 if  any,  from  6th  March,  970

 Requirements  of  Cement,  Stee]  and
 Iron  in  Tripura

 32i8  SHRI  DASARATHA  DEB-
 Will  tue  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  the  annual  requirements  of
 Cement  steel  and  iron  in  Tripura
 particularly  for  1972-73,  and

 (b)  the  quantity  supphed  to  the
 various  agencies  in  Tripura  80  far?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DE-
 VELOPMENT  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  (a)  Cement:  The  ce-
 ment  requirements  of  Tripura  during
 1972-73,  is  estimated  te  be  akout  14,000
 tonnes.

 (il)  Iron  and  Steel’  Under  thé  pre-
 sent  distribution  system,  there  are  no
 statewise  allocations  of  Iren  and  Steel,
 Allocations  of  steel  are  regulated  by
 the  Steel  Priority  Committee  after
 taking  Into  acedunt  the  efd  use  fide
 which  steet  is  required,  the  availabili-
 ty  and  the

 competing
 demands.
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 (bya)  Ceraent;  ‘The-  toter.  quantity
 s  to..Tripura  from  April  to,
 August,  i972  was  10005  tonnes

 (ii)  Iron  and  Steel:  The  quantity  of
 stee!  despatched’  te  Tripura  during
 the  quarter  April-June,  4972  was  00
 tonnes

 Foreign.  Cultural  Societies  in:  India

 2i9.  KUMARI  KAMLA  KUMARI
 Wiil  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  the  number,  names
 and  tre  addresses  of  Cul.ural  Societies

 -of  othe:  countries  in  India?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LUAIE  AFFAIRS
 {SURI  प्,  H.  MOHSIN);  Information  is
 being  collzcted.

 Repatriation  of  Profits,  Dividends  and
 ‘Service  charges  etc.,  by  M/s.  Coigate

 and  Palmolive  Co.

 3220.  DR,  प्र,  ए,  SHARMA:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECHNO-
 LOGY  be  pleased  to  state:

 (a)  whether  ‘the  foreign  firms  Mes-
 srs  Colgate  and  Palmolive  have  re
 patriated  huge  sums  of  money  as  pro-
 fils,  @ividends  and  service  charges
 during  the  past  three  years;

 (6)  if  so,  the  total  investments  made
 in'these  firms,  and  the  share  of  foreign
 capital  therein’  and-  the  amount  of
 money  repatriateq  by  them  ‘during
 these  years.  out  ‘of  this  country:  and

 {c)  whether  Government  have
 ‘ordered  any  inquiry  into  the  affairs
 of  these.  firms,.  including  the  probe  in-
 to'.the  .cost.of  production.  and  profits
 made:  ‘by!  these:  firms?

 FRABAD);  Fy
 pwhetd  subsidiary

 THE  DEPUTY’  MINISTER  ‘IN’  THE
 MINISTRY  OF:  “INDUBTRIAL-  कान  «|
 VELOPMENT  °  (SHRI  ‘SIDDHESHWAR.

 hi  “M/s.  Cok”
 Sate’  Palmolive!  International:  “USA

 6
 The  equity  capital.  of  the  company  is
 Rs.  5  lakhs.  The  ‘amounts  repatriat-
 ed  towards  Dividend  by  this  company
 to  the  parent  company:  during  the  last
 three  years  are  given  below  ा

 “Amount  (Rs.  lakhs): Year

 1968-69,  हर  न  44°76

 1969-70  82°39

 1970-71
 26°76  :

 During  1968-1970,  an  amount  of
 Rs.  .3  lakhs  per  annum  was  also
 remitted  towards  Service.  charges.

 (c)  Yes,  Sir.

 Prices  inflated  by.  Traders  in  West
 Bengal  during  Pnijas

 3221.  DR,  RANEN.SEN:  Will  the.
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECHNO-
 LOGY  be  pleased  to  state:

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  the  news-
 item  which  appealed  in  ‘Indian  Ex-
 press’  dated.  the  2ist  September,  972
 captioned  ‘How  traders  inflate  prices
 during  pujas’;  and

 (b)  if  so,  ‘the  steps  taken  by  Gov-
 ernment  against  the  traders?

 THE  DEPUTY,  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DE-
 VELOPMENT  (SHRI  SIDDHESHWAR
 PRASAD):  cay  Yes,  Sir

 (b)  The  folléwirgsteps*were  taken
 by  the  State:  Gavernment:—

 (i)  Promulgation  of  a  Prevention
 of  Hoarding  Order.  fixing  maximum
 limits  for  storage  by  different  cate-
 gortes  of  dealers  in:  Pulses,  हसिडाससपी
 Seeds  and  Oil,  Vanaspati.  and  Baby
 Food

 (ii)  Promulgation  of  another  Order
 requizing.  dealers  .in  these:  commodi-
 ties  to  display.  stocks  ang,  retail,
 prices  daily.  ae
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 Sebeme  to  grant  Loang  to  Educated
 Unemployed.

 $222.  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  be
 pleased  to  state:

 (a)  whether  Government  have
 any  proposal  under  consideration  to
 introduce  a  scheme  to  give  loans  to
 the  educated  unemployed  persons  for
 business  or  small-scale  service  units;

 (9)  if  so,  the  salfent  features  of
 the  proposal;  and

 (c)  the  time  by  which  this  scheme
 will  be  introduced?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  to  (c).  Nationalised
 Banks  have  formulated  various
 schemes  like  loans  to  technical  en-
 trepreneurs  interested  in  setting  up
 small  scale  industries,  retail  and
 small  business,  professionals  and
 self-employed  persons,  custom  ser-
 vice  units  etc.  Under  this  scheme,
 educated  unemployed  persons  can
 avail  credit  facilities  from  Banks
 Provided  the  Bank  is  satisfied  with
 the  viability  of  their  proposals,

 उत्तर  प्रदेश  सरकार  द्वारा  चीनी  उद्योग  को
 नियंत्रण  में  लेने  सम्बन्धी  बिल

 3223.  श्यो  भागीरथ  नंबर  :
 श्री  धरकिस्द  चेतना  :

 क्या  है  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्या  चीनी  उद्योग  को  राज्य
 हारा  नियंत्रण  में  लेने  के  लिये  उच्चतर  प्रदेश
 सरकार  द्वारा  केन्द्र  के  विचारों  बिल  का
 मसौदा  भेजा  गय!  है  ; ौर

 (ख)  यदि  हां,  लो  इस  पर  कम  तक
 निर्णय  किया  जायेगा  ?
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 यह  संचालन  में  ब्य  |, ड  (सी  कृष्ण
 दल  पन्त:  (कड  पं ध्या देश  का  एक  प्रारूप,
 प्राप्त  हुआ  है  t

 (ख)  प्रध्यादेश  विचाराधीन  है  1

 Medium  of  Instruction  in  Primary,
 Secondary,  College  ang  University

 Stages  for  Linguisti.  Minorities.

 3224.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Government  have
 adopted  any  national  policy  in  re-
 gard  to  medium  of  instruction  in  Pri-
 mary,  Secondary,  College  and  Uni-
 versity  stages  for  linguistic  minari-
 ties  all  over  the  country;

 (b)  if  so,  the  details  about  the
 basic  formulation  of  such  policy;  and

 (९)  if  not,  whether
 policy  will  be  drawn  out  for
 purpose?

 a  national
 the

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  ्  H.  MOHSIN):  (a)  Yes,
 Sir,

 (b)  According  to  the  decisions
 taken  at  the  national  level,  arrange-
 ments  should  be  made  for  instruc-
 tions  af  the  Primary  stage  by
 appointing  at  least  one  teacher  if
 there  are  not  less  than  40  pupils  in  &
 school  or  0  in  a  class  desirous  of
 receiving  instructions  in  the  mother
 tongue.

 At  the  secondary  stage,  facilities
 for  instructions  through  the  mother:
 tongue  should  be  avaitable  if  there
 are  60  pupils  in  the  last  four  classes
 and  16  4  lass  desirous  of
 learning  through.  the  particular  ian~
 guage.  ‘This  figure  of  60  and  I5  is
 required  te  ier  computed  separately
 for  each  one  af  the  diversified  courses.
 and  for  the  academic  courses;
 where  different.  groups  of  optional



 subjects  are  provided  in  the  acade-
 mic  courses,  separately  for  each  such

 group  of  optional  subjects,

 In  regard  to  the  medium  of  instruc-
 tions  at  the  University  stage  it  is

 considered  that  urgent  steps  should
 “be  taken  to  adopt  regional  languages
 vas  medium  of  education  and_  that
 every  effort  should  be  made  not  only
 ‘to  protect  the  rights  of  minorities

 ~but  to  promote  their  educational  in-
 ‘terests  as  suggested  in  the  statement
 “issued  by  the  Conference  of  the  Chief
 ‘Ministers  of  States  and  Central  Minis-

 ters  held  in  August,  1961. ।

 (९)  Does  not  arise.

 Completion  of  translation  work  of
 ‘Administrative  Rules  ang  Procedures.

 द  3225.  SHRI  S.  C.  SAMANTA:  Will
 ‘the  Minister  of  HOME  AFFAIRS  be
 ‘pleased  to  state:

 (a)  the  arrangements  made  for  the
 x  ompletion  of  translation  work  into
 ‘Hindi  pertaining  to  administrative
 ‘rules,  procedures  and  other  works
 ‘which  are  still  pending;

 |  (b)  by  what  time  the  work  is  like-
 ly  to  be  completed;  and

 (c)  whether  complete  coordination
 xists  among  the  various  Ministries

 ‘such  as,Home,  Education,  Law,  In-
 ormation  and  Broadcasting  etc.  in

 far  as  the  development-of  the  lan-
 guage  of  the  Union  is  concerned?

 THE  MINISTER  OF  STATE
 IN..THE.  MINISTRY  OF  HOME
 AFFAIRS  AND™

 ee
 THE  DEPART

 MENT  OF  PERSONNEL  (SHRI  RAM

 NIWAS.  MIRDHA)  (a)  7  Hindi
 translation  of  _  statutory  ocuments
 ie.

 Central  Act,,  Rules  Regulations
 tc.  is  provided  by  the  Official  (Le-

 gislative)  Commission  of  the  Minis-
 of  Law  The  Hindi  translation

 manuals,  forms  and  other  pro-
 dural  literature  of  ‘non-statutory

 lature,  which  was  previously  en-
 tusted  to  ithe  Central.  Hindi  Dir-

 torate  of  the-Ministry  of.  Educa-

 ——
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 tion  is  now  being  done  by:  Central  Tra-
 nslation  Bureau  of  the  Ministry  of
 Home  Affairs.  However,  the  P.  &  T-
 Board,  the  three  Defence  Services  and
 the  Ministry  of  Railways  themselves
 translate  _  their  procedural  literature
 and  not  statutory:  manuals.

 (b)  The  work  of  translation  of
 the  entire  procedural  literature  is  a
 huge  task  and  is  also  of  a  continuing
 nature.  The  Central  Translation
 Bureau  and  the  Official  Language
 (Legislative)  Commission  have  been
 undertaking  the  work  in  consultation
 with  the  concerned  Ministries/
 Deptts.  according  to  a  rhesed  pro-
 gramme  which  is  given  in  the  Annual
 Assessment  Report’  which  is  placed
 before  the  Parliament.

 (c)  Yes  Sir”

 Establishment  of  an  Asian  Institute
 for  development  of  Agricultural.

 Machinery,

 3226.  SHRI  GIRIDHAR  GOMANGO:
 SHRI  RAMSHEKHAR  PRA-

 SAD  SINGH:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleased.  to
 state:

 (a)  whether  an  .  Expert  Working
 Group  of  Senior  Government  offi-
 cials  from  ll  countries  of  the  Asian
 Region  including  India  has  recom-
 mended  the  establishment  of  Asian
 Institute  for  the  development  of  agri-
 culture  machinery;  and

 (0)  if  so,  where  the  Institute  is
 proposed  to  be  established?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  Yes,  Sir

 (b)  The  Expert  --  Working  Group has  not  recommended  any  particular
 country  for  location  of  the  Institute.
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 Functioning  of  Vishwa  Yuvak  Kendra
 New  Delhi.

 3227.  SHRI  SHASHI  BHUSHAN:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  organisations
 which  are  working  with  Vishwa
 Yuvak  Kendra,  are  related  in  some
 way  or  the  other  with  certain  noto-
 rious  orgamsation  backed  by  CIA
 such  as  Asia  Foundation  which  are
 banned  in  India.

 (b)  whether  Government  are  keep-
 ing  an  eye  on  the  functioning  of
 Vishwa  Yuvak  Kendra;

 (c)  the  reasons  for  which  great
 financial  assistance  is  provided  to  it
 fn  spite  of  its  activities  against  the
 interests  of  the  country  and  land
 worth  lakhs  of  rupees  has  been  allot-
 ted  to  it  at  throw  away  price;  and

 (a)  whether  it  35  proposed  to  take
 ever  Vishwa  Yuvak  Kendra’

 THE  MINISTER  OF  STATE  IN
 HE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  हयी  C  PANT)  (a)  Govern-
 ment  have  no  such  iniormation

 (b)  No,  Sir

 (c)  A  plot  of  land  was  allotted  77
 962  for  construction  of  8  building
 to  house  the  hostel,  hbrary,  ete  The
 grant  was  in  accordance  with  the
 general  policy  of  the  Government  in
 regard  to  sich  organisations  No
 regular  maintenance  grants  are  pro-
 vided  to  the  Kendra  Ad  hoc  finan-
 cial  assistance  for  specific  projects
 which  fall  within  the  approved
 schemes  for  youth  welfare  and  other
 activities  has  been  given  to  the
 Kendra  after  due  examination  of  the
 merits  of  the  projects  and  as  m  the
 case  of  any  other  similar  organtsa-

 aw  No,  Sir.  .
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 Legtslation  to  carb  the  rol2  of  Foreigm
 money  in  flections,

 3228  SHRI  SUKHDEO  PRASAD:
 VERMA:

 SHRI  BISHWANATH  JHUN-
 JHUNWALA:

 Will  the  Munister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  the  question  of  enacting  a
 law  to  curb  the  role  of  foreign  money
 in  elections,  and

 (b)  if  so,  the  time  by  which  the
 Bill  on  the  subject  35  hkely  to  be  in-
 troduced  m  Parlament’

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F  H  MOHSIN)  (a)  and  (b)

 As  stated  in  answer  given  to  unstarred
 question  No  337  dated  22nd  Novem-
 her,  1972,  legislative  proposals  are
 being  finalised  for  the  purpose  of
 imposing  suitable  restrictions  on  the
 receipt  of  funds  from  foreign  organi-
 Sations,  agencies  or  individuals  other-
 wise  than  in  the  course  of  ordinary
 and  bonafide  transactions  <A  Bill
 will  be  introduced  in  Parliament  at
 an  early  date

 Setting  up  of  a  Plant  for  manufactur-
 ing  Railway  wagons

 3229  SHRI  RAMSHEKHAR
 PRASAD  SINGH:

 SHRI  V  MAYAVAN

 Will  the  Minster  of  PLANNING  be
 pleased  to  state.

 (a)  whether  an  expert  Committee
 of  the  Planning  Commission  has  re-
 commended  the  setting  up  of  a  plant
 for  manufactuing  Railway  wagoris;

 (b)  if  50,  whether  Planning  Com-
 mission  has  accepted  the  recommen
 dation;  and

 ६८)  *  whether  this  plant  will  be  in
 public  or  private  8९
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 {SHRI  MOHAN  DHARIA):  (a)  No,

 Sir.

 (9)  and  (c).  Do  not  arise.

 Soliq  Waste  Factory  iv  Delhi

 8230.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 {a)  whether  Government  propose
 to  start  a  factory  for  disposal  of  solid
 ‘waste  including  waste  of  pieces  of
 jron,  glass,  tin  and  plastics  in  Delhi;
 and

 {b)  if  so,  the  broad  outlines  of  the
 ‘proposal?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  and  (b).  7०  such
 proposal  is  under  consideration  of  the
 Ministry  of  Industrial  Development.

 erm  of  Committee  on  Newspaper
 Economics  extended

 323i.  SHRI  M.  M.  JOSEPH:
 SHRI  MUHAMMED

 SHERIFF:

 Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  Government  have
 recently  extended  the  term  of  the
 five-member  Fact  Finding  Commuit-
 tee  on  Newspaper  Economics;  and

 b)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION
 AND  BROADCASTING  (SHRI
 DBARAM  BIR.  SINHA):  (a)  Yes.

 th)  The...  Committee  undertook  8
 study  of  a  few  newspaper

 unite,  following  which  a  detailed

 questionnaire  designed  to  elicit  fac-
 tual  data  on  different  aspects  of
 newspaper  economics  was  framed.
 Pninteg  copies  of  the  questionnaire
 were  sent  out  to  all  da:'y  newspapers
 in  the  first  week  of  Scpt-mber,  The
 newspapers  had  been  asked  to  sub-
 mit  replies  by  October  5  but  in  view
 of  the  detailed  nature  of  the  question-
 naire  some  newspapers  asked  tor
 more  time  for  sending  the  replies,
 till  the  end  of  November/December,
 1972.  In  view  of  this,  the  Committee
 sought  extension  of  the  time-limit
 for  submission  of  the  Commuttee’s
 report  till  the  end  of  June  1973.  This
 has  been  agreed  to  by  the  Govern-
 ment,

 Film  shows  on  T.Y.

 3232.  SHRI  PP.  VENKATASUB-
 BAIAH:  Will  the  Monster  of  IN-
 FORMATION  AND  BROADCASTING
 be  pleased  to  state:

 (a)  whether  a  representation  has
 been  made  to  Government  to  discon-
 tinue  film  shows  on  Television;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  No,  Sir.

 (b)  Does  not  arise.

 एकाधिकार  गृहों  का  राष्ट्रीयकरण

 3233.  गयी  झंकार  लाल  बैरवा  :

 श्री  ओवर  चौधरी

 क्या  औद्योगिक  विकास  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्या  प्राची  पंचवर्षीय  योजन"  के
 दौरान  सरकार  का  कुछ  एकाधिकार  गुदी
 का  राष्ट्रीयकरण  करने  का  विचार  है  ;

 और

 (ख)  प्रस्ताव  की  रूपरेखा  क्या  है  ?
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 औद्योगिक  विकास  संचालक  में  उपमंत्री

 ी  सिद्धेश्वर  प्रसाद)  (क)  इस  समय
 इस  प्रकार  का  कोई  प्रस्ताव  विचाराधीन  नही
 है;

 (ख)  प्रश्न  ही  नहीं  उठता  ।

 Rehabilitation  of  former  Rulers  ani
 their  Dependents

 3234.  SHRI  S,  C.  SAMANTA:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  the  steps  taken  to  rehabilitate
 the  Ex-Rulers  and  their  dependents
 as  a  consequence  of  the  abolition  of
 privy  purses  and  privileges  and
 whose  income  from  any  other  source
 is  either  negligible  or  nil,  and

 (b)  whether  any  representations
 have  been  received  in  their  contec-
 tion  and  if  so  the  reaction  of  Gov-
 ernment  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  K.  C  PANT):  (a)  and  (b).
 In  order  to  enable  the  former  Rulers
 to  adjust  themselves  to  the  changed
 circumstances,  Government  have  de-

 cided  to  make  lumpsum  ex-gratia
 payments  im  cash  to  each  former
 Ruler.  Government  have,  however,
 been  advised  not  to  make  the  above
 mentioned  payments  to  the  former
 Rulers  till  the  Supreme  Court’s  judg-
 ment  on  the  Writ  Petitions  filed  by
 the  former  Rulers  of  Malerkotla  and
 Kurundwad  (Junior)  challenging
 the  validity  of  the  Constitution  (24th,
 25th  and  26th  Amendment)  Acts,
 ‘1978,  is  known,

 &  Government  have  received  re-
 presentations  from  the  relatives  of
 the  former  Rulers  and  have  decided
 to  grant  allowances  to  close  relatives
 of  the  former  Rulers  on  extreme  com-
 passionate  ground,  particularly  to
 women  who  are  old  and  are  in  need
 of  it.  For  this  purpose  funds  to  the
 extent  of  Rs,  5  lakhs  have  been  pro-
 vided  in  the  current  year’s  budget  by
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 obtaining  Supplementary  Grant  iv
 the  last  sessicn  of  Parliament.

 Study  of  problems  at  Central  Mises
 Research  station,  Dhanbad,

 3235.  SHRI  GIRIDH4R  GOMANGO,
 SHR!  RAMSHEKHAR

 PRASAD  SINGH:

 Wil  the  Minster  of  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state:

 (a}  out  of  the  39  sponsored  prob-
 lems  taken  up  last  ४९७  by  the  Cen-
 tral  Mining  Research  Station  at
 Dhanbad  how  many  have  been  com-
 pleted;  and

 (b)  the  tame  by  which  the  rest  are
 like'y  to  be  completed?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  (SHRI  ८.
 SUBRAMANIAM):  (a)  and  (b),  Out
 of  39  sponsored  projects  taken  up  hy
 the  Institute,  23  Projects  were  cem-
 pleted  in  97l,  46  Projects  continued
 in  972

 The  position  of  6  Projects  is  as
 under:

 QQ)  40  Projects  have  been  com-
 pleted  and  reports  given  to  the
 party  concerned.

 (a)  3  Projects  have  been  com-
 pleted  but  not  yet  reported.

 (iii)  2  more  Projects  completed
 but  continued  at  Party’s  request
 and  interim  reports  are  being  sur-
 plied.

 (iv)  Project  not  yet  started  as
 site  inundated  with  water.

 Vilence  in  Asansol  Coal  Mines

 3236.  SHRI  SAMAR  GUHA:  Will the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  representations  have
 been  received  by  the  Central  Gov-~
 ernnent  and  the  West  BengiY  Gov-
 ernment  regerdirig  the  widespread
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 -and  continuous  violent  activities
 committed  in  the  coal  mine  areas  of
 Asansol;

 (b)  whether  a  number  of  Trade
 Union  organisations  made  such  com-
 plaints  to  the  Government  and  issued
 Press  statements  also  regarding  fre-
 quent  and  unchecked  activities  of
 eriminal  elemenis  inimical  to  legiti-
 mate  Trade  Union  activities;

 (c)  if  so,  the  nature  of  the  com-
 plaints  made,  and  the  facts  about  the
 incidents  and  other  happenings  in  the
 coal  mines  areas  of  Asansol;  und

 {d)  the  steps  taken  by  Govern-
 ment  to  curb  such  violent  activities
 and  apprehend  the  criminals  and
 the  number  of  persons  arrested  so
 far  in  connection  therewith?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  to  (d)
 Some  representations  have  been  re-
 ceived  by  the  Central  Government
 in  the  matter.  Facts  are  being  ascer-
 tained  from  the  State  Government,

 Schemes  for  Educated  Unemployed
 3237.  SHRI  P.  NARASIMHA

 REDDY:  Will  the  Minister  of
 PLANNING  be  pleased  to  state:

 (a)  the  outlines  of  the  schemes,
 the  amounts  allotted  and  utilised  so
 far,  State-wise,  for  providing  em-
 Ployment  to  the  educated  unemploy-
 ed;  and

 (b)  whether  in  the  con‘ext  of  the
 drive  for  liquidation  of  unemploy-
 merit,  the  Central  Governme~*  pro-
 Pose  to  stop  retrenchment  in  Central
 and  State  services?

 THE  MINISTER  OF  STATE  IN
 {He  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  The

 -Getalls  ०९  the  varioug  schemeg  for  edu-
 eateg  unemployed  are  indicated  in  the
 Plduzting  Commission  Brochure  ‘Emp-
 Teyment  Opportunities’,  copies  of  which

 “het  have  alae  boun  cfzoalaied
 to

 e  ted  to
 फु  wil  of  the  Parliament.

 (b)  There  is  no  proposal  under
 consideration  to  effect  retrenchment
 in  Central  and  State  Services.

 U.N.  Resolution  tor  Public  Holiday
 on  U.N.  Day

 3238.  SHRI  BANAMALI  PAT-
 NAIK:  Will  the  PRIME  MINISTER
 be  pleased  to  siate:

 (a)  whether  the  पा  General
 Assembly  has  adopted  a  resolution  to
 declare  24th  October,  U.N.  Day,  a
 public  holiday;

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto;  and

 (c)  the
 matter?

 decision  taken  in  the

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFF-
 AIRS  AND  IN  THE  DEFARTMENT
 OF  PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  (a)  ty  (¢)  In  a  resolution
 passed  in  December,  97l,  the  U.N.
 General  Assembly  declared  the  24th
 October.  United  Nations  Day,  as  an
 international  holiday,  and  recom-
 mended  that  it  should  be  observed  as
 a  public  holiday  by  all  member-
 States  of  the  United  Nations.  Since
 the  question  of  public  holidays  to  be
 observed  in  the  Government  of  India
 is  already  before  the  Third  Pay  Com-
 mission,  the  recommendation  of  the
 U.N.  General  Assembly  has  been  for~
 warded  to  the  Third  Pay  Commission
 for  their  consid-r-tion.

 भारत  तथा  रूस  के  श्राप्सी  रहस्यों  से
 बनी  परियोजनाएं

 3239.  थ्री  शिव  कुमार  शास्त्री  ॥
 क्या  योजना  मंत्री  यह  बताने  की  कपा
 करेंगे  कि  :

 (क)  भारत  और  रूस  के  बीच  वापसी
 सहयोग  की  योजना  के  श्रम्तर्गत  रहे  तक
 कितनी  परियोजनाओं  को  प्रति  रूप  दिया
 मया  है
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 (@)  इन  परियोजमाञो  पर  कार्य  कब
 तक  आरम्भ  हो  जाने  की  सम्भावना  है  ,
 कौर

 (ग)  देश  की  झावश्यकताशो  को
 देखने  गये  विन  परियोजनाञझो  को  पहले  बोस्
 किया  जाएगा  ?

 योजना  मंत्रालय  में  राज्य  मल्  (भरी
 साहस  मारिया)  :(क)  से  (ग)  इस  समय
 सोवियत  विशेषज्ञों  बे  साथ  विचार  विमल

 हो  रहा  है  ताकि  दोनों  देशों  के  बीच  व्यापार
 बढ़ाने  को  दृष्टि  से  (a)  लौह  और  अली
 उद्योगो  और  (2)  भौद्यागिक  उत्पादन  के
 क्षेत्र  म ेश्लील  अधिक  सहयोग  की  सम्भावना
 का  पता  लगाया  जा  सके  ।  वार्ता  समाप्त

 होने  पर  वास्तविक  स्थिति  सामने  आयेगी  ।

 Work  Camps  for  Educateg  Unemp-
 loyed

 3240  SHRI  B  V  NAIK  Will  the
 Minister  of  PLANNING  be  pleased
 to  state:

 (a)  whether  work  camps  on  subsis-
 tence  salaries  for  educated  unemploy-
 ed  are  proposed  to  be  started  m  the
 country,

 (9)  if  not,  the  alternative  schemes
 with  the  Government  to  deal  with
 this  problem  of  unemployment,  and

 (०)  what  has  been  their  impact  on
 the  solution  of  this  problem  in  the
 past  one  year?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA)  (०)  Tne
 suggestion  is  under  consideration

 (b)  Details  of  the  sunemrs  intro-
 duced  by  Government  are  contained
 m  the  brochure  “Employment  Opror-
 tunities”  copies  of  which  have  been

 fee
 among  the  hon'ble-  mem-

 ers
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 (c)  As  these  schemeg  have  been  in-
 troduced  only  in  the  recent  past,  st
 is  not  possible  yet  to  assess  their  um-
 pact

 Problem  of  Regional  Imbalance  i:
 Unemployment

 3241  SHRI  8  V  NAIK  Will  the
 Minister  of  PLANNING  be  rleased
 to  state  |

 (a)  whether  areas  of  extreme  edu-
 cated  unemployment  in  the  county
 have  been  surveyed  and  identified;

 (9)  ४  so,  which  are  those  areas;

 (९)  whether  the  problem  of  re
 gional  imbalance  in  unemployment
 has  been  tackled,  and

 (d)  if  so  the  mode  in  which  it  hae
 been  done?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA)  (a)  to
 (a)  A  comprehensive  Labour  Foree
 Survey  to  determine  the  extent  of
 unemployment  and  under-employ-
 ment  in  various  parts  of  the  country
 is  cuirently  being  undertaken  by
 National  Sample  Survey  This  sur-
 vey  when  completed  is  expected  to
 throw  up  detailed  information  re-
 garding  the  number  of  unemployed
 in  different  areas  from  which  it

 wmight  be  possible  to  identify  the
 areas  of  extreme  educated  un-emi-
 ployment

 Pending  the  completion  of  this
 Survey,  the  available  information  op
 the  number  of  job  seekers  registered
 with  Employment  Exchanges  State-
 wise  shows  that  there  were  569  lakiy
 job  seekers  of  all  categories  of  which
 26  lakh  were  persons  with  qualifi-
 cations  of  matuiculation  and  above  as
 on  30th  June,  7972  The  number  of
 educated  job  seekers  were  highest  in
 West  Bengal  (448  lakhs),  followea  by
 Uttar  Pradesh  (257  lakhs),  Bihar
 (248  lakhs),  Kerala  (at  lakhs),  Ma-
 porechtra  (9  3  lakhs)  ang  ‘Tanul  Nadu
 aie  lakhs).  A  statement  indipoting
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 ५  the-nursber  of  job  seekers  in  diffe-
 rent  States  is  laid  on  the  Table  of  the

 :  Hause.

 Government  are  taking  all  possible
 steps  to  generate  increasing  employ-
 ment  opportunities  in  all  the  States
 and  Union  Territories  and  various
 special  programmes  such  as  crash
 scheme  for  rural  employment,  rural
 works  programme  in  drought  prone
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 areas,  special  employment:  pro-
 grammes  for  educated  unemployed,
 programmes  for  employment  of

 ‘scientists  and  engineers  and  various
 schemes  for  self  employment  have
 been  formulated.  They  are  indicated
 in  Planning  Commission  rublication
 ‘Employment  Opportunities’  copies  of
 which  are  available  in  Parliament.
 Library  and  have  also  been  circulat-
 ed  to  all  Members  of  Parliament.

 STATEMENT

 No.  of  jod-seebers  07  the  live  Register  of  Employment  Ex  hanges,  State-wise,ason  3th  Zune
 3972

 E  .ucaied  (Matr:-
 Sta  e/Union  Territory  Total  cula’es  enc  ४६९४६)

 in-lu‘edin  Col.2

 i.  Andhra  Pradesh  .  .  *  —  (3,28,040  ‘68,633
 2.  Assam  ,  ,  ,  *  .  7776  28,274
 3.  Bhar:  +  +  s  +  §,46,033  2.48.€29
 4.  Gujarat  —  +1,92,985,  7,066
 Se  Haryana  +  25325673  54826
 6.  H'machal  Prajesh  £05,276  35.29<
 7.  Jammu &  Kashmir  a  *  .  °  द  32,231  TV,037
 8.  Kerala  .  .  .  *  3,87,376  2.27883
 9.  Madhya  Pradesh  .  «5,  165639  7,38,05T

 to.  Maharashtra  .  .  *  4;68,301  2317,987
 ai,  Manipur  .  ०  °  -  42,048  17,916
 12.  Meghalaya.  5,613  2,734
 13.  Mysore  2585,850  1,54,655
 14.  Orissa  2,07,868,  59,356
 45.  Punjab  *  3538.423  64,059

 “36.  Rajas'han  *  483.327  73,050.
 r7.  Tamiinadu:  ‘  *  45933099  (2,510,045,
 18,  Tripura  31,466,  15,065
 19.  ए  tar  Pradesh  §,94,303  2557,507
 20.  Wes:  Bengal  «5  10,16.920  4:48,329°
 an  Arunachal  Pradesh  N.A.  N.A.
 22.  Chazdigarh  20  859  9-4T4
 233.  Delhi:  3545.67  81,162,
 24.  Goa  a  =?  ‘11,763  6,053
 25.  Lacca.lives  -

 ®  हें  .374  366
 26,  Mizoram  1,404  385
 az,  Poid  chory  12472  4346

 ७  ANTW.  Total  ७»  $6,87,978
 ~

 N.A.—No  available,

 26.11,827,

 N.B,...C)  Stratis  ‘cs  rela‘ing  to  educated  job-seekers  are  cOllec'ed  at:  half-yeatly  jntervale  in
 June  ard  December
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 Production  of  Steel  Pipes  for  Export

 3242,  SHRI  0,  K.  PANDA:  Will  the
 Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  the  export  of  steel
 pipes  had  suffered  a  severe  set  back
 in  the  past  few  months  due  to  a
 steep  decline  in  the  indigenous  out-
 put;  and

 (b)  if  so,  the  steps  taken  to  step  up
 production  of  steel  pipes?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DE-
 VELOPMENT  (SHRI  SIDDHESH-
 WAR  PRASAD):  (a)  There  has  been
 no  decline  in  production  and  export
 of  steel  pipes  and  tubes  during  the
 past  few  months  as  compared  to  the
 corresponding  period  in  the  last  year.

 (9)  Steps  have  been  taken  to
 supply  increased  quantities  of  raw
 materials  to  manufactures  from  indi-:
 genous  source  and  also  through:  im-
 ports.  As  a  result,  export  of  steel
 pipes  has  already  started  picking  up.
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 Produvtion  og  Steel  Pipes  for  Export

 3243,  DR.  RANEN  SEN:  Will  the
 Minister  of  PLANNING  be  pleased  to
 state:

 (a)  whether
 become  an  acute  problem
 Bengal:

 (b)  the  total  number  of  unemploy-
 ed  persons  in  West  Bengal  at  present;

 (c)  whether  the  Centre  has  given
 any  assistance  to  the  State  to  solve
 this  problem;  and

 (d)  if  so,  assistance  given  so  far?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  Yes,
 Sir

 (b)  The  magnitude  of  the  problem
 can  Le  appreciated  from  the  figures
 available  in  the  live  register  of  the  em-
 ployment  exchanges  according  to
 which  there  are  0.2  lakhs  of  job-seek-
 ers  including  4.5  lakhs  of  educated  un-
 employed.

 (c)  Yes,  Sir.
 (d)  A  statement  is  laid  in  the  Table

 of  the  House.

 unemployment  has
 in  West’

 .  *  STATEMENT

 Employment  schemes  sanctioned  for  West  Bengal

 Sl.  Name  of  the  scheme
 1971-72  ‘1972-73

 Amount  Amount  Amount
 allocated  utilised  —_  allocated

 (Rs.  lakhs)  (Rs.  lakhs)  (Rs.  lakhs  )

 A.  Schemes  for  Educated  Unemployed
 i  Expansion  and  improvement  of  quality  of  primary

 education.

 2  Financial  assistance  to  entrepreneurs
 3  Advance  action  on  investigation  of  road  works  in  the

 Fifth  Plan  in  Central  Sector.

 4  Consumer  Cooperative  Stores.

 $  Rural  Engineering  Survey
 Rural  Water  Supply

 Employment  Programmes  formulated  by the  State  Govt.  involving  a  total  outlay  of  about
 267

 C.  Crash  scheme  for  Rural  Employment
 D.  Drsught  Prone  Area  Schemes.

 57°20  37°80  B98"  73

 39°00  39°00  35°00

 हि  2°50  2°50  कण
 4"  70

 बड  25*  77

 बढ  o°70  rao

 oe  कक  ars-  co
 .  .  299°0  asa  29970

 हे  द  2s°  ३050  yo
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 Inde-Soviet  Agreement  on  Economic
 Cooperation

 3244  SHRI  SHYAMNANDAN
 MISHRA  Will  the  Minister  of
 PLANNING  be  pleased  to  state

 (a)  the  salent  features  of  the
 agreement  arrived  at  on  September
 20,  972  एफ  Moscow  between  India
 and  the  Soviet  Union  in  regard  to  the
 machinery  tor  economic  co-operation,

 (b)  7  any  follow  up  steps  are  en-
 visaged  the  nature  thereoi?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA)  (a)  The
 Planning  Miniser  signed  an  gree-
 ment  in  Moscow  on  September  9
 972  setting  up  an  inter-Governmental
 Commission  on  Economic,  Scientific
 and  Techmical  Cooperation  A  copy
 of  the  agreement  has  been  placed  in
 the  Parkament  Library

 (b)  As  a  result  of  the  discussions
 held,  it  was  deeided  that  there  would
 be  an  exchange  of  experts  between
 the  two  countries  who  would  exemine
 the  prospects  of  improving  and  ex-
 pandmg  ou:  present  programmes  and
 capacities  in  certain  key  industries
 This  would  be  followed  by  the  first
 meeting  of  the  Indo-Soviet  Joint
 Commission  on  economic,  scientific
 and  technical  cooperation  in  New
 Del.  in  January  4973  Such  delega-
 tions  of  experts  have  been  constitut-
 ed  and  are  being  cors‘ituted  to  ex-
 change  visits  and  discuss  matters
 further  There  is  a  delegaiion  of  ex-
 perts  in  various  fields  from  the  Soviet
 Union  at  present  in  India,  and  a  dele-
 gation  of  Indian  steel  experts  38  in
 Moscow  Further  exchange  of  visits
 will  take  place  as  and  when  required

 सब्जियों  के  वेतन  तथा  सों  पर  saz

 3245.  भी  हुकम  जल्द  कठबाप  :
 भी  फूल  ह...  वर्मा  :

 क्या  चह  मत्ती  यह  बताने  की  कृपा  करेगे  कि'

 (क)  वितीय  वर्ण  re  ¢°—70,
 I976+73  कौर  1971-72.  के एपैरन

 सरकार  ने  केन्द्रीय  सरकार  के  मंत्रियों,  राज्य
 मणियों  तथा  उपम्तियो  के  वेतन  तथा  भो
 पर  कितनी  धनराशि  खर्च  की  है  ,  शौर

 (ख)  इस  अवधि  में  उनके  भ्रन्तर्राज्यीय
 दौरो  पर  कुल  कितनी  राशि  खर्च  की  गई
 2?

 गुह  मल्नाखथ  से  उसकी  (भी  एफ०  एच ०.
 मोहसिन):  (क)  1969-70,  970-
 7  और  1971-72 के  वर्षो मे  इस  सम्बन्ध

 में  किया  गया  व्यय  क्रमश  32  25  लाख
 रुपये  32  67  लाख  रुपये  और  49  69
 लाख  रुपये  था  ।

 (ख)  वर्ष  i969-70  4  देश  के
 भीतर  किये  गये  द  रख  पर  ब्यय  8  99  लाख
 रुपये  था  ।  970—-7i  तथा  i97I-72
 के  वर्षो  +  लिय  इस  प्रकार  की  सूचना  एकत्रित
 की  जा  रही  है  शौर  सभा  पटल  पर  रख  दी
 जायेगी  ।

 Centra,  Assistance  to  Rajasthan

 3246  SHRI  N  K  SANGHI  Will
 the  Minister  of  PLANNING  be  pleas-
 ed  .o  state

 (a)  the  quantum  of  Central  assis-
 tance  committed  to  the  States  for
 the  Fourth  Plan  and  the  share  of
 Rajasthan  out  of  at,

 (b)  the  amount  yet  to  be  disbursed
 to  Rajasthan  out  of  the  committed
 share  and  whether  this  would  be
 made  available  to  the  State  for  its
 annual  plan  of  ‘1973-74,  and

 (ce)  whether  the  Centre  has  mform-
 ed  Rajasthan  Government  of  the
 amount  to  be  made  available  to  the
 State  to  enable  the  later  to  plan  for
 timely  implementation  of  its  9705
 jects?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA)  (a)  The
 allocation  of  Central  assiatance  to
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 Rajasthan  for  the  State  Fourth  Plan
 amounts  to  Rs.  220  crores  out  of
 Rs.  3500  crores  for  all  States.

 (9)  The  balance  of  Central  assis-
 tance  available  +o  Rajasthan  for
 1973-74  on  the  basis  of  the  allotments
 in  the  first  four  years  of  the  Plan
 period  amounts  to  Rs.  5448  crores
 whicn  is  proposed  to  be  allocated  to
 the  State  Government  for  financing
 its  Annual  Plan  for  the  next  year.

 (c)  The  discussions  regarding  the
 Annual  Plan  ‘1973-74,  of  Rajasthan
 are  in  progress.  The  amount  of
 Central  assistance  which  will  be
 made  available  for  the  Annual  Plan
 ‘1973-74,  will  be  communicated  as
 soon  as  these  discussions  are  over
 and  the  outlay  on  the  Annual  Plan  75
 finalised

 Assistance  to  Gujarat  State  for  Deve-
 lopment  of  Backward  Districts

 3247  SHRI  VEKARIA  Will  the
 Mnnister  of  PLANNING  be  pleased  to
 state:

 (a)  the  amount  of  assistance  given
 to  the  Gujarat  State  for  the  develop-
 ment  of  backward  Districts  during
 1971-72  and  1972-73;  and

 (d)  the  amount  sanctioned  allotted
 District-wise?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  {a)  ज्ाए्मे
 (b).  In  the  Fourth  Plan,  Central
 Assistance  is  being  given  on  an  over-
 ali  basis,  for  States’  Annual  Pians,
 in  the  shape  of  lock  loans  and  block
 grants  on  the  basis  of  the  N.D.C.  for-
 mula.  No  separate  allocations  of
 Centnal  Agsistance  are  being  made
 for  any  spedifie  schemes  ar  specified
 backward  areas/districte.
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 Uniform  expenditere  on  Governor  \'
 Po.

 3248.  SHRI  C.  K.  JAFFER  SHA-
 RIEF:

 SHRI  M.  5.  PURTY:

 Will  the  Minister  of  HOME  AFF-
 AIRS  be  pleased  to  state:

 (a)  whether  a  view  has  been  ex-
 pressed  by  Prime  Minister  that  the
 Governors  of  all  States  should  be
 treated  on  par  witn  regard  to  ex-
 pendi:ure  on  them  and  there  should
 be  no  distinction  between  one  Go-
 veinor  and  another  regardless  of  the
 size  xt  the  Stat  ;  and

 (b)  if  so,  the  decision  of  Govern-
 ment  in  {his  regard”

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F  का  MOHSIN)  (a)  No,  Sir.

 (b)  Does  not  arise,

 Plans  to  reduce  the  number  of  people
 living  below  poverty  line

 3249  DR  KARNI  SINGH:  Will  the
 Minister  nf  PLANNING  be  pleased
 to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  2277  on  760
 August,  4973  regarding  people  living
 below  poverty  line  and  state  the  ex-
 tent  by  which  Government  propose
 to  improve  the  situation  and  to  re-
 duce  the  number  of  those  living
 below  the  poverty  line  by  the  end  of
 19747

 THE  MINISTER  OF
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  The
 problem  of  poverty  in  the  country  is
 very  complex  and  can  be  tackled  only
 over  a  period  of  time.  While,  as
 stated  in  reply  to  Ungtarred  ,Ques-
 tion  No.  2277,  a  number  of  special
 Frogrammes  have  been  launched  in
 the  Fourth  Plan  to  improve  the  lot
 of  the  weaker  sections  of  the  society.
 Massive  programmes.  in  that  .dinec-
 tion  will  be  taken  up  in  the  Fifth
 Plan.  It  ig  however  difficult  to  seseas
 the  extent  of  impact  at  this  stage

 STATE  IN
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 Reising  of  percentages  60१  revervation
 fer  Scheduled  Castes  and  Scheduled

 Tribes  in  Government  Services

 3250  SHRI  RAJDEO  SINGH:  Wil
 the  PRIME  MINISTER  he  pleased  to
 state:

 (a)  whether  the  percentages  of  re-
 servation  for  Scheduled  Castes  and
 Tribes  for  recruitment  in  Govern-
 ment  services  have  been  raised  from
 32.5  per  cent  to  5  per  cent  and  from
 S  per  cent  to  75  per  cent  respec-
 tively;

 (b)  if  so,  whether  this  decision
 covers  State  Government  also,  and

 (९)  whether  the  peried  of  carrving
 forward  of  reservations  has  also  been
 increased  from  prevailing  2  yeais
 period?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFF-
 AIRS  AND  IN  THE  DEPARTMENT

 OF  PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  (a)  The  percentages  of
 reservation  for  Scheduled  Castes  and
 Scheduled  Tribes  in  posts/services
 under  the  Government  of  India  in
 direct  recruitment  made  on  an  all-
 India  basis  by  open  competition  have
 been  raised  from  24  per  cent  to  35
 per  cent  in  the  case  of  Scheduled
 Castes  and  {rom  ?  per  cent  to  74  per
 cent  in  the  case  of  Scheduled  Tribes
 with  effect  from  25th  March,  1970
 Ym  direct  recruitment  on  an  all-India
 basis  otherwise  than  by  open  comze-
 tition  also  the  reservation  for  Sche-
 duled  Tribes  has  been  raised  from  §
 per  cent  to  74  per  cent.  The  reserva-
 tion  for  Scheduled  Castes  in  such
 recruitment  is  16-2/3  per  cent.  In
 respect  of  Class  III  and  IV  posts,  re-
 cruitment  to  which  normally  attracts
 candidates  from  a  locality  or  region
 the  perventages  of  reservation  for
 Scheduled  Castes  and  Scheduled
 Tribes  are  based  on  the  proportion  of
 the  population  of  these  coramunities
 in  the  respective  States/TInion  Terri-
 tories.

 :

 ९७)  Zhe  reservations  for  Scheduled
 Caeates  and  Scheduled  Tribes  in  the

 services  tinder  the  State  Government
 are  the  concern  oe  the  respective
 State  Governments  under  Article  335
 read  with  Articles  16(4)  and  l2  of
 the  Consutution.  The  orders  of  the
 Government  of  India  in  this  regard
 are  therefore  not  applicable  to  the
 services  under  the  State  Govern-
 ments,  The  various  State  Govern-
 ments  have  however  also  prescribed
 certain  percentages  of  reservations
 for  Scheduled  Castes  and  Scheduled
 Tribes  in  services  under  them

 In  regard  to  appoint-
 ments  to  posis/services  under  the
 Government  of  India  wherein  re-
 servation  has  been  provided  for  Sche-
 duled  Castes/Scheduled  Tribes,  the
 reserved  vacancies  which  cannot  be
 filled  by  candidates  of  these  commu-
 nities  during  a  year  are  to  be  carried
 forwird  to  the  next  three  recruit-
 ment  years  according  to  the  orders
 issued  on  25th  March,  110

 (c)  Yes,  Sur

 Setting  up  of  Competent  Authority
 for  producing  Educational  ang  Ex-
 tension  Programmes  for  Community

 Receivers  in  Rural  Areas

 325]  SHRI  E  प्र.  VIKHE  PATIL:
 SHRI  M  8  SANJEEVI  RAO:

 Will  the  Mmuster  of  SPACE  be
 pleased  to  state’

 (a)  whether  the  Indian  Space  Re-
 search  Organisation  has  urged  the
 Government  of  India  to  set  uv  a  com-
 petent  authority  for  producing  edu-
 cational  and  extension  programmes
 suitable  for  satellite  television  broad-
 eusting  for  community  receivers  m
 rural  areas;  and

 (9)  गा  so,  whether  Government
 have  considered  the  suggestion,  if  so,
 witn  what  results?

 THE  PRIME  MINISTER  OF  ATO-
 MIC  ENERGY,  MINISTER  OF  ELEC-~
 TRONICS,  MINISTER  OF  HOME
 AFFAIRS,  MINISTER  OF  INFOR-
 MATION  AND  BROADCASTING
 AND  MINISTER  OF  SPACE  (SHRI-
 MATI  INDIRA  GANDHI):  (a)  No,
 Sir.  \

 (b)  Does  not  arise.
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 Suggestion  by  Indian  Space  Research
 Grganization  for  eatablishing  specia-
 lised  Organisation  for  Software  pre-
 Paration  for  making  Experimental

 Rural  T.V.  Broadcasting  a  success

 $252,  SHRI  E.  प्र.  VIKHE  PATIL:
 SHRI  M.  Ss.  SANJEEV]  RAO:

 Will  the  Minister  of  SPACE  be
 Pleased  to  state:

 (a)  whether  authorities  of  Indian
 Space  Research  Organisation  have
 expressed  their  feelings  that  unless
 specialised  organisation  for  software
 preparation  is  established  with  a
 strong  research  backing,  the  experi-
 mental  rural  TV  broadcasting  to  be
 undertaken  in  974  will  not  be  a
 complete  success;

 (b)  if  so,  the  reaction  of  the  Gov-
 ernment  in  the  matter;

 (c)  whether  experts  in  Indian
 Space  Research  Organisation  feel
 that  existing  software  facihtes  are
 not  professional  enough  to  meet  the
 challenge;  and

 (d)  if  so,  the  steps  taken  by  Gov-
 ernment  in  the  matter?

 THE  PRIME  MINISTER.  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  ELECTRONICS,  MINISTER
 OF  HOME  AFFAIRS,  MINISTER  OF
 INFORMATION  AND  BROADCAST-
 ING  AND  MINISTER  OF  SPACE
 (SHRIMATI  INDIRA  GANDHI):  (a)

 No,  Sir.

 (b)  Does  not  arise.

 (c)  No,  Sir.

 ६0)  Does  not  arise.

 Eradication  of  Poverty
 3353,  SHRI  R.  8.  PANDEY:  Will  the

 Minister  of  PLANNING  be  pleased  to
 state:

 (a)  the  steps  taken  for  eradication
 of  poverty  in  the  country  during  the
 fast  three  years;  and

 (b)  the  results  achieved  8४०  far?
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 THE  MINISTER  OF  STATE  I
 THE  MINISTRY  OF  PLANNING:
 (SHRI  MOHAN  DHARIA):  (a)  The-
 strategy  for  eradication  of  poverty  en-
 visages;  (i)  accelerated  growth,  (४)
 reduced  inequality,  and  (ii)  direct
 measures  for  the  benefit  of  the  poor.
 In  line  with  this  strategy,  the  follo-
 ing  are  some  of  the  important
 measures  taken  during  the  last  three
 years:

 (i)  Plan  outlay  has  been  stepped
 up  fram  year  to  year,  parti-
 cularly  during  1972-73.

 (u)  Steps  have  been  taken  to  sti-
 mulate  industrial  production.
 The  more  important  of  these
 pertain  to  increase  in  supply
 of  raw  materials  (where  ne-
 cessary  through  larger  im
 ports),  incertives  for  fuller
 utilisation  of  capacity,  greater
 attention  to  maintenance  and
 technological  improvements,
 and  efforts  at  creation  of  new
 capacity  both  in  the  public
 and  the  private  sector.

 (ui)  Special  schemes  have  been
 undertaken  to  enable  as  large
 a  section  of  the  farm  popu~-
 lation  as  possible,  including
 the  small  and  marginal  far-
 mers  ang  farmers  in  dry  areas,
 {o  partiapate  in  agricultural
 development  and  share  its  be-
 nefits.

 (iv)  A  crash  programme  for  rural
 employment  was  initiated  in
 1971-72.

 (v)  The  Drought  Prone  Aree
 Programme  was  launched  in
 i970-7.

 (vi)  Schemes  for  providing  employ-
 ment  to  the  educated  wnem-
 ployed  by  the  Centre  were  in-
 troduced  in  1971-92,  The  States
 and  =  the  Union  ‘Terrie
 tories  also  initiated/simdiler
 schemes  in  i972-73.

 (vii)  Self-employment  schemes,  for
 weaker  sections  and  also  for
 the  educated  unemployed  were-



 93  Written  Answers  AGRAHAYANA  15,  894  (SAKA)  Written  Answers

 (viii)  A  special  programme  to  meet
 the  situation  created  by  the
 drought  and  to  make  up  dur-
 ing  the  rabi  season  the  fall
 in  agricultural  output  has  been
 undertaken.

 (ix)  Efforts  were  made  to  expand
 the  public  distribution  system

 a o

 94

 for  essential  commodities  and
 to  improve  its  efficiency,

 (b)  The  schemes  of  this  nature  could
 show  results  only  over  a  period  of
 time.  However,  there  are  signs  of
 some  initial  impact.  A  distinct  upward
 trend  in  industrial  output  has  emerg-
 e4  in  1972  There  has  been  progress
 also  in  creating  employment  opportu-
 nities.  Brief  details  are  given  below:

 2 eT  9273
 Amount  -  Estimated  Amount  Estimated

 released  Employment  Allocated  Employ-
 ment

 (Rs.  Crores)  (mandays)  -(Rs.  crores)  (mandays  )
 eS oS  et

 (a)  Crash  Scheme  for  Rural  Employment.

 (b)  Schenies  for  Educated  unemployed.

 (७)  Employment  programmes  for  States  and
 Union  Territories  started  in  1972-73

 on

 : | Ee A

 32°  77  8517,00,000  48°93  N.A.

 o  84  39,900  47  95  64,000

 42°20  —  370,000

 Indigenous  ‘Electrical:  Industry  Manu-
 facturing  Electric  Power  Transmission

 Machinery  and  Equipment

 3254.  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECHNO-

 LOGY  be  pleased  to  state

 (a)  whether  indigenous  electrical  in-
 dustry  manufacturing  Electric.  power
 transmission,  distribution  ang  utilisa-
 tion  machinery  and  equipment  can
 support  annual  2.5  million  kw,  to  3
 million  kw  installeq  generating  capa-
 city  growth;

 (b)  whether  97I+72  performance  of
 0.43  million  increase  in  generating
 capacity  and  éarliér  years  poor  per-

 *  formance  was  oh  atcount  of  non=sup-
 ply  of  generating  sets  from  the  public
 sector  companies;

 (e)  whether  shortfall  in’  increasing
 installed  generating  capacity  had  te-
 ‘sulted  in  under-utilisation  and  even
 distress  in  indigenous  électtical  indus-

 ‘try  manufaeturing  transmissions  dis-
 tribution  and  power  utilisation  ‘machi-

 /  méry  and  equipments;  afd
 2790—L.S.4 +  /

 *

 MINISTRY  OF  INDUSTRIAL
 “VELOPMENT

 (d)  what  steps.  Government  have
 taken  or  proposed  ‘to  také  to  assure
 minimum  3  million  annual  growth
 in  installed  power  generating  capacity
 to  ensure  capacity  utilisation  in  indi-
 genous  electrical  industry?

 THE  DEPUTY  MINISTER  IN  THE
 DE-

 (SHRI  SIDDESHWAR
 PRASAD):  (a)  Yes,  Sir

 “Xb)  The  generating  ‘eapacity  instal-
 led  im':297-72  savas  not  0.43  million
 KAW.~  but'0.58  million  K.W.  against  the
 year’s  target  of  .8  million  K:W.  This
 short  fall  of  0.60  million  was  on  ac-
 count  of  the  following:—

 (i)  delay  in  the  installation  of
 imported  sets  and  cons-
 tructidh  of  Civil  Works
 by  Eléctricity  Boards  =0°455

 Million
 KW,

 Gi)  delay  in  the  supply  of
 equipment  by  Public
 Sector  Undertakings
 narnely  BHEL  HEIL,  =0°45

 per
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 (c)  No,  Sir,

 (d)  BHEL  and  HEIL  together  would
 be  in  a  position  to  meet  the  estimated
 annual  growth  of  3  millon  K.W.  in
 installed  power  generating  capacity
 privided  orders  are  booked  in  time  to
 match  the  capacity.  On  their  part
 BHEL/HEIL  have  initiated  action  for
 procuring  of  components  and  raw
 materials  in  advance,  induction  of
 men  to  meet  the  needs  of  the  future
 pattern  of  utilisation  of  capacity  and
 te  improve  the  management  effective-
 fess  for  attaining  higher  efficiency.

 Setting  up  of  a  Nuclear  Power  Plant
 in  Tamil  Nadu

 3255  SHRI  S  A  MURUGANAN-
 THAM  Will  the  Minister  of  ATOMIC
 ENERGY  be  pleased  to  state

 (a)  whether  a  task  force  set  up  by
 the  Tamil  Nadu  Planning  Commis-
 sion  to  study  the  power  requirements
 of  the  Btate  has  recommended  the
 setting  up  of  a  nuclear  power  plant,
 and

 (b)  if  so,  the  Central  Governments
 reaction  thereto?

 THE  PRIME  MINISTER  OF  ATOM-
 IC  ENERGY,  MINISTER  OF  ELECT-
 RONICS,  MINISTER  OF  HOME  AF-
 FAIRS,  MINISTER  OF  INFOR-
 MATION  AND  BROADCASTING  AND
 MINISTER  OF  SPACE  |  (SHRIMATI
 INDIRA  GANDHI):  (a)  The  Govern-
 ment  of  India  is  not  aware  of  the  re-
 commendations,

 (b)  Does  not  arise.

 Licences  Issued  for  Setting  up  New
 Units  for  the  Manufacture  of  Electro-

 nis  Eauipment

 ‘8256,  SHRI  P,  NARASIMHA  RED-
 DY:  Will  the  PRIME  MINISTER  be
 pleased  to  state:

 4a)  the  number  of  Licences  or
 Letters  of  Intent  issued  for  establish-
 ing  new  units  for  the  manufacture  of
 electronic  equipment  or  components;

 DECEMBER  6,  972  Written  Answers  96

 (b)  the  parties  to  whom  these  have
 been  issued;  and

 (c)  the  equipment  are  compo~ents
 te  be  manufactured  and  the  location
 of  the  units?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  K  C.  PANT)  (a)  to  (ec).
 Details  of  industrial  licence,  and
 letters  of  intent  issued  by  the  Govern-
 ment  from  time  to  time  including
 those  for  electronic  items  dre  publish-
 ed  regularly  m  the  ‘Weekly  Bulletin
 of  Industrial  Lacences,  Import  Licen-
 ces,  Export  Licences’,  and  also  in  the
 ‘Indian  Trade  Journal’  which  are  offi-
 cial  publications.

 The  published  details  include  names
 of  the  parties,  the  articles  of  manu-
 facture,  annual  capacities  and  the
 locations  of  the  units  in  respect  of
 all  lieences  and  letters  of  Intent  issu-
 ed  Copies  of  the  pubhcations  are  al«o
 available  in  the  ParHament  Librar

 Information  in  respect  of  the  years
 1970-71,  ahd  i97l-72  are  being  tabu-
 lated  and  will  be  latd  on  the  iu  le
 of  the  House.

 Telephonic  Link  between  State
 Capitals  and  District  Headquar-

 ters

 3257,  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 COMMUNICATIONS  be  pleased  to
 state:

 (a)  the  names  of  the  District  Head-
 quarters  in  each  State  and  Union
 Territory  of  the  country  which  are
 not  directly  linked  on  telephone  with
 the  respective  State/Union  Territory
 Capitals;  and

 (b)  the  period  by  which  they  would
 be  provided  with  direct  telephonic
 links,  with  these  Capitals?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  मा,  N.  BAHUGUNA):
 (a)  Given  im  the  statement  aid  on
 the  Table  पी  the  Howse,  [Fiaced  in
 Library.  See  LT-$022/72.)



 OF:

 (b)  The  department  has  luid  down
 that  District  Headquarters  will  nor-
 milly  ‘be  ‘Unked’  with  Stale.  Capitals
 over  Direct  ‘Trunk’  Circuits.  This  ob-
 jective  can  however,  be  achieved  pro-
 gressively  and  as  far  as  possible  by  the
 end  of  the  Fifth  Plan.

 P.C.0s  ‘ta  “Communtty  «  Development
 Block  Headquarters.  -

 3258.  PROF.  NARAIN
 PARASHAR

 SHRI  M,  R.  GOPAL  REDDY

 CHAND

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  it  has  been  decided  to
 include  the  Community.  Development
 Block  Headquarters  in  the  category
 of  Station  where  P.C.Os.  are  to  be
 provided;  and

 (b)  if  so,  the  date  from  which  this
 decision.  would  be  implemented?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  प्र,  हर,  BAHUGUNA):
 (a)  and  (b),  No,  Sir,  it  has  not  yet
 been  ‘decided  to  include  the  Cémmu-
 nity  Development  Block  Headquarters
 in  the  list  of  Category  Stations  for
 providing  Public:  ‘Call  Offices  on  loss
 However,  {t  is  under  examination  whe-
 thef  this  ‘couid  ‘be  done  in  the  Fifth
 Five  Year  Plan.

 S.TD.  Link  between  Union  Capital
 and  Capitals  of  States  and  Union

 3259..PROF..  NARAIN.  CHAND
 PARASHAR:  .  Will.  the  Miniser  of
 COMMUNICATIONS  be  pleased  to
 atate;

 (a)  the  names  ‘of  the:  Capitals  -of
 the  States  andthe  Union
 which  ‘are  linked  ‘with  the  Capital  of
 the  Countey  by  8.T.D.;  and

 tb)  ‘the  date.  by'  which  the  ‘remain.

 THE  MINISTER  OF  .COMMUNICA-
 TIONS  (SHRI  H.  .N.  “BAHUGUNA)
 (a).  Capitals  of  States  and.  Union
 Territories  having  $.L.D  links  with
 the  Union  Capital  are  listed  below:—

 State  or  Union  Territory  Capital

 kt  Bihar  Patna

 >
 Haryana  and  Punjab  Chendigech

 3.  Delhi  Delhi

 3A  Gujarat  Ahmedabad

 4.  Himachal  Pradesh  Simla

 5  ‘aK.  6  Srinage-
 6.  Maharashtra  Bombay

 7  Rajasthan,  and  oe  Jaipur
 8.  Uttar  Pradesh  Lucknow

 (b)  Coaxial  and  Microwave  schemes
 are  being  extended  progressively  to
 all  State  Capitals.  Trunk  Automatic
 exchanges  have  also  been  planned  to
 cover  all  the  State  Capitals.  It  is
 expected  that  all  State  Capitals  with
 the  exception  of  a  few  distant  ones
 (to  which  only.  “No  Delay”  service
 can  be  provided)  will  be  linked  by
 STD  to  Delhi  as  part  of  the  .  Fifth
 Five.  Year  Plan.

 Separation  of  Cadre  of  BSF.
 quarters.  from  the  Ministry

 3260.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  '  the  “Minister  of
 HOME  AFFAIRS  be:  pleased  to  state:

 (a).  whether
 a  tha

 a  move  to  sepa-
 rate.  cadre  Headquarters
 ome  Border.  Security  Force  from
 the  Ministry  of  Home  Affairs;

 (b).  the  .pAasons  for.  this  and.  -the
 financial  implications  involved;  and

 .(¢):  whether  Government  'tiave  given
 ite  apptoval  “to:  the  ‘waid  scherne:  ‘tt
 80;  What  ‘are  the  midin  features  of  the

 &  a  scheme?  a  pe  a  os
 भू
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 “THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  The  sug-
 gestion,  in  the  interest  of  the  better
 functioning  of  the  BSF,  is  being  exa-
 mined.

 “(b)  and  (०).  Do  not  arise.

 Retention  of  Officers  of  B.S.F.  Head-
 quarters  heyond  the  age  of  superan-

 nuation
 326l.  SHRI  NAWAL  KISHORE

 SHARMA:  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  state:

 (a)  whether  the  Head
 —

 Office
 of  Border  Security  Force  forwarded
 the  cases  for  retention  of  services  of
 certain  @fficers.  beyond  superannua-
 tion  to  the  Ministry  of  Home  Affairs;

 (b)  the  number  of  cases.  forwarded
 by  the  Director  General,  Border  Secu-
 rity  Foree  during  the  period  from  ist
 January,  972  to  3298  October,  972  to
 the  Government  and  the  number  of
 those  where  the  request  for  retention
 in  service  has  been  acceded  to;  and

 (e)  whether  Government  propose  to
 discourage  this  tendency?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  हि:  प्र.  MOHSIN):  (a)  Yes,  Sir
 Only  such  cases  for  retention  of  ser-
 vices  i.e.,  extension  in  service,  of  offi-
 cers  beyond  superannuation  are  referr-
 ed  to  the  Ministry  of  Home  Affairs
 whieh  are  not  within  the  competence
 of  the  DG  BSF  to  approve.

 (b)  Nil,
 (c)  Government  generally  discourage

 the  extension  in  service  of  officers  be-
 yond  the  age  of  superannuation  ex-
 cept  in  very  exceptional  cireumstances.

 International  Film  Festival  in  Spain

 3262.  SHRI  -NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of
 INFORMATION  AND  BROADCAST-
 ING  be  pleased  to  state:

 (a)  whether  India  is  participating
 in  the  International  Film  Festival  be-
 ing  held,  in  the  month  of  November,
 972  at  Bilbao,  Spain;  and
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 (b)  if.so,  the  number  of  films  en-
 tered  by  India  in  the  festival?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BiR  SINHA):  (a)  Yes,  Sir

 (bo)  Three.

 Minimum  time  limit  for  promotion  of
 Non-gazetted.  staff  in  Central

 Secretariat
 3268.  SHRI  BANAMALI  PATNAIK:

 Will  the  PRIME  MINISTER  be  pleased
 to  state:

 (a)  the  minimum  time  required  for
 the  non-gazetted  staff  in  the  Central
 Secretariat  to  get  promotion  in  each
 grade;  and

 (b)  the  steps  envisaged  to  ensure
 that  every  employee  is  promoted  to
 the  next.  grade  within  a  reasonable
 time  to  provide  incentive  for  Govern-
 ment  service  and  to  keep  the  em-
 ployees  contented?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  (a)  and  (b).  The
 non-gazetted  categories  of  staff  in
 the:  Central  Secretariat  Services  in-
 clude  L.D.Cs..U.D,Cs,  Assistants  and
 Stenographers  (Grade  JI.  -and  Grade
 III.)  Promotions  of  these  officers
 is  geverned  by  the  Central  Sec-
 retariat  Clerical  Service  Rules,
 1962,  the  Ceniral  Secretariat  Service
 Rules,  962  or  the  Central  Secretariat
 Stenographers  Service  Rules,  ~ 1969.
 The  minimum  service  required  to  be
 put  in  each  grade  for  becoming  eligi-
 ble  for  consideration  for  promotion  to
 the  next  higher  grade,  on  the  basis
 of  seniority,  is  given  below:—

 Grade  Minimum  Service

 (a)  L.D.C.  8  years
 (2)  U.D.C  §  years
 (3)  Assistant  8  years
 ta)  Grade  TIT  5  years  (3  years  for

 Stenographers.  those  appointed
 at  the  initial
 gonstitution-—  with

 effect  from  1-8-1969) ्

 L
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 Actudl  profhotions,  béWéveF,  ‘depend
 éuter  dia  on  the  availaliility  of  vacen-
 eles

 Me  pronrotrenal  prospects  ff}  varrous
 grades  a  é  209  १७  be  taken  into  ac-
 count  by  thé  3fdq  Pay  Cémmission
 while  examining  the  pay  ¢fructute  of
 the  Central  Secretariat  Services

 Setting  wp
 of  an  Indo-Soviet  Scienti-

 fic  Information  Centre  in  India

 *3265  SHRI  GIRIDHAR
 GOMANGO:

 SHRI  RAMSHEKHAR
 PRASAD  SINGH;

 Will  the  Mrnister  of  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state

 (a)  whether  a  screntifie  mforma-
 tion  centre  wrll  be  set  up  in  India
 with  the  Soviet  asmstande,

 (9)  7  so,  whether  this  will  be  in-
 dcpendent  of  the  Indian  National
 Suentific  Documentation  Centre  in
 New  Delhi,  and

 (c)  whether  earlier  proposal  to
 attach  xt  with  the  Indian  National
 Snentic  Documentation  Cehtre  and
 PIO  has  not  found  favour  with  a
 large  number  of  scientists,  and  if  80,
 the  ressons  therefor?

 JHE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  (SHRI  C.
 SUBRAMANIAM).  (a)  to  (c).  One
 of  the  projects  approved  in  February
 970  under  Indo-Soviet  Joint  Com-
 mittee  for  Scientafic  Collaboration
 Telated  to  the  setting  up  of  a  Science
 Information  Centre  at  INSDOC
 under  the  CSIR  In  accordance  with
 this  agreement,  the  USSR  supplies  to
 INSDOC  current  Russign  scientific
 and  tethmcal  literature  consisting
 of  books

 caer
 calg  and  mono-

 graphs.  The  in  turn  ¢ircu-
 lates  the  ififorination  to  leading  l{b-

 702

 raries  in  the  form  of  two  lists  which
 are  published  hy  them  periodically.
 These  are,  a)  Accession  fist  of
 ‘Russian  Scientific  and  Techriicél
 Pphettion’  and  (2)  the  ‘Gontents
 hst  of  Soviet  Scientific  periodicals’.

 a  Im  the  &greement  recently  ¢con-
 eluded  with  the  Sevres  Umen  a  provi-
 sion  has  been  made  for  enlarging  the
 seepe  of  coli#borafién  in  this  feild
 with  the  speciflé  purposes  of  Gevelop-
 ing,  whder  fie  auspices  of  the  CSIR,
 a  fullefiedged  swformatwon  centre  for
 seienee  and  Feohnélogy  Date  Bank.
 The  details  @re  to  be  discusseq  at  a
 Meeting  of  experts  from  the,  two
 sdes  which  is  expected  to  teke  place
 shortly

 3  The  institutional  arrangements
 for  implementing  this  provision  and
 the  role  of  INSDOC  therein  are  under
 consideration  of  fhe  Government.

 Itibalances  in  development  of  vari-
 Ours  regions  of  M.P.

 3266  SHRI  NARENDRA  SINGH
 Wul  the  Minister  of  PLANNING  be
 pleased  to  state

 (a)  whether  there  is  umbalance  37
 respect  of  development  activities
 amongst  the  various  regions  of
 Madhya  Pradesh;

 (b)  if  so,  the  reasons  therefor;  and

 (९)  the  steps  proposed  to  be  taken
 to  remove  the  imbalance?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  to
 (c)  Information  has  been  sought
 from  the  State  Government  The
 same  will  be  laid  on  the  Table  of  the
 House  when  obtained.

 Development  in  Madhya  Pradesh
 below  National  average

 4267  SHRI  NARENDRA  SINGH
 Will  the  Minister  of  PLANNING  pe
 Pleased  to  state:

 (a)  whether  the  level  of  develop-
 ment  in  all  Sectors  of  develeymesital
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 activities  in  Madhya  Pradesh  is
 much  lower  than  the  national  aver-
 age,

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  steps  Government  pro-
 pose  to  take  to  bring  them  at  par
 with  national  average?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  to
 (०).  The  information  requested  for
 by  the  Honourable  Member  is  being
 collected  from  the  concerned  Centrai
 Ministries  and  the  Madhya  Pradesh
 Government  and  will  be  placed  on
 the  Table  of  the  House  as  and  when
 received.

 Central  Sector  schemes  for  M,  P.
 during  Fifth  Plan

 3268  SHRI  NARENDRA  SINGH:
 Will  the  Mimster  of  PLANNING  ०९
 pleased  to  state:

 (a)  the  Central  Sector  schemes  for
 Madhya  Pradesh  in  the  Fifth  Five
 Year  Plan,  and

 (b)  the  total  proposed  investment
 thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  and
 (b).  The  scheme-wise  contents  and

 total  investment  of  the  Fifth  Plan
 outlay  are  yet  to  be  discussed  with
 the  Ministries  and  State  Govern-
 ments,  +  हि

 Criteria  for  Central  Assistance  to
 States  for  implementation  of  annual

 plan  for  1972-13

 3269.  SHRI  BIRENDER  SINGH
 RAO:  Will  the  Minister  of  PLAN-
 NING  be  pleased  to  state:

 (a)  the  Central  assistance  allocat-
 ed  to  each  State  for  the  implementa-
 tion  of  the  Annual  Plan  for  the  year
 1972-78;  and

 (b)  the  criteria  adopted  for  miak~
 ing  these  allocations?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  and
 (b).  A  Statement  indicating  the  Cen-
 tral  assistance  allocated  to  each  State
 for  financmg  the  approved  State
 Annual  Plans  3972-78  is  laid  on  the
 Table  of  the  House.

 2.  The  allocations  of  Central  assist-
 ance  in  1972-73  to  States  other  than
 Himachal  Pradesh,  Manipur  and  Tri-
 pura  have  been  made  broadly  on  the
 basis  of  the  following  formula
 approved  by  the  National  Develop-
 ment  Council  for  allocation  of  Cen-

 tral  assistance  for  the  Fourth  Pians
 of  all  States: —

 Out  of  Rs  3500  crores  of  Central
 assistance  allocated  for  States’  Fourth
 Plans,  the  requirements  of  Assam,
 Jammu  and  Kashmir  and  Nagaland
 are  met  through  an  ad  hoc  lump
 allotment  of  Rs.  400  crores.  The
 balance  of  Rs,  3500  crores  is  distri-
 buted  among  the  remaining  States  as
 under:

 (i)  60  per  cent  on  the  basis  of
 population.

 (ii)  40  per  cent  on  the  basis  of
 the  per  capita  State  income-assist-
 ance  under  this  criterion  going
 only  to  States  having  per  capita
 State  incomes  below  the  national
 average.

 (iii)  0  per  cent  on  the  basis  of
 the  tax  effort  in  relation  to  State
 income.

 (iv)  40  per  cent  on  the  basis  of
 the  spill-over  of  major  continuing
 irrigation  ang  power  projects.

 (v)  10  per  cent  to  meet  the
 special  problems  of  individual
 States,

 3.  The  allocation  of  Central  assist-
 ance  in  ‘1972-73,  to  Himachal  -Pra-
 desh,  Manipur  and  Tripura,  which
 were  Union  Territories,  at  the  begin-
 ning  of  the  Fourth  Plan,  been

 ee
 from

 out
 of  the  amount

 . ,  425  croves  all  6
 ‘assi  nl  ee  fer  Mo  ath

 \
 Plans  of  all  Union  Territories.
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 STATEMENT

 Allocation  of  Central  aasistance  to
 States  for  the  Stete  Annual  Plans—
 1972-73

 (Rs.  crores)
 x.  Andhra  Pradesh  46°  56
 a  Assam  32°96

 3.  Buhar  65°57

 4  Gujarat  30°65
 5  MHarvana  I§°23
 6.  Jammu  &  Kashmir  32°00

 7.  Kerala  33°95
 8  Maharashtra  47  63

 9  Madhya  Pradesh  50  83
 r0  Meghalaya  7°22
 rz.  Mysore  33  56
 t2.  Nagaland  7  59

 13.  Orisa  .  .  .  ‘  ‘Brog

 14.  Punjab  I9e  59

 4  Rajasthan.  ,  42°68
 ‘16.  Tamil  Nadu  39°  79

 ग7..  Uttar  Pradesh  ‘102°04
 18,  West  Bengal  42' हिए

 i  TOTAL  «  68116
 ee

 z9.  Himachal  Pradesh  .  22°00,

 20.  Manipur  7°50
 21.  Tripura  8°00

 Tota.  .  718-66

 Request  from  British  Police  to  in-
 vestigate  the  posting  of  a  Parcel  from

 New  Delhi

 3270.  SHRI  M  M  JOSEPH:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 fe)  whether  Government  have  re-
 ceived  any  request  from  British
 Police  ry  investigate  the  posting  of

 parcel  from  New  Delhi  which  ex-
 ploded  in  a  diamond  brokers’  office
 in  Smithfield  in  the  heart  of  London
 on  400  November,  972  and  posting
 of  other  letter  bombs  to  that  coun-
 try;  and

 (b)  if  so,  the  steps  taken  by  Gove
 ernment  m  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F  H  MOHSIN):  (a)  and  (b).

 A  gencral  request  was  received  from
 the  Scotland  Yard  thiough  our
 High  Commission  7  London  to  the
 effect  whether  they  could  send  an  In-
 vestigating  Officer  to  coordinate  the
 investigation  of  letter  bombs  with
 his  counterpart  in  New  Delhi,  The
 Government  of  India  decided  to  ren-
 der  all  facilities  for  the  visit  of  such
 an  officer  The  Indian  High  Commis-
 sion  was  accordingly  informed  and
 asked  to  indicate  the  details  of
 name,  rank,  etc.  of  the  officer  whom
 the  Scotland  Yard  proposes  to  de-
 pute  A  reply  in  this  regard  is  still
 awaited

 *

 Request  from  Tamilnadu  Govern-
 ment  for  C.R.P.’s  help  to  maintain
 Law  and  Order  situation  in  State

 327l.  SHRI  RANABAHADUR
 SINGH:  Will  the  Minster  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  Tamilnadu  Gov-
 ernment  has  requested  the  Central
 Government  for  the  help  of  the  CRP
 to  maintain  law  and  order  during
 the  processions  in  the  city  on  0th
 November,  972  and  on  13th  Novem-
 ber,  1972;

 (b)  if  so,  how  many  times  such
 sort  of  requests  have  been  made  seek-
 ing  the  assistance  of  Cential  Gov-
 ernment  during  the  last  four  months?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIR
 (SHRI  F,  H.  MOHSIN):  (a)  Yes,

 Sir.
 ‘
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 (b)  At  the  request  of  the  Stete
 Government  of  Barnilnedu,  the  fol-
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 (SHRI  MOHAN  DHARIA):  (a)  and
 (७),  &  Statement  ip  placed  on  the

 lowing  CRP  force  was  made  avail-  Tsble  of  OUgth
 able  to  them  fer  tow  end  order  duties  $ during  the  last  four  months:—-+  TATEMENT

 Annual  Growth
 hag

 Plans/years  (at.  constant
 Date  prices)

 ee
 णाफद्रा

 ओर available  From  Bo  Firet  Five  Year  Plan.  35
 Second  Five  Year  Plan  3९8

 4  Coys  हु  75-6-72..  17-6 7a  Third  Five  Year  Plan  .  तु  2९5

 ‘1966-67.  rs
 x  r/2  Coys  “7-72  I0-7972 47-7:  द  1967-68  9°3
 a  Coys  6-3i-72  to  date  7968-69  2९4

 ‘1960-  वि 3  Coys  PTH 72  ‘1-11-72  969-70  ae

 ‘1970-71  .  ह
 6  Coys  4  8-3I-72  to  date  397I-72,—  .  Not  yet

 available.
 2c  098  I2-rI-72  todate

 ०००
 2  Coys  If-I-72  |  W§eIY"72

 Rate  of  Economic  growth

 8272.  SHRI  SATYENDRA  NARA-
 YAN  SINHA;

 SHRI  P,  M  MEHTA:

 Will  the  Minister  of  PLANNING  he
 pleased  to  state:

 (a)  the  rate  of  ecamomic  growth
 during  the  first  three  Five  Year
 Plans  and  also  during  the  period
 immediately  afterwards  when  only
 annual  plans  were  in  operation;  and

 (b)  the  latest  estimate  of  the  rate
 growth  during  1971-722

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING

 Demand  for  transfer  of  Hill  areas  of
 Punjab  and  Haryana  to  Himachal

 Pradesh

 3278  SHRI  RAM  PRAKASH:
 SHRI  R.  P.  ULAGANAMBT:

 Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  there  is  a  demand  for
 the  transfer  of  some  hill  areas,  which
 form  part  of  Punjab  and  Haryana,  to
 Himachal  Pradesh;  and

 (b)  if  so,  the  decision  taken  by
 Government  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  8.  मर.  MOHSIN):  (a)  Yes,

 Sir,  .
 (b)  As  announced  in  the  Press

 Communique  on  the  26th  Jxituary,
 1990,  such  claims  and  counter-
 claims  for  reagjustmente  of  the
 existing  inter-State.  boundaries  bel
 ween  the  States  of  Punjab,  ह...
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 yane  and  Hissechat  Pradesh  ere  to
 be  gone  inte  by  8७  Commission  which
 is  to  be  appointed  after  its  terms  af
 reference  are  settled  in  consultation
 with  the  Governments  concerned,

 Decemtralisation  of  Small  Scale  In-
 dustziag

 90%.  SHRI  RAM  PRAKASH:  Will
 the  Mitivter  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCTENCE  ANE
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  decentralise  future  development
 af  smell  scale  industries  and  entrust
 it  to  the  State  Governments;  and

 (b)  if  so,  the  need  for  decentralisa-
 tion?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  and  (b).  Develop-
 ment  of  Small  Scale  Industries  is
 primarily  the  responsibility  of  State
 Governments  fhe  question  of  en-
 trusting  it  to  the  State  Govern-
 ments,  therefore,  does  not  arise.

 Communal  riots  in  the  country

 3275,  SHRI  P.  M.  MEHTA:
 SHRI  P,  GANGADEB:

 Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  fo  state:

 (a)  the  number  of  communal  riots
 in  the  country  during  this  year;

 (b)  the  States  where  these  com-
 munal  riots  took  place;  and

 (¢)  the  causes  of  tivese  riots  and
 in  how  many  cases  judicial  enquiries
 have  been/have  not  been  inetiteted?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  07  HOME
 APFAIRS  AND  IN  THE  DEPART-
 MENT  OR  PEROONNEL  (SHRI  RAM

 ()  1 ह  (ec).  Ane

 have  been  2]i  incidents  of  communal

 vioianee  upto  the  end  of  Octoher  this
 year.  These  incidents  may  or  may  not
 amount  ta  ‘ricts’  as  defined  in  the
 Indian  Penal  Code.  Details  in  regard
 ta  the  seriaun  incidents  are  given  in
 the  statement  laid  on  the  Table  of
 the  House.

 Sutemnent

 During  the  period  upto  May  this
 year,  there  were  two  serious  cammu-
 nal  incidents:  (i)  in  February,  972
 at  Gulbarga  (Mysore)  on  the  occasion
 of  Holi  and  (ii)  at  Hubli  (Mysére)
 in  March,  7972  on  account  of  a  local
 controversy  over  the  proposed  cons-
 truction  of  a  college  building.  In
 June,  1972,  after  the  Aligarh  Muslim
 University  (Amendment)  Act,  ‘1972,
 was  passed  by  Parliament,  there
 were  disturbances  in  three  places  in
 U.P.  In  Aligarh,  where  a  profest  had
 been  organised  by  some  leaders
 against  the  enactment  some  incidents
 Gecurred  on  5th  June,  ‘1972.  In  Vara-
 nasi  and  Ferozabad,  the  disturbances
 broke  out  on  7680  June,  1972,  which
 was  being  observed  as  a  protest  day
 against  the  enactment  in  response  to
 a  call  given  by  the  Aligarh  Muslim
 University  Old  Boys’  Convention
 Council,  the  Muslim  League  and  the
 Muslim  Majlis,  In  September,  ‘1972,
 a  serious  incident  occurred  at  Dadri
 over  an  alleged  case  of  cow-slaughter.
 In  October,  1972,  disturbances
 occurred  at  Palanpur  (Gujarat)  and
 Bangalore  (Mysore)  following  stone-
 threwing  on  Dushera  processions,

 2.  No  judicial  enquiries  have  been
 instituted  in  respect  of  any  of  these
 incidents.

 Declaration  of  P  &  T.  Federation  and
 ९,  T.  Board  regarding  the  working
 of  the  machinery  of  Joint  Consulta-

 tion  and  compulsory  arbitration

 ‘3276.  SHRI  P.M.  MEHTA:
 SHRI  K.  LAKKAPPA:

 Wil  the  Minister  of  COMMUNICA.
 TIONS  be  pleased  to  state:

 rc  wheilwe  representatives  of  the
 two  Federations  of  Posts  and  Tele-
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 graph  employees  and  of  the  Post  and
 Telegraph  Board  signed  a  declaration
 on  the  4th  November,  3972  regarding
 common  appreach  and  co-operative
 efforts  to  make  the  machinery  of  Joint
 consultation  and  compulsory  arbi-
 tration  work;

 (b)  whether  the  machinery  had
 not  been  functioning  for  the  last  four
 years;  and

 (c)  if  80,  reasons  therefor?

 COMMUNI- THE  MINISTER  OF
 BAHU- CATIONS  (SHRI  प्र,  N.

 GUNA):  (a)  Yes,  Su.

 (b)  Yes  Sur.

 (०)  The  functioning  of  the  P  &  T
 Departmental  Council  (J.C.M.)  came
 to  a  stop  as  a  result  of  the  derecogni-
 tion  of  the  N.FP.T.E.  consequent
 upon  their  participating  in  the  968
 illegal  strike  When  the  recognition
 to  theo  NF.P.T.E.  was  restored,  the
 staff  side  seats  meant  for  non-indus-
 trial  P&T  workers  were  divided  be-
 tween  the  NFPTE  and  the  FNPTO,
 since  the  latter  Federation  had  been
 recognised  by  that  time.  The  NFPTE,
 however,  wanted  all  the  staff  side
 seats  for  non-industrial  workers,  and
 since  this  could  not  be  be  agreed  to,
 they  did  not  agree  to  participate  in
 council  meetings.  With  out  the
 NE.P.T.E,  representatives,  there  was
 no  quorum  on  the  staff  side,  and_  it
 was  in  this  background  that  the  De-
 partmental  Council  could  not  func-
 tion  for  a  little  over  4  years.

 Reorganisation  of  administrative  set
 ap  in  the  country

 3277.  SHRI  ह:  M,  MEHTA:
 SHRI  ह:  GANGADEB:

 Will  the  Minister,  of
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  Administrative
 Reforms  Commission  has  not  been
 able  to  give  any  drastic  changes  re-
 quired  in  the  Adtriintstration;  "and m4

 HOME
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 (b)  if  so,  whether  the  Union  Gov-
 ernment  are  considering  to  have  a
 new  look  and  to  rearganse  the  whole
 administrative  set-up  m  the  country?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PER-
 SONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  (a)  and  (b).  The  Admi-
 nustrative  Reforms  Commission  sub-
 toitted  20  reports  on  various  sectors
 of  admunistration  covering  a  wide
 range  of  subjects  concerning  both
 the  Centre  and  the  States.  Out  of
 527  recommendations  concerning  the
 Centre,  decisions  have  been  taken  on
 875  and,  of  these,  386  (89५)  have

 been  accepted  with  0  without  modi-
 fication.  Details  of  these  have  been
 given  in  statements  laid  on  the  Table
 of  the  House  on  38  July,  970  and
 l7th  November,  1971,  respectively.

 The  decisions  on  these  recommenda-
 fhons  are  all  in  various  stages  of  im-
 plementation  and  it  would  take  some
 time  before  the  effects  of  these
 changes  become  visible.  In  view  of
 these  facts,  it  would  be  difficult  to
 make  a  reliable  assessment  at  this
 juncture  of  the  results  achieved  by
 the  efforts  of  the  Administrative  Re-
 forms  Commission,  However  as  the
 process  of  administrative  improve-
 ment  is  a  continuing  one  efforts  are
 being  made  and  will  continue  to  be
 made  to  ensure  an  optimum  adminis-
 trative  capability  to  meet  the  ever-
 changing  needs  of  Government.

 Selection  to  posts  in  the  departments
 of  Atomic  Energy,  Science  and  Tech-

 nology  and  Planning  Commission
 made  without  consulting  U.P.S.C,

 8279.  SHRI  BHAGIRATH  BHAN-
 WAR:  Will  the  PRIME  MINISTER
 be  pleaséd  to  state:  +

 (a)  whether  the  selection  fo  all  the
 posts  in  the  Departments  of  Atomic
 Energy,  Science  and  Technology  ind
 in  the  Plennitg  Comrmissinin  is  net
 made  in  consultation  with  the  UPC.
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 (9)  if  so,  the  number  of  Officers  in
 these  Departments  selected  during
 the  years  497  and  1972;  and

 (c)  whether  any  officers  belonging
 to  the  Scheduled  Castes  or  Scheduled
 Tribes  have  been  selected,  if  not,  the
 reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  (a)  No,  Sir.  Apart  from
 certain  types  of  posts  like  those  of
 chairman/members  of  Commissions
 Committees  etc.  appointed  by  or
 under  the  authority  of  a  resolution
 of  either  House  of  Parliament  or  by
 a  resolution  of  Government  for  the
 purpose  of  conducting  any  investi-
 gation  or  enquiry  into  or  for  advising
 Government  on  _  specified  matters,
 the  posts  of  Consultants  in  the
 Planning  Commussion,  the  scientific
 and  technical  posts  in  the  National
 Committee  on  Science  and  Techno-
 logy  (under  the  Department  of
 Science  and  Technology)  and  the
 technical  and  administrative  posts  in
 or  under  the  Atomic  Energy  Com-
 mission  are  excluded  from  the  pur-
 view  of  the  Union  Public  Service
 Commission.

 (b)  and  (c).  The  position  in  res-
 pect  of  posts  excluded  from  the  pur-
 view  of  the  Commission  is  as  fol-
 lows:

 Planning  Commission:  No  appoint-
 ment  has  so  far  been  made  to  the

 posts  of  Consultants,
 National  Committee  on  Science  and

 Teehnology:  During  the  years  1971
 and  972  ten  appointments  were  made
 including  six  by  deputation  from
 other  Departments/onganisations,  Of
 the  remaining  four,  two  have  re-
 signed.  No  person  belonging  to  the
 Scheduled  Castes/Tribes  was  appoint-
 eq  to  any  of  these  posts,

 Department  of  Atomic  Energy:  The
 information  is  being  collected  and
 will  be  placed  on  the  Table  of  the
 House  as  soon  4s  received.

 “ang

 Promotion  of  Section  Officers  as
 Under  Secretaries

 3280.  SHRI  BHAGIRATH  BHAN-
 WAR:  Will  the  PRIME  MINISTER
 be  pleased  to  state:

 (a)  whether  the  promotion  to  the
 post  of  Under  Secretary  in  Govern-
 ment  of  India  is  made  on  selection
 basis;

 (b)  if  so,  the  time-limit  for  Sec-
 tion  Officer  to  become  eligible  for
 consideration  for  selection  of  Under
 Secretaries  or  other  Grade  I  Officers
 in  CSS;

 (¢)  whether  there  is  any  relaxation
 in  age  limit  for  the  Section  Officers
 belonging  to  the  Scheduled  Castes
 and  Scheduled  Tribes;  and

 (a)  if  not,  the  manner  in  which
 Government  propose  to  complete  the
 reserved  quota  of  these  posts:

 THE  MINISTER  OF  STATE  IN  TH"
 MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  (a)  Promotions  of  Sec-
 tion  Officers  of  the  Central  Secreta-
 riat  Service  to  the  post  of  Under  Sec-
 retary  (Grade  I  of  the  Service)  are
 made  on  the  basis  of  merit.

 (b)  Ten  years  of  approved  service
 in  the  Grade  of  Section  Officer  of  she
 Central  Secretariat  Service.

 (९)  There  is  no  age  limit  prescribed
 for  promotion  of  Section  Officers  of
 the  Central  Secretariat  Service  to
 Grade  I  of  the  Service,

 (9)  There  is  no  reservation  for
 Scheduled  Caste  and  Scheduled  Tribe
 candidates  in  the  post  of  Under  Sec-
 retary  filled  by  promotion  of  Section
 Officers,  but  certain  concessions  are
 admissible  to  them  in  terms  of  the
 Ministry  of  Home  Affairs  Office  Me-
 morandum  No,  /2/67-Ests(C),  dated
 the  llth  July,  1988.
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 ओणी  एक  के  लेस्  मुदित  शशिक्तारियों  को

 पुनः  रोजगार  दिया  जाना

 3261.  भी  'शायरी  सबर  :  क्या
 प्रधान  ली  यह  उठाने  की  |...  करेंगे  कि  :

 (क)  गत  3  क्यों  में  श्रेणी  एक  के
 कितने  भ्रमणकारी  सेवा  निवृत्त  हुये  ;

 (ख)  उनमे  से  कितने  भ्र धि कारियों  कौ
 पुनः  रोजगार  दिया  गया  ;  कौर

 (ग)  उन्हे  किस  आघार  पर  पुनः
 रोजगार  क्या  नया  ?

 गृह  मं  कलेर  कार्मिक  जिसकी  सें
 राज्य  मंत्री  (जौ  राज  शिचासे  निरी)  :  के
 से  (ग).  सूचना  एकत्रित  की  जा  रही  है
 और  इसे  यथाशी क्र सदन  के  पटल  पर  रख
 दिया  जाएगा  |

 P.C.O.  at  Bidi  in  Belgaum  District

 3282.  SHRI  B.  V.  NAIR:  Will  the
 Minister  of  COMMUNICATIONS  be
 Pleased  to  state:

 (a)  whether  proposals  for  the
 starting  of  a  Public  Call  Office  at
 Bidi  in  Khanapur  taluka  of  Belgaum
 District  were  made  on  4th  January, 972  to  the  Divisional  Engineer,  Tele-
 graphs,  Hubli;

 (b)  the  diffienlty,  if  any  in  sanc-
 tioning  the  seme;  and

 (c)  when  the  Public  Call  Office
 will  be  sanetioned  and  installed?

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  H.N.  BAHU-
 GUNA):  (४3  to  (e).  Propesal  for
 opening  a  Public  Call  Office  at  Bidi
 connected  to  Nendgad  exchenge  had
 been  approved  of  rent  and  guarentee
 elie  On  request  by  the  guarantor
 on  [3th  Jauaty,  I078  the  supers hab  beer  revived  and  revise?  antic
 detr  to  comtiett:  the’  propiied ब्स्ठ Bidi  to  Itgi  has  Bevh  ijued:  Dei
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 mand  note  for  payment  of  advence
 annual  rental  is  abo  «being  isened.
 The  Public  Cal  0806  will  be  cpened
 atter  the  paythent  ef  advance  rental
 is  rectived  and  the  requived  steres
 have  bewn  arrenged  and  reedivd,

 सरकारी  कामी  में  ह...  का  प्रयोग

 328m  जी मतली  साबित  स्थल  :
 कं  ह...  बसरी  :

 क्या  रह  मंत्रों  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्यों  गह  मंत्रालय कें  स्पष्ट  आदेशों
 के  बावजूद  केन्द्रीय  मंत्रालय  का  सारा
 कार्य  अंग्रेजी  में  ही किया  जा  रहा  है;  शौर

 (ख)  यदि  हा,  तॉँ  केन्द्रीय  मंत्रालयों
 के  कार्य  में  हिन्दी  के  प्रयोग  को

 प्रोत्साहन
 देने  के लिए  सरकार  का  विचार  बम  कार्य

 वाही  करने  का  है  ?

 गृह  संचालक  केर  फ़ारसी  विभाग  सें

 राज्य  मंत्री  (शी  शाम  मिठास  र्म्व्ि)  १

 (क)  प्रश्न  में  उल्लिखित  स्वरूप  के  गेंहू
 मंत्रालय  के  कोई  आदेश  नही  है  ।  सरकारी

 कामकाज  से  हिन्दी  और  अंग्रेजी  का  प्रयोग

 संशोधित  राजभाषा  अधिनियम  963

 द्वारा  नियक्षित  होता  है  ।

 (ख)  सदन  के  पाल  पर  'रखी  बधी

 वार्षिक  मूल्यांकन  रिपोर्ट  में  वार्षिक  कार्य

 कम  तथा  सरकारी  कामकाज  में  हिन्दी  के

 प्रगामी  प्रयोग  के
 पर

 का
 बज  महू गया  है,  |  किन्तु  केन्द्रीय  मंत्रा

 सरकारी  कॉमन कॉज  में  हिन्दी'  के  प्रयोग

 को  प्रोत्साहन  देने  के  लिए  अन्य  उपायो  के

 साथ  निम्न  लिखित  उपाय  किए  गए  हैं  :«+-

 (i)  सेवा  के  दौरान  हिन्दी  शिक्षण;

 (ii)  हिदी'  में  द्वि  बहस,
 की  व्यवस्था  ;
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 (di)  fet  हाइप याहतरों  को

 व्यवस्था;

 (iV)  विभिन्न  प्रयत्नों का  दोनो  भाषा-
 1... &  में  श्ुक्भ;

 (५)  भैसुभलों  पति का  दिपभाधिक
 रुप  में  झुग्गी:.

 (Vi)  अनुवाद  एकको  की  स्थापना,

 (vii)  हिन्दी  प्राधिकारियों  की

 नियुक्ति  ;

 (viii)  हिन्दी  %  टिप्पणी  लिखने
 के  लिए  मिश्रित  भाषा  के  प्रयोग
 की  भ्रनृमति;  और

 (ix)  हिन्दी  जानने  काले  ।  प्रति-
 कित  कंम्रंत्रारियो  को  सर-
 कारी  कामकाज  मे  हिन्दी
 के  प्रयोग  की  प्रोत्साहन  द्वेने
 के  लिए  अन्‌  देश  निकालना  ।

 Barrasment  to  public  who  volunteer
 themselves  to  bring  victims  of  road

 accidents  in  Delhi  te  hospitals

 3904  SHRIMATI  SAVITRI  SHYAM:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Gavernment  are
 aware  that  a  number  of  road  accidents
 even  in  main  thorough  fares  in  Delhi
 80  uninformed  by  the  public  for
 several  hours;

 (b)  whether  the  rude  behaviour
 and  offen  harasgment  by  the  police
 to  those  who  volunteer  themselves
 to  bring  such  victims  to  the  hospitals
 is  responsible  for  this  indifference  on
 the  part  of  the  public;  and

 {e)  the  steps  Government  propose
 to  take  to  sipp  this  hargssmant  te
 public  so  that  the  public  be  encour-
 aged  to  repert  immediately  such
 accidents  to  the  palice?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  .. a  MOMSIN):  (a)  No.

 6b)  Only  one  complaint  of  tis
 nature  has  come  to  notice  since  ‘1971,

 (c)  Instructions  have  been  issued
 by  the  LG.  Police  Delhi  that:

 (l)  Falicmen  who  bring  the  in-
 अप्पा  persons  to  the  hospital  and
 who  are  not  themscives  invelved  in
 tee  anreidente,  nead  not  be  detained.

 (2)  The  names  and  addresses  of
 such  persons  and  the  registration
 number  of  their  vehicle  with  a
 brief  reference  of  the  place  from
 where  the  injured  person  was
 picked  up,  may  be  obtained  to  en-
 able  the  investigation  officer  to
 get  in  touch  with  them  and  record
 their  statement.

 (3)  An  affidavit  may  be  procured
 from  such  a  witness  for  tendering
 in  court  $e  need  not  be  called  for
 evidence  unless  he  is  an  eye  wit-
 ness  of  the  accident.

 Grant  of  pension  to  freedom  fighters
 from  U.  FP.

 9285.  SHRIMATI  SAVITRI  SHYAM:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  the  number  and  names  of  free-
 dom  fighters  from  U.>.  who  had
 been  awarded  political  pension,
 District-wise;  and

 (9)  the  number  of  applications  re-
 jected  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  The  re-
 quired  information  is  furnished  in
 the  statements  I  &  II  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  L.T-3928/72].

 (b)  62  applications  have  been  re~
 ected.
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 the  Eastera  Region

 3287.  SHRI  SAROS  MUKHERJI:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased
 to  state:

 (a)  on  what  consideration  Govern-
 ment  are  refusing  to  accede  to  the
 persistent  demands  by  unemployed
 artistes,  technicians  and  workers  of
 film  studios,  laboratories  and  low-
 cost  filth  producing  unite—that  re-
 gional  newsreals  be  produced  im
 studios  and  laboratories  of  the  East-
 ern  region  with  the  help  of  unem-
 ployed  artistes,  technicians  and
 workerg  of  the  film  industry;  and

 (b)  whether  such  demands  and
 other  measures  to  be  centrally-admi-
 nistered  ‘were  incorporated  in  the
 recommendations  of  the  Film  Consul-
 tative  Commuttee  formed  by  the
 second  United  Front  Government  of
 West  Bengal  presided  over  by  the
 former  President  of  the  Film  Finance
 Corporation?

 THE  DERJTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  and  (b).  Govern-
 ment  have  decided  to  transfer  a  part
 of  the  film  processing  work  of  the
 Films  Division  to  Calcutta.  A  scheme
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 to  divert  the  production  of  documen-
 taries,  regional  editions  of  the  news-
 reels  is  under  active  consideration.

 The  Study  Team  set  up  by  the  Gov-
 ernment  to  consider  the  grievances  of
 film  industry  in  West  Bengal  have
 also  taken  note  of  the  contents  of  the
 report  of  the  State  Film  Consultative
 Committee  set  up  by  the  Government
 of  West  Bengal.

 Financial  outlay  for  public  and  pri-
 vate  sectors  during  the  first  three

 Five  Year  Plans

 3288.  SHRE  BHALJIBHA*™
 PARMAR:

 SHRI  SHYAMNANDAN
 MISHRA:

 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  the  proposed  financial  outlay
 in  the  first  three  Five  Year  Plans  in
 the  private  and  public  sectors,  sepa~-
 rately;  and

 (b)  the  expenditure  actually  in-
 curred?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  ‘MOIAN  DHARIA):  @)  and
 (b).  A  statement  is  laid  on  the  Table

 of  the  House:

 Statement

 Outlay  and  Expenditure  in  the  first  Three  ह... ड  Year  Plans

 (Ra.  drones)
 reer eneennonenentinioerenmneasetienrinmnssslbieitenrmnmanestiinnetiinnenbrrsanatniniedtitilh  hee

 Public  Sector  Outlay  Private  Sector  Invest-
 ‘

 Ser  rn
 ment

 Provisfon  —  Actual  Provision v
 a  or  Actual

 ‘  ®  3  3  "*&

 F.rst  Plan  8  +  2377°70  «96000  *1600"00,  “186-00. 4
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 देशी  शर  को  सप्लाई के  लिए  दिल्‍ली  प्रशासन
 द्वारा  मांगी  गये  टेण्डर

 3289  थी  ईश्वर  चौधरी  :
 क्या  गह  मंत्री  यह  बताने  की  कृपा  करेगे

 कि

 (+)  गया  देशी  शराब  की  सप्लाई  के

 लिए  आ  पम्तन्त्रित  किए  गए  टेंडरों  में  से  दिल्ली-
 प्रशासन  ने  उत्तर  प्रदेश  के  एक  ऐसे  कारखाने
 के  दँण्डर  को  स्वीकार  कर  लिया  है  जिसकी
 दरे  कवी  थी और  कम  मूल्य  के  टैण्डरो
 को  स्वीकार  नहीं  किया  गया  ;

 (ख)  मदि  हा,  तो  क्‍या  सरकार  ने

 इस  बारे  में  लाख  करने  के  लिए  कोई  झ्रायोग

 नियुक्त  किया  है  ,  कौर

 (ग)  यदि  हां,  तो  उसकी  रिपोर्ट  की
 विशिष्ट  बातों  का  ब्यौरा  क्या  है  ?

 गृह  मंत्रालय  में  उपमंत्री  (थो  एफ०  एच०
 सोहन)  :  (क)  दिल्‍ली  प्रशासन
 ने  सूचित  किया  है  कि  जिस  फर्म  का  टेण्डर
 स्वीकार  किया  न्या  था  750  धि सि लिटर
 बौर  500  मिलीलीटर  की  बोतलों  में  सादा,
 साधारण  मसालेदार  तथा  विशेष  मसालेदार
 शराब  के  लिए  शौर  250  मिलीलीटर  की
 बोतल  में  सादा  तथा  विशेष  मसालेदार  शराब
 के  लिए  उसकी  दरें,  सबसे  कम  थी।  250
 मिलिलिटर  की  बोतल  के  लिए  साधारण
 मसालेदार  शराब  के  लिए  दूसरी  फर्म  की  दरें
 सबसे  कम  थी  ।  चुकी  पहुंची  फर्म  से  अन्य
 सभी  किस्मों  कौर  दूसरे  ऑाकीरी  के  लिए
 सबसे कम  दरें  प्रस्तुत की  थी  शत :  प्रशासन
 ने  उसका  टेण्डर  स्वीकार  कर  लिया  |

 पख)  जी  नहीं  श्रीकांत  ।

 (ग)  ह...  नहीं  उठता  ।  ,

 सरवेंजविक  टठेलोफो्शों  पर  कालों  के  लिए
 अधिक  राशि  थ्छुल  करना

 3290.  श्री  ईश्वर  चौधरी  :  क्‍या
 संचार  मत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  सार्वजनिक  टेलीफोन  से

 पहले  फी  तरह  20  पैसे  डालने  की  बजाए
 30  पैसे  टक्कर  टेलीफोन  किया  जा  सकता

 है

 (ख)  क्‍या  निजी  कालों  की  दर  केवल
 20  पैसे  प्रतिकूल  है;  कौर

 (ग)  यदि  हा,  तो  सार्वजनिक  टेली-
 फोटो  से  की  गई  कालो  के  लिए  प्रतिकूल  i0
 fa  भ्रमरी  वसूल  करने  के  बया  कारण  है  ?

 संचार  मंत्री  (शी  हेमबतीमन्दन  बहुगुणा )  :

 (क)  जी  हां  ।

 (ख)  जी  हां  ।

 (ग)  जी  हां  +  प्राइवेट  टेलीफोन ों
 से  की  जाने  वाली  कालो  के  मामले  में  उप-
 भोकक्‍ताओं को  20  पैसे  प्र निकाल  चार्ज  के  अलावा
 'हलीफ़ों  के  किराए का  चार्ज  शी  देवा  चहता

 है  ।  चूकि  पीसी भो  से  काले  करने  पर

 किराए  के  चाज  नहीं  लगाए  जाते,  इसलिए
 इन  कालों  के  लिए  अधिक  दर  निर्धारित  की
 गई  है  ।

 बिहार  में  स्वाधीनता  सेनानियों  को
 परीक्षण  देगा

 3291.  भी  ईश्वर  चौधरी  :  क्या  गृह
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  बिहार  के  जिन  स्वाधीनता
 सेनानियों  को  पेंशन  मंजूर  की  गई  है,  उनके
 मामी  भर  संख्या  का  जिलेदार  ब्यौरा  क्‍या

 है  ;  प्रौढ़

 (सा)  इस  बारे  में  किसने  भरादेदन-स्ो

 को  स्वीकार  किया  जमा  हैं  घोर  उसके  क्या
 कारण  हैं  ?
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 क्त  dere  Bele  (जी  eee  ब्या

 ोहसिग)?  कि)  कागेकिस लूचन्य शलग्त विय- शूका  कुलफ़त  विजय-
 रण  कौर  iH  दी  गई  है,  जो  सभा  पटल  पर

 रख  दिए  नए  हैं।  रियालिटी  में  रखा गपा।
 देखिए  संख्या  L.T.—3924/72}

 (ख)  I8  शझा वदन  पत्र  प्रस् वो कार  कर
 दिए  गए  है।  प्रायास-पत्र  झ्प्िकाशत  *

 इस  कारण  प्र स्वीकार  किए  जाते  है

 (४)  सुख  सा  छ  महीन ेसे  कम  हो,

 (ii)  वार्षिक  राय  5000  रुपए
 से  प्रतीक  ही  ,

 (iii)  wearer  पेशन  प्राप्त  करने
 के  लिए  आपात  हों,  जैसे

 विवाहित  पुलिया,  .  पोत-
 पोती  इत्यादि  |

 बिहार  में  स्कूटर  बनाने  के  लिए
 लाइसेंस  देवा

 ‘325%.  भी  ईस्टर  चौधरी :  कया

 बोस  चि  विकास  मती  वह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्या  सरकार  का  विचार  पांचवी
 पंचवर्षीय  योजना  में  स्कूटर  बनाने  के  लिए
 नए  लाइट्स  देने  का  है  ,  कौर

 (@)  यीद  हाँ,  तो  क्या  विहार  राज्य
 में  भी  ऐसा  कोई  कार लाना  स्थापित  किया
 जायेगा  ?

 झौश्योपिक  विकास  मंत्रालय  में  उुपसंत्रो

 की  सिद्धेश्वर  प्रसाद):(क)  पौर  ख)
 पायी  प्रभ वर्धी  योजना  को  प्रवाह  में
 स्कूटरों  के  निर्माण  के  लिए  नये  लाइसेंको
 को  देने  के  बारे  में,  ह. | 6  तक  स्वीकृत  की  गई
 शधभाजों  के  जियाम्यत्र  की  प्रति  को
 जवान  में  रखकर  उक्त  ससंयी  २४  मियार
 क्या  जायगा

 हा  बी

 Revision.  of  Beales  of  Khadi
 metres  Baren  New  Deli

 3293  SHRI  CHANDRIKA  PRASAD
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleaged  to  state

 (a)  whether  Class  IV  employees  of
 the  Khadi  Gramodyog  Bhavan  New
 Delm  are  still  getting  Rs  30  and
 Re  40  as  their  basic  salary

 db)  whether  pecommendations  of  2nd
 Pay  Commission  have  not  so  far  been
 made  applicable  to  the  employees  of
 Khadi  Gramodyog  Bhavan,  New  Delhi,
 lf  so  the  reasons  therefor,  and

 (c)  whether  the  scheme  for  payment
 of  gratuity  has  not  so  far  been  made
 applicable  to  the  employees  of  Khad:
 Gramodyog  Bhawan,  New  Delhi  and
 if  so,  the  reasons  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSIRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD)  (a)  No  Sir

 (b)  The  Commission  has  decided  to
 adept  different  scales  of  pay  in  res
 pect  of  staff  exigaged  in  trading  activi
 ties  but  allowances  ang  other  benefit
 are  the  same  as  admissible  to  regular
 emtployees  of  the  Commission  to  whom
 the  secommendation,  of  2nd  Pay
 Commission  have  been  made  apph-
 cable  except  in  the  cas¢  of  Continbu-
 tery  Provident  Fund,

 (०)  The  Scheme  for  payment  of
 gratuity  to  the  emyloyeas  of  Khads
 Gramodyog  Bhavan  is  under  congife-
 ration

 Glectronic  Organ  giving  sounds  of
 various  Musical  है  Develop

 ed  by  af  Electronics  Concern  In

 3294  SHRI  €  K  JAFFER  SHA-
 RIEF  Will  the  PRIME  MINISTER  be
 pleased  to  state,

 (a)  whether  an  Elecronic  concern  in
 Poona  which  manufactures  Radio's
 TV  sets  and  Amplifiers  has  developed
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 an  Electronic  organ  which  is  the  first
 of  its  kind  in  the  country  which  can
 ime  pounds  of  different  musical  instru-
 ments;  and

 (b)  if  so,  whether  these  instruments
 are  designed  ang  fabricated  with  indi-
 genous  know-how  and  components?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY.  OF  HOME  AFFAIRS
 (SHRI  K.  C.  PANT):  (a)  and  (b).  M/s.
 Semiconductors  Limited,  Poona  were
 granted  a  letter  of  intent  in  969for
 the  manufacture  of  800  Nos.  of  elect-
 ronic  musical  equipments  on  the  ba-
 sis  of  indigenous  know-how  without
 any  foreign  collaboration.  The  party
 hag  recently  made  an  application  for
 the  import  of  key  boards  for  making
 prototypes  of  electronic  musical  or-
 gans.  In  thig  application  the  party
 has  stated  that  it  has  developed  a
 few  types  of  electronic  musical  or-
 gans.  Components  to  the  extent  of
 7  per  cent  of  the  value  of  production
 will  need  to  be  imported  to  make
 these  according  to  the  party’s  origi-
 nal  application.

 Export  order  placed  with  Hindustan
 Teleprinters,  Madras

 3295.  SHRI  C.  K.  JAFFER  SHA-
 RISF:  Will  the  Minister  of  COMMU-
 NICATIONS  be  pleased  to  state:

 (a)  whetaer  State-owneq  Hindustan
 Teleprinter  Factory,  at  Madras  has
 received  orders  from  foreign  countries;
 and

 (b)  if  $0,  the  broaq  outlines  thereof
 and  the  estimate  of  foreign  exchange
 likely  to  be  earned  and  the  number
 of  teleprinters  to  be  exported  to  diffe-
 rent  countries?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAMUGUNA):
 (a)  Yes,  Sir.

 tb)  The  particulars
 1 ee, by  the

 thee
 444072  to  20-2I-I972)  and  the  <m
 timate  of  foreign  exchange  likely  to

 2790LS—5.

 be  earned  are  given  in  the  atate-
 ment  laid  on  the  Table  of  the  House.

 Statement

 The  particulars  of  export  orders
 received  by  the  Hindustan  Teleprinters
 Limiteg  trom  different  countries  during
 the  year  ‘1972-73  (from  l-4-972  to
 28-11-1972)  are  ag  follows

 Year  Name  of  the  Orders

 rhea
 Teleprincers)

 7972-73  (from
 इनाद  to
 28-I  उपाय)  Belgium  2

 Jordan  3

 Lebanon  36

 Mauritius  38

 Nepal  56

 Torar,  ९  5

 Foreign  exchange  Aukely  to  be
 earned  from  the  above  export  orders  is
 Rs.  6°28  lakhs,

 Manufacture  of  Automatic  Letter
 Press  Printing  Machine  by  H.M.T.

 Kalamassery

 3296.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state.

 (a)  whether  for  the  first  time  an
 automatic  letter  press  printing  machine
 has  been  manufactured  ang  sold  by
 the  Kaelamassery  unit  of  the  State
 owned  Hindustan  Machine  Tools;

 (b)  whether  any  other  items  have
 been  newly  taken  up  in  its  production
 diversification  programme;  and

 (९)  #f  80,  the  outlines  thereof?

 THR  है  MINISTER  IN  THE
 MINISTRY  GE,  UEOUSTRIAL  DEVE-

 WNOHERTWAR LOP  MENT
 PRASAD):  (a)  Yes,  Sir.  By  way  of
 an  assembly  operation,
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 {b)  No,  Sir.

 (c)  Does  -not  arise.

 A.LR,  Promotion  Policy

 3297.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  All  India  Radio  Techni-
 cal  Employees’  Association  and  Engi-
 neering  Employees’  Association  have
 protested  against  the  Promotion  Policy
 of  Government;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  in  regard  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  These  Associations
 have  been  representing  mainly  for  the
 enhancement  of  promotion  quotas  to
 the  grades  of  Engineering  Assistant,
 Assistant  Engineer  ang  Assistant  Sta-
 tion  Engineer,

 (b)  Government  have  already  decid-
 ed  to  increase  the  promotion  quota  to
 the  grade  of  Engineering  Assistant
 from  5  per  cent  to  20  per  cent  to  the
 grade  of  Assistant  Engineer  from  20
 per  cent  to  60  per  cent  and  the  grade
 of  Assistant  Station  Engineer  from
 30  per  cent  to  40  per  cent.

 Shifting  of  Lambretta  Plant  from
 Italy

 3299.  SHRI  M.  RAM  GOPAL  RED-
 DY:  Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 “(a)  whether  ‘the  Italian  scooter  plant.
 of  Innocenti--(Lambretta°  Makers)  has
 since  been’  shifted  ‘to  India;  and

 (b)  ‘if:  not,*  the.  reasons  therefor?

 THE  ‘DEPUTY  -MINISTER#“  IN  -THE
 MINISTRY.  OF:  INDUSTRIAL;  DEVE-.

 “SIDDHESHWAR.
 PRASAD):  (a).  The  process  of  ‘shifting:
 LOPMENT™-  "(SHRI

 is  under  way  on:  schedule,

 DECEMBER  6;  972°

 “LOPMENT
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 (b)  Does  not  arise.

 Shortage  of  Raw  Materials  iy  Small
 Plastic  Units

 3300.  SHRI  M.  RAM  GOPAL  RED.
 DY:  Will  the  Minister  of  INDUSTRI-
 AL  DEVELOPMENT  AND  SCIENCE
 AND.  TECHNOLOGY.  be  pleased  to
 state:

 (a)  whether  small  Plastic  Units  are
 reported  to  be  starving  due  to  the
 non-availability  of  raw  material  and
 Government  have  been  approached  fcr
 permission’  to  import’  polyethyelené
 powder;  and

 (b)  if  so,  the  decision  of  Govern-
 ment’  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-

 (SHRI  SIDDHESHWAR
 PRASAD):  (a)  and  (b).  Representa-
 tions  have  been  receiveq  about  the
 shortage  of  polyethyelene  raw  materi-
 als.  Import  of  these  materials  are  now
 allowed  to  actual  users  on  ६  restricted
 basig  and  imports  are  canalised  through
 the  State  Trading  Corporation,

 Employees  Declared  Surplus  in
 Government.  of  India  Offices  on
 the  Rolls  of  Central  (Surplus

 Staff)  Cell

 3301.  SHRI  MOHAMMAD  ISMAIL:
 Will  the  PRIME  MINISTER  be  pleased
 to  state:

 (a)  the-names  of  the  offices  of  Gov-
 ernment  of  India  and  the  number  of
 employees,-.  separately,  in  the  grades:
 of-Lower  Division  Clerk,  Upper  Divi-
 sion  Clerk  and  Stenographer  (both
 reserved  and  unreserved  declared
 surplus  during  the  period  Ist  January,
 972  to’  30th:  June,  972

 (b)  the  dates  on  which’  the  above’
 staff  was  taken  on  the  rolls  of  the
 Central  (Surplus.Staff)  Cell;  and

 (ce),  the:-names  of.offices  where.  they.
 were  nominated  showing:  dates.  of.  nomi-:
 nation..lettersin  the:  above  three  ~cate-
 gories?.
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 THE
 MINISTER

 OF  STATE  IN.  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN:  THE  DEPARTMENT  OF  PERSON-
 NEL.(SHRI  RAM  NIWAS  MIRDHA)
 (a),  to  (ce)  A  statement  is  laid  on  the
 Table.  of  the.  House:  [Placed  in  Lib-
 rary  See  No,  LT  3925/72.)

 Legislation  on  Price-page  Schedule

 3302.  SHRI:  C.  K.  CHANDRAPPAN
 SHRI  S,  A.  MURUGANAN-

 THAM:

 Will  th  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state.

 (a)  whether  the  Indian  Federation
 of  Working  Journalists  has  demanded
 a  suitable  legislation.  for  price-page
 schedule  as  recommended  by  the  Press
 Commission;

 (b)  whether  the  same  is  under  Gov-
 ernments’  consideration;  ang

 (९)  if  so,  the  broad  outlines  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (ay  to  (c).  Yes,  Sir,
 The  matter  is  under  consideration  of
 Government.

 Increase:  in  the  Rate  of  Telephone
 Call  from  P.C.Os,

 3303.  SHRI  G.  Y.  KRISHNAN:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a).  whether  Delhi  Telephone  autho
 tities  have  decided  to  raise  the  rate
 of.  Pyblic  Call  to  30  paise

 tb)  whether  due  to  the  shortage  af:
 new  l0°-paise  coins,  difficulties  are
 being  experienced  by  the  .callers;  and

 regaid?:

 decided  to

 pose  ty  review  thelr’  decision  inthis.

 °GHRE  HUN,  ©  BAHOGUNA):
 Ca}  Yes  Sie".  &  'T  Department  हा

 I30

 raise  the  tate.  of  Public
 Call  to  30  paise  from  1-7-1972.

 Ab).  Some  cases  of  shortage  in  avail-
 ability  were  reported  earlier  to  this
 Office.  Matter  was  taken  up  with
 Ministry  of  Finance  who  have  arranged
 ample  supply  of  these  coins.  at  places
 from  .where  complaints  were  received
 about  the  shortage.

 (a)  No  Sir,  in  view  of  reply  to  (b),
 above  no  review  is  proposed  at  this
 stage,

 भारतेन्दु  हरिलाल  के  सम्मान  सें
 डाक-टिकट  जानो  करना

 3304.  श्री  धनवान  प्रधान  :  क्‍या
 संचार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (के)  क्‍या  नागरी  प्रचारिणी  सभा
 ने  सरकार  से  अनुरोध  किया  है  कि  देशभक्त
 और  महाकवि  भारत-3  हरिश्चन्द्र  की.  स्मृति
 में  डक  टिकट  जात  किया  जाए:  और

 (ख)  यदि  हां,  तो  इस  पर  सरकार
 की  क्‍या  प्रतिक्रिया  है  ?

 संचार  मंत्री  (भी  हेमवर्तीनन्दन  बहुगुणा  )
 :

 (क)  जी  हां।

 (ख)  यह  प्रस्ताव  फीसदी  सलाह-

 कार  समिति  की  चुनाव  उप-समिति  की  अगली
 बैठक  में  विचारार्थ  रख  दिया  जाएगा  ।

 Inquiry  against  Industrial  Houses  for
 Violation  of  their  Licencing  Capacity

 3805.  SHRI  K,  SURYANARAYANA:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  ‘SCTENCE  AND  -
 TECHNOLOGY  ‘be  pleased  to  refer  to
 the  reply  given'to  Starred  Question  ©
 No:  408  dateg  the  30th’  “Adguat,  2972  -
 reyatding  the  ikqulty”  agathet  vartous'
 Industrial  ‘Pooper  for  violation  of  thelr
 Indusprial  Lidghtes  by  increasing  their  |
 production  “beyond  their  Ucensed  capa-
 cities  and.  state
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 (a)  the  stage  at  whith  the  matter
 stands  now;  and

 (b)  how  long  will  :t  take  more  {or
 the  Commuassion  of  Inquiry  to  irquire
 into  these  cases  ang  submit  ther  re-
 part?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  The  investigation  of
 the  Commission  of  Inquiry  on  the
 Large  Industrial  Houses,  into  the  cir
 cumstances  in  which  unauthorised  pro-
 duction  in  excess  of  the  licensed  capa-
 city  occured  in  the  cases  brought  out
 by  the  Industrial  Licensing  Policy  In-
 quiry  Committee,  is  stil)  not  over.

 (9)  Government  cannot  indjcate  the
 period,  since  completion  of  inquiry  by
 the  Commission  depends  on  various
 factors  including  the  wide  scope  of  the
 inquiry  ang  the  necessary  procedures.

 Utilisation  of  Licences  issued  for
 Public  Sector  by  States

 3306.  SHRI  BAKSI  NAYAK:  Will
 the  Minister  of  INDUSRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 ‘
 (a)  the  number  and  nature  of  In-

 dustrial  Licences  for  public  sector
 given  to  varioug  State  Governments;

 (b)  the  number  of  industrial  licen-
 ces  utiliseq  by  the  State  Governments,

 (e)  the  reasons  why’  the  remaining
 heences  could  not  be  utilised  by  the
 State  Governments;  and

 (a)  the  reaction  of  the  Government
 of  India  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  .OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  ahd  (b).  Bleven  in-
 dustrial  oences  for  new  undertakings
 and  one  for  substantial  expansion  have
 been  to  State  Industrial  Deve-
 lopment  Corporations  upte  30th  Bep-
 tember,  1972,  all  of  which  heave  bern
 reported  to  be  at  various  stages  of  im-
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 plementation,  with  a  few  negating  com-
 pietion,

 &)  ang  (a).  It  has  been  observed
 that.  in  practice,  the  setting  ह...  o¢  an
 industria]  undertaking  and  com-
 mencement  of  production  therein
 takes  about  2  to  3  years’  time  from
 the  issue  of  an  industrial  licence.  The
 licences  granted  to  State  Industrial
 Development  Corporations  were  is-
 sued  durmg  and  after  1971.

 Stres,  in  Annual  Plan  for  1972-73,  on
 Generation  of  Additional  Employment.

 Opportunities

 3307  SHRI  D.  B  CHANDRA
 GOWDA:  Will  the  Minister  of  PLAN-
 NING.  be  pleased  to  state:

 (a)  whether  Government  have  laid
 much  stress  in  the  plan  for  1972-73  on
 generation  of  additional  employment
 opportunities  and  ensuring  minimum
 facihties  with  regard  to  education,
 housing  and  drinking  water  to  the
 bulk  of  the  population,  and

 (b)  if  so,  the  broad  outlines  there-
 of,  State-wise?

 THE  MINISTER  OP  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  Yes,  Sir.

 (b)  (i)  Primary  Education.  Rs.  30
 crores  have  been  provideg  to  the  State
 Government  and  Union  Territories  for
 the  appointment  of  30,000  elementary
 school  teacherg  during  1972-78  in  addi-
 tion  to  the  continuation  of  an  equal
 number  sanctioned  during  ‘1971-72.
 Thig  includes  a  sum  of  Rs.  9  crores  for
 construction  of  30,000  class  rooms  in
 elementary  schools.  Statewlse  detalles
 are  indicated  in  statements  (l)  and
 (2)  laid on  the  T  of  the  House.
 [Placed  in  Library  Y5e e  LT-3026/72.]

 it)  Housing.  The  Central  Housids
 Urban  Develapment  Corporation

 had  approved  22  schemes  involving  ad
 outlay  of  है: ड  62.45  crores,  agains
 which  it  had  undertaken  to  give  loan
 assistance  of  Rs,  85  crores  in  miltable
 instalments  to  the  State  Governments
 Under  environmental  improvement  of
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 slums,  a  provision  of  Rs  5  crores  has
 been  made  in  ‘1972-73,  in  central  sec
 tor  for  assistance  to  State  Govern-
 ments  in  the  form  of  300  per  cent
 grant.  As  against  the  budget  provi
 sion  of  Rs  5  crores,  schemes  costing
 Rs  20  crores  are  proposed  to  be  sanc~-
 tioned  to  eleven  cities  as  indicated  in
 statement  No  3  laid  on  the  Table  of
 the  House  [Placed  m  Library  See
 No  LT-3926/72]  For  rural  housing
 ang  provision  of  house  sites  to  land-
 less  workers  a  provision  of  Rs  3  crores
 has  been  made  and  proposals  have
 been  invited  from  the  State  Govern-
 ments

 Gnu)  Rural  Water  Supply  An  ac
 velerateqd  programme  of  rural]  water
 supply  involving  an  outlay  of  Rs  20
 crores  as  l00  per  cent  grant  to  State
 Governments  has  been  approved  for
 ‘1972-73,  Statewise  break-up  is  indi-
 tated  in  statement  No  4  lad  on  the
 Table  of  the  House  [Placed  ४  Lib-
 rary  See  No  LT-3926/72]  Details  of
 all  the  above  programmes  are  indicat-
 ed  in  the  Annual  Plan  1972-73,  docu-
 ment  published  by  Planning  Commis-
 807  in  March,  972

 Cases  of  Under-invoicing,  Over  invoic-
 ing  and  Smuggling  dealt  with  the

 C.BI,

 3308  SHRI  JYOTIRMOY  BOSU
 Willi  the  PRIME  MINISTER  be  plea-
 sed  to  state

 (a)  the  number  of  cases  of  under-
 invoicing,  over-invoicing  and  smuggl-
 ing  dealt  with  by  the  Central  Bureau
 of  Investigation  durmg  the  lust  three
 years

 (b)  the  number  of  cases  in  which
 the  amount  of  money  imvolved  éx-
 ceeded  Rs  0  lakhs

 १७)  partie,  mvolved  in  such  cases,
 ang

 (d)  the  number  of  cases  dssposed.  of
 by  the  Central  Bureau  of  Investigation

 during  the  sume  perfod?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THH  DEPARTMET  OF  PERSON-
 NEL  (SHRI  RAM  NIWAsS  MIRDHA)
 (a)  From  -l-4970  to  30-11-1972,  the
 Central  Bureau  of  Investigation  regis-
 tered  4  cases  of  under-invoicing  and  3
 ९88९३  of  smuggling  (under  the  Cus-
 toms  Act)  No  case  of  over-invoicing
 was  registered  during  this  period

 (b)  One  case

 (ec)  2  parties  are  involved  in  cases
 relating  to  under  invoicing  and  13,
 parties  are  involved  mn  cases  of  smug-
 gling  (under  the  Customs  Act)

 (d)  Out  of  7  cases  registered
 during  this  period  adjudication  pro-
 ceedings  have  been  finaliseq  uoposing
 penalty  on  the  accused  in  one  case
 The  second  case  is  pending  trial  and
 in  one  Case  camplaint  from  the  Collec-
 tor  of  Customs  Chandigarh,  for  being
 filed  in  court  is  awaited  The  remain-
 ing  4  cases  are  under  investigation

 Issue  of  licences  to  large  business
 houses

 3309  SHRI  JYOTIRMOY  BOSU
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state

 (a)  the  imdustry-wise  number  of
 licenses  issued,  year-wise  from  1960
 70  to  1971-72  and  during  the  first  85
 months  of  (1972-78,  to  each  of  the  20
 larger  busines,  houses  and  foreign
 firms

 (b)  number  of  licences  of  different
 categories  issueq  year-wise  during  the
 same  period  to  each  of  the  20  larger
 business  houses  and  foreigh  firms  for
 the  eatablisimient  of  industries  inthe
 backward  remons  of  each  State,  and

 (c)  how  far  the  industrial  heensing
 policy  of  the  Government  has  succed-
 ed  in  removing  regional  imbalance
 indtistrial  development?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY:  OF  INDUSTRIAL  DEVE
 LOPMENT  (SHRI...  SIDDHESHWAR
 -PRASAD):  (a)  atd  (b);  Detailg  ‘of
 all  industrial  -Heanceg  and  leiters  of
 intent  issueg  by  the  Government  from
 to  time  time  are  given  in  the  “Weekly
 Bulletin  of  Industrial  Licences,  Import
 Licences  ang  Export  Licences”,  Weekly
 “Indian  Trade  Journal”  and  the
 monthly  “Journal  of  Industry  and
 Trade”.  Copies  of  these  publications
 are  available  in  the  Parliament  Lib-
 rary.  However,  two  statements  are
 laid  on  the  Table  of  the  House  [Pla-
 ced  in  Library.  see  No,  LT-3927/72.]

 (e)  It  is  "yet  too  early  to  assess  the
 impact  of  industrial  licensing  policy
 on  removal  of.  regional  imbalances.

 Applications  from  Kerala  for.  licences
 in  backward  areas

 3310.  SHRIMATI  BHARGAVI
 THANKAPPAN:

 Will  the  Minister  cf  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  some  industrialists  of
 Kerala  made  requests  for  the  grant  of
 licences  to  start  industries  in  the  back~-
 ward  areas  and  promote  industrialisa-
 tion  of  backward  regions;

 (b)  if  so,.  the  outlines  thereof;  and

 (c)  whether  Government  propose  to
 prepare  any  alternative  scheme  to  set
 up  industries  ip  the  backward  areas  in
 Kerala?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  and  (b).  Ten  applica-
 tions  ‘for  industrial  licences  to  start
 new.  undertakings  in  the  backward
 Districts  of  Kerala  have  been  received
 between  August,  97]  and  Septem
 ber  1972  Of  ‘these  2  have  teen  fina~
 liseq  and  disposed.  of  by  way  of  issue
 of  letters  of  intent  (or  exemption  from
 licensing).  The  remaining  8  are  at
 pregent  under.  consideration.  Details
 of  pending  applications..are  normally.
 not  disclosed...  the.  letter  of,
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 ‘issued  relates  to  safety  razor  blades
 and  involves  investment  of  Rs.  12.6
 laths  on  land,  building  ahd  ‘machinery.

 (c)  The  Government  have  announ-
 ced  in  August,  297,..a  scheme  for  the
 grant  of  subsidy  to  the  industries  set
 up  in.  the  selecteg.  backward:  districts
 of  the  country.  This  scheme:  is:  appli-
 cable  to  the-State  of  Kerala  also.  Be:
 sides  the  scheme  of  concessional.  finance
 for.  backward  areas  already  in  force  is
 also.  applicable  to  Kerala.

 Visit  of  High-Powered  Soviet  Team  of
 Gosplan  (Russian  Planning

 Commission)
 3312  SHRI  S.  M.  BANERJEE:  Wil)

 the  Minister  of  PLANNING  be  pleased
 to  state:

 (a)  whether  a  high-powered  Soviet
 team  of  Gosplan  (Russian  Planning
 Commission)  has_  starteq  in-depth-
 studies  in  India  aiming  at  dovetailing
 the  5-years  Plans  of  Russia  and  India;
 and

 (b)  if  so,  whether  more  significant
 object  of  this  exercise  is  rapiq  step
 ping  up  of  steel  production  in  this
 country?

 THE  MINISTER  OF  STATE  InN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):.  (a)  and  (b).
 Three  Groups  of  Soviet  experts,  also
 representing  Soviet  Planning  Organi-
 sation  (Gosplan),  are  at  present  hold:
 ing.  discussions  with  the  Indian
 counter-parts  with  a  view  to  exploring
 possibilities  of  further  cooperation  in
 the  fields  of  (i)  ferrous  and  non-ferrous
 industries  ang  (ii)  industrial  produc-
 tion  intended  to  increase  trade  between
 the  two  countries.  These  are,  how-
 ever,  no  proposals  to  dovetail  the
 Five-Year  Plans  of  Russia  and  India.

 Expendituure  on  Introduction  of  Pin
 Code  System  in  Post  Offices  —

 $313  SHRI  RAMAVATAR  .  SASTRI
 Will  the  Minister’  50  COMMUNICA-
 TIONS  be  pleased  to.  state:

 (a)  whether  a  colossal  sum  of  money
 being  ‘spent:  for

 aes
 PIN
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 +  (by  whether  a  host  of  posts  of  Offi-
 ere  in  class  II  ahd  class  I  have  been
 ereateg  and  are  being  created  for  im-
 plementing  the  scheme;

 (c)  whether  the  All  India  Unions  of
 Post  ang  Telegraph  Employees  have
 protested  out-right  against  this  scheme;
 and

 (d)  whether  this  scheme  is  a  pre-
 cursor  of  imtroduction  og  mechanisa-
 tion  computerisation  in  R.M.S.  Ser-
 vices?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  प्र.  N)  BAHUGUNA):
 (a)  No,  Sir,

 (b)  No,  Sir.  only  two  class  I  posts
 have  been  created  in  the  P.  &  T.  Direc-
 torate.

 (c)  None  of  the  All  India  Unions
 of  P,  &  T  Employees  has  protested
 against  the  scheme,

 (d)  No,  Sir.

 Revenue  Earned  and  Maintenance  cest
 of  Patna  Telephone  Circle

 33I4.  SHRI  RAMAVTAR-  SHAS-
 TRI:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  the  date  from  which  the  newly
 created  Circle  of  the  Patna  Telephones
 came  into  being;

 (b)  the  number  of  posts  in  the  Gazet-
 ted  cadre  and  tho  administrative  Non-
 Gazetted  cadre  created  in  the  circle  till
 date;

 (c)  the  actual  amount  of  Telephone
 Revenue  earned  month  by  month  dur
 ing  the  six  months  preceding  and  six
 months  succeeding  the  formation  of
 this  circle;  and

 (d)  if  the  revenue  has  decreased  and
 maintenance  cost  has  increased,  the
 reasons  therefor  and  the  corrective
 हम  proposed  fo  be  taken  in  the
 mnatter?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA)-
 (a)  22-2-1972,

 (b)  The  number  of  Gazetted  Posts  is
 5  and  the  number  of  Non-Gazetted
 Posts  ts  68.

 (c)  Revenue  earned  (m_  thousands)
 Preceding  six  months:

 (in
 sane?

 September  77  2478
 October  १7  68

 November  7x.  न  3204
 December  77  7799

 January  ह.  7283

 February  ’72  205r
 TOTAL  9373

 Succeeding  six  months.
 Amount  in  thousands

 Rs.

 March  ह.  37076

 April  ८...  ग्रह?

 May  72  7723
 June  ह.  27९9

 १।/  »  0  ८  .  ‘1227
 Aug.'72  7  727

 TOTAL  6429

 (9)  There  has  been  a  fall  in  revenue
 during  these  periods  and  nominal  in-
 crease  of  Rs,  81,000,  in  maintenance
 costs.

 The  reasons  for  decrease  in  revenue
 are  as  follows:  —

 (i)  Comparison  is  made  during
 different  points  of  time.  When
 compared  with  the  correspond-
 ing  6  months  of  the  previous
 year  there  is  actually  an  in-
 creage  of  Rs,  2.66  lakhs  (5  per
 cent).
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 ay  There  is  fluctuation  in  the  re-
 venue  earned  month  by  month
 am  any  year  and  the  flew  of
 traffic  in  summer  months  38
 comparatively  less  than  in
 winter  months

 (ai)  The  amounts  of  revenue  s
 gaependent  upon  the  hilling
 cycles  For  example,  the  an-
 nual  rentals  for  telex  connec-
 tions,  telephone  accessuries
 and  other  facilities  are  billed
 in  Febrttary  of  each  year  and
 these  alone  amount  to  Ra  45
 lakhs

 vy  Due  to  the  unprecedented
 drought  this  year  there  ha
 been  a  steep  fall  in  the  traffic
 and  in  the  revenue  earnings

 The  nominal  increase  in  the  main- tenance  cost  is  mainly  due  to  a  special drive  that  was  instituted  by  the  Tele.
 Phone  District  in  the  month  of  March, 1972,  to  clear  all  the  outstanding claims  and  bilis.

 Expenditure  On  effecting
 change  in  Mechanism  of  Coin  Boxes

 of  P.C.0s,

 385  SHRI  RAMAVATAR  SHAS-
 TRI  Will  the  Minister  of  COM-
 MUNICATIONS  he  pleased  to  state

 (a)  whether  the  Posts  and  Tele-
 graphs  Department  has  changed  the
 mechanism  of  com  boxes  at  PC.Os
 installed  al]  over  the  country  following
 the  introduction  of  new  coins  of  0
 paise  denomination  and  raising  of  the
 charge  from  20  paise  to  30  paise  pex
 call,  and

 (b)  if  so  the  number  of  coin  boxes
 in  the  country  as  on  l5th  August,  1972,
 State-wise,  and  the  amount  spent  on
 effecting  necessary  changes  nthe
 mechanical  device?

 TH  MINISTER  OF  COMMUNICA
 TIONS  (SHRI  H  N  BAHUGUNA\
 (a)  Yes,  Sir

 ३५०)  Necessary  unformation  is  being
 collected  and  will  be  placed  on  the
 table  of  the  house  shortly.
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 Raid  by  08.3  om  the  Mouse  of  an
 Officer  of  Space  Research  Organiaa-

 tion  in  Thamba

 336  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  SPACE  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No,  6508  on  I7th  May,  1092
 regarding  the  raid  by  CBI  on  the
 house  of  an  Officer  of  Space  Research
 Centre,  Thumba  and  state

 (a)  whether  the  investigation  of  the
 case  has  been  completed,  and

 (b)  ४  8०,  the  findings  thereof  and
 action  taken  thereon?

 THE  PRIME  MINISTER  MINISTER
 OF  ATOMIC  ENERGY  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  HOME
 AFFAIRS  MINISTER  OF  INFORMA
 TION  AND  BROADCASTING,  AND
 MINISTER  OF  SPACE  (SHRIMATI
 INDIRA  GANDHI)  (a)  No,  Sir

 (b)  Does  not  arise

 Equitable  Distribution  of  the  benefits
 of  Planning  among  the  People  in

 Fifth  Plan

 ३3307  SHRI  INDRAJIT  GUPTA  Will
 the  Minister  of  PLANNING  be  pleased
 to  state

 (a)  whether  hitherto  emphasis  was
 laid  more  on  increasing  production
 with  little  or  no  attention  paid  to  the
 problem  of  distribution  of  the  benefits
 of  planning;  and

 (b)  माँ  80,  whether  any  steps  are  being
 taken  to  ensure  equitable  distribution
 of  the  benefits  of  planning  in  the  Fifth
 Plan  period?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  The  Planaing
 Commission's  assessment  of  the  de-
 velopment  strategy  followed  in  the
 Plans  so  far  has  been  stated  in  its
 document  “Towards  and  Approach  to
 the  Fifth  Plan”  The  relevant  extract

 reeds
 as  follows:

 ‘In  elaborating  our  strategy  of
 development  m_  earher  Plan
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 documents,  we  seem  to  have
 assumed  that  a  fast  rate  ot
 growth  of  national  income  will
 by  itself  create  more  and  fuller
 employment  and  produc?
 higher  living  standards  fo:  the
 poor.  We  also  seem  to  have
 assumed  that,  for  reduction  0
 disparities  income  and  wealth
 the  scope  of  redistributive
 policies  is  severely  limited.”

 (b)  The  Fifth  Plan  envisages  equal
 remphasis  on  growth  and  reduction  in
 mequality.  This  is  designed  to  ensure
 a@  more  equitable  distribution  of  the
 benefits  and  burdens  of  development

 Renaming  of  Port  Blair  as  Subhas
 Bunder

 3318.  SHRI  SAMAR  GUHA  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state.

 (a)  whether  in  commemoration  of
 the  visit  of  Netaji  Subhash  Chandra
 Bose  to  Port  Blair  in  943  as  the
 President  of  the  Free  India  Govetn-
 ment,  where  he  raised  the  first  flag  of
 freedom  in  the  liberated  territory  of
 the  Andaman  and  Nicobar  Islands,  the
 imperialist  name  of  ‘Port  Blair’  will
 be  changed  to  rename  it  as  ‘Subhas
 Bunder';

 (b)  whether  the  people  of  port  Blair
 and  Andamans  :n  general  are  also  in
 favour  of  such  renaming  of  this  port;
 and

 प
 (6)  if  so,  the  views  of  Government

 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 “SHRI  F.  H  MOHSIN):  (a)  No
 such  proposal  is  at  present  under
 the  consideration  of  Government.

 (>)  Such  a  feeling  has  not  een
 brought  to  the  notice  of  Governinent
 so  far.

 (c)  Does  not  arise.

 Benefits  to  Freedem  Fighters  who
 Joined  Government  Service

 3319,  SHRI  SAMAR  GUHA:  Will  the
 PRIME  MINISTER  be  pleased  to
 state:

 (a)  whether  many  freedom  fighters
 have  joined  services  of  the  Centra!
 Government  after  the  age  of  30  years
 and  as  such  are  not  getting  the  full
 benefits  of  their  service  periods;

 (b)  whether  the  West  Bengal  Gov-
 ernment  had  taken  the  decision  on
 3lst  December,  969  to  give  benefit  to
 those  freedom  fighterg  who  had  been
 in  detention,  internment  and  imprison-
 ment  as  convicted  or  undertrials  for
 a  period  not  less  than  two  years  and
 who  joined  Government  service  after
 the  age  of  30  years  by  extending  the
 date  of  superannuation  (i.e.  58/60
 years  of  age)  until  they  attain  65
 year  of  age  or  complete  30  years  of
 service;  and

 (९)  if  so,  whether  m  view  of  Gov-
 ernment's  decision  to  give  pension  to
 freedom  fighters  the  Government  will
 extend  superannuation  age  on  30
 years  service  benefit  as  has  been  done
 by  the  Government  of  West  Bengal’

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  (a)  Persons  who  took  part
 in  national  movements  and  were
 thereby  prevented  from  appearing  in
 examinations  conducted  by  the
 Federal/Union  Public  Service  Com-
 mission  or  other  authororities  unde:
 the  Central  Government  for  recruit-
 ment  to  various  services  were  allow-
 ed,  under  orders  issued  in  1948,  _re-
 laxation  of  age  upto  35  years  on  the
 date  of  commencement  of  examination,
 ang  this  concession  was  admissible
 upto  3lst  December  ‘1951,  Exact
 information  regarding  the  number  of
 persons  who  were  appointed  to  posts/
 services  under  the  Central  Govern-
 ment  on  the  basis  of  this  concession
 ig  not  readily  available.

 (४)  Yes,  Sir.
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 (c)  The  State  Government  have
 exclusive  jurisdiction  to  Hegulate  the
 terms  and  conditions  of  service  of
 thew  employees  So  far  as  the  Cen-
 tral  Government  employees  are  con-
 cerned  the  age  of  superannuation  was
 raised  fiom  55  to  58  in  962  The  age
 of  superannuation  has  to  be  the  same
 jor  any  class  or  category  of  em-
 ,loyeegs  and  cannot  vary  in  respect  of
 individuals  on  grounds  of  any  method
 cr  source  of  recruitment  However,
 extension  of  service  beyond  the  age
 of  superannuation  is  considered
 where  slich  extension  7९  found  neces-
 sary  m  the  public  interest

 ‘Yuvavany  Programme  of  A.LR.

 3320  SHRI  PRIYA  RANJAN  DAS
 MUNSI  Wul  the  Munster  of  IN-
 FORMATION  AND  BROADCASTING
 be  pleased  to  state

 (a)  whethe:  his  Ministry  1s  aware
 that  the  Yuvavany  programme  of
 All  India  Radio  hag  been  failure  in
 uchieving  the  aims  and  objects  of
 the  programme,  and

 (b)  if  so,  what  remedies  have
 been  devised  by  the  Ministry  to
 make  it  a  success?

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 DHARAM  BIR  SIHA)  (a)  No,  Sir
 The  Yuva  Vani  programme  has  not
 proved  a  failure  It  has  attracted
 the  young  hsteners  and  partici-
 pants

 (b)  Does  not  arise

 Availanhty  of  jobs  in  Public  Sector
 by  the  end  of  1975.

 ‘$821  SHRI  VIKRAM  MAHAJAN
 Will  the  Minster  of  PLANNING
 be  pleased  to  state  how  many  jobs
 that  are  likely  to  be  created  by  the
 end  of  975  will  be  generated  by  the
 public  secror?

 THS  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA)  To  supp-

 lement  the  programmes  covered  by  (b)  and  (०)
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 the  Fourth  Five  Year  है क
 ber  of  schemes  eliniaa,  .
 create  employment  opportunities  have
 introduced  since  1971-72,  The  details
 of  these  schemeg  are  available  in  the
 brochure  “Employment  Opportunities”
 which  has  been  circulated  among the  Hon’ble  Members  As  these
 schemes  are  still  m  various  stages
 of  implementation,  it  :s  too  early  to
 assess  the  number  of  jobs  that  will
 be  created  through  them

 The  Fitth  Five  Year  Plan  is  still
 under  preparation  The  Expert
 Committee  on  Unemployment
 appointed  by  Government  ex-
 pected  to  submit  its  report  in  the
 course  of  the  next  few  months  The
 strategy  for  employment  during  the
 Fifth  Plan  peiiod  be  finalised  only
 after  receipt  of  the  Committee's  re-
 port  In  the  light  of  the  above,  it  375
 difficult  at  present  to  indicate  the
 number  of  jobs  that  will  be  created
 by  the  end  of  975  ह#  the  Public
 sector

 Manufacture  of  Tractors  in  Coalla-
 boration  with  Italy

 3322  SHRI  K  MALLANNA  Will
 the  Minister  of  INDUSTRIAL  DE-
 VELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  ta  state

 (a)  whet!  cr  any  agreement  has  re-
 cently  bee  signed  with  an  Italian
 firm  for  the  manufacture  of  tractors
 in  India,

 (b)  af.  so  the  broad  outlines  of  the
 agreement  and

 (c)  the  time  by  which  the  project
 will  commence  production?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DE-
 VELOPMENT  (SHRI  SIDDHESH-
 WAR  PRASAD):  (a)  No,  Sir.

 Do  not  arise
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 Setting  up  of  Central  Public  Sector
 Projects  in  Mysore

 3823.  SHRI  छू,  MALLANNA:  Will
 the  Minister  of  PLANNING  be  pleas-
 eq  to  state:

 (9)  whether  Government  have  any
 proposal  to  set  up  more  Central  Pub-
 lic  Sector  Projects  im  the  Mysore
 State  during  the  next  two  years;

 (b)  ४  so,  the  main  features  of  the
 proposals;  and

 (०)  the  funds  allocated  for  the  pur-
 pose?

 QPHE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  to  (०):
 The  Central  Industrial  Projects  im
 Mysore  State  included  in  the  Fourth
 Plan  have  already  been  listed  out  in
 the  Fourth  Plan  Document  (pages
 326—330)  Since  then,  a  decision  has
 been  taken  to  locate  an  integrated
 Stee]  Project  in  Vijya  Nagar  in  My-
 sore  The  feasibility  report  for  this
 steel  project  is  currently  under
 examination.  No  other  Central  Pub-
 lic  Sector  proyect  in  Mysore  State  38
 contemplated

 Foreign  Exchange  fraud  in  export
 and  Import  at  Calcutta  Port

 3324,  SHRI  K.  MALLANNA:  will
 the  PRIME  MINISTER  be  pleased  to
 state.

 (a)  whether  an  Inquiry  Commis-
 sion  has  recently  been  set  up  into
 500  crores  foreign  exchange  fraud  in
 export  and  import  at  Calcutta  port;
 and

 (b)  if  so,  its  composition  and  terms
 of  reference?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF?F-
 AIRS  AND  IN  THE  DEPARTMENT
 OF  PERSONNEL  (SHRI  RAM  NIW-
 AS  MIRDHA)  (a)  No,  Sir.

 (b)  Does  not  arise.

 at  wer  पाछे लों  में  विकोक  caret  का
 पता  लगाने  के  लिए  स्विद्करलेड  से  सहायता

 3325.  की  झंगवी  चरण  दास  :
 क्या  संचार  मन्नी  यह  बताने  की  कृपा  करेगे
 किः

 (क)  क्या  भारत  ने  घातक  विस्फोटक
 पदार्थ  वाले  पत्नी  तथा  पा सलो  का  पत्ता  लगाने
 के  लिए  कोई  प्रभावशाली  तरीका  सुनाने
 के  लिए  अन्तर्राष्ट्रीय  डाक  संघ  (यू पीयू  )
 स्विटजरलैंड  से  सहायता  की  प्रार्थना  की  है  ,

 कौर;

 (ख)  यदि  हा,  तो  उसका  क्‍या  परिणाम
 निकला  है?

 सचार  सत्री  भी  हेमवतीमन्वन  बहुमत  )  :

 (क)  जी  हा  ।

 (ख  )  उनकी  सलाह  पर  अन्य  सदस्य
 देशों  को  दस  सम्बन्ध  में  पत्र  लिख  दिया
 गया  है|  इस  बीच  देश  भर  में  डाक धरो
 को  सावधान  कर  दिया  गया  है  और  उन्हें
 ताकीद  कर  दी  गई  है  कि  वे  डाक-बरतुस  की
 बारीकी  से  छान-बीन  करे।  महत्वपूर्ण  स्थानों
 में  मैठल  डिटेक्टरों  का  प्रयोग  करना  शुरू
 कर  दिया  गया  है  t

 Demand  for  Merger  of  Jawpui  area
 of  Tripurg  with  Mizoram

 $326  SHRI  DASARATHA  DEB-
 Will  the  Minister  of  HOME  AFYF-
 AIRS  be  pleased  io  state:

 (a)  whether  Government  have  re-
 ceived  the  demand  from  any  quarte:
 for  merger  of  entire  Jawpui  area  of
 Tripura  with  Mizoram;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  ang  (b)-
 No  such  specific  demand  has  been  re~-
 ceived  by  the  Government  recently.
 However  facts  ere  being  ascertained
 from  the  Tripura  authorities.
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 सरकारी  जिससे  के  लिए  बिल्ली  में
 टेलीफोन  व्यवस्था...

 3327.  थी  महांदीपंक  सिह  शाक्य :
 अया  संचार  मती  यह  बताने  की  कृपा  करेंगें
 कि!

 (क)  क्‍या  दिल्‍ली  में  गत  माले  से
 झन  तक  सरकारी  विभाग  ने  टेलीफोन  कनेक्शनों
 के  लिए  बहुत  से  प्रार्थनापत्र  दिये  हैं  ;  और

 (ख)  यदि  हा,  तो  खे  कब  तक  कितने
 टेलीफोन  कनेक्शन  दिये  गये  हैं  शौर  सभी
 मामलो  मे  टेलीफोन  कनेक्शन  न  देने  के  क्‍या
 कारण  हैं  ?

 संचार  मंत्री  (शी  हेमशतीनन्‍्वन  अरुणा )  :

 (क)  जी  हा  ।  दिल्‍ली  में  गत  मार्च  से
 अब  तक  सरकारी  विभागों  से  i243
 रजिया  प्राप्त  हुई  हैं  ।

 (ख)  565  एक्सचेंज  मे  क्षमता  न  होने
 या  केबल  पेयर  खाली  न  होने  के  कारण  या
 दोनों  ही  कारणों  से  बकाया  माग  पूरी  नही  की
 जा  सकीं  ।

 Licence  to  Mis.  Bharat  Steel  Tubes
 .

 3328.SHRI  SHYAMNANDAN  MISH-
 RA:  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  be
 pleased  to  state:

 (a)  whether  Government  have
 granted  a  licence  recently  to  Mis.
 Bharat  Steel  Tubes  Limited  worth
 Rs.  3  crore  in  free  foreign  exchange
 for  the  imoprt  of  equipment;  and

 (b)  if  so,  the  details  of  the  licence?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  _DE-
 VELOPMENT  (SHRI  SIDDHESH-
 WAR  PRASAD):  (a)  No,  Sir.

 (b)  Doeg  pot  arise.
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 Lose  incurred  due  to  vielent  agita-
 tlens  In  States

 3330.  SHRI  E.  ्  VIKHE  PATIL:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  the  amount  of  loss  that  Gov-
 ernment  had  to  suffer  due  to  violent
 agitations  in  various  States  during
 the  last  six  months;  and

 (b)  what  steps  Government  pro-
 pose  to  take  in‘  the  matter?

 THE  MINISTER  OF  COMMUN!I-
 CATIONS  (SHRI  H.  N.  BAHUGUNA)
 (a)  The  amount  of  loss  (so  far
 assessed)  for  the  period  from  May,
 72  to  October,  72  38  about  Rs.  22068.

 (b)  Necessary  and  timely  steps  as
 warranted  are  taken  for  the  safety/
 security  of  hfe  and  Government  pro-
 perty  by  keeping  close  liasion  with
 the  local  Civil  and  Police  authorities

 Shifting  of  “Vividh  Bharat”  from
 New  Delhi  to  Bombay

 333  SHRI  JHARKHANDE  RAI:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  AIR  workers  are  agi-
 tated  over  the  proposal  of  shifting  of
 the  Vividh  Bharati  Unit  from  Delhi:
 to  Bombay  and  have  submitted  a
 memorandum  giving  their  proposals
 in  this  regard;  and

 (b)  if  so,  the  gist  thereof  and  the
 action  taken  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION
 AND  BROADCASTING  (SHRI
 DHARAM  BIR  SINHA):  (a)  200  (b).
 The  Staff  Artists’  Union  of  Ali  India
 Radio  has  for  some  time  past  been
 agitating  for  the  return  of  the  staff
 artists  transterred  from  Delhi  on  the
 shifting  of  the  Vividh  Bharati  Unit
 to  Bombay.  Government’  have  im
 this  connection  already  decided  to
 freeze  all  future  vacancies  of  staff
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 artists  at  Delhi  and  nearby  stations
 so  as  to  enable  the  retrangfer  of  the
 staff  artists  concerned,

 Priority  in  the  Supply  of  Kaw  Mate-
 rials  to  Unempleyed  Engineers

 3332.  SHRI  DHARAMRAO  AF-
 ZAL  PURKAR:  Will  the  Minister  of
 INDUSTRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  be
 pleased  to  state:

 ta)  whether  Central  Government
 have  issued  directions  to  the  States
 to  reserve  percentage  of  quota  of  all
 raw  materials  for  units  started  by  the
 unemployed  engineers,  who  have  un-
 dergone  industrial  training,

 (b)  the  number  of  engineers  who
 are  now  undergoing  practical  train-
 ing  at  Government  expenses  in  diffe-
 tent  states;  and

 (c)  what  other  facilities  will  be
 provided  to  them  for  setting  up  their
 own  industries?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DE-
 VELOPMENT  (SHRI  SIDDHESH-
 WAR  PRASAD):  (a)  No,  Sir.  How-
 ever,  the  Import  Trade  Control  Po-
 licy  for  1972-78  provides  for  import
 of  raw  materials,  components  and
 spares  to  the  extent,  to  a  value  of
 Rs.  3  lakh  as  per  requirements  assess-
 ed  by  the  sponsoring  authority  to
 Graduate  engineers/Ex-service  per-
 sonnel  for  setting  up  non  priority  in-
 dustries  in  backward  areas.

 (b)  The  number  of  trainees  under-
 going  practical  training  under  the
 scheme  of  “Programme  of  Appren-
 ticeship  Training”  of  the  Ministry  of
 Education  is  as  follows

 Regions  No.  of  Trainees,

 Northern  Ar  86

 Eastern  Nil

 Western  25

 Southern  ue  27
 Information  on  the  number  of

 trainees  undergoing  practical  train-
 ing  under  the  scheme  of  “assistance
 ‘te  edueated  unemployed”  is  being
 collected.

 750

 (ec)  The  scheme  of  assistance  to  the
 educated  unemployed  provides  for  a
 package  of  assistance  in  the  form  of
 industrial  estates,  seed  money  for
 purchase  of  machinery,  establishment
 charges  and  training.
 Low  Kate  of  Preduction  in  Industries
 due  to  Depreciation  of  Machinery

 3333.  SHRI  M.  C.  DAGA:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state:

 (a)  whether  many  industries  in  the
 country  do  not  give  the  optimum
 turnout  on  account  of  worn  but  and
 obsolete  plant  and  machinery;  and

 (b)  if  so,  the  steps  proposed  to  be
 taken  by  Government  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DE-
 VELOPMENT  (SHRI  SIDDHESH-
 WAR  PRASAD):  (a)  and  (b).  In
 certain  industries  such  as  lead,  certain
 food  ihdustries,  cars  etc.  in  the  large
 scale  sector  and  mn  respect  of  machine
 tools,  auto  parts,  foundry,  rerolling,
 domestic  electric  appliances,  hosiery,
 etc.  in  the  small  scale  sector,  it  is
 reported  that  worn  out  and  obsolete
 plant  and  machinery  came  in  the  way
 of  achieving  optimum  production.
 Applications  for  replacement/renova-
 tion  of  plant  and  machinery  both  irom
 indigenous  and  imported  sources  are
 conSidered  on  merits.  Industry  wise
 studies  have  also  been  initrated.

 Setting  up  Units  by  State  Indus-
 trial  Development  Corporation

 3334.  SHRI  P.  VENKATASUB-
 BAIAH:  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  be
 pleased  to  state:

 (a)  whether  the  performance  of
 thé  State  Industrial  Development
 Corporations  in  setting  up  new  units
 is  ‘very  poor;

 (by  if  so,  the  reasons  therefor;  and
 (c)  the  steps  taker  or  proposed  to

 be  taken  in  the  matter?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  ODE-
 VELOPMENT  (SHRI  GIDDHESH-
 WAR  PRASAD):  (a)  to  (c).  A  recent
 review  of  the  progress  made  by
 various  State  Industrial  Development
 Corporations  in  implementation  of  the
 letters  of  intent  and  industrial
 licences  issued  in  their  favour,  dis-
 closed  that  they  are  at  various  stages
 of  amplementation,  Most  of  the
 Letters  of  Intent  granted  to  State
 Industrial  Development  Corporations
 were  issued  during  and  after  1970.
 It  has  been  observed  that,  in  pra-
 ctice,  the  setting  up  of  an  industrial
 undertaking  and  commencement  of
 production  therem,  takes  about  3-4
 years’  time  after  the  issue  of  a  Letter
 of  Intent.  Government  have  been
 particularly  anxious  to  secure  a
 speedier  implementation  of  the
 various  Letters  of  Intent  and  indus-
 trial  lucences  issued  in  favour  of
 State  Industrial  Development  Corpo-
 rations,  inter  alia,  by  some  general
 and  specific  bottlenecks  being  indenti-
 fied  and  steps  being  taken  by  all
 parties  concerned,  to  remedy  the
 situation  to  the  extent  possible.  The
 recent  review  and  the  discussions  on
 the  subject  at  the  State  Industries
 Ministers’  Conference  helq  in  Septem-
 ber  last  were  directed  to  this  end.

 Review  of  the  Working  of  Ministry  of
 Industrial  Development

 3335.  SHRI  P.  VENKATASUB-
 BAIAH:  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  be
 pleased  to  state:

 (a)  whether  a  review  of  the  work-
 ing  of  the  Ministry  of  Industrial  De-
 velopment  has  been  made;

 (b)  if  so,  the  decisions  arrived  at;
 and

 (c)  the  steps  taken  or  proposed  to
 be  taken  to  improve  the  working  of
 the

 Ministry  and  ‘to  effect  economy?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  INDUSTRIAL  DE-
 VELOPMENT  (SHRI  SIDDHESH-

 WAR  PRASAD):  (a)'  ang  (४).  A  re-
 view  of  the  working  and  staff  strength
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 of  the  Ministry  is  being  at  present
 done  by  thé  Staff  Inspection  Unit  of
 the  Ministry  of  Finance;  their  report
 is  awnited,

 (c)  The  recommendations  of  the
 Staff  Inspection  Unit  will  be  given
 due  consideration  as  and  when  re-
 ceived.

 Takeover  of  Simpson  Group  of
 Industries

 3336.  SHRI  ARVIND  NETAM:  Will
 the  Minister  of  INDUSTRIAL  DE-
 VELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  the  representatives  of
 the  Labour  Unions  have  urged  the
 Centre  to  take  over  the  Simpson
 Group  of  Industries,  and

 (b)  af  so,  the  reaction  of  the  Gov-
 ernment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DE-
 VELOPMENT  (SHRI  SIDDHESH-
 WAR  PRASAD):  (a)  Yes,  Sir.

 (b)  No  such  proposal  is  under  con-
 sideration  of  Government  at  present.
 Development  of  Science  and  Techno-

 logy  during  Fifth  Plan
 3337  SHRI  S.  A.  MURUGNAN-

 THAM;
 SHRI  RAMSHEKHAR  PRA-

 SAD  SINGH:
 Will  the  Minister  of  SCIENCE  AND

 TECHNOLOGY  be  pleased  to  state.

 (a)  the  total  outlay  envisaged  for
 the  development  of  science  ang  tech-
 nology  in  the  Fifth  Plan;  and

 (b)  the  major  schemes  to  be  taken
 up  for  the  development  of  science  and
 technolagy  during  the  Fifth  Plen'
 period?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  ¢,  SUBRAMA-
 NIAM):  (aj  The  Science  ard  Tectino-
 logy  Plah  which

 Ag  i
 intended  to  inter

 sify  inputs  of  8४  and  technolo’
 gical  knowledge  and  expertise  in  the
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 socioweenomic  plntining  dufng  the
 Fifth  Wee  Year  Plantle  expedteg  to  be
 finalised  by  the  NOST  by  April  973
 It  is  therefore  too  early  to  give  any
 definite  figure  of  the  total  outlay  in-
 volved  it  the  exercise

 (b)  The  S&T  Plan  wll  cover  all
 the  important  sectors  of  the  national
 economy  such  as  family  welfare  and
 health,  fuel  and  power  transportation,
 housing  and  urbanisation  agriculture,
 defence  space  and  consumer  indus-
 tries  The  schemes  to  be  included  m
 each  of  these  areas  will  bé  based  ona
 detailed  assessment  of  the  existing
 knowledge  and  competence  and  _  the
 potential  of  development  wiln  refer-
 ence  to  our  socioeconomic  needs
 The  schemes  can  not  be  enumerated
 till  they  have  been  finalised

 Cement  Industry  m  Joint  Sector

 3338  SHRI  8  A  MURUCANAN-
 THAM  Will  the  Minster  of  INDUS-
 TRIAI  DEVELOPMENT  AND  SCIEN-
 CE  AND  TECHNOLOGY  be  pleased  to
 state

 (a)  whether  there  38  a  proposal  fo
 promote  joint  sector  in  the  cement
 industry

 (9)  whether  under  this  proposal
 orivate  sector  which  has  been  barred
 to  Bet  up  unifs  in  areas  other  than
 deficit  areas  will  be  allowed  to  set  up
 units  m  other  areas  a8  well  with  Gov-
 ctrnment  participation  and

 (e)  if  so,  what  are  the  reasons  that
 prompted  Government  to  have  Joint
 Sector  in  the  Cement  industry?

 INE  DEPUTY  MINISTFR  IN  THE
 MINISTRY  OF  INDUSTRIAL  PEVEL-
 OPMENT  (SHRI  SIDDHESHWAR
 PRASAD)  (a)  to  (c)  Goverhrnent’s
 pelicy  im  regat'd  to  joint  sector  is  dertv-
 ed  from  the  Industrial  Pehey  Resolu-
 tion  of  2956  Patticipation’  of  the
 State  with  private  enterprise  in  the
 Case  of  the  Cement  Industry,  when-
 ever  idquittid  Ty  ‘te  national  interest
 Will  he  wwhjett  te  20  effettive  voice
 fot  GovitrinlAt  in  poldy  and’  opera-
 Lions  4  "toh  uridestakinis,

 Each  छत्ण्फ0881  will  have  to  be  con
 sideregd  on  merits  of  each  location  in
 the  context  o  establishing  fresh
 capacities

 Seminar  on  Adoption  of  Standards

 3389  SHRI  M  S  _  SIVASWAMY
 Will  the  Mimster  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleaseq  to  state

 (a)  whether  any  seminar  on  adop-
 tion  of  standards  was  held  in  Novem-
 ber  4972  in  New  Delhi

 (b)  the  names  of  the  countries  which
 participated  in  the  seminar  and

 (c)  the  matters  discussed  ang  deci
 Sidns  arrived  at  the  seminar?

 THE  DEPUTY  MINISTTR  IN  THE
 MINISTRY  OF  INDUSTRIAL  DLVEL-
 OPMINT  (SHRI  SIDDHESHWAR
 PRASAD)  (३)  A  Seminar  on  Stan-
 dardisation  in  Developing  Countries
 was  organiseq  by  the  Indian  Standards
 Institution  in  New  Delhi  from  l3th  ६3
 6th  November  972

 (b)  Representaliv.s  of  Arab  Repu
 hhe  of  Fgypt  Ethiopia  Ghana  India
 Iran  Iraq  Malaysia  Nigcna  Singa
 pore  577  Lanka  France  Umted  King
 dom  USSR  Netherlands  USA  and  of
 International  agencies  like  tte  Inter-
 national  Organisation  for  Standardisa
 tion  (ISO)  Economic  Commission  for
 Asia  and  Far  East  (KC  AFT)  partir:
 pateg  ३370  the  Seminar

 (c)  Many  aspects  of  stindardis.-
 tion  were  discussed  under  the  follow-
 ing  six  broad  categories

 ६3  Aims  and  Objects  of  Standar
 disation  for  a  Developing
 Country,

 rey)  Methodology  and  Planning,
 (i)  Voluntary  v/s  Obligatory  Use

 *  o¢  Standards,
 (iv)  Consumers  Protection  through

 Quality  Certification
 ¢v)  Paftietpation  in  Regional  and

 ह  fniternatronal  Standardisation,
 and
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 (m1)  MulthNational  Technical  Co-
 operation.

 A  number  of  recommendations  were
 made  at  the  Seminar  highlighting  the
 importance  of  Standardisation  to  de-
 veloping  countries,  advocating  an  in
 tegrated  approach  to  quality  control
 and  standardisation,  touching  upon  the
 significance  of  regional  standardisation
 anq  dealing  with  the  fruitful  approach
 to  problems  of  implementation  and
 quality  certification  The  Seminat
 also  agreed  with  the  necessity  of  hav
 ing  a  Centre  for  Standardisation  under
 the  ages  of  United  Nations  for  help-
 ing  developing  countries  m  various
 standardisation  problems

 Bogus  Industrial  Units  in  Andhra
 Pradesh

 3340  SHRI  P  GANGADEB:
 SHRI  SHRIKISHAN  MODI

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state

 (a)  whether  76  Industrial  Units  in
 Andhra  have  been  found  bogus

 (b)  whether  there  are  many  such
 bogus  industrial  units  existing  in  other
 States  also  and

 fe)  If  so,  whether  m  view  of  the
 large  scale  number  of  bogus  Industrial
 Units  existing  in  the  country  Govern-
 ment  propose  to  set  up  a  vigilance
 body  to  check  such  bogus  units  which
 hamper  Industrial  growth  in  the
 country?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVEL-
 OPMENT  (SHRI  SIDDHESHWAR
 PRASAD)  (a)  Yes,  Sir.  Investiga-
 tions  have  revealed  existence  of  a  cer
 tan  number  of  such  units

 (bY  Reports  received  from  State
 Governmenty  reveal  that  while  there
 may  be  some  bogus  units  in  some
 states  thelr  details  are  not  readily
 available.

 (९)  No  such  body  is  contemplated.
 Hewever,  State  Directors  of  Industries
 have  been  advised  to  be  more  vigilant.
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 Lecal  and  Trank  Calls  gut  thenugh  by.
 Defence  Minister  from  Oficial

 Reshience

 3341  SHRI  MUKHTIAR  sINGH
 MALIK  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state

 (a)  the  number  of  local  and  trunk
 calls  made  by  the  Defence  Min:ster
 from  his  official  residence  at  New  Delhi
 during  the  period  from  the  ist  April,
 97  to  30th  October,  ‘1972,  month-wise

 (b)  the  amount  of  the  bills  paid  by
 Government  on  account  of  these  calls,
 and

 (c)  whether  there  i8  any  expend:
 ture  ceiling  for  use  of  telephones  by
 the  Minister  and  if  not,  the  reasons
 therefor?

 eal
 THE  MINISTER  OF  COMMUNICA-

 TIONS  (SHRI  H  N  BAHUGUNA)
 4a)  and  (b)  A  statement  showing  the
 number  of  local  calls  and  trunk  calls
 made  from  the  telephones  working  for
 the  Minister  of  Defence  at  his  official
 residence  and  the  amounts  paid  there-
 for  by  the  Ministry  of  Defence  ig  given
 in  Statement  I  laid  on  the  Table  of
 this  House  [Placed  wm  Library  See
 No  LT-3028/72  ]

 The  number  of  local  calls  made
 during  each  month  is  not  available
 since  the  meter  readings  are  not  taken
 calendar  month-wise  The  meter  read-
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 Schem,  for  Integrated  Area  Develop-
 ment

 3342.  SHRI  MUKHTIAR'  SINGH
 MALIK,  Will  the  Minister  of  PLANN-
 ING  be  pleased  to  state.

 (a)  whether  Government  have  any
 scheme  for  integrated  area  develop-
 ment,

 (0)  ए  so  its  Broad  features,  and

 (c)  how  far  this  scheme  has  succeed-
 ed?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA)  (a)  to  (c)  The
 Planning  Commission  has  been  advo-
 cating  the  adoption  of  integrated  area
 development  approach  as  a  basis  of
 Planning  however  this  approach  has
 been  sought  to  be  adopted  only  on  an
 ad-hoc  basis  in  a  lamited  number  of
 areas  Broadly  two  types  of  inicgrat-
 ed  area  development  schemes  have
 been  adopted  so  fat  The  first  type
 relates  {o  development  of  con:mand
 areas  of  selecteq  maj  27  irrigation  pro-
 jects  wherein  development  of  link
 roads,  storages  market  complexes  and
 angihary  development  of  soil  and
 drainage,  agricultural  extension  ser-
 vices  et.  The  other  type  relates  to
 certain  hill  areas  such  as  Mandi  dis-
 trict  of  Himachal  Pradesh  where  horti-
 culture,  animal  husbandry  ani  other
 connecteg  activities  have  been  sought
 to  be  taken  up  alongwith  crop  husban
 dry

 In  view  of  importance  of  integrated
 development  in  the  ruial  areas,  the
 Planning  Commission  has  constituted
 a  Task  Force  headed  by  one  of  the
 Members  of  the  Planning  Commiss:on
 This  Task  Force  is  studying  the  strate-
 gy  which  will  be  relevant  for  develop
 ment  of  specified  areas  in  terms  of
 their  lang  and  water  resource  situa-
 tion.  The  Task  Force  will  also  be
 reviewing  the  experynents  on  integrat-
 ed  development  undertaken  in  diffe-
 rent  conditions.

 2790  LS—6
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 Implementation  of  the  Recommenda-
 tion  of  Sarkar  Committee

 3343  SHRI  MUKHTIAR  SINGH
 MALIK  Will  the  Minister  ot  SCIFNCE
 AND  TECHNOLOGY  be  pleased  to
 state

 (a)  whether  the  recommendations
 made  by  the  Sarkar  Committee  :egard-
 ing  the  reorganisation  ot  the  Science
 administration  have  since  been  imple-
 menteg  by  the  Government,  and

 (b)  if  not,  the  reasons  thereof?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  ह  SUBRAMA
 NIAM)  (a)  and  (b)  The  position  is
 explained  in  the  statements  laid  on
 the  Table  of  the  House  [Placed  m
 Llibrury  See  No  LT-3929/72  ]

 Applications  for  expansion  of  capacity
 of  jarge  industries

 3344  SHRI  MUKHTIAR'  SINGH
 MALIK  Wul  the  Minister  of  INDUS-
 TRIAI,  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  be

 pleaseg  to  state,

 (a)  whether  Government  of  India
 Fave  set  up  a  task  force  to  consider
 the  expansion  of  capucity  of  large
 ipdustries  not  connected  with  large
 industrial  houses,

 (b)  af  so  how  many  such  applica-
 fiong  have  been  considered  by  the  task
 force  and  what  are  their  recommenda-
 tions  thereon,  and

 (c)  the  decision  taken  thereon  by
 Government?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD)  (a)  The  reference  in  the
 question  to  large  industries  not  con-
 nected  with  large  industrial  houses  is
 not  clear.  A  Task  Force  has  been  set
 up  to  consider  applications  of  Large
 Industrial  Houses  and  Foreign  Majority
 Companies  for  fuller  uhligation  of  the
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 plant  and  machinery  installed  by  them
 m  respect  of  65  selected  industries.

 (b)  Of  the  224  applications  received
 up  till  now,  the  Task  Force  has  con-
 sidered  8i  applications  and  has  re-
 commended  recognition  of  enhanced
 capacity  in  68  cases  subyect  to  condi-
 tions  specified  in  each  case,

 (०)  After  considering  the  recommen-
 dations  of  the  Task  Foree,  Govern-
 ment  have  approved  recognition  en-
 hanced  capacity  in  56  cases

 समय  प्रदेश  के  मर्दो र  जिले  में  दे लिबास
 संम्बन्धी  बढ़ती  हुई  सांग

 3345.  डा०  लक्ष्मीनारायण  पांडेय  :

 क्या  संचार  मंत्री  यह  बताने  की  कपा  करेगे
 कि.

 (क)  क्या  मध्य  प्रदेश  के  मदसौर  तथा
 रतलाम  जिलों  में  देही फोन  सम्बन्धी  बढती

 हुई  मांग  को  पूरा  करन  में  सरकार  असफल

 रही  है  ,

 (ख)  उक्त  साग  की  पूति  में  उठाएं  गए
 कदम  बया  है  ,

 (ग)  किन  किन  स्थानों  में  वर्तमान
 टेलीफोन  एक्सचेंजों  की  क्षमता  के  विस्तार
 की  तथा  कहा  कहा  नए  टेलीफोन  एक्सचेंज
 स्थापित  करने  की  माग  है  ,  और

 (घ)  बालू  वर्ष  के  दौरान  उक्त  दो
 जिलों  में  टेलीफोन  एक्सचेंजों  की  क्षमता  में
 कह।  कहा  वृद्धि  वी  गयी  और  कहा  कहा  नए
 टेलीफोन  एक्सचेंज  स्थापित  किए  गए  ?

 संचार  मंत्री  (शी  हेमबतीनन्‍्दन  बहुगुणा)  :

 (क)  मध्य  प्रदेश  के  मदसोर  और  रतलाम
 जिलो  से  सिर्फ  मंदसौर,  रतलाम,  नीमच  और
 पिपलौदा  को  छोड  कर  बीवी  सब  स्थानों  पर
 टेलीफोन ों  बी  मानें  पूरी  की  जा  रही  है  ।

 (ख  )  रतलाम,  मंदसौर  और  नीमच
 के  मौजूदा  टेलीफोन  एक्सचेंजों  के  विस्तार  की
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 aware  बनाई  गई  हैं।  (1973  में  रतलाम
 एक्सचेंज  की  क्षमता  बढा  कर  उसमे  840
 लाइने  कर  दी  जाएगी  ।  973-74  मे
 मंदसौर  के  बिमान  'एक्सेज  की  जगह
 400  लाइनों  का  आटोमेटिक  एक्सचेंज
 लगाया  जाएगा  और  974-75  में  इसकी
 क्षमता  बढा  कर  उसमे  500  लाइने  कर  दी
 जाएगी  ।  973-74  में  नीम  एक्सचेंज
 की  क्षमता  360  लाइने  कर  दी  जाएगी
 श्र  974-75  में  इसे  बढा  कर  480  लाइने
 कर  दी  जाएगी  ।)  पिपलौदा  में  एक  नथा
 एक्सचेंज  खोलने  के  प्रस्ताव  की  मजूरी  दी

 जाती  है  1

 ग  मंदसौर,  रतलाम  और  नीमच  में
 टेलीफोन  एक् मचे जा  वी  मौजूदा  क्षमता  में
 विस्तार  बनने  दी  मांग  है  1  पिपलौदा  और
 नामली  में  नए  टेलीकाम  एक्सचेंजों  वी  मांग
 है  ।  नामली  मे  नया  एक्सचेंज  खोलने  के
 प्रस्ताव  की  जाच  वी  जा  रही  है  ।

 (घ)  ब्लेडर  वर्ष  i972  में  मंदसौर
 जिले  के  नारायणगढ़  स्थान  मे  एक  ग्राटोमेटिक
 एक्सचंेज  लगा  दिया  गया  है  ।

 जगदलपुर  में  प्राकाशवाणोी  केन्द्र

 3346.  डा०  लक्ष्मीनारायण  पाडेय  :
 क्या  सूचना  दौर  छह  VOT  मी  नए  स्रकाशवाणी
 केद्र  स्थापित  करने  के  बारे  मे  1 दिसम्बर,
 97i  के  अन ताश कित  प्रश्न  संख्या  2446  के

 उत्तर  के  सब  ध  में  यह  बताने  की  कया  १रेंगे
 कि  मध्य  प्रदेश  मे  जगदलपुर  में  आकाशवाणी
 केन्द्र  स्थापित  करने  में  #ब  तक  कितनी  प्रगति

 हुई है?

 सुचना  कौर!  प्रसारण  संभाल  में  उप-मंत्री
 (श्री  धर्म बोर  सिह)  स्टूडियो,  टद्रासमिदर

 और  स्टाफ  क्वार्टर  के  लिए  स्थान  प्राप्त
 कर  लिए  गए  है  a  ट्रांसमीटर  भवन  का
 निर्माण  कार्य  शुरू  है  गया  है  ।  स्टूडियो
 भवनों  के  निर्माण  के  लिए  टेलर  मांगे  गए
 हैं  ।  उपकरणों  के  लिए  बाहर  दे  छिपा
 गया  है  ।
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 Suspension  of  Police  Officers  in  Delhi

 3347,  SHRI  R.  V.  BADE:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  the  number  of  police  officers
 suspended  in  Delhi  during  the  year
 1971-72;  ang

 (b)  what  were  the  charges  against
 those  police  officers  who  were  sus-
 Pehded  or  prosecuted  in  court?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  39  police
 officers  were  suspended  in  Delhi  iy,  the
 year  97]  and  37  in  972  (upto  38
 October,  1972),

 (b)  Two  statements  are  laid  on  the
 Table  of  the  House.  [Placed  in
 Library.  See  No,  LT-8980/72.]

 उद्योगपतियों  को  लाइसेंस  देना

 3348.  श्री झार०  बी०  बड़ें  सका।  औद्योगिक  ८
 धटिका  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  गत  तीन  वर्षों  मे  उद्योगपतियों
 को  विभिन्न  प्रकार  के  कितने  कितने  लाइसेंस
 दिए  गए

 ,  (ख)  उक्त  अवधि  में  लाइसेंसों  के

 लिए  कितने  अभ्रावेदनपन्न  श्रस्वीक्ृत  किये  गये;
 शोर

 (7)  इपके  क्‍या  कारण  है  ?

 झोशोगिक  'विकास  संचालक  में  उसकी

 शी  लिद्वश्वर  प्रसाद)  :  (क)  1969,
 i970  और  i977  की  अवधि  में  उद्योग

 विकास  तथा  विनियमन)  अधिनियम,  1951
 के  अधीन  विभिन्न  प्रकार  i209  भ्रीधोगिक

 लाइसेंस  जारी  किए  गये  हैं  ।

 (ख)  जौं  (ग)  इस  अवधि  में  भ्र धि-
 नियम  के  अधीन  श्रीदोगिक  लाइसेंस  के  लिए
 प्राप्त  2228  ग्रावेदनपत्नों  को  अलग  अलग
 मामले  में  उपयुक्त  विभिन्न  कारणों  जैसे

 लघु  उद्योगों  के  लिए  संरक्षण,  कच्चे  माल  की
 कमी,  अतिरिक्त  क्षमता  बढ़ने  के  लिए
 गुंजाइश  न  होना,  आयातित  माल  पर  बहुत
 अधिक  व्यय  सरकारी  क्षेत्र  के  दृष्टिकोण  से;
 उद्योग  (विकास  तथा  विनियमन)  अ्रधिनियम,
 95  के  अन्तर्गत  ने  माना  आदि  के  फल-

 स्वरूप  रद  कर  दिशा  गया  है  1

 Suggestion  from  Stateg  for  Greater
 Involvement  of  Centre  in  Schemes

 for  Jail  Reforms

 3349.  SHRI  V.  MAYAVAN:
 SHRI  GIRIDHAR  GOMANGO:

 Will  the  Minister  of  HOME  AFFA-
 IRS  be  pleased  to  state.

 (a)  whether  Union  Government  are
 considering  the  suggestion  of  states  for
 greater  involvement  by  the  Centre  in
 their  long-delayed  schemes  for  jail  re-
 form;  and

 (b)  if  so,  when  the  final  decision  is
 likely  to  be  taken  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  प्र.  MOHSIN):  (a)  and  (b).

 Jails’  isa  State  subject  and  the  States
 are  primarily  concerned  with  their
 problems.  However,  it  was  suggested
 in  the  meeting  of  the  Is.  G.  of  Prisons
 of  States,  convened  in  October.  97l
 that  there  should  be  greater  involve-
 ment  of  the  Government  of  India  in
 the  schemes  of  Prison  reforms.  In  vicw
 of  this  and  the  fact  that  there  is  con-
 siderable  scope  for  improvement  in
 the  jail  administration  and  jail  re-
 forms.  the  Central  Government  on  its
 own  initiative,  have  set  up  a  Working
 Group  to  examine  measures  for  stre-
 amlining  the  Prisons  ang  Prison  ad-
 ministration  on  18.10.1972.  The  te:ms
 of  reference  of  Working  Group  are  a8
 follows:—

 (i)  to  examine  the  physical  and
 administrative  conditions  of
 the  jails  and  to  suggest  ways
 and  means  of  improving  them:
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 (i)  to  lay  down  standards  in  res-
 pect  of  different  services  and
 facilities  in  the  jails.

 (iif)  to  examine  the  position  m  res-
 pect  of  the  existing  prison
 accommodation  and  lay  down
 guidelines  for  construction  of
 new  prison  buildings;

 (av)  to  analyse  the  factors  hamper-
 ing  the  growth  of  prison  de-
 velopment  and  formulate
 training  programmes  for  the
 prison  staff;

 (v)  to  lay  down  and  order  of  pric-
 rities  for  the  prison  develop-
 Ment  schemes;

 (vi)  to  suggest  ways  and  means
 for  incorporating  the  princi-
 ples  of  reformation  and  ‘re.
 settlement  of  the  criminals  in
 the  system  of  admmustration
 of  the  jails  ang  the  treatment
 of  the  criminals,

 (vit)  to  consider  other  alhed  mat-
 ter,  concerning  prisons  and
 prisoners

 It  would  take  some  months  before
 the  Report  |  the  Workmg  Group
 would  be  availahle  to  the  Government.

 Utilisation  of  Licences/Letters  of
 Intent

 3350.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  a  sizable  number  of
 industrial  licences  issyeq  to  various
 parties  have  been  either  revoked  or
 surrendered;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  whetber  any  steps  are  being
 taken  to  ensure  that  the  letters  of
 intent  and  licences  issued  are  properly
 utilised?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI

 |
 sSIDDHESHWAR

 PRASAD):  (a)  22l  thidustrial  licences
 have  been  revoked  or  surrendered
 during  the  years  970  to  972  (upto
 30.9.72).

 (b)  Lacences  are  revoked  in  cases
 where  the  holders  of  leences  ial  to
 take  effectave  steps  to  implement  the
 same  within  the  stipulated  periods.  In
 eases  where  the  holders  of  licences  are
 hot  in  a  position  to  implement  the
 same  the  licences  are  generally  ,urren-
 dered  by  them.

 (c)  Government  are  anxious  to  ac-
 celerate  the  implementation  of  the
 various  letters  of  intent  and  industria:
 licences  issued.  It  has  been  observed
 that,  mm  practice,  the  setting  up  of  an
 industrial  undeitaking  and  cammence-
 ment  of  production  therein  takes  about
 है  to  4  years’  tame  trom  the  issue  of  a
 letter  of  intent  The  progress  made
 by  holders  of  industrial  licences  is  re-
 viewed,  as  a  matter  of  course,  at  the
 stage  of  considering  applications  tot
 the  extension  07  the  valhdity  of  letters
 of  intent  and  of  the  period  for  unple-
 mentation  of  leences  An  increasing-
 ly  selective  approach  is  being  adopted
 for  granting  such  requests.  In  cases
 where  it  has  been  found  that  negligible
 interest  has  been  taken  in  implemen-
 tation,  warnings  have  been  issued  07
 a  final  extension  given  and,  in  appro-
 priate  cases,  licences  revoked  or  can-
 celled.  The  progress  made  by  certain
 categories  Gf  holders  of  letters  of  in-
 tent  and  industrial  licences  has  been
 reviewed.  As  a  result  of  such  select-
 ed  reviews,  some  general  bottlenecks
 standing  in  the  way  of  speedy  imple-
 mentation  have  been  identified  and
 steps  are  being  taken  to  remedy  the
 situation  to  the  extent  possible.  Gov-
 ernment  are  considering  the  introduc-
 tion  of  a  system  of  centralised,  con-
 tinuous  review  of  implementation  with
 a  computorised  information  system  re-
 gatding,  inter  alia,  progress  in  the
 implé¢mentation  of  industrial  licences,
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 Telephone  and  Telegraph  Services  at
 Sersand  Post  Office,  District  Muza-

 Marpur

 (385l.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  there  have  been  fre-
 quent  complaints  of  telephone  and
 telegraph  services  at  Sursand  Post
 Office  in  Muzaffarpur  District  of  Bihar
 and  a  communication  dated  the  6th
 April,  972  was  sent  to  him  in  this
 regard;  and

 (b)  if  so,  the  action  taken  thereon?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  Three  complaints  were  received
 in  the  P.&  T.  Directorate  during  the
 Calendar  year  97]  and  4972  including
 the  communication  dated  6-4-1972  re-
 garding  telephone  and  telegraph  ser-
 vices  at  Sursand  Post  Office.

 (b)  The  steps  taken  for  improve-
 ment  of  services  are  as  follows:—

 (i)  Copper  wire  on  Sitamarhi-
 Muzaffarpur  and  Sitamarhi-
 Darbhanga  trunk  lines  have
 been  replaced  by  Copper
 Weld  and  ACSR  wires  in
 August,  ‘16871  and  November,
 3972  respectively.

 (ii)  Carsac  primary  cells  have
 been  provided  at  Sitamarhi
 Combined  Office  to  ensure
 steady  supply  of  power  to
 Sursand-Sitamarhi  telegraph
 circuit.

 Import  of  Raw  Materials  for  Priority
 Industries

 3362.  SHRI  JAGANNATH  MISHRA:
 Will  the  Minister  of  INDUSTRIAL
 DBVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  {o  state:

 (a)  whether  Government  have  tre-
 the  import  policy  in  respect  of

 raw  materials  and  components  requir-
 श्व  by  priority  industries;  ang

 (b)  ॥  so,  the  number  and  rames  cf
 the  priority  industries?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  and  (b).  The  existing
 Policy  ig  4g  laig  down  in  the  document
 “fmport  Control  Policy  for  the  year
 1972-73",  coptes  of  which  have  already
 beer  plated  on  the  Table  of  the  House
 by  the  Minister  for  Foreign  ‘rade.
 PHority  Industries  are  containeg  in
 Appendix  I  of  Vol.  I  thereof.

 Payment  of  Pession  to  Freedom
 Fighters

 3353.  SHRI  NIMBALKAR:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  the  number  of  freedom  fighters
 eligible  for  pension  who  have  already
 started  receiving  them;  and

 (b)  how  many  of  them  have  died
 even  before  they  had  started  receiving
 the  pension?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  ang  (०).
 The  information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House
 after  it  has  been  received,

 Delhi  Telephone  Services

 3354,  SHRI  NIMBALKAR:
 SHRI  M.  RAM

 REDDY.
 GOPAL

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  there  is  any  basic  tech-
 nical  defect  in  the  Delhi  Telephone
 Exchange  system;  and

 (b)  if  so,  the  steps  being  taken  for
 the  improvement  of  the  services  ren-
 dered  by  the  Delhi  Telephone  Ex-
 change  personnel?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.N.  BAHUGUNA):
 (a)  There  is  no  basic  technical  defect
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 in  the  telephone  exchanges  having
 Strowger  equipment  otherwise  popu-
 larly  known  as  step-by-sten  equip-
 ment.  Four  of  the  Local  Exchanges
 in  Delhi  are  of  the  Crossbar  Equip-
 ment  type  based  on  the  principle  of
 Common  Control  system.  The  per
 formance  of  these  Exchanges  is  not  as
 good  as  that  of  Strowger  Exchanges.
 Lower  performance  capability  of  the
 Crossbar  Exchanges  hag  been  traceg  to
 the  difficulties  like  inadequate  contact
 protection,  component  failures,  insta-
 bility  of  mechanical  adjustments  and
 corrosion,

 (b)  The  foreign  suppliers  of  the
 equipment  of  two  crossbar  exchanges
 have  analysed  the  defects  and  have
 suggested  specific  measures  for  im-
 provement.  They  have  finaliseq  the
 documentation  require;  for  the  modifi-
 cations  anq  are  supplying  the  matertal
 for  carrying  out  the  changes.  Changes
 will  be  done  in  these  exchanges  and
 it  is  hopeq  that  after  the  modifirations
 the  performance  of  the  exchanges  will
 considerably  improve.  M/s,  I.  T.  I.
 of  Bangalore  who  have  _  supplied
 equipment  for  the  other  two  exchang-
 es  have  also  programmed  similar  ac-
 tion  for  removing  the  defects  in  the
 equipment  supplied  by  them.

 Quality  control  on  Indian  Cars

 3355,  SHRI  0.  P.  JADEJA;
 SHRI  K.  KODANDA  RAMI

 REDDY:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  it  is  proposed  to  intro-
 duce  quality  control  on  Indian  made
 cars  through  Indian  Standards  Insti-
 tute;  and

 (b)  if  so,  the  broad  outlines  of  the
 proposal?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DE-
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 VELOPMENT  (SHRI  SIDDESHWAR
 PRASAD):  (a)  and  (b).  In  pursuance
 of  one  of  the  recommendations  of  the
 Motor  Car  Quality  Enquiry  Commit-
 tee  set  up  by  Government  in  July,  967
 to  investigate  into  the  causes  of  the
 deterioration  in  the  quality  of  cars  and
 to  suggest  remedial  measures,  a  direr-
 tive  was  issued  to  the  car  manufac-
 turers  and  the  Association  of  Automo-
 bile  and  Ancillary  Industries  to  obtain
 their  brought-out  components  from
 companies  who  have  ISI  Certification
 Mark.  Despite  these  steps,  there  was
 no  appreciable  improvement  in  the
 quality  of  cars  though  the  number  of
 complaints  received  registered  a  tnar-
 ginal  decline.  In  November,  97l,  a
 Committee  of  Techmical  Experts  was
 appointed  by  Government  to  visit  the
 plants  of  the  car  manufacturers  to
 assess  the  extent  of  implementation  of
 the  directives  issued  by  Government
 and  to  discuss  with  the  manufacturers
 the  question  of  implementation  of
 IS!  certification  mark  with  specific
 reference  to  immediate  possibilities
 and  a  programme  for  a  phased  imple-
 mentation.  The  Committee,  after
 visiting  the  three  car  plants,  submitted
 their  reports  early  this  year.  The  re-
 ports  were  examined  by  Government
 and  discussions  were  held  with  the
 car  manufacturers  when  some  of  the
 critical  ancillary  item  which  were
 giving  trouble  from  the  point  of  view
 of  quality  to  the  three  car  manufac-
 turers  were  identified.  Government
 have  initiated  action  to  hold  discus-
 sions  with  the  principal  ancillary  sup-
 pliers  in  order  to  impress  upon  them
 the  desirability  of  improving  the  quali-
 ty  of  their  products  so  that  there  is
 no  cause  for  complaints  by  the  car
 manufacturers  and  also  to  ask  them  to’
 get  ISI  Certification  marks  for  their
 products  by  a  specific  date  wherever
 the  products  are  not  covered  by  ISI
 specification,  Government  also  pro-
 pose  to  strengthen  the  organisational
 structure  of  the  ISI  to  enable  them  te
 complete  the  task  of  laying  dows
 standards  in  respect  of  all  important
 and  critical  auto-ancitlaries  as  early
 as  possible.
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 Postage  Stamps  on  Indian  Mini-
 ature

 3356  SHRI  D  P  JADEJA  Will  the
 the  Minister  of  COMMUNICATrIONS
 be  pleased  to  state

 (a)  whether  release  of  special  pos-
 tage  stamps  on  Indian  minature  has
 been  delayed

 (b)  if  so,  the  reasons  therefor,  and

 (c)  when  they  are  likely  to  be  re-
 leased?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H  N  BAHUGUNA)
 (a)  Yes

 (b)  Owing  to  continuing  efforts  to
 make  colour  trials  to  match  the  colours
 of  original  paintings

 (c)  In  early  973

 सरकारी  क्षेत्र  मे  टायर  कार जाना

 3357  श्री  एम०  एस०  पूरी  :  क्या
 झौचोगिक  विकास  मं  दी  यह  ब  ने  की  कृपा
 करेगे  कि

 (क)  क्या  सरकार  के  विचाराधीन
 सरकारी  क्षेत्र  मं  टायर  कारखाना  लगाने  का
 कोई  प्रस्ताव  है  ,

 (ब)  यदि  हा,  ता  यह  कारखाना  किस
 राज्य  जौ  कब  लगाया  जाएगा  ,  शौ

 (ग)  इसके  लिए  कितना  घन  अपेक्षित
 होगा  ?

 झोशोगिक  विकास  मंत्रालय  में  उम्मीद
 (भी  सिद्ध  ओवर  प्रसाद)  (क)  सरकारी
 क्षेत्र  में  70  लाख  टायरो  की  उत्पादन  क्षमता
 वाला  एक  एक  स्थापित  करने  की  अभाव-
 नाथो  का  पता  लगाने  के  लिए  संभाव्यता
 अध्ययन  किया  जा  रहा  है  ।

 (@)  जौ:  (ग)  इस  अवस्था  में
 ह... 8  ही  नहीं  उठे  ।

 खादी  के  बस्त्र

 3358.  श्री  एम०  एस०  पूरी  :  क्‍या
 औद्योगिक  विकास  मंत्री  यह  बतान  की  $पा
 करेगे  कि

 (क)  क्‍या  सरकार  ने  महात्मा  ग्राही
 शताब्दी  वर्ष  से  आधुनिक  रूचि  के  खादी  के
 सिले  सिलाए  वस्त्र  1:  वस्त्र  बेचने  वाली  एक
 भारतीय  फर्म  औ  प्रदान  की  एक  प्रभा धन
 सामग्री  बनाने  बानी  फर्म  +  सहयोग  से
 बनाने  की  कसो  नौसेना  की  घटेगा  की  है
 ओर

 (ख)  यदि  हा  ता  अब  तक  इस  दिशा
 म  क्विनी  प्रगति  हुई  है.

 ?

 औद्योगिक  विकास  मंत्रालय  मे  उपमंत्री

 (श्री  सिद्धेश्वर  प्रसाद)  ,  (7)  जी

 नही

 (@)  प्रश्न  नहीं  उठता  |

 टेलीफोन  शादी  पर  भन्नाया  द्वारा
 किया  गया  व्यय

 3359.  श्री  हुकम  खुद  कछवाय  :
 क्या  सवार  मो  यह  बतान  की  कपा  करेगे
 कि  सरकार  के  विभिन्न  मालया  द्वारा  वित्तीय
 वर्ष  970-7  शरीर  97~-72 में  टे  गी फोन,
 तार  औ  डाक  पर  किये  गये  व्यय  का  ब्यौरा
 ब्याह  ?

 संचार  मंत्री  (ली  हेमबतीनन्‍दस  बहुगुणा ):
 टेनीफानो  के  खाते  टेलीफोन  नम्बर  के
 हिसाब  से  रखे  जाते  है,  किसी  विभाग  या
 उपभोक्ता प्रो  के  समूह  के  हिसाब  से  नहीं  ।

 जहा  तक  तारो  वा  प्रश्न  है  जो  तार
 काउंटर  पर  नकद  शुल्क  के  साथ  पेश  किए
 जाते  है,  उनके  सबंध  में  अलग-प्रलय  कार्यालय
 के  अ्नुतार  कोई  खाता  नहीं  रखा  जाता  |
 उधार  सुविधा  वाले  खातो  के  मामलो  में  भी
 हर  एक  महाशय  तारों  पर  कुल  कितना
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 ad  करता  है,  इस  बारे  में  काक-तार  विभाग
 में  आंकड़े  नही  रखे  जाते  ।

 जहां  तक  डाक  सेवाशर्तों  का  प्रश्न  है,
 सरकारी  डाक-टिकट  सरकारी  दफ्तरों  को
 स्थानीय  खजानों  से  सीधे  जारी  किये  जाते
 हैं  कौर  सिर्फ  सरकारी  टिकटों  की  बिक्री
 शीर्ष  के  अन्तर्गत  कुल  रकमों  का  जोद  ही
 डाक-तार  विभाग  के  खाते  में  जमा  किया
 जाता  है  1

 उपयुक्त  तथ्यों  को  ध्यान  में  रखते  हुए,
 डाक-तार  विभाग  मानी  गई  सूचना  देने  की
 स्थिति  मे  नही  है

 malta  मंत्रियों  हारा  उपयोग  में लावे  गये
 डे लो फोनों  पर  व्यय

 3360.  भी  हुं कंस  चन्द  कछ़लाय  :
 क्या  संचार  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  सा

 (क)  क्‍या  वर्ष  i970-7i  की  तुलना
 में  ६...  i97:-72  %  केन्द्रीय  सरकार  के
 मंत्रियों  द्वारा  टेलीफोन  के  उपयोग  के  लिए
 सरकार  द्वारा  किये  गये  भुगतान  की  राशि
 अधिक  है,  भौर

 (ख)  व्यय  में  वृद्धि  के  क्या  कारण  है
 शौर 1  अप्रैल,  1971  से  भ्रम  तक  केन्द्रीय ,
 मंत्रियों  के  टेलीफोन  प्रयोग  पर  किये  गये
 व्यय  का  पृथक  पृथक  व्यौरा  क्‍या  है  ?

 संचार  मंत्री  (भी  हेमबतीनन्वन्  मरुधरा )  :

 (क)  और  (ख).  सूचना  एकत्रित  की  जा

 रही  है  शौर  इसे  सभा-पटल  पर  रख  दिया
 जायेगा  ।

 Loss  incurred  by  B.HLE.  Ltd.,  Hard-
 war

 ‘3361.  SHRI  oR.  P,  YADAV:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:
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 (a)  whether  Bharat  Heavy  Biectri-
 cals  Limited  Ranipyr  (Hardwar)  is
 running  in  loss;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  what  steps  are  being  taken  by

 Government  to  boost  un  the  produc-
 tion  and  make  up  the  loss?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DE-
 VELOPMENT  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  Yes,  Sir.

 (b)  The  losses  incurred  at  the  plant
 during  the  initial  years  when  the
 capacity  is  being  steadily  built  up  are
 mainly  attributable  to  the  long  gesta-
 tion  period;  that  being  a  feature  main-
 ly  of  teavy  electrical  equipment,  the
 highly  sophisticated  nature  of  the  pro-
 ducts  which  involves  time  in  the
 absorption  of  skills  and  the  capital
 intensive  nature  of  the  industry.  In
 addition,  the  plant  which  depends  for
 orders  mainly  on  the  various  Electrici-
 ty  Boards  did  not  have  an  adequate
 number  of  orders  till  July,  1970,

 (c)  Apart  from  the  improvement
 that  has  been  secured  in  the  order-
 book  position  of  the  plant,  in  an
 effort  to  step  up  production  action  has
 been  initiated  for  starting  multiple
 shift  working  through  training  of
 additional  personnel,  besides  carrying
 out  certain  reorganisation  in  the  mana-
 gement  at  the  plant  level.  With  the
 implementation  of  these  measures,  it
 is  expected  that  the  Hardwar  Unit  of
 BHEL  would  break--even  in  the
 year  1974-75,

 दिल्‍ली  टेलीफोन  डायरेक्टरी  का  प्रकाशन

 3362.  शी  शॉमाबतॉर  ग्य  क्या
 संसार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  *

 (क)  क्या  डाक-तार  विभाग  कौ  दिल्‍ली
 टेलीफोन  डायरेक्टरी  के  प्रकाशन  में  'विलम्ब
 से  28  लाख  रुपये  की  हानि  हुई  है  ;

 (सत्र)  यदि हां,  तो  इसके  लिये  कौन  उत्तर-
 हाथी  है  और  उनके  बि र्द्ध  क्‍या  कार्यवाही
 की  गई  है  ;  कौर
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 (ग)  डायरेबंटरियां  समय  पर  प्रका-
 शित  करने  से  विभाग  को  कितना  लाभ  हुसना
 है?

 संचार  मंत्री  ी  हेमवती नन्दन बहुगुणा  )  :
 (क)  जी  नही  ।

 कागज  की  राष्ट्रीय  स्तर  पर  भारी  कमी
 के  कारण  डाइरेक्टर  के  प्रकाशन  में  कुछ
 विलम्ब  अवश्य  हुआ  है  1  डाइरेक्टर  का
 पिछला  संस्करण  अगस्त,  1971  में  जारी
 किया  गया  था  कौर  प्रशस्त,  972  में  जारी
 हमने  वाला  संस्करण  अब  छप  रहा  है  ।

 (ख)  ब्रूने  ही  नहीं  उठता  t

 (ग)  टेलीफोन  डाइरेक्ट रिया  लाभ
 कमाने  के  लिए  प्रकाशित  नहीं  की  जाती
 बल्कि  उपभोक्ताओं  को  बुनियादी  सुविधा  के
 तौर  पर  मुफ्त  दी  जाती  है  ।

 Broadcast  over  A.LR.  Regarding  MP’s
 Arrest  amd  Release  from  Jails

 3363.  SHRI  B.  S.  BHAURA:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state
 the  names  of  Members  of  Lok  Sabha
 whose  arrest  and  release  from  jails
 were  broadcast  during  the  month  of
 October,  ‘1972,  in  AIR  news  balietin?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  The  requisite  informa-
 tion  is  as  under:—

 lL  Shri  Indrajit  Gupta.
 2.  Shri  8  M.  Banerjee.
 3.  Shri  C.  Janardhanan.
 4.  Shri  Vijaypal  Singh.
 $  Shri  Ishaq  Sambhali,
 6.  Shri  B.  S  Bhaura.
 7.  Sbri  Lalji  Bhai.
 &  Shri  Sarjao  Pandey.
 9.  Shri  Jharkhande  Rai,

 गरीब  लोगों  की  दैनिक  राय  कौर  व्यय

 3364  भी  हुकम  चन्द  वाहब  :
 क्या  प्रधान  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  सरकार  ने  इस  सम्बन्ध  से
 कोई  सर्वेक्षण  किया  है  कि  इस  समय  देश  में
 सबसे  गरीब  बर्ग  के  व्यक्तियों  की  दैनिक
 राय  क्‍या  है  ;  और

 (ख)  दि  हां,  तो  तीन  वर्ण  पब  उनकी
 दैनिक  प  क्या  थी  !

 प्रधान  मंत्री,  परमाणु  ऊर्जा  मंत्री,  इलेक्ट्रा-

 नाक्स  मंत्री,  यह  मं  ी,  सूचना  कौर  प्रसारण मंत्री
 तथा  ध्रंतरिक्ष  मंत्री  (औटाती  इशारा  गांधी)  :

 (क)  जी  हां  राष्ट्रीय  नमूना  सर्वेक्षण
 सगठन  में  1970-71  के  दौरान  ग्रामीण
 जनसंख्या  के  (i)  थिरा-बहुत  खेती-बाड़ी
 करने  वाले  परिवारों  के  निम्नतम  0
 प्रतिशत  परिवारों  श्र  (ii)  खेती  बाड़ी
 न  करने  वाले  ग्रामीण  श्रमजीबी  परिवारों
 के  कमजोर  बगो  की  परिवारिक  भाव  एवं
 उपभोक्ता  व्यय  के  संबंध  में  एक  सर्वेक्षण
 किया  है  ।

 (ख)  उक्त  i970-7  सर्वेक्षण  के
 आँकड़ो  को  अभी  विश्लेषण  किया  जानता
 है  ;  आबादी  के  केवल  कमजोर  वर्गों  को
 ही  समाहित  करने  बाला  इस  प्रकार  का
 सर्वेक्षण  पहले  नही  किया  गया  था  ।

 Afro-Asian  News  Agency

 3365.  SHRI  K.  BALADANDAYU-
 THAM:  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  Government  have  ex-
 plored  the  possibility  of  setting  up  an
 Afro-Asian  News  Agency  to  project
 properly  the  events  in  the  developing
 countries;  and

 {b)  if  so,  the  results  thereof?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  and  (b).  Govern-
 ment  consider  it  desirable  to  strive
 jor  greater  flow  of  information  bet-
 ween  developing  countries,  especially
 those  in  the  same  region.  According-
 ly,  Government  are  striving  to  enlarge
 the  operations  of  the  national  news
 agencies  in  neighbouring  countries.

 Renomination  of  L-D.Cs.  Declared  Sur-
 plus  from  the  Regional  Settlement

 Commissioner's  Office,  Jullundur

 3366.  SHRI  DINEN  BHATTACHA-
 RYA:  Will  the  PRIME  MINISTER  be
 pleased  to  state:

 (a)  whether  some  employees  in  the
 grade  of  Lower  Division  Clerk  declar-
 ed  surplus  from  the  office  of  Regional
 Settlement  Commissioner,  Jullundur
 in  May,  1970,  were  first  nominated  to
 offices  of  General  Manager,  Tele-
 phones,  New  Delhi  and  the  Directo-
 rate  of  Inspection  of  Income-Tax,  New
 Delhi;

 (b)  whether  their  nominations  were
 changed  and  they  were  re-nominated
 to  the  office  of  the  Executive  Engineer,
 Central  Public  Works  Department,
 Ludhiana;  and

 (c)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  (SHRI  RAM  NIWAS  MIRDHA):
 (a).  Yes  Sir.

 (b)  and  (c).  The  nomination  was
 changed  only  in  respect  of  two  Lower
 Division  Clerks  and  it  was  on  com-
 passionate  grounds.

 Processes  Developed  by  C.S.LR.

 3367.  DR.  KARNI  SINGH:  Will  the
 Minister  of  SCIENCE  AND  TECHNO-
 LOGY  be  pleased  to  state:

 (a)  the  total  number  of  processes
 developed  by  the  Council  of  Scientific
 and  Industrial  Research  and  the  num-
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 ber  of  processes  released  to  the  indus-
 tries;

 (b)  the  number  of  processes  in
 actual  production  as  on  Ist  April,  97]
 and  how  many  of  them  are  with  ni]  or
 token  production;  and

 (c)  how  many  of  the  processes  were
 released  prior  to  Ist  April,  1968?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRAMA-
 NIAM):  (a)  On  the  basis  of  data
 available  as  on  Ist  January,  1971,  the
 number  of  processes  developed  by  the
 CSIR  National  Laboratories/Institutes
 is  about  930  and  the  number  of  pro-
 cesses  released  to  industry  is  416.

 (b)  The  number  of  processes  re-
 ported  in  actual  production  as  on  Ist
 January,  97  is  ‘192.

 (c)  287,

 Delays  in  approving  Expension  of
 capacity  in  Industry

 3368.  SHRI  INDER  J.  MALHOTRA:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  delays
 involved  in  approving  expansion
 effected  during  period  of  liberalisation
 in  industries  so  covered  under  the
 scope  of  liberalisation  even  after  effec-
 tive  steps  taken  had  been  reported
 and  inspected;  and

 (b)  the  industry-wise  list  of  appli-
 cations  still  pending  for  approval  of
 expansion  effected  during  liberalisa-
 tion  period  and  the  reasons  for  delay?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DE-
 VELOPMENT  (SHRI  SINDHESHWAR
 PRASAD):  (a)  and  (b).  A  statement
 showing  the  industry-wise  list  of  pend-
 ing  applications  for  C.O.B,  licences  as
 on  ist  October,  1972,  is  laid  on  the
 Table  of  the  House  [Placed  in
 Library.  See  No.  LT-393/73}  '
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 Applications  for  C.O.B,  licences  re-
 quire  very  close  scrutiny  of  the  facts
 mentioned  by  the  applicants  to  estab-
 lish  that  effective  steps  within  the
 meaning  of  the:  Industries  (Develop-
 ment  and  Regulation)  Act  and  Rules
 framed  thereunder  have,  in  fact,  been
 taken  during  the  period  of  dehcens-
 ing  of  the  concerned  industries  or
 during  the  period  the  undertakings  in
 question  remained  exempt  from  the
 provisions  of  the  I  (D&R)  Act  to  set
 up  the  capacities  claimed  by  the  appli-
 cants.  This  requires,  sometimes,
 ehe‘tins  further  information  from  the
 applicants,  physical  inspection  by
 tee  en  l/admiistrative  authorities
 physical  verification  of  original  docu-
 me  ५  ete,  After  Government  have
 Satisfied  themselves  that  effective
 steps  have,  in  fact  been  taken  as  re-
 quired,  the  hcences  have  been  issued
 without  much  loss  of  time.  Govern-
 ment  are  anxious  to  clear  the  pending
 applications  as  expeditiously  as  pos-
 sible  and  are  taking  steps  to  review
 these  periodically  with  a  view  to  bring
 up  to  early  disposal,

 Report  of  Committee  set  up  to  Investi-
 gate  power  Crisis  in  West  Bengal

 3369.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  PLANNING  be
 Pleased  to  state:

 (a)  the  time  by  which  the  Commit-
 tee  set  up  by  Government  to  investi
 gate  into  the  power  crisis  in  West
 Bengal  is  expected  to  submit  its
 report;

 (b)  whether  power  supply  position
 in  this  State,  has  further  deteriorated
 since  the  appointment  of  the  Commit-
 tee;  and

 (ce)  if  so,  the  measures,  if  any  being
 taken  in  this  regard  and  the  time  by
 which  the  situation  is  likely  to  be  im~-
 proved?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  to  (c).  A
 Preliminary  Report  of  the  Action
 Group  to  Review  the  Power  Supply
 Position  in  West  Bengal  has  already

 been  received.  The  Preliminary  re-
 port  is  under  examination  in  the  Plan-
 ning  Commission.

 i9  wa  से  सीखे  ककी  व  वाले  लोग

 3370.  श्री  झोंककर  लाल  बैरवा  :
 कया  गृह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि
 नवीनतम  जनगणना  आंकडों  की  श्रनुपार
 इस  समय  देश  में  9  वर्ष  से  नीचे  की  राय
 वाले  लोगों  की  सख्या  कितनी  है  कौर  यह,
 कुन  जनसख्या  का  कितना  प्रतिशत  है  ?

 गृह  संत्रालय  में  उपमंत्री  (भी  एफ  एच०
 मोहसिन)  :  i97  के  जनगणना  भ्रांकड़ों  की
 एक  प्रतिशत  नमूना  प्र ग्रिम  सारणी  के  आधार
 पर  i-4-7)  को  i9  वैसे  कम  आय  के
 व्यक्तियों  की  अनुमानित  सख्या  2710  लाख
 है  ।  यह  कुल  जनसख्या  का  लगभग  49,  5

 प्रतिश।  बनता  है  |

 पांचवीं  पंचवर्षीय  योजना  के  दौरान
 ग्रामीण  क्षेत्रों  में  उद्योग

 3372.  श्री  अना दि  जरण  दास  :  क्‍या
 औद्योगिक  विकास  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  पांचवी  पंचवर्षीय  योजना
 में  ग्रामीण  क्षेत्रों  म ेकृषि  उद्योग  सहित  उद्योग
 स्थापित  करने  और  प्राकृतिक  संसाधनों  पर
 भ्राधारित  पश्रौद्योगों  को  आरंभ  करने  के  लिए
 क्या  विशेष  कदम  उठाये  गये  है  ?

 झौध्योगिक  विकास  मंत्रालय  में  उपमंत्री

 (भी  सिद्धेश्वर  प्रसाद)  :  यद्यपि  पांचवी
 पंच-वर्षीय  योजना  के  तैयार  होने  तक
 राज्यों  में  कृषि  सम्बन्धी  उद्योगो  की
 स्थापना  क ेलिए  कमी  कोई  विशेष  कदम

 नहीं  उठाये  गये  हैं  फ़िर  भी  पिछड़े
 क्षेत्रों  क ेलिए  विभिन्न  प्रोत्साहन  योजना मों,
 ग्रामीण  उद्योग  परियोजना  कार्यक्रम  और
 रोजगार  दिलाने  वाल  विशेष  श्रोजनाभों  के
 हारा  झाशां  कीं जाती  है  कि  ग्रामीण  क्षेत्रों
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 में  इस  प्रकार  के  उद्योगों  की  स्थापना  हो
 सकेगी।  योजना  आयोग  ने  प्राकृतिक  संसाधनों
 का  राष्ट्रीय  सर्वेक्षण  करने  के  लिये  हाल  ही
 में  एक  निर्देशक  दल  की  स्थापना  की  है  ।

 «C.P.W.D.  Engineering  Staff  Drafted  by
 P.  &  T,  Department

 3372,  SHRI  R.  P,  ULAGANAMBI:
 ‘Will  the  Minister  cf  COMMUNICA-
 TTONS  be  pleased  to  state:

 (a)  whether  the  Engineering  staff
 working  in  the  Civil  Engineering  Wing
 of  the  P&T  Department  are  being  sent
 back  to  the  C.P.W.D.  from  where  they
 were  drawn  and  if  so,  their  number
 and  the  reasons  therefor,

 (b)  the  time  since  when  they  were
 dn  deputation  and  the  reasons  for  their
 non-absorption  in  the  Post  and  Tele-
 graphs  Department;

 (c)  whether  the  staff  concerned
 were  given  any  deputation  or  other
 allowance  while  in  Post  and  Tele-
 graph  Department  and  if  not,  the
 reasons  therefor;  and

 (d)  whether  his  Ministry  has  receiv-
 ed  any  representations  in  the  matter
 trom  the  affected  persons  and  if  so,
 the  nature  thereof  and  the  action
 taken  thereon?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  Yes.  In  all  30  gazetted  officers  are

 to  be  repatriated.  The  P&T  Depart-
 ment  is  developing  its  own  cadres  of
 Civil/Elect.  Engineers  and  Architects.

 (b)  These  officers  came  to  the
 P.8.T.  Department  during  the  period
 from  968  to  1970,  With  the  transfer
 of  P&T  Civil  works  from  C.P.W.D.
 to  P&T  Department  in  July,  1963,  a
 number  of  C.P.W.D.  officers  were  de-
 puted  to  P&T  Civil  Wing  but  they
 continued  to  maintain  their  lien  in
 parent  Department.  They  are  now
 being  repatriated  to  theip  parent  De-
 patiment  ‘in  a  phased  programme  as
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 and  when  P&T  officers  become  avail-
 able  to  replace  them.

 (c)  No.  The  question  of  granting
 them  deputation  (duty)  allowance
 we,  from  27th  January,  ‘1970  is,  how-
 ever,  under  consideration,  This  allow-
 ance  is  not  being  paid  as  it  was  not
 provided  in  the  deputation  terms  and
 conditions  of  these  officers,

 (a)  Yes.  They  have  represented  for
 their  perrnanent  absorption  in  the
 P.&.T.  Civil  Wing.  The  representa-
 tions  have  been  considered  and  re-
 jected.
 De-Reservation  of  Posts  of  LDCs,
 UDCs,  antl  Stenographers  in  Govern.

 ment  of  India  Offices  in  Delhi/New
 Dethi

 3373.  SHRI  ONKAR  LAL  BERWA
 Will  the  PRIME  MINISTER  be  pleased
 to  state:

 (a)  the  names  of  offices  of  Govern-
 ment  of  India  at  Delhi/New  Dethi
 showing  number  of  posts  of  Lower
 Division  Clerks,  Upper  Division  Clerks
 and  Stenographers  who  requested  the
 Department  of  Personnel  for  dereser-
 vation  (for  conversion  of  Scheduled
 Castes  and  Scheduled  Tribes  vacancies
 into  General  cat  egory)  of  the  above
 posts  during  the  period  from  the  ist
 June,  3972  to  3ist  October,  1972;

 (b)  the  dates  of  references  of  each
 cfice,  separately;  ahd

 (c)  the  dates  on  which  the  above
 posts  were  actually  dereserved?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  (SHRI  RAM  NIWAS  MIRDHA):
 (a)  to  (c).  A  statement  giving  the
 available  information  is  lgid  on  the
 Table  of  the  House,  [Placed  in  Library
 Seg  No.  LT-3932/72.]  A  few  other
 references  for  dereservation  of  reserv-
 Ministeries/Departments  cancerned

 £ ed  vacancies,  were  returned  to  the
 full  data  required  for  examining  the
 proposal  for  dereservation  wag  n:

 4 furnished  or  the  proposal  was  not
 order.
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 Oensoring  of  Films  containing  Vulgari-
 ty  in  Guise  of  Art

 3374.  SHRI  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  be
 pleased  to  state’

 (a)  whether  Government  have  given
 tresh  instructions  to  the  Censor  Board
 to  censor  such  films  strictly  as  depict
 vivlence,  vulgarity  and  indiscipline,  in
 the  guise  of  art,

 (b)  at  s0,  the  broad  outhnes  there-
 of,  and

 (c)  the  steps  being  taken  to  check
 the  rising  trend  of  sexy  scenes  in
 films?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA:  (a)  to  (८)  Govern-
 ment  have  asked  the  Central  Board  oi
 Film  Censors  to  be  strict  in  enforcing
 the  principles  of  censorship  in  dealing
 with  such  films  Accordingly,  the
 Board  38  exercising  due  vigilance  m
 this  regard,  In  appropriate  cases,
 heavy  excisions  have  been  made  bv
 the  Board  and  some  films  have  been
 totally  banned.

 Committee  to  Scrutinizve  the  Working
 of  Private  Enterprises

 3375.  SHRI  CHINTAMANI  PANI-
 GRAHI:  Wil]  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  be
 pleased  to  state:

 (a)  whether  Government  have  any
 proposal  to  set  up  a  Committee  to
 scrutinise  the  working  of  private
 enterprises  having  an  investment  of
 more  than  rupees  one  crore;  and

 (ib)  if  so,  the  broad  outlines  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DE-
 VELOPMENT  (SHRI  SIDDHESHWAR
 PRASAD);  (४)  No,  Sir.

 (b)  Doeg  not  arise.

 Working  Group  to  Study  the  Demand
 and  Production

 i
 Paper  during  Fifth

 ‘lan

 3876.  SHRI  छू,  KODANA  RAMI
 REDDY:  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND
 SCIENCH  AND  TECHNOLOGY  be
 pleased  to  state:

 (a)  whether  a  working  group  was
 appointed  by  the  Development  Coun-
 cul  for  Pape:  and  Allied  Industries  to
 study  the  demand  and  production  of
 paper  m  Fifth  Plan,  and

 (b)  7  so,  what  are  their  suggestions
 und  Government’s  reaction  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  and  (b)  A  task  force
 for  the  purpose  has  been  set  up  not
 by  the  Development  Council  for
 Paper,  but  by  the  Planning  Commis-
 sion  Ir  is  currently  engaged  in  the
 work

 Tractors  lying  Unsold  and  Foreign
 Exchange  involved  in  their  Import

 3377  SHRI  M  KATHAMUTHU:
 Will  the  Mhnister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state’

 (a)  whether  the  Indian  manu-
 facturers  of  tractors  have  claimed
 that  10,000  tractors  are  lying  unsold  in
 their  stock;

 (9)  ४  so,  the  reasons  thereof,  and

 (e)  how  much  foreign  exchange  35
 involved  im  the  import  of  20,000
 tractors  during  1972-73,  for  which  a
 demand  has  been  made?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASADY:  (a)  No,  Sir.  The  unsold
 stocks  with  the  manufacturers  were
 only  about  2,000  tractors  on  37४8
 October,  1972,

 (9)  Does  not  arise
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 (c)  Details  of  _the  makes  and
 models  of  the  tractors  to  be  imported
 have  not  yet  been  decided  by  the
 Ministry  of  Agriculture.  The  foreign
 exchange  required  will  be  known  after
 these  details  are  settled  and  contracts
 for  purchase  negotiated  with  the
 suppliers  concerned.

 Allocation  og  Newsprint  to  Small
 Newspapers  of  Tripura

 3378.  SHRI  BIREN  DUTTA:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to
 state:

 (a)  whether  some  small  newspapers
 of  Tripura  especially  ‘Desher  Katha’
 are  not  allotted  newsprint;  and

 (b)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  and  (b).  No,  Sir.
 Newsprint  is  allocated  to  all  news-
 papers/periodicals  on  application  in
 accordance  with  a  defined  Policy.  As
 regards  ‘“Desher  Katha”,  Bengali
 Weekly,  published  from  Agartala,
 though  at  application  for  newsprint
 was  received  in  May  1972,  it  could  not
 be  considered,  since  the  publisher  had
 not  completed  the  formalities  under
 the  Press  and  Registration  of  Books
 Act,  1867.  Formalities  -have  since
 been  completed  by  him  and  the  appli-
 eation  is  under  scrutiny.

 Expansion  of  Car  Manufacturing
 Factories

 3379.  SHRI  DINESH  SINGH:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  TECHNO-
 LOGY  ibe  pleased  to  state:

 (a)  whether  Government  have  per-
 mitted  the  car  manufacturers  to
 double  their  production;  and

 th)  if  so,  whether  they  will  conti-
 nue  to  manufacture  the  old  models
 or  whether  they  will  be  permitted  to
 go  in  for  new  models?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Indo-Soviet  Plans  fer  Economic
 Growth

 3380.  SHRI  DINESH  SINGH:  Will
 the  Minister  of  PLANNING  be  pleas-
 ed  to  state:

 (a)  whether  India  and  Soviet  Union
 have  decided  to  coordinate  their  plans
 for  economic  growth;  and

 (b)  if  so,  the  broad  outlines  of  the
 decision  reached  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ~  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  and
 (b).  The  Planning  Minister  visited  the
 Soviet  Union  in  September,  972  to
 sign  an  Agreement  setting  up  an
 Inter-Governmental  Commission  on
 Economic,  Scientific  and  Technical
 Cooperation.  Matters  of  economic,
 technical  and  _  scientific  cooperation
 were  discussed  and  it  was  decided  to
 exchange  visits  of  experts  between
 the  two  countries  to  discuss  matters
 of  mutual.  interest  further.  A  copy  of
 the  Agreement  has  already  been
 placed  in  the  Parliament  Library.

 Absorption  of  surplus  employees
 from  National  Fitness  Corps  in  the

 office  of  the  Commissioner  of
 Income  Tax

 338l.  SHRI  R.  V.  BADE:  Will  the
 PRIME  MINISTER  be  pleased  to
 state:

 (a)  whether  more  than  30  surplus
 employees  from  the  National  Fitness
 Corps  joined  the  Central  (Surplus
 Staff)  Cell  of  the  Department  of  Per-
 sonnel  on  Ist  July,  1972,  and  if  so,
 whether  only  a  few  out  of  them  have
 been  redeployed  so  far;

 (ib)  whether  action  to  dereserve
 the  posts  in  the  office  of  the  Commis-
 sioner  of  Income  Tax,  Delhi,  is  being
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 taken  to  absorb  them  in  the  said
 office;  and

 (c)  if  so,  the  reasons  for  not  tak-
 ing  this  action  for  absorption  of  the
 staff  declared  surplus  from  the  office

 -of  the  Chief  Settlement  Commissio-
 ner,  New  Delhi,  with  effect  from  lst

 June,  1972?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  AND  IN  THE  DEPARTMENT
 OF  PERSONNEL  (SHRI  RAM
 NIWAS  MIRDHA):  (a)  Yes,  Sir.  All
 the  surplus  employees  from  the  Na-
 tional  Fitness  Corps  who  joined  the
 Central  (Surplus  Staif)  Cell  on  Ist

 July,  4972  have  already  been  nomi-
 nated  against  vacancies  reported  by
 -other  offices.

 (b)  .No,  Sir.

 (ec)  Does  not  arise.

 पिछड़  क्षेत्रों  क ेविकास  के  लिए  जिला  तथा
 ब्लाक  स्तर  पर  यं जवा  समितियां

 3382.  श्री  चिरंजीव  झा:  क्या
 योजना  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  पिछड़े  क्षेत्रों  के  तीब्र  विकास
 के  लिए  जिला  तथा  ब्लाक  स्तर  पर  एक
 योजना  समिति  बनाने  का  प्रस्ताव  है  और
 क्या  योजना  को  क्रियान्वित  करने  के  लिये

 ऐसी  विशिष्ट  शक्तियां  देने  का  प्रस्ताव  है  ;
 और

 (ख)  यदि  हां,  तो  इसे  कब  तक  किया
 जायेगा  ?

 योजना  मंत्रालय  में  राज्य  मंत्री  (श्री
 मोहन  मारिया  z  (क)  और  (ख)  .यह  मामला
 राज्य  सरकारों  के  अधिकार  क्षेत्र  में  आता

 है  ।  योजना  आयोग  ने  राज्य  स्तर  पर  बहु-
 स्तरीय  प्रायोजन  तथा  आयोजन  तंत्र  को  सुदृढ़

 बनाने  पर  जोर  दिया  है  ।  राज्य  सरकारों

 के  साथ  मामले  पर.  आगे  विचार-विनाश

 जारी  है  ।

 अशोक  मेहता  समिति  का  प्रतिवेदन

 3383.  श्री  चिरंजीव  झा:  क्‍या

 आद्योगिक  विकास  मंत्री  यह  बताने  की  कृपा

 करेगे  कि  :

 (क)  क्या  सरकार  ने  खदी  और

 ग्रामीण  उद्योगों  के  विकास  के  संबंधित  अशोक

 मेहता  समिति  के  प्रतिवेदन  को  सिद्धांत:

 स्वीकार  कर  लिया  है  ;  और

 (ख)  यदि  हां,  तो  क्‍या  सरकार  इस

 संबंध  में  अनुवर्ती  कार्यवाही  कर  रही  है  ?

 ऑद्योगिक  विकास  मंत्रालय  में  उपमंत्री

 (श्री  सिद्धेश्वर  प्रसाद)  :  (क)  बौर (ख),
 खदी  तथा  ग्रामोद्योग  के  प्रबंध  में  अशोक

 मेहता  समिति  की  कतिपय  सिफारिशें  ofits

 द्वांततः  मान  ली  गई  हैं  तथा  उन  पर  श्रेनुवर्ती
 गंवाई  की  जा  रही  है  ।

 ग्रामोद्योग  आयोग  के  लिए  सुधार

 3384.  श्री  चिरंजीव  झा  :  दया

 औद्योगिक  विकास  मंत्री  यह  बताने  की  कया
 करेंगे  कि  क्‍या  ख.दी  तथा  ग्रामोद्योग  संबंधी

 अशोक  मेहता  समिति  ने  ग्रामीण  उद्योगीकरण
 के  लिए  तथा  arat  में  फैली  बे  रोज़गारी  को
 समाप्त  करने  के  लिए  “ग्रामोद्योग  आयोग
 को  स्थापना  का  सुझाव  दिया  है,  यदि  हां,  तो
 सिफारिशों  के  संबंध  में  क्या  कार्यवाही  की

 गई  है  .?

 आद्योगिक  विकास  मंत्रालय  में  उपमंत्री

 (श्री  सिद्धेश्वर  प्रसाद)  :  जी  हां  सिफारिश

 विचाराधीन  है  ।
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 graced  vite  जिद  चालित  करघों  हारा
 मोदे  धागे  और  कपड़े  का  उत्पादन

 3385.  श्री  चीजों  हा :  क्या
 औद्योगिक  विकास  मंत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  क्या  खादी  ग्रामोद्योग  स्रायोग
 ने  i6  करोड़  रुपये  की  लागत  वाली  एक
 विशेष  योजना  सरकार  को  प्रस्तुत  की  है  जो
 मोटे  धागे  के  उत्पादन  और  हथ करघों  तथा

 विद्युत्‌  चालित  करो  द्वारा  कपडे  के  बड़े
 पैमाने  पर  उत्पादन  किए  जाने  के  सबंध  में
 हैं  ;  कौर

 (ब्र)  यदि  हो,  तो  इस  पर  सरकार  की
 क्या  प्रतिक्रिया  हे  ?

 ऑद्योगिक  विकास  संग्रहालय  में  उपमंत्री
 (भी  सिद्धेश्वर  प्रसाद)  (क)  जी  हा,

 मौके  कपड़े  (लोक  बस्त्र  के  उत्पादन  के
 लिए  खादी  ग्रामोद्योग  आयोग  द्वारा  प्रस्तुत
 विशेष  योजना  में,  चोरी  योजना  की  जेब
 अवधि  io  करोड  स्प्रे  की  राशि  सम्मिलित
 है  1

 (ख)  योजना  सरकार  के  विचाराधीन
 है  t

 खादी  ग्रामोद्योग  की  बस्तुझो  को  खली
 प्रतिस्पर्धा  से  बखाने  के  लिए  योजना

 3386.  शी  चिर लीव  झा  :  कया
 झोश्ोगिक  विकास  मंत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  क्या  खादी  तथा  ग्रामोद्योग  आयोग
 ने  सरकार  को  एक  योजना  प्रस्तुत  की  है  जिसमे
 मिलो  तथा  बड़े  कार खातों  से  होने  वाली  प्रति-
 स्पर्धा  से  शादी  ता  ग्रामोद्योग  बस्तुश्नो  को
 बचाने  के  पासों  का  सुझाव  दिया  सजा  है  ,
 और
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 (@)  यदि  हा,  तो  सहें  स्वीकार
 करने  तथा  उन् तको  क्रियान्वित  करने  मे  क्या
 कठिनाइयां  है  ?

 प्रौद्योगिक  विकास  मंत्रालय  सें  उप मंत्रो

 (थो  सिद्धेश्वर  प्रसाद)  (क)  जी  नही  {

 (खि)  प्रश्न  ही  नहीं  उठता  ।

 Irregularities  in  the  Accounts  of
 Bihar  Khadi  Gramodyog  Sangh

 Darbhanga  (Bihar)

 3387  SHRI  BHOGENDRA  JHA
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  bo  pleased  to
 refer  to  the  reply  given  to  Unstar-
 red  Question  No  4853  on  the  3rd
 May,  972  :egarding  irregularities  in
 the  Accounts  of  Bihar  Khadi  Giamo-
 dyog  Sangh,  Darbhanga  (Bihar)  and
 state.

 (a)  whether  any  responsibility  has
 been  fixed  and  action  taken  for  the
 discrepancy  of  Rs  305  lakh  in  the
 loan  account  of  the  Brhar  Khads
 Giramodyog  Sangh,  and

 (9)  at  so,  the  persons  held  respon-
 sible  and  the  nature  of  action  taken?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD).  (a)  and  (b)  The  Bihar
 Khadi  Gramodyog  Sangh  s  a  society
 registered  under  the  Societies  Re-
 gistration  Act  of  860  and  its  affairs
 are  managed  by  a  Board  of  Trus-
 tees  Therefore,  the  question  of  the
 Khadi  and  Village  Industries  Com-
 mission  fixing  responsibility  does  not
 arise.  The  discrepancy  mentioned  in
 reply  given  to  Unstarred  Question
 No.  4853  on  the  8rd  May,  I972  was
 Rs.  0.35  lakhs  (not  Rg.  3.05  lakhs).
 This  is  an  internal  matter  of  the
 Sangh  which  is  taking  suitable  sc-
 tion  in  the  matter.
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 Rehabilitation  of  Thakur  Paper.  Mills
 Samastipur  (Bihar):......

 _3388.  SHRI  BHOGENDRA’  JHA
 Will!  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND
 AND  TECHNOLOGY  be  _pleased«:to
 refer  to.  the  reply  given  to  Starred,
 Question  No.  669  on  the  3rd  May,
 ३972  regarding  rehabilitation  of  Tha-
 kur  Paper  Mills  Samastipur  (Bihar)
 and  state

 (a)*  the  action  taken  in  pursuance
 of  the  decision  of  Patna  High  Court
 and  the  present  state  of  affairs;

 “(b)  whether  it  is  proposed  to  take
 over,  rehabilitate  and  reactivate  the
 Thakur  Paper  Mills  at  its  present  lo-
 cation  in  Samastipur;  and

 (c)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  to  (c).  The-Court  had
 issued  a  proclamation  of  sale  and  had
 fixed  27-l-72  for.  the  sale  of  the
 mill,  The  State..Government,  how-
 ever,  after  consultations  with  the
 financial  institufions,  moved  the
 Court  to  adjourn  the  sale  with  a
 view  to  find,  in  the  meantime,  a  suit-
 able  party  to  run  the  mill,  which  has
 been  so  done  for  a  period  of  3
 months.  There  is  no.  proposal  to
 change  the  present  location  of  the
 mill.

 “Opening  of  New  Brauch  Post  Offices
 and  PCO’s  in  Darbhanga,  Bihar

 3389.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  how  many  new  Branch  Post
 Offices  and  P.C.Os.  are  being  opened
 in  Darbhanga  District  in  Bihar  dur-
 ing  the  current  year;

 (b)  the  names  of  places  where
 these  will  be  opened;  and

 (c)  the
 opening?

 02790  LS—7.

 time  schedule  for  their

 SCIENGE;

 THE  MINISTER  OF
 CATIONS:  (SHRI  H.  N.  BAHUGU=
 NA):  (a)  25  branch  post  offices*and
 one  PCO’s  have  already  been  open-
 ed.  Sanctiong  for  5l-(fifty  one)  :more
 branch.  Post  Offices-:  and  one  PCO
 have  been  issued  and  they  are  likely
 to  be  opened  during  the  current
 year.  .Some  more  branch  post  offi-
 ces  if  justified  may  also  be  sanction-
 ed  and  opened  during  the  remaining
 part  of  the  current  year.

 COMMUNI-

 (b)  Names  of  places  where  branch
 post  offices  and  PCO  have  already
 been  opened  are  given  in  ‘Statement
 A  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  see  No.  LT-3933/
 72.]  The  names  of  places  where  re-
 maining  branch  post  offices  and  PCO’s
 already  sanctioned  are  to  be  opened
 are  furnished  in  Statement  B  laid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-3933/72.]

 (c)  Remaining  branch  post  offices
 “and  PCO’s  are  expected  to  be  open-

 ed  by  28th  February,  1973.

 Setting  up  of  Industrial  Projects  in
 the  Backward  Areas  During,  Fifth

 Plan
 3390.  SHRI  NARENDRA  |  SINGH:

 Will  the  Minister  of  INDUSTRIAL

 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state:

 (a)  whether  Government  have  a
 “proposal  to  set  up  Rural  Industrial

 Projects  for  the  Development  of
 -backward  areas  in  the  country  dur-

 ing  the  Fifth  Five  Year  Plan;
 (b)  if  so,  the  outlines  thereof;  and

 (c)  the  areas  where  these  projects
 are  likely  to  be  set  up?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  and  (b).  57  back-
 ward  districts  are  proposed  to  be
 covered  under  the  Rural  Industries
 Projects  Programme  during  the  Fifth
 Five  Year  Plan  period.  The  area  of
 operation  of  the  programme  in  the
 existing  projects  have  been  extend-
 ed  to  cover  the  entire  districts  ex-
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 cluding  towns  with  more  then  15,000.
 population.  Under  this  Programme,
 efforts  are  made  to  enoourage  growth
 o¢  industries  in  réral  areas  based  on
 Jocally  available  rawematerials  local
 demands  and  local  skills.  Some  of
 the  industries  assisted  through  this
 programme  include  Agricultural  pro-
 ceasing  and  allied  activities,  indus-
 tries  based  on  forest  and  animal  hus-
 bandry  produce,  building  materials,
 ceramics  and  allied  industries,  tex-
 tiles  and  chemical  industries  etc.

 DECEMBNEG 2072  Written
 Answers  aga

 _Governmaenaet Union  Teesiteriey  Administrations  #e-
 craig  “veeeisite  staff  prescribed  fer
 @e  purpose.  After  the  surveys  ave-
 ह.  detailed  development  plan  in
 respect  of  these  projects  will  be
 drawn  up.

 (९)  A  statement  is  laid  on  the
 Table  of  the  House.

 Statement

 Number  of
 States  Projects  Name  of  Districts  selected  by  the

 allotted  States

 x.  Andhra  Pradesh  3  he  Cuddappa
 2.  Srikakulam.
 3.  Khammam

 2.  Assam  2  Proposals  awaited.

 3  Biber  4  i.  Purnea
 2.  Palamau  ,
 3.

 aoe
 D

 rs  [pur

 Gujarst  .  .  2  i.  Sabarkentha. ‘  2.  Banaskantha.

 5.  Haryana  I  L  Mohindergarh,
 6.  Humachal  Pradesh  I  x.  Chamba.

 7.  Jammu &  Kashmir  2  hk  Doda.
 2.  Baramula.

 8.  Kerala.  2  kh  Triv.ndrum.
 a.  Malapuram.

 9.  Madhya  Pradesh  5  i.  Raigath.
 2.  Seon.
 3.  Chattarpur

 he  Mandis.
 §.  Rajgarh.

 io.  Maharashtra  3  72...  Dhulia. 2.  Bihar.
 3.  Yeotmsl.

 Im  Adeghalaya  .  *  I  L  ८...  Hils,
 m2.  M  .  .  1  Bi ysore  3  ijspar.

 3.  Hassan.

 Nagaland  न  न  नि  है  2  i.  Kohima. 3  2.  Mokdkchung,

 The  Otissa.  .  .  .  न  2  I.  Boterigir.
 2.  Kaishendi.

 isc  cas  sn  sees accented eile  he
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 emenceeenesbatney preted  epson
 Number  of  Name  of  the  District

 ra  8  tates  Paps  Cony
 क  veo  Projects  allotted  selected  by  the  Ststes

 ek ee  eh
 ts,  Punjab.  I  i.  Hoshiarpur. wo  ttt
 16  Rajasthan  है  a)  3  7  Banswara.

 ५  2  Tonk.
 (Proposal  for  4  project  awaited)

 I  Tamil  Nadu  2  i.  Ramanathapuram.
 2.  Dharmapuri.

 1B.  Uttar  Pradesh  7  iL  Mathura.
 2.  Rat  Barels.
 3.  Fatehpur.
 4.  Balla  (Proposal  for  3  pro-

 jects  awaited)

 छ  Bengal  4  hw  Purulia 89  शा  उस  2.  Malda
 3.  West  Dinaypur.

 Murshidabad.

 20.  Manipur  I  a  Manipur  Central.

 2i.  A.&N  Islands  I  I.  The  entire  Union  Territory.
 22.  Dadra  &  Nagar  Haveli.  I  Entire  Dadra  and  Nagar  Haveli.

 23.  Arunachal  Pradesh.  2  Proposals  awaited.

 24.  Laccadive&  Minicoy  Islands.  I  Under  consideration.

 25.  Pondicherry.  ४५९०  I  The  entire  Union  Territory.

 Tora.  57

 Pending  Applications  from  Tamil
 Nadu  for  Licences

 3391.  SHRI  R.  P.  ULAGANAMBI:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  ASCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state:

 (a)  how  many  applications  for  In-
 dustrial  Licences  from  various  par-
 ties  either  for  expansion  or  for  set-
 ting  up  of  new  industries  in  the  State
 of  Tamil  Nadu  involving  a  sum  of
 more  than  fifty  thousand  rupees  are
 pending  with  the  Central  Govern-
 ment  and  since  when;  and

 (9)  the  names  of  applicants  toge-
 ther  with  the  nature  of  industry  in-
 volved  in  each  application?

 DEPUTY  MINISTER  IN  THE

 0722
 OF  INDUSTRIAL  DEVE.

 NT  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  the  applications

 for  the  grant  of  industrial  licences
 received  upto  30-9-72  for  the  estab-
 lishment  of  new  undertakings  and  for
 expansion  of  existing  ones  in  the
 State  of  Tamil  Nadu,  439  are  pend-
 ing  Of  these,  two  relate  to  1989;  4
 to  1970;  56  to  1971  and  67  to  1972,

 (b)  Details  of  pending  applications
 are  normally  not  disclosed,

 CORRECTION  OF  ANSWER  TO  UN-
 STARRED  QUESTION  NO.  8006
 DATED  31-5-1972  RE:  IMPORT  OF

 HERVESTER  COMBINES

 THE  DEPUTY  MINISTER  IN  THX
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD):  In  answer  to  part  (b)  of
 the  Unstarred  Question  No.  8098  in
 the  Lok  Sabha  on  the  3lst  May,  ‘1972,
 it  had  been  stated  as  under:

 “Arrangements  for  the  import  of
 387  Nos.  of  Combine  Harvesters
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 of  various  makes  have  been  made
 during  the  last  two  years  from
 the  countries  mentioned  below:

 Nos
 Q)  Denmark.  25

 (a)  Iday  26

 (a)  Japan  :  I§
 Gv)  USSR  79

 (v)  West  Germany.  742

 (v3)  GDR.  60

 TOTAL  57

 These  figures  were  based  on  anfo;-
 mation  furnished  by  the  Ministiy  of
 Agriculture  It  hag  since  been  point-
 ed  out  by  that  Ministry  that  the  fol-
 lowing  aie  the  correct  figures

 Nos

 Q)  Denmaik  >  25

 (ul)  Itlay  22

 (an)  Japan  75
 Gav)  USSR  84

 (w)  West  Germany  77

 (™)  GDR  335
 TOIAL  358

 Reasons  for  Delay:

 The  maccuracy  of  the  figures  given
 in  the  reply  could  not  be  correc‘ed
 earher  as  this  came  to  the  knowledge
 of  this  Muustry  only  on  (2448-1972

 32.60  hrs,
 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 SITUATION  ARISING  OUT  OF  RECENT
 DEMANDS  oF  Detur  UNIVERSITY  STUDENTS

 st  रामावतार  शास्त्री  (पटना)
 अ्रध्यक्ष  महोदय,  हमे  बगतब्य  की  कापी  नहीं
 अली  है

 DECEMBER  6,  972  Demands  of  Delhi
 Unw  Students  (CA)

 aft  ऊगधाथ  हुछ  जोशी  (शाजापुर)  :
 भ्रध्यक्ष  महोदय,  मै  भ्र विलम्ब नीय  लोक  महत्व
 के  निम्नलिखित  विषय  की  झोर  शिक्षा  शौर
 समाज  कल्याण  मारी  का  ध्यान  आकर्षित
 करता  हू  भर  प्रार्थना  करता  हू  कि  वह  इसके
 ऊपर  वक्तव्य  दे

 796

 * दिल्‍ली  विश्वविद्यालय  के  छात्रों  की
 हाल  की  मागो  से  उत्पन्न  स्थिति

 MR  SPEAKER  I  have  not  receiv-
 ed  the  statement  ioday

 THR  MINISIER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF  S  NURUL  HASAN)  Sir,  I
 was  given  notice  ४००५  Jate  and  the
 situation  has  been  undergoing  a
 change  I  am  very  sory  that  I  was
 not  alle  to  have  it  c$clostyled  and
 translated  inte  Hind)  ind  place  be-
 fore  the  House

 MR  SIEEAKER  Sometime  beck,  a
 similar  ituation  arose  aid  3  had  said
 thit  cete  in  time  limit  should  be  ed-
 heicq  to  hat  as,  the  time-hmit  by
 whicn  the  stavement  shouli  be  given
 hecping  sufhcent  tame  far  cyclostyl-
 mz  und  ul  that  and  i  anything  hap-
 pehe  later  on,  the  Minister  can  cup-
 plement  it  in  his  own  written  reply
 But  there  is  absolutely  no  statement
 either  before  the  Memberg  or  before
 me  In  future  please  take  note  that
 ir  such  situations,  you  Ax  g  time~
 limit,  say,  about  6  PM  the  previous
 day  or  early  morning  and,  if  some-
 thing  happens  later  on  you  can  sup-
 plement  it  in  your  statement

 PROF  8  NURUL  HASAN  I  wilk
 try  to  do  that

 MR  SPEAKER:  You  can  read  the
 statement  now,

 PROF  S  NURUL  HASAN:  The
 House  would  recall  that  I  had  made  a
 statement  on  November  1%,  2972  re-
 gerding  the  closure  of  Delhi  Univer
 aty  on  aecount  of  violence  by  a  group
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 «of  students  in“thé  campus  on  Novem-
 ber  l4  and  l§.  Although  the  Univer-
 sity  was  initially  closed  only  for  three
 days  with  effect  from  November  i6,
 its  reopening  was  post-poned  99  the
 Vice-Chancellor.  It  was  feit  that
 during  this  time  the  teachers  and  the
 entire  University  community  would
 further  examine  the  developments  in-
 tensively  and  take  necessary  steps
 which  would  ensure  peaceful  func-
 tioning

 The  teacning  in  the  University  and
 Colleges  remained  suspended  till  Dec-
 ember  2  On  December  4,  when  the
 University  reopened,  the  Delhi  Um-
 versity  Students’  Union  orgamised  a
 rally  and  demonstrated  outside  the
 Vice-Chancellor’s  Office.

 A  memorandum  was  submitted  to
 the  University,  in  which  it  was  stated
 that  the  students  had  presented  to  the
 Vice-Chancellor  earlier  the  following

 ~demands'—

 (i)  Democratization  in  the  struc-
 ture  of  the  University,

 (2)  Taking  over  of  sick  Colleges
 by  the  University,  especially
 Delhi  College  of  Engineering
 and  Delhi  College  of  Arts,
 Admission  of  all  those  who
 had  passed  the  Pre-Medical
 Examination  in  the  First  Di-
 vision  to  Medical  Courses,

 (3)

 (4)  Opening  of  a  Library  for  stu-
 dents  of  out-Campus  Colleges,
 and

 Withdrawal  of  Police  cases
 against  students  involved  in
 the  student  movement.

 It  was  further  stated  that  the  Vice-
 ‘Chancellor  had  failed  in  tachling  the
 situation  arising  out  of  the  closure  of
 the  College  of  Art  and  the  College  of
 Engineering  and  the  question  of  ad-
 mission  to  Medical  Colleges.  As  the
 academic  head  of  the  University,  the
 Vice-Chancellor  had  not  only  failed  to
 find  8  solution  of  these  problems  but
 had  also  distorted  the  facts  in  order
 to  put  the  blame  on  the  students.  In

 w 6

 a>  °  Univ.  Students  (CA).
 addition,  the  Vice-Chancellor  rusticat-
 ed  m  an  arbitrary  manner  the  elected
 representatives  and  other  responsible
 students  of  the  University.  The  Vice-
 Chancellor  also  failed  to  establish  a
 Library  for  out  Campus  College  stu-
 dents;  nor  did  he  do  anything  to  bring
 about  democratization  in  the  structure
 of  the  University.  The  Vice-Chancel-
 lor  called  the  police  to  the  campus
 and  instead  of  trying  to  have  the
 police  cases  withdrawn,  a_  situation
 has  arisen  when  innumerable  new
 Police  cases  have  been  filed  against
 the  students.  For  the  last  20  days  the
 University  had  been  kept  closed  mak-
 ing  a  mockery  of  the  responsibility  of
 the  University  to  provide  teaching  to
 the  students.  By  reopening  the  Uni-
 versity  without  first  improving  thé
 situation,  the  Vice-Chancellor  was
 only  enacting  a  drama.  The  students
 had  decided  not  to  attend  classes
 until  their  demands  had  been  fulfill-
 ed.  After  giving  due  and  responsible
 consideration  to  the  situation,  the
 students  had  come  to  the  conclusion
 that  the  Vice-Chancellor  had  failed
 to  find  a  solution  to  the  academic  pro-
 blemgs  of  the  University.  The  stu-
 dents,  therefore,  gave  an  ultimatum
 to  the  Vice-Chancellor  that  if  within
 the  next  48  hours  their  demands  were
 not  met,  they  would  take  over  the  ad-
 ministration  of  the  University  in
 their  own  hands.

 This  is  the  sum  total  of  the  memo-
 randum  that  was  given

 The  position  with  regard  to  the
 above  demands  is  as  follows:—

 (4)  Democratisation  in  the  structure
 of  the  University

 This  demand  has  beon  raised  by  stu-
 dents  repeatedly  during  the  last  two
 and  a  half  years,  but  because  of  fac-
 tionalism  amongst  students,  the  Uni-
 versity  has  not  been  able  to  make
 any  progress  in  the  matter.  As  ear-
 ly  as  November  15,  97l,  the  Univer-
 sity  had  arranged  a  meeting  of  the
 Presidents  of  College  Unions,  mem-
 ‘bets  of  the  Executive  Committee  and
 Supreme  Councillors  of  DUSU  te
 consider  this  question.  The  names  of
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 invitees  were  duly  recommended  by
 the  DUSU  President.  But  on  the  eve
 of  this  meeting  there  was  a  serious
 fight  between  two  groups  of  students,
 in  which  violence  was  freely  used  as
 a  result  of  which  the  atmosphere  got
 so  surcharged  that  the  meeting  con-
 vened  for  considering  student  partici-
 pation  in  decision-making  had  to  be
 cancelled.  Subsequent  efforts  of  the
 University  to  convene  meetings  could
 not  succeed  because  of  tension  and
 friction  existing  among  various  groups
 of  students.  It  is  hoped  that  nor-
 malisation  of  the  situation  in  the  Uni-
 versity  would  enable  it  to  formulate
 concrete  proposals  for  the  involve-
 ment  of  Students  in  the  process  of
 decision-making  in  the  University
 broadly  in  consonance  with  the  re-
 commendations  of  the  Gajendragad-
 kar  Committee.  The  implementation
 of  these  proposals  would  involve  the
 amendment  of  Statutes  and  the  Ordi-
 nances  of  the  University.

 (2)  Taking  over  of  Delhi  College  of
 Engineering  and  Delhi  College  of
 Art

 The  University  has  informed  the  Lt.
 Governor  of  Delhi  of  its  willingness
 to  take  over  the  Delhi  College  of  En-
 gineering  and  the  Delhi  College  of
 Art.  The  question  of  ensuring  better
 management  .of  the  Colleges  is  en-
 gaging  the  attention  of  Delhi
 Administration.  The  matter  will  be
 considered  by  the  Government  on  re-
 ceipt  of  specific  proposals  from  Delhi
 Administration.  However,  the  Gov-
 ernment  have  already  sanctioned  the
 same  scales  of  pay  for  the  teachers  of
 the  Delhi  College  of  Engineering  as
 obtaining  in  other  Colleges  of  the
 University.

 2.  Admission  of  Pre-Medical  first  di-
 viSioners  to  Medical  Colleges

 Nowhere  in  the  country  it  has  been
 possible  to  provide  admission  to  Me-

 dical  courses  to  all  who  pass  the  Pre-
 Medical  examination  in  the  first  Di-
 vision.  About  600  students  passed  the
 pre-medical  examination  of  Delhi  Uni-
 versity  in  the  first  division  in.  1972:

 DECEMBER  6,  972  Demands  of  Delhi  20m
 Univ.  Students  (CA;

 Out  of  these  33  students  failed  to
 get  admission  in  Medical  Courses,  07
 were  admitted  to  the  second  year:
 class  of  B.Sc.  (Hons.)  courses  in  Bo--
 tany  and  Zoology  in  the  University.
 (4)  Opening  of  a  Library  in  South

 Delhi

 The  University  has  been  consider-
 ing  the  question  of  starting  a  Library”
 in  South  Delhi.  Recently  an  offer  was-
 received  by  the  University  from  a
 philanthropist  for  establishment  of.
 such  a  Library.  This  offer  has  beem.
 accepted  in  principle  by  the  Univer-
 sity  and  further  details  are  being
 worked  out.  The  meeting  at  which
 this  offer  was  discussed  between  the
 philanthropist  and  the  University  was:
 attended  by  the  Secretary  and  Presi-
 dent  of  the  Student  Union.  The  Min-
 istry  of  Education  and  Social  Welfare:
 has  already  opened  a  Library  on  Cur--
 zon  Road  with  6,000  books  primarily
 for  the  college  students  of  New  Delhi‘
 area.  Facilities  at  this  Library  are
 being  strengthened.

 (5)  Withdrawal  of  Police  cases

 It  is  understocd  that  most  of  the
 arrests  were  made  in  connection  with
 the  DTC-Student  disputes,  student
 violence  on  the  campus,  and  in  the:
 Old  Secretariat,  etc.,  in  which  the
 University  is  not  involved.

 According  to  the  University  autho--
 rities,  the  students  who  were  respon-
 sible  for  unprecedented  violence  om
 the  campus  have  scught  to  create  con-
 fusion  by  trying  to  suddenly  raise
 some  demands  in  order  to  divert  at-
 tention  from  the  acts  of  violence  on:
 l4th  and  l5th  November,  1972.  Their
 basic  demand  now  is  the  withdrawal
 of  rustication  orderg  passed  by  the
 Vice-Chancellor  on  the  basis  of  find-
 ings  of  an  Enquiry  Committee  on
 November  2i,  972  against  four’  stu--
 dents  who  were  involved  in  the  inci-
 dents  on  November  44  and  ‘15.

 The  Vice-Chancellor  has  issued  ap-
 peals  to  the  students,  teachers,  karam--
 charis  and  the  people  of  Delhi  to  rea-
 lise  the  gravity  of  situation,  assert:
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 themselves  and  ensure  that  peaceful
 conditions  are  created  for  jyormal
 functioning  of  the  University.  I
 would  appeal  to  all  sections  of  the
 House  to  exert  their  influence  so  that
 normalcy  is  restored  in  this  great
 seat  of  learning  without  any  delay  and
 to  see  that  this  task  is  not.  wilfully
 obstructed  by  those  who  would  re-
 sort  to  violence  and  threats  of  viol-
 ence.  e a

 श्री  जगन्नाथ  राव  जोशी  .:  अध्यक्ष
 महोदय,  वक्तव्य  यद्यपि  काफी  लम्बा  था,
 उसको  मैंने  ध्यानपूर्वक  सुना  |  इसके  दो  पहलू
 हैं  ।  एक  तो  छात्रों  की  मांगें  और  दूसरे  इस
 बात  को  लेकर  जो  हिसा  की  नरप्रिय  घटनायें

 हुई  हैं,  वह  घटनायें  |  जहां  तक  हिंसा  का
 सवाल  है,  इसके  पूर्व  भी  जब  ध्यानाकर्षण
 के  रूप  में  हमने  मंत्री  महोदय  का  ध्यान  खींचा
 था  उस  समय  मैं  कहना  भूल  गया  था  किन्तु
 हिसा  किसी  भी  स्तर  पर,  किसी  भी  क्षेत्र  में
 प्रजातांत्रिक  ढंग  से  जहां  राज्य  चलता  है,
 वहां  निन्दनीय  है  ।  कोई  भी  समझदार  आदमी

 इसका  समर्थन  कर  नहीं  सकता  |  किन्तु  आज
 देश  भर  में  विद्यार्थी  वर्ग  में  संतोष

 है
 i  यह

 असंतोष  जब  विद्यार्थी  - वर्ग  तोड़-फोड़  और
 आगजनी  की  घटनायें  करता  है  उससे  पता
 चलता  है  ।  आज  भी  कई  जगह  यह  असंतोष
 और  'उद्देश्.  चालू  है  ।  मैं  समझता  हुं  केवल
 विद्यार्थी  वर्ग  को  इसके  लिए.  दोषी  समझना
 ठीक  नहीं  रहेगा  ।  इसके  लिए  हम  सारे  ही
 दोषी  हैं  ।  आ्राज़ादी  के  उपरान्त  मुझे  लगता  है
 हिंसात्मक  घटनायें  जब  घटती  हैं  तभी  जाकर

 ही  सरकार  कुछ  मांगें  मानती  है,  ऐसा  एक  गलत

 तरीका,  गलत  परम्परा  इस  देश  में  पड़ी  हुई
 है  ।  इसके  लिए  हम  सब  दोषी  हैं,  सिर्फ  विद्यार्थी
 वर्ग  को  कठघड़े  में  लाकर  खड़ा  करना  ठीक

 नहीं  होगा  ।  मैं  उदाहरण  देना  पसन्द  नहीं
 करता  किन्तु  शिमला  समझौते  के  सम्बन्ध  में
 जैसे  जनसंघ  ने  अ्रपनी  अलग  प्रतिक्रिया  प्रकट
 की  तो  सत्ताधारी  वर्ग  के  लोग  हमारे  कार्यालय

 में  घुसे,  हमारे  कलकत्ते  के  कार्यालय  में  घुसे,
 टाइपराइटर  फेंक  दिया  और  फनिचर  तोड़
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 दिया  ।  जब  सत्ताधारी  वर्ग  ही  ऐसा  करता  है
 तो  विद्यार्थी  वग  को  कठघरे  में  लाकर  खड़ा
 करना  और  यह  दिखलाना  कि  यह  वर्ग  हिसा
 पर  उतारू  होता  है,  गलत  है  ।  हिसा  ्तो  निर्देश-

 नीय  है,  यह.  बात॑  मैं  बिल्कुल  साफ  करना

 चाहता  हूं  ।  मैं  बड़े  श््रदब  से  प्रार्थना  भी  करना

 चाहता  हूं  कि  हिसात्मक  घटनायें,  उसमें  भी

 एक  घटना  का  उल्लेख  इस  समय  नहीं  हुआ

 किन्तु  विद्यार्थी  वर्ग  से  जो  बसों  को  भगाया

 जिसकी  वजह  से  एक  महिला  की  मृत्यु  हुई
 तो  यह  घटना  भी  उसके  साथ  जोड़ी  गई  ।

 तो  मैं  समझता  हूं  मांगें  और  हिसा,  दोनों  को

 अलग  अलग  करके  देखना  चाहिए  |

 जहां  तक  ब्र भी'  आपने  एक  एक  करके

 मांगों  का  उत्तर  दिया  उसमें  एक  बात  आपने

 कही  कि  74  और  5  तारीख  को  जो  हिसा-

 चमक  घटनायें  हुईं  उसको  जैसे  तैसे  छिपाने  के

 लिए  एक  बहाना  बनाकर  कुछ  मांगों  को

 4  सामने  लाये  I  protest  most  strongly

 प्री-मेडिकल  प्रोफेशन  के  जो  प्रथम  दर्ज  के

 विद्यार्थी  हैं  उन  सभी  को  आप  स्थान  नहीं
 दे  सकते  हैं--यह  बात  तो  समझ  में  आती  है
 लेकिन  पिछले  जुलाई  के  महीने  में  शांतिपूर्ण
 तरीके  से  धरना  देना,  भूख  हड़ताल  करवा,

 चीफ  एग्जिक्यूटिव  कौंसिलर  से  मिलना,
 वाइस  चांसलर  से  मिलना,  यहां  तक  कि

 मंत्रिमण्डल  से  मिलना,  कैबिनेट  द्वारा  कमेटी

 नियुक्त  करता  और  उसके  द्वारा  अपनी

 -सिफारिशें  देना--इन  सब  बातों  में  नवम्बर
 तक  का  सारा  समय  चला  गया  तो  विद्यार्थी  वर्ग

 को  पहली  बार  ही  क्‍यों  नहीं  बंताया
 गया  कि  यह  हो  नहीं  सकता  a

 That  Government  is  not  in  a  position
 to  provide  seats

 लेकिन  यह  बात-समझ  में  नहीं  कराती  ।
 It  is  just  a  para-dox  and  an  irony  of  fate.

 जब  देश  में  डाक्टरों  की  जरूरत  है,
 वे  पढ़ने  के  लिए  तैयार  हैं,  हम  कहते.  हैं  कि

 डाक्टरों  की  आवश्यकता  है,  डाक्टर-पैदा  होने

 चाहिए  और  मंत्री  महोदय  अपनी  अ्रसमर्थुता

 प्रकट:  करें  कि  हम  प्रवेश  दे  नहीं  सकते,  .6.सौ
 विद्यार्थी  उत्तीर्ण  हो  गये  हम  प्रवेश  दे  नहीं  सकते
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 तो  यह  बात  समझ  मै  नही  रोती  i  जेब  डाक्टरों
 की  आ्रावश्यक्ता  है  तब  क्‍या  सरकार  महसूस
 नहीं  करती  कि  हम  कालेज  खौले  ।  यह  जैसा
 उनको  बताया  गया...  आपने  कभी
 घटी  बजा  दी  ?

 aor

 भ्रध्यक्ष  महोदय  १  बजाती  पड़ेगी  1

 श्री  जगन्नाथ  राव  जोशी  उन्होंने  जो
 वायदा  किया  था  कि  अलग  शिफ्ट  हम
 निकालेगे,  नही  तो  इन  i35  विद्यार्थियों  को
 अलग-अलग  कालेजेज  मे  बाटेंगे--चीफ  एग्जी-
 क्यू टिव  कौंसिलर  ने  यह  आयंदा  किया  था,
 फिर  आपकी  कैबिनेट  ने  भी  फक  कमेटी

 नियुक्त  की,  उसकी  भी  सिफारिश  झाई  और
 3  नवम्बर  को  एकदम  बैठक  हो  गई  और
 उनको  Ll  नवम्बर  को  बताया  मया  कि
 पष्प्रब  हम  कुछ  नही  करेगे  कब  कौर  करने  की
 झावश्यक्ता  नही  है  ।  समझ  मे  नही  भाता
 अरब  मंत्री  महादय  कस  कहत  हैं  कि  .4  और
 5  तारीख  का  जा  घटनाये  हो  गईं  उसका

 जसे  तैसे  छिपाने  के  लिए  माने  सामने  भाई  ?

 स्वय  हमार  नता  श्री  शटल  बिहारी  वाजपेयी
 जी  ने  यहा  पर  ध्यान  खीचन  की  कोशिश  की
 थी  शौर  थ्रो  कृष्णचन्द्र  पन्‍त  से  कहा  था  कि
 तीन  महीने  हा  गय  दजीनियारिग  कालेज  बन्द
 है  क्‍या  झ्रापका  मालूम  नही  है  वो  उन्होंने
 कहा  कि  जैसे  राधारमण  जी  को  मालूम
 है  बसे  आपका  भी  मालम  होगा  लेकिन  यह
 जवाब  दने  का  तरीका  नही  था।  तीन  महीने
 हो  गये  इजीनिर्यारग  कालेज  बन्द  है  |  जैसा
 आपने  फर्माया  कि  पे-स्किल्स  जो  अलग  अलग
 थे  समान  नही  थे  उसको  दिल्‍ली  एड/मेनिस्ट्रेशन
 ने  स्वीकार  किया  हुआ  है  ।  मतलब  यह  है  कि
 उनकी  जो  मांगे  थी  वहू  जाया  थी  1  उसका
 लेकर  जब  हडताल  हो  गई  तो  उस  समय
 जिन  जिन  लोगो  को  छापने  निकाल  द्वारा  क्या
 उनको  वापिस  नही  लेना  चाहिए  ?  अब  यदि
 वह  कालेज  दे  नहीं  सकते  है  तो  विद्याथियों
 की  जो  मांग  g  कि  यूनिवर्सिटी  को  प्र पके  हाथ
 में  ले  उसके  बारे  में  क्या  विचार  है  ?  दिल्ली
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 एडमिनिस्ट्रेशन जन  दमकें  बारे  में  सोचता  क्यो

 नही  ?  तोंद  तीन  महीने  हम  क्यो  साये  रहते
 है--पह  बात  समझ  म॑  नहीं  जाती  |  इसलिए
 यह  माने  जो  हैं  वह  जायज  है  या  नही  ?
 सवाल  यह  है  कि  i4  ate  5  तारीख़  को
 घटनाये  हुई  ।  बात  सही  है  कि  जब  चीफ

 एग्जीक्यूटिव  काम लर  से  मिलने  के  निए  गये
 थे  आर  उनके  आफिस  के  सामने  इतन।  बडा
 भारी  भरकम  पुलिस  का  दस्ता  खड़ा  था
 ता  उसका  मतलब  था  fy  उनके  मालूम  था
 कि  विद्यार्थी  शान  वाले  है  :  चीफ  एग्जीक्यूटिव
 काम लर  नही  हगे  बात  समझ  म  श्री  सकती

 है  किन्तु  उनकी  जगह  पर  काई  दूसरा  कौंसलर
 भी  नही  मिलता  ।  उनकी  सहायता  काई  भी

 नहीं  करता  ।  विद्या थि या  स  जा  पहले  वायदा
 क्या  था  उसी  मृ करना  क्‍या  पडा  यह  क्यों

 नहीं  बताव था  गया  ?  उस  समय  विद्या थि या
 की  शिकायत  थी  कि  उनके  साथ  मार-पीट

 ह्  गई  जगमग  40-50  विद्यार्थी  जख्मी

 हा  गये  घ  यन  हो  गय---यह  दिखाई  के  लिए
 वाइस  चांसलर  क  ऑफिस  मे  गय  थे  कि  पुलिस
 से  मारा  उनका  5  तारीख  का  कारानशन
 डिपो  के  पास  डी  टी  सी  के  लागा  ने  उनको
 मारा  ।  बाद  म  पता  चला  क्विज  डी  दी  सी
 के  नहीं  हरियाणा  वस  ट्रान्स रोट  के  थे  पर
 विद्याथिया  स  उनकी  मार-पोट  हो  गई  ।  यह
 विद्या थि या  की  शिकायत  थी  ।  इसकी  जाच
 भी  कौन  करेगा  ?  वह  वाइस  चांसलर  आफिस
 मे  मिलने  के  लिये  गये  लेनी  उनकी  तरफ  से
 काई  था  नहीं  बात  सुनने  के  लिए  ।  उनसे

 कहा  गया  आप  हास्पिटल  में  जाइये  और
 जाकर  इजरी  का  ठीक  करवाइये  ।  सवाल
 यह  है  कि  दा  मापदण्ड  विद्या यि प्रां  के  लिए
 क्यो  चलत  है  ?

 2०4

 कलकत्ते  में  छात्र  परिषद्‌  के  विद्याथियों

 श्र  पुलिस  वालो  के  साथ  कुछ  गडबड  हो

 गई  तो  एकदम  मंत्री  परिषद  सारी  वहा  चली

 गई  ।  सवाल  तो  यह  है  कि  प्राचीन  यह  मदद

 लग  अलग  क्यो  है  t  we  यहाँ  पर  भ्रमर
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 विद्याथियों  की  शिकायते  है  पुलिस  वाले  कुछ
 ज्यादतिया  उनके  साथ  करते  है  तो  उनको
 देखने  का  तरीका  क्‍या  हो  ?  फिर  विद्यार्थियों
 को  बिलकुल  इनक्वायरी  किय  बिना  ही
 यह  सज  |  देन  की  बात  जो  हा  गर्म  है  यह  प्राचीन
 क्यो  हो  गई  है  ?  आप  ने  कालिज  मे  टुडे दस
 ओर  टीचर्स  इनकी  कपल टे टिव  कमेटी  बनाई

 हुई  है  और  अगर  ऐसी  कुछ  घटनाये  हा  गइ
 तो  यह  सब  मामले  उस  कमेटी  के  सामने
 क्यो  नही  रखा  गया  ?  स्टुडेंट्स  शोर  कालिज
 टीचर्स  को  जा  कसलटेटिव  कमेटी  बनी  हर्ट  है
 उस  कमेटी  के  सामने  पहले  इसे  क्या  नही  रखा
 गया  ”  अरब  साहस  चासलर  महोदय  ने  जा

 एक  इनक्वायरी  कमेटी  नियुक्त  की  थी  उसके
 चेहरा  न  ने  ता  पहले  ही  टी  वी  पर  बतला
 दिया  था  कि  स्ट्रीगेंस्ट  ऐक्शन  मस्त  बी  डेकन

 जब  ऐसे  आदमियों  को  वाइस  चास वर
 द्वारा  उस  इनक्वायरी  कमेटी  में  रख।  गया
 वो  जो  उसने  कहा  वह  हट  इज  बट  नेचुरल  |
 दी  दिन  के  अन्दर  ही  उस  कमेटी  ने  अपनी
 फ़ाइडिग्स  दे  दी  हालाकि  इसके  पहले  जव-जब
 कमेटिया  ऐपाएट  हुई  तो  उन्होंने  किसी  फैसले
 पर  पहुचने  में  3-3  महीने  लगा  दिय  लेकिन
 इस  इनक्वायरी  कमेटी  ने  दा  दिन  के  अन्दर

 ही  उन  सारे  विद्यार्थी  नेता  को  जिन्हें
 शो  काज  नोटिस  दिया  गया  था,  हालाकि

 उन्होंने  अलग  अलग  साफ़  साफ  इनकार  किया
 जो  आरोप  कि  उन  पर  लगाये  गये  |  लेकिन
 यह  सारी  चीज़  जोकि  विद्यार्थी  नेताओं  ने

 कही  थी  वह  सब  सामने  रखने  के  पहल  है
 उनके  रस्टी केशन  के  आई  इश्यू  हा  गये  |
 इस  रम्टीक्रेशन  आकर  का  विरोध  दिल्‍ली  के
 171  ऐंडवाकेटस  ने  किया  है  1  यह  एक  देखने

 लायक  बात  है.

 अध्यक्ष  महोदय  :  45  मिनट  में  हमने
 इसे  पूरा  करना  माना  है  शौर  अभी  4  मेम्बर

 साहिबान  और  भी  बोलने  को  है।  माननीय
 सदस्य  कब  समाप्त  करे  |
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 श्री  अटल  बिहारी  वाजपेयी  (ग्वालियर).
 दिल्ली  का  मामला  है  और  बड़ा  गम्भीर
 मामला  है  ।

 श्री  जगन्नाथ  राव  जोशी
 महोदय  में  समाप्त  कर  रहा  हु  1

 अध्यक्ष

 जैसा  मैने  कहा  दिल्ली  के  7:  ऐड-

 बास्केट्स  द्वारा  और  7  कालिज  की  स्टाफ

 यूनियन  द्वारा  यह  माग  की  गई  है  कि  वाइस
 चासलर  को  अपने  रस्टी केशन  शहर  को
 वापिस  ले  लेना  चाहिए  ।  इसलिए  मैं  आप  से
 कहना  चाहता  हू  कि  यह  काई  लाए  ब्राउन
 का  मामला  बना  कर  इस  तरह  से  छात्रा  का

 विफटिमाइज  करना  उचित  नही  हैं  1  यह  तो
 वैसा  ही  होगा  जैसे  कि  अपने  ही  दात  से  यदि
 जीम  कट  जाय  तो  कोई  व्यक्त  अपने  उस
 दात  को  ही  उखाड  कर  फेक  दे  ।  आखिर  ये  सब
 अपने  ही  विद्यार्थी  है  और  इसे  एक  स्टूडेंटस
 वापस  युनिवरमिदी  अथारिटीज  के  बीच
 फिजिकल  फाइट  की  शकल  में  या  एक  विक्टर
 शौर  जैकुइश्ड  की  शक्ल  मे  नही  देखना  चाहिए।
 यह  कमो  नहीं  भूलना  चाहिए  ।

 यहा  से  जो  निर्देश  हर  एक  प्रदेश  को
 दिये  गये  है  उस  अपने  निर्देश  में  वह  बात
 आपने  साफ  साफ  कह  दी  हैं

 “While  there  <hould  be  no
 lack  of  vigilance  or  firmness.
 The  need  ‘ot  restraint  as  well  as
 visible  proot  of  such  restraint
 should  be  equally  obvious”

 लकिन  यहा  पर  हम  ने  देख,  कि  वाइस
 चावल  ने  अपनी  उस  इनक्वायरी  कमेटी  के
 मार्फत  दो  दिन  के  ग्रन्दर  उन  स्टूडेंट  लीड मे  के

 लिए  रस्टी केशन  प्रा र्ड्स  इश्यू  कर  दिये  जिनका
 कि  उन  चीज़ो  से  कोई  सम्बन्ध  नहीं  था  ।
 विद्याथियों  के  खिलाफ  पुलिस  मे  केसेज  मौजूद
 थे  कौर  जाचपड़ताल  के  बाद  पता  चल  जाता
 बॉर  यह  दोषी  पाये  जाते  तो  उनको  सजा

 हो  सकती  थी  ।  लेकिन  वैसा  कुछ  नही  किया
 गया  है  जिऩ्होने  कुछ  किया  नही  उन
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 घटनाओं  के  लिए  उनको  दोषी  ठंहराया

 जाकर  इस  तरह  से  उनकी  रस्टी केशन  काडर

 दे  दिया  गया  |

 यहां  पर  यह  भी  बतलाया  गया  ह  :

 “Every.  possible  effort  is.  being
 made  by  the  State  Government
 and  educational  authorities  to
 redress  the  genuine  grievances  of
 the  students.”

 अब  यहां  के  स्टूडेंट्स  की  जो  चार  जैनुअल
 मांगें  हैं  उनके  बारे  में  सरका  र  और  यू  निवर  सिटी$

 अथारिटीज  को  सहानुभूतिपूर्वक  विचार

 करना  चाहिए  ।े  यह  विद्यार्थी  वर्ग  अपना  ही

 है  और  हमें  इनकी  तमाम  कठिनाइयों  पर

 सहानुभूतिपूवेक  विचार  करना  चाहिए  ।

 'राज  तक  विद्यार्थी  वग  ने  अशांति  की  कोई
 घटना  नहीं  की  हैं  कल  एक  बड़ी  भार!  रैली

 हुई  थी  ले  किन  वहां  कोई  भी  हिंसात्मक  घटना

 नहीं  हुई  ।  विद्यार्थियों  में  अ्रसन्‍्तोब  भले  ही  हो
 लेकिन  उन्हें  हिसा  पर  उतारू  नहों  होना

 चाहिए  और  उनका  व्यवहार  तप्त  दिशा  में

 सही  रहा  है  |  Tacy  hav?  defenstly  shown

 a  good  will  gesture  इसलिये  हम  चाहते  हैं
 कि  सरकार  इस  मामले  में  जोकि  बड़ा  गम्भीर

 बन  गया  है  इंटर विन  करे  और  यूनिवर्सिटीज
 ऐयारिटीज  को  आवश्यक  सलाह  दे  ताकि  उनके

 द्वारा  यह  जो  रस्टी केशन  ब्राड  इश्यू  किये

 गये  हैं  व ेविदा  किये  जाय  और  विद्यार्थियों

 की  जो  मांगें  हैं  उन  पर  सहानुमूतियूवेक
 विचार  किया  जाय  ।

 PROF.  S.  NURUL  HASAN:  There
 is  an  old  saying  that  the  most  com-
 fortable  seat  is  not  necessarily  bet-
 ween  two  stools.

 The  hon.  Member  started  with  a
 very  correci  posture,  that  isto  say,
 that  all  activities  of  violence  must  be
 condemned  and  they  have  no  place
 in  any  democratic  -society.

 “DECEMBER  6,  972°  द  Demands  of  Dethi
 Univ.  Students  (CA)

 SHRI  ATAL  BIHARI  VAJPAYEE=  |
 Including  police  violence.  What:
 about  police  violence?  a

 SHRI.  DINEN  BHATTACHARYYA
 (Serampore)  That.  is  necessary  ts»
 keep  themselves  in  power.  ae

 PROF.  8.  NURUL  HASAN:  Loud-  —
 ness  of  the  voice  does  not  add  muck»:
 to  the  weight  of  the  argument.

 SHRI  ATAL  BIHARI  VAJPAYEE::  Z
 Even  this  type  of  explanation  is  not.
 going  to  convince  us.

 PROF.  8.  NURUL  HASAN:  ‘The-~
 other  point  which  the  hon.  Member~—
 made  was  that  he  has  tried  to  white-—  _
 wash,—I  want  to  say  this  with  due~
 sense  of:  responsibility,_the  violence:
 that  was  committed  in  the  campus’  em
 the  4th  of  November  and.  again  om  —
 the  l5th  of  November.

 In  fact,  he  has  said:

 “विद्यार्थी  यूनिवर्सिटी  में  देखने  के  लिए
 गये  थे  पुलिस  ने  मारा  ।

 Now  this  is  factually  incorrect.  Police:
 was  called  after  the  acts  of  vielenge-

 and  destruction  of  property  had  taken»
 place  \

 att  जगनाथ  राव  जोशी  :  पुलिस  ने  चौंफः
 एक्जीक्यूटिव  कौंसिलर  के  आफ़िस  के  सामने
 मारा  था  यूनिवर्सिटी  के  सामने  नहीं  ।

 PROF.  8.  NURUL  HASAN:  We  are:
 talking  of  the  University.  Why  did
 they  go  to  the  University?  The  hon.  ~
 member  has  tried  to  whitewash  it  by
 saying  that  they  had  gone  to  the  Unk  7
 versity,  the  words  used  were:

 “विद्यार्थी  यूनिवर्सिटी  में  देखने  के लिय  गए
 थे  Fe

 SHRI  JAGANNATHRAO  JOSHI  |
 That  is  the  version  of  the  students.

 PROF.  8.  NURUL  HASAN:  But  if
 is  known  that  that  is  not  &  ¢orrect—
 version

 Then  it  has  been’  stated  that  the:
 —

 punishment  was  given  without  in-
 quiry.  He  went  cn  to  say  that.  there:
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 was  an  inquiry  committee  but  that  it
 Was.  not  a  proper  inquiry  committee.
 What  is  the  ground  given  for  saying
 it  is  not  a  proper  inquiry  committee?
 Because  one  of  the  members  of  in-
 quiry.  committee  had  stated  that  the
 acts  of  violence.  must  be  punished.
 The  gentleman  concerned  had  not
 said  that.  Mr.  X  or  Mr.  Y  should  be
 punished.  What  he  had  said  was  that
 the  acts  of  violence  must  be  punish-
 ed.  That  is  an  unexceptionable  state-
 ment  to  which  I  think  the  entire
 House  would  subscribe—that  acts  of
 violence  must  be  punished.  The  in-
 quiry  was  on  the  specific  issue  whe-
 ther  a  particular  person  was  involv-
 ed  in  the  commission  of  violence  or
 was  not  involved.  That  was  the  only
 point  which  the  inquiry  committee
 was  asked  to  determine.  On  that,  the
 gentleman  concerned  had  not  express-
 ed  any  opinion.

 It  is  possible  that  the  persons  con-
 cerned  who  have  been  rusticated  may
 have  a  case,  in  which  event  the  Delhi
 University  statute  gives  the  unfetter-
 ed  right  to  every  student  who  feels
 that  he  has  any  grievance  to  appeal  to
 the  Executive  Council  of  the  Univer-
 sity.  That  provision  of  the  statute  is
 there  and  any  student  who  feels  that
 an  action  has  been  taken  against  him
 which  is  not  based  on  facts  can  al-
 ways  go  in  appeal  to  the  Executive
 Council  of  the  University.

 It  has  been  said  that  promise  were
 made  to  the  students  and  people  have

 gone  back  on  these.  I  would  not  like
 to  go  into  the  details  of  the  question

 of  promises  in  regard  to  the  medical
 college  because  that  is  gq  matter  real-

 ly  to  be  dealt  with  by  my  colleague,
 the  Minister  of  Heaith.  But  the  fact
 still  is  that  every  time  the  assurance
 that  was  given  was  that  ‘we  will  do
 whatever  is  possible  for  you.’  In  fact,

 _I  was  also  invited  to  one  of  the  meet-
 ings  which  was  held  quite  early  in
 the  session  where  the  doctors  had

 said  that  it  would  be  virtually  im-
 possible  to  work  a  second  shift  with-

 out  bringing  about  a  lowering  of
 standards.

 Serr

 2IG"
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 SHRI  JAGANNATHARAO  JOSHI:
 Distribution  of  students  to  different.
 colleges.

 PROF.  S.  NURUL  HASAN:  After~
 all,  the  hon.  Member  must  remember
 that  the  Government  of  India  or  this.
 House  should  not  think  that  they  have:
 a  responsibility  only  with  regard  to
 students  who  pass  out  of  Delhi.  There
 are  bright  students  in  different  parts.
 of  the  country;  they  also  have  a  claim
 in  the  medical  colleges  situated  in.
 States.  I  know  that  there  is  need  for.
 more  doctors,  but  in  order  to  have::
 more  doctors,  due  preparation  is.
 needed:  hospitals  have  to  be  set  up»
 and  properly  qualified  staff  and  full
 equipment  provided.  It  cannot  be
 done  in  a  haphazard  manner  because.
 if  a  college  is  opened  in  a  haphazard.
 manner,  the  standards  would  suffer
 and  the  health  of  the  general  public:
 would  be  jeopardised.

 Ag  regards  the  question  of  rustica--
 tion,  I  have  already  submitted  that  if
 any  individual  feels  that  he  has  been
 either  wrongly  punished  or  that  he
 has  some  evidence  to  put  forward,  he
 can  always  appeal  to  the  Executive
 Council  in  terms  of  the.statute  of  the
 University  of  Delhi.  On  the  general
 principle,  any  one  who  is  guilty  of
 violence  or  threat  of  violence  should
 be  punished—has  no  place  in  the  aca-
 demic  community.  I  am  clear  in  my
 mind.’  That  a  person  who  is  elected
 or  holding  an  elected  office  should  be
 immune  from  normal  laws  is  not  the
 position  which  has  ever  been  taken  in
 this  House  which  consists  of  only
 elected  people.  After  all,  the  Mem-
 bers  of  Parliament  are  far  more  im-
 portant  than  a  committee  of  any  sec-
 tional  organisation  in  the  country.  Yet
 in  their  wisdom,  Parliament  and  the
 hon.  Members  here  have  never  claim-
 ed  that  they  can  commit  an  act  cf
 violence  because  they  are  representa-
 tives  of  the  people  or  Members  of
 Parliament  and  that  action  should  not
 be  taken  against  them.

 MR.  SPEAKER:
 claiming’  so.

 ‘Some  of  them  are



 —2ta  Situation  due  te

 SHRI  JAGANNATHRAO  JOSHI:  I  _
 did  not  say  that
 given  a  chance

 They  have  not  been

 PROF.  S.  NURUL  HASAN:  I  am  not
 saying  that  you  said  so.  I  am  meet-
 ing  the  point  that  has  been  raised  by
 a  section  of  the  students

 SHRI  JAGANNATHRAO  JOSHI:
 ‘They  are  prepared  for  a  comprehen-
 -sive  judicial  enquiry;  the  students
 want  a  hearing  to  be  given.

 PROF.  S.  NURUL  HASAN:  For  the
 hearing  there  is  a  statute  which  gives
 unfettered  right  to  every  student  of
 the  university  to  make  a  representa-
 tion  to  the  executive  council,  when  he
 feels  that  he  has  a  grievance.

 श्री  अटल  बिहारी  वाजपेयी  :  अध्यक्ष

 महोदय,  इस  सवाल  का  जवाब  नहीं  मिला

 कि  जो  इन्क्वायरी  कमेटी  बती  थी  उस  में  कोई

 स्टूडेट्स  का  रिप्रेन्जन्टेटिव  नहीं  था  ,  टीचर्स
 का  रिप्रेजन्टेटिव  नहीं  था,  जब  कि  स्टूडेंट्स
 पाडिसिपेशन  की  बात  की  जा  रही  है  ।  क्‍या

 ब  पर  मंत्री  महोदय  प्रकाश  नहीं  डालेग
 कि  ऐसा  करना  ठीक  नहीं  था?

 प्रो०  एस०  नुरुल  हसन  :  जनाब  वाला,
 स्टेटस  रिश्रेजन्टेंटिव  तो  उस  में  नहीं  था

 और  कोई  दजह  नहीं  मालूम  होती  कि  उस  में

 हो  |

 श्री  जगन्नाथ  राव  जोशी  :  कन्सल्टेटिव

 कमेटी  बनाई  गई  थी  ।  उस  में  यह  मामला

 क्यों  नहीं  उठाया  गया  ?  (व्यवधान  )

 प्रो०  एस०  नुरुल  हसन  :  कन्सल्टेटिव

 कमेटी  का  यह  काम  नहीं  है  ।  पार्लियामेंट

 ने  जो  ऐक्ट  और  स्टेट्यूट  बनाया  है  उस.  की

 तहत  यूनिवर्सिटी  का.  ऐडमिनिस्ट्रेशन  चल

 रहा  है।  वहां  परेटीचर्स  थ।  जो टीसे  की

 रिपोर्ट  ह ैउस  के  लिए  यह  कह  देना  कि  वह
 टीचर्स  के  रिप्रेजेन्टेटिव्ज  की  रिपोर्ट  नहीं  है.

 यह  कहां  तक  ठीक  है  ?

 DECEMBER  6,  972  Demands  of
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 श्री  अटल  बिहारी  बाजपेयी  :  फिर

 वाइस  चांसलर  भी  टीचर  हैं।  वह  अकेले
 निकाल  सकता  था  ।  एंक्वायरी  कमेटी

 ।

 क्या  जरुरत  है  ”  यह  केपी  बांतें  कर  रहे  हैं।

 अध्यक्ष  महोदय  :  आप  भी  कैसी  बाते
 कर  रहे  हैं  ?

 श्री  अटल  बिहारी  वाजपेयी  :  बनारस

 यूनिवर्सिटी  म.  एक  लड़के  को  प्वाइंट  किया

 प्रोफेसर  की  नियुक्ति  के  समय  बैठने  के  लिए.॥

 अध्यक्ष  महोदय  :  अगर  ऐसा  होना  शुरु
 हो  गया  तो  बात  बिल्कुल  साफ  हो  जायेगी  ।.

 मगर  लड़के  ही  प्रोफेसर  नियुक्त  करेंगे  तो

 कैसे  काम  चलेगा  ?

 श्री  अटल  बिहारी  वाजपेयी  :  यह  फैसला

 गवर्नमेंट  का  है,  हमारा  नहीं  है  ।  हिन्दु

 यूनिवर्सिटी  का  फैसला  है  i  मुझे  इस  में

 आपत्ति  है।  यह  फैसला  आप  ने  किया.  है।
 बनारस  यूनिवर्सिटी  में  यह  हो  रहा  है  या  नहीं,
 ग्रुप  को  मालूम  है  या  नहीं  ?

 श्री  नवल  किशोर  शर्मा  (दौसा)
 ग्रध्यक्ष  महोदय,  छात्र  सन्तोष  और  छात्रों

 द्वारा  हिसा  इस  देश  में  बढती  जा  रही  है
 और  इस  पर  सभी  समझदार  व्यक्तियों  को

 दुःख  होना  स्वाभाविक  है  ।  इस  छात्र  अ्रसन्तोष

 के  सन्दर्भ  में  दिल्‍ली  में  पिछले  दो  तीन  महीनों
 में  जो  कुछ  हुआ  है  वह  अत्यन्त  दु  :खदायी  है  ।

 जब  तो  दिल्‍ली  यूनिवर्सिटी  के  क्लोज  का

 सवाल  और  भी  भंयकर  रूप  धरण  कर  गया

 है,  लेकिन  पिछली  जुलाई  के  बाद  दिल्‍ली

 में  छात्रों  द्वारा  जो  हिसा  की  घटनायें  हुई

 हैं,  कभी  बसों  का  हाई  जेक  कर  लेता,  करो

 किसी  की  मौत  हो  जाना.  आम  दिन  की

 बात  हो  गई  है  ।  जहां  तक  में  समझ.  पाया

 हूं  कि इन  सब  बातों  के  पीछे  दो  बड़े  कारण  हैं  t

 एक  है  हमारी  शिक्षा  नीति,  जो  बिल्कुल
 बेकार  के  लोगों  को  पैदा  करती  है।  इसे

 के  कारण  लोगों  में  फ्रस्ट्रेशन  आता  है,
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 जिस  के  कारण  लोग  यह  समझते  हैं  कि  यूनि-
 ब्रिटिश  में  जाने-  का  क्‍या  फायदा  है,  बेकारी

 तो  आइन्दा  भी  मिलने  वाली  है  चलो  नेता-

 गिरी  करो,  झंडा  हाथ  में  उठाझ्नरो  ।  कभी

 'जन  संघ  का,  कभी  माक्सिस्ट्स  का  और  कभी

 किसी  और  का  ।

 एक  माननीय  सदस्य  :  कभी.  कांग्रेस  का

 उठाश्रों  tL

 श्री  नवल  किशोर  शर्मा  :  हां  कभी  कांग्रेस

 का,  माननीय  सदस्य  ठीक  कहते  हैं,  और

 अपना  धन्धा  करो  |  यह  इस  का  एक  बड़ा
 कारण  है  छात्र  असन्तोष  ओर  हिसा  का

 दूसरा  बड़ा  कारण  पोलिटिकल  पार्टीज  हैं  ।

 राजनीतिक  दलों  ने  विद्याथियों  को  अपनी

 राजनीति  का  अखाड़ा  बनाया  हुआ  है
 अभी  भले  ही  श्री  जोशी  कह  रहे  थे  कि  हिसा

 नहीं  होती  चाहिए,  मैं  उन  के  वक्‍तव्य  का

 स्वागत  करता  हूं,  लेकिन  कभी  कभी  बाहर  की

 घटनाओं.  का  जब  अन्दर  के  सदस्यों  से

 सामंजस्य  नजर  आता  है,  जब  उन  की  व्यग्रता

 और  चिता  नजर  आती  है  तब  ऐसा  लगता

 है  कि  कहीं  उन  में  कोई  साम्य  तो  नहीं  है,
 किसी  प्रकार  का  मेल  तो  नहीं  है।  आज  श्री

 वाजपेयी  बहुत  चिंतित  हैं  शर  बिना  किसी

 कारण  के,  कालिंग  टेंशन  में  नाम  न

 होते  हुए  भी  वह  लगातार  बोलने  की  कोशिश

 कर  रहे  हैं।  यह  सब  होते  हुए  एक  विचार-

 धारा  का  तरीका  जो  हमारी  यूनिवर्सिटीज
 में  जारी  है  राजनीतिक  दलों  के  द्वारा,

 बह  इस  का  एक  प्रतिबिम्ब  मात्र  है।

 मैं  इस  बात  को  चाहता  हूं  कि  हमारी

 यूनिवर्सिटीज  में  हिसा  को  रोका  जाय  और
 उस  को  रोकने  के  बारे  में  सरकार  को  मजबूती
 से  कुछ  कदम  उठाने  चाहियें,  भले  ही  वह
 अप्रिय  हों  ।

 बरबाद  करते  हैं शौर  पैदा  करते  हैं  कलक
 जो  सड़कों  पर  इधर  से  उधर  घूमा  करते.  हैं  ।

 इस.  लिए  मैं  मंत्री  महो  य  से  जानना  चाहता

 आज  यूनिवर्सिटी  को  चलाने
 वाले  टैक्स-पेपर  का  हजारों  नहीं  लाखों  रुपया.

 214,
 Univ.  Students  (CA)

 हूं  कि  क्या  वह  छात्र-असन्तोष  और  दिल्‍ली

 यूनिवर्सिटी  के  सवाल  प्रर  एक  इस  ज्लस्ह  का

 निर्णय  लेंगे  जिस  से  यह  घटनायें  दुबारा  न

 घटें  ?  क्‍या  इस  के  लिए  वह  पब्लिक  ओपी-

 नियम  को  जागरुक  करेंगे  ?  चूंकि  बहुत  ही
 कम  विद्यार्थी  ऐसे  हैं  जो  पढ़ना  नही  चाहते,
 ग्रधिकांश  लोग  पढ़ता  चाहते  हैं,  इस  लिए

 क्या  वह  यूनिवर्सिटी  के  अधिकारियों  और

 गाजियन्स  की  मीटिंग  इस  संबंध  में  बुलायेंगे  ?

 मंत्री  महोदय  बुलायें  या  वाइस  चांसलर

 बुलायें,  लेकिन  आप  ऐसी  कर  के  एक  हेल्दी
 क्लाइमेट  क्रिया  करें  जिस  के  फलस्वरूप:

 यूनिवर्सिटी  खुले  n  और  खुले  तो  ऐसे  वातावरण

 में  खुले  जब  कि  हिसा  न  होने  पाये  ।  क्‍या

 इस  के  लिए  मंत्री  महोदय  कोई  एश्योरेंस
 देंगे  कि  जब  तक  विद्यार्थियों  में  हिसा  का

 वातावरण  रहेगा  तब-तक  भले  ही  यूनिवर्सिटी
 न  खोली  जाय  लेकिन  जो  पढने  वाले  विद्यार्थी

 हैं  उन  को  हिंसा  से  बचाया  जायेगा  और  यूनि-
 सिटी  के  प्रोफेसर  ओर  टीचर्स  को-  पढाने
 का  मौका  दिया  जायेगा,  तथा  जो  हिसा  होती
 है  उस  को  रोकने  के  लिए  कारगर  कदम  उठाए
 जायेंगे  |

 PROF.  8.  NURUL  HASAN:  I  car.
 give  this  assurance  that  the  Govern-
 ment  will  spare  no  effort  to  assist  the-
 university  in  preventing  acts  of  viol-
 ence  and  intimidation  by  any  section
 of  the  students  or  by  any  other  sec-
 tion  of  the  public.  Government  is.
 deeply  conscious  of  the  fact  that  the-
 vast  majority  of  the  students  shun
 and  abhor  violence,  that  they  wish  to
 study,  that  they  do  not  want  that
 their  campus,  the  campus  of  a  great.
 university  like  the  Delhi  University
 should  be  the  scene  of  unbecoming:
 acts  of  violence.  Every  possible  ‘as-
 sistance  will  be  provided  by  the  Gov-
 ernment  to  the  university  in  ensur-
 ing  that.  the  causes  ‘of  violence  and
 intimidation  do  not  recur  and  that-an
 atmosphere  of  normalcy  is  created.
 For  this  purpose,  ‘the  university,  I

 have  no  doubt  will  have  the  coopera--
 tion  of  the  general.  public,  which  itself
 has  voiced  its  feelings  rather  strongly-
 against  violence.
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 श्री  रामावतार  want:  i4  te  25
 नवम्बर  को  दिल्‍ली  विश्वविद्यालय  के  प्रमाण
 में  हिसा  की  जो  दुखद  घटनाये  हुई  उसकी
 जितनी  निन्दा  की  जाये  थोडी  है  nl  यह
 खुशी  की  बात  है  कि  उस  घटना  की  निन्‍दा

 सक  लोन  कर  रहे  है  7  साथ  ही  बस  का  जो

 अपहरण  किया  गया  और  उसकी  वजह  से
 चक  तागे  को  धक्का  लगने  के  बाद  कुछ  लोगो
 की  जो  मृत्यु  हुई  जिन  मे  एक  महिला  भी
 शामिल  थी  बह  थी  एक  दुखद  घटना  थी।
 उसकी  wt  किला  की  जाता  चाहिए
 दिल्ली  दिश्वकिद्यालय  मे  जो  इस  प्रकार  को
 अपनाये  हो  रही  है  उसकी  सारी  जवाब-

 देही  फोन  दलो  पर  है,  जनता  द्वारा  सच-
 लित  विद्यार्थी  परिषद्‌  श्री  राजनारायण
 के  नेतृत्व  में  चलने  बाली  सोशलिस्ट  पार्टी
 और  काग्रेस  के  एक  गुट  के  लोग  ।  यही
 दल  इन  घटना  के  लिए  जवाबदेह  है  भर

 इन्ही  की  वजह  से  इस  तरह  की  बाते  हो  रही  है।
 एक  तरह  से  ग्राड  एना एस  को  पुनर्जोत्रित
 करने  के  प्रयास  चल  रहे  है  कौर  जारी

 हैं--/--  (इंदरव्ांश)  मौका  नही  है  कि
 अता  सच  कि  कौन  कांग्रेस  लोग  है
 arte  में  सब  तरह  के  लोग  है।  यह  भान-
 मति  का  पिटारा  है  ।

 एक  माननीय  सदस्य:  आप  भी  तो  उसी
 मैंने।

 ी  रामावतार  शास्त्री  =}  उस  में

 नही  हू  ।

 जहा  तक  छात्रों  मे  व्याप्त  पश्रसनन्‍्तोष
 का  सम्बन्ध  है  बह  असन्तोष  सही  है  ।
 उनकी  कुछ  मांगो  का  जिक्र  मनी  महोदय
 में  किया  है  लेते  इंजीनियरिंग  और  आदत
 कालेज  को  यूनिवर्सिटी  झपने  हाथ  में  ले  ले  ।
 मेरा  तो  कहना  यह  है  कि  केवल  दो  ही  कालेज
 क्यो,  दिल्‍ली  के  प्रकार  जितने  भी  कालेज  हैं
 चाहे  वे  प्रशासन  के  भ्र धीन  चलने  वाले  हो
 या  व्यक्तिगत  या  निजी  कालेज  हो,  सेब  को
 विश्वविद्यालय  को  अपने  हाथ  मे  देना  चाहिए  1
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 wat  तरह  से  फस्ट  क्लास  में  जो  पास  होते
 हैं  छात्र  उनका  मैडोकल  कालेज  मे  एडमिशन
 नहीं  हो  पाता  -  इस  वास्ते  मेडिकल  कॉलेजों
 की  तादाद  को  बढाया  जाना  भागिए  |
 पह  बात  ठीक  है  कि  विश्वविद्यालय  के
 प्राण  मे  पुलिस  के  रहने  की  कोई  भ्राववश्कता
 नहीं  है  ।  लेकिन  मै  कहना  चाहता  हू  कि

 चौदह  और  पड़ा  तारीख  को  जो  घटनायें

 हुई  है  शोर  जिन  लोगो  ने  उन  घटनाओं  को
 किया  उन्होंने  पुलिस  वालो  को  प्रागण  में
 बरेत  करने  का  मौका  दिया  ।  प्राण  में
 झाम  तौर  से  पुलिस  को  जाने  का  कोई  भरी-
 कार  नहीं  दिया  जाना  चाहिए  ।

 ओ  जाच  समिति  बनी  थी  बहू  तीन
 व्यक्तियो  की  बनी  थी  ।  उन  मे  से  अध्यक्ष
 ने  जाच  के  पहले  ही  फैसला  दे  दिया  कि  छात्रो
 का  निष्कासन  किया  जाएगा  1  ऐसा  नहीं
 होना  चाहिए  था  मैं  समझता  हु  कि  जाच
 समिति  ने  अपना  फैसला  बहुत  जल्दबाजी
 मे द्वि धा  t  मेरी भाग  हैं  कि  फिर  से  ब्रांड  वेस्ट
 जाच  समिति  बनाई  जाए  और  वह  समिति
 निष्कासित  छात्रों  के  बारे  मे  फिर  से  विचार
 करे  और  तब  जो  भी  उसका  निर्णय
 हो,  उसके  झनुमार  काम  किया  जाए  1
 इसी  पृष्ठभूमि  में  मैं  यह  भी  कहना  चाहता
 हू  कि  विद्यार्थी  परिषद्‌  का  नेतृत्व  जिन  लोगो
 के  हाथ  मे  हैं  उन्होंने  बूनिदर्सिटो  पर  कब्जा
 करने  का  नारा  दिया  था  शौर  कहा  था  कि

 हम  सारी  व्यवस्था  को  अपने  हाथ  में  ले  लेंगे।
 लेकिन  विद्यार्थियों  मे  जब  उन्होने  विरोध
 की  भावना  देखी  तब  राज  उन्होंने  भ्र पनी
 उस  नीति  को  बदल  दिया  है  शौर  &.' ह

 कहा  है  कि  सत्पाग्रह  करेगे  ।  खैर  इतनी

 सद्बुद्धि  तो  उन  मे  आई  ।  इसके  लिए  उनको
 धन्यवाद  दिया  जाना  चाहिए  ।

 मैं  अब  प्रश्न  करना  चाहता  हू  ।  दिल्‍ली
 के  तमाम  निजी  और  सरकारी  कॉलेजों  को
 दिल्‍ली  विश्वविद्यालय  के  भ्रमित  करने  को
 सरकार  तैयार  है  और  झगर  नहीं  तो  क्यों

 नही
 ?
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 wr  बाप  ए  मेडिकल  कालेज  खोलेंगे  ?

 क्या  आप  यह  गांरटी  देगे  सदन  को  कि
 “विश्वविद्यालय  के  प्रांगण  में  पुलिस  नहीं
 आएगी  ?

 क्या  आप  आश्वासन  देंगे  कि  शीघ्र  से
 आधा  यूनिवर्सिटी  के  बाहर  जो  स्टूडेंट  रहते
 हैं  प्रो  जो  कालेजो  में  पढ़ें  है  उनके  लिए
 आप  पुस्तकालय  कीं  व्यवस्था  कर  देंगे?  _

 क्या  यह  सच  हैकि  जन  सब  के  नेता  अटल
 बिहारी  बाजपेयी  जी  ने  कल  प्रधान  मची
 &  निष्कासित  छावो  के  बारे  में  बात  की  थी
 और  की  थी  तो  प्रदान  मंत्री  ने  उन्हें  क्‍या
 जवाब  दिया  ?

 श्री  अटल  बिहारी  बाजपेयी  अगर  आप

 कहे  तो  इसका  जवाब  मै  दे  दू  ?

 श्री  रामावतार  शास्त्री  क्या  सच  है
 कि  हैनक्वायरी  कमेटी  जो  बैठी  थो  उसने
 समान  निष्काशित  छात्रों  को  गवाही  बेने
 के  लिए  बुलाया!  था  कौर  भ्रमर  बुलाया  था
 चो  क्‍या  यह  बात  भी  सच  है  कि  एक  छात्र
 को  छोड  कर  बाकी  तीन  छात्र  गवाही  देने
 के  लिए  नहीं  गए  कौर  अगर  नहीं  गए  तो
 उसके  वहा  न  जाने  का  क्या  कारण  था  ?

 मैं  चाहता  जु,  मेरे  इत  सवालो  का
 आप  साफ  साफ  ज़वाब, दे  ताकि  ये  ज़न  संघ

 'क  जो  लोग  हैं  कौर  जो  बेजा  फायदा  उठा

 रहे  हैं,  न  उठाने  पायें  भर  इनको  छात्रों  से  भी
 वो  प्रकार  से  लग  किया  जा  सके  जैसे  हमने

 “पिछले  ग्राम  चुनाव  में  इलकों  जनता  से  अलग
 कर  विया  था  1

 -रावत  महोदय  रुला  के  श्रीकुमार
 आप  केवल  एक  प्रश्न  कर  सकते  है।  लेकिन
 आप  नम्बरवार  करते  गए  हैं  ।  सच  है,
 करेंगे,  नही  करेंगे।

 क्त  शमांबतार  शास्ति  :  ये  ए,  वो,  सी,
 ची,  ई,  एफ  शादी  हैं  t
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 *  teen  fan  ana  सब  से

 बड़ी  सच्चाई  तो  यह  है'  कि  दिल्ली  यूनिव-
 सिटी  में  सी  पी  भाई  का  कई  प्रबाव  वही  है  ।
 इसी  का  सब  रोना  है

 a  ”
 PROF.  8  NURUL  HASAN::  Sir,  I

 will  try  to  meet  as  many  points  as
 possible  that  have  been  raised  by  the
 hon.  Member...  .**

 MR  SPEAKER:  You  need  not  reply
 to  those  points  which*  you  have  al-
 ready  covered.  (Interruptions  I  am
 not  going  to  allow.  Yo

 Fhange
 your

 rules  Every  day,  I  ४8५6  invite
 your  attention  to  the  rulésthat  you
 can  ask  only  one  questaon  and  that
 may  be  a  little  more  elaborate,  but
 not  two,  three,  four  or  still  more
 ques‘ions  If  you  want,  you  change
 your  rules

 PROF  S  NURUL  HASAN:  The
 first  point  that  I  would  like  to  submit
 for  your  consideration  is  that  I  was
 under  the  impression  that  this  38  a
 well-established  prirsciple  of  discipli-
 nary  action  in  universities  that  action
 should  be  taken  ag  quickly  as  pos-
 sible  and  not  after  a  dilatory  pro-
 cess

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Summary  tnial?

 PROF  S.  NURUL  HASAN.  Because
 it  is  discipline;  it  is  not  punishment.
 One  must  try  to  understand  the  differ-
 ence  between  the  ‘tho  The  situation
 and  the  ground  has  to  be  taken  into
 account  and  also  what  is  in  the  best
 interest  of  overall  functioning  of  the
 institution.

 The  next  question  asked  was,  whe-
 aher  all  the  celleges  will  be  taken
 over  by  the  University.  The  answer
 to  that  is  very  simple,  and  it  is  “no”.

 As  regards  medical  colleges,  I  have
 already  said  it.  On  the  question  of
 police  entry,  our  policy  is  very  clear
 that  we  do  not  normally  want  the
 police  to  enter  the  campus  of  any  uni-
 versity  or  educational  institution.  But
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 if  there  is  violence  or  there  is  threat
 of  violence,  then  the  police  must  do
 its  duty  under  the  law  of  the  land.

 Regarding  the  library,  I  have  al-
 ready  stated  that  while  the  Univer-
 sity  is  making  arrangements,  the  Min-
 istry  of  Education  has  already  started
 a  library.  It  is  not  that  only  plans
 are  being  made.

 Regarding  the  Prime  Minister’s
 talk,  I  am  afraid,  I  do  not  know  what
 happened.

 SHRI  INDRAJIT  GUPTA  (Aligore):
 As  regards  the  first  question  that  Shri
 Ram  Avtar  Shastri  asked,  may  we
 know  whether  a  broad  based  commit-
 tee  will  be  set  up  to  go  into  rustica-
 tion  cases?

 PROF.  S.  NURUL  HASAN:  I  have
 already  submitted_that  the  statutes  of
 the  University  are  very  clear  that  any
 student  who  feels  aggrieved  for  any
 reason  can  go  to  the  Executive  Coun-
 cil  of  the  University  and  the  Execu-
 tive  Council  is  a  broad-baseq  body.

 SHRI  BIRENDRA  SINGH  RAO
 (Mahendragarh):  Mr.  Speaker,  all
 the  ‘lame  has  been  laid  by  the  hon.
 Minister  on  the  students.  I  beg  to
 differ  from  him.  To  my  mind,  Gov-
 ernment  and  university  authorities
 are  very  much  responsible  for  this
 deteriorating  situation.  The  students
 had  very  legitimate  demands  which
 they  had  been  raising  for  a  long  time.
 The  hon.  Minister  has  himself  stated
 that  all  those  demands  are  being  look-
 ed  into.  The  question  is,  why  did  the
 University  and  the  Government,  fail
 to  meet  the  demands  of  the  students
 earlier  if  they  were  justified.  If
 teaching  was  sub-standard  in  certain
 institutions,  why  did  the  students
 have  to  say  that  so-and-so  teacher
 was  incompetent?  Last  year  two  tea-
 chers  were  removed  because  of  the
 agitation  of  students.  In  two  colleges
 students  wanted  good  teaching,  but
 the  University  failed  to.provide  any

 elief.  My  main  complaint  is  that
 Government,  University,  and  politi-
 cians  as  well,  are  responsible  for  the
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 situation,  and  both  the  Government.
 and  the  University  have  been  follow-
 ing  double  standards

 We  are  not  forgetting  that  80765
 months  back  there  was  an  agitation
 by  teachers.  Students  would  always:
 emulate  the  example  set  by  the  tea-—
 chers,  by  their  elders.  The  teachers
 struck  work  like  ordinary  workers,
 the  colleges  were  closed  for  a  long
 time,  and  this  Government,  in  the
 face  of  bitter  opposition  from  these
 Benches  passed  a  legislation,  the  Uni--
 versity  (Amendment)  Bill.  What  has-
 become  of  that  Bill?  After  it  has.
 been  enacted,  it  has  been  shelved  be-
 cause  of  the  threat  of  the  teachers,  A.
 mockery  has  been  made  of  this  august.
 House.  If.the  teachers  can  see  to  it!
 that  Government  and  the  University
 surrender  before  them,  why  can  the
 students  also  not  feel  like  that?

 Some  months.  back,  six  students”
 were  rusticated  by  the  University  for~
 similar  acts.  Now  the  hon.  Minister”
 has  taken  the  position  that  the  rusti--
 cated  students  can  go  in  appeal  to  the
 University  Executive  Council.  May  L
 remind  him  that  last  time  when  six:
 students  were  rusticated,  because”
 some  Congressmen  interceded  for”
 those  students,  the  Government  call-
 ed  the  Vice-Chancellor  and  ordered”
 him  to  withdraw  the  rustication  or-
 der.  This  time,  only  because  these
 students  who  have  been  rusticated!
 happen  to  have  advocates  from  this”
 side,  Government  says  that  they
 should  go  to  the  University  in  regu-
 lar  appeal....

 SHRI  R.  D.  BHANDARE  (Bombay”
 Central):  You  are  not  right.
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 SHRI  BIRENDER  SINGH  RAO:  Let:
 the  Minister  say  so.  I  ant  saying  this?
 with  authority.  Students  are  agitat-
 ed.  It  should  not  matter  to  whichs
 party  the  student  leaders  belong:

 MR.  SPEAKER:  Kindly  ask  your
 question

 SHRI  BIRENDER  SINGH  RAO
 have  asked  a  question.  Let  hint  repipy
 to  that
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 My  next  question  is  this.  When  the
 teachers  agitate,  their  acts  are  con-
 dened.  But  when  students  agitate,
 you  want  to  give  them  a  very  sevcre
 punishment.  In  this  case  the  gentle-
 man  who  headed  the  Enquiry  Com-
 mittee  was  the  same  Johnny  who  had
 earlier  been  responsible  for  trouble
 in  another  university  as  Vice-Chan-
 eellor  and  had  to  resign  from  there
 He  mishandled  the  situation  there  and
 he  hag  come  to  Delhi  University  now.
 As  has  been  stated,  he  pre-judged  the
 issue  because  perhaps  he  carried  ma-
 lice  against  students  as  a  community;
 he  took  up  the  enquiry  and  perhaps
 out  of  vengeance  against  students
 somewhere  else,  he  has  taken  this
 step  against  the  students  of  Delhi  Uni-
 versity.

 SHRI  BHAGWAT  JHA  AZAD  (Bha-
 galpur):  He  is  John  and  not  Johnny.

 SHRI  BIRENDER  SINGH  RAO:  I
 did  not  know  his‘name;  that  is  why  I
 said  ‘Johnny’,

 The  hon.  Minister  has  said  that
 Government  and  the  University  ac-
 cept  that  there  should  be  student  par-
 ticipation  in  all  important  matters.

 Why  were  the  University  students
 not  consulted?  It  is  not  a  question  of
 rusticating  a  few  students.  It  38  like
 the  Police  picking  out  the  ring  lea-
 ders  and  shoojing  them  down  If
 there  was  wolence,  if  there  was  agitu-
 tion,  the  whole  student  community
 was  involved  in  it.  Why  pick  out  a
 few  poor  students  and  punish  ther?
 Why  should  there  not  be  a  dialogue
 between  the  University  authorities
 and  the  student  leaders?  If  the  Min-
 ister  could  intervene  once  in  a  case
 like  that,  why  can’t  he  take  this  mat-
 ter  into  his  own  hand  this  time?
 Whenever  the  teachers  agitated,  I  am
 sorry  to  say,  he  has  a  very  soft  cor-
 ner  for  them  because  perhaps  they
 are  his  cb-professionals,  but  the  stu-
 dénts  also  deserve  all  his  affection
 and,  al]  his  indulgence.  Students  are
 students  and  should  not  be  discrimin-
 ated  against.  Students,  after  ali,  as
 2780  LS—8,

 Univ.  Students  (CA)
 I  have  said,  learn  everything  from
 their  teachers,  and  I  have  to  say  that
 there  has  been  a  muserable  lack  of
 understanding  of  child  psychology  on
 the  part  of  the  teachers.  The  teacher.
 have  lost  touch  with  the  students
 completely.  That  is  the  whole  trou-
 ble  in  the  Delhi  University.  All  this
 trouble  can  be  avoided  if  the  teacherz
 know  their  students.

 With  these  words,  I  would  agair.
 request  that  the  hon.  Minister  should
 take  this  matter  into  his  own  hands
 before  the  situation  becomes  worse  or
 there  should  be  a  parliamentary  com-
 mittee  appointed  to  look  imto  the
 whole  problem  and  I  can  guarantee
 that  within  24  hours  the  situation  will
 become  normal.

 PROF.  S.  NURUL  HASAN:  It  was
 a  very  interesting  speech  which  the
 horn.  Member  delivered  and  I  do  not
 think  I  have  the  time  to  go  into  the
 details  of  the  points  he  has  raised.

 I  do  plead  guilty  of  having  a  great
 deal  of  sympathy  with  my  co-profes-
 sionals.  But  I  would  submit  that  my
 co-professionals,  whatever  they  might
 have  done  and  whatever  difference
 we  may  have  with  them,  never  in-
 dulged  in  violence.  The  whole  issue
 here  is  that  the  punishment  is  not  be-
 ing  meted  out  to  the  students  for  the
 agitation.  That  is  not  the  issue.  The
 punishment  38  being  meted  out  for
 the  commission  of  acts  of  violence
 and  not  for  agitation.

 The  example  was  given  of  last  time.
 Last  time,  for  one  thing,  the  Govern-
 ment  did  not  intervene.  But  there  is
 a  qualitative  difference.  Last  time,
 the  students  expressed  regret  for
 whatever  they  had  done.  Thig  time
 —here  I  am  quoting  from  the  last  pa-
 ragraph  of  the  report  of  the  Commit-
 tee  of  Inquiry:

 “In  eonelusion,  the  Committee
 would  add  that  none  of  the  stu-
 dents  involved  have  expressed
 any  compunction  or  regret  for  the
 incidents  that  have  disrupted  the
 working  of  the  University.”



 223  Situation  due  to

 SHRI  ATAL  BIHABL  YAJPAYEE:
 That  is  not  correct.  They  have  made
 public  statements  condemning  viol-

 ‘ence.  They  have....  (interruptions)
 The  entire  enquiry  was  vitiated.

 PROF.  S.  NURUL  HASAN:  All  the
 atatements  are  here.  These  are  on
 record.  Therefore,  ‘a  mere  public
 stance  ig  not  enough,  and  that  ig  the
 Qualitative  difference  between  the  two
 amd  on  the  top  of  this,  there  ig  the
 threat  that  ‘We  will  take  over  the  ad-
 @Ministration  of  the  University  if  you
 do  not  fulfil  these  demands  in  48
 hours’,  That  Sir,  is  something  which
 all  of  us  should  take  notice  of.  This
 ia  not  the  way  that  a  University
 should  function.

 2.59  hrs.

 MR.  SPEAKER:  Papers  to  be  laid.
 Shri  Siddheshwar  Prasad.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  I  gave  an  adjourn-
 ment  motion  about  the  Bihar  tea-
 chers’  strike.  I  want  to  make  a  sub-
 mission  if  you  allow  me.

 MR.  SPEAKER:  Every  day  yuu  give
 an  adjournment  motion.  He  has  a
 printed  letter....

 SHRI  JYOTIRMOY  BOSU:  *

 MR.  SPEAKER:  You  ate  speaking
 without  my  permission.  Not  a  word
 of  what  he  spoke  will  go  on  record.
 T  have  not  called  you  to  speak,

 SHRI  JYOTIRMOY  BOSU:  On  a
 point  of  order,  Sir,

 MR.  SPEAKER:  On  what?

 SHRI  JYOTIRMOY  BOSU:  On  the
 submission  that  I  made  before  you.

 MR.  SPEAKER:  J  have  not  slowed
 it.  Ihave  not  accepted.f.  eae
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 SHRI  JYOTIRMOY  BOSU:  You  are
 not  allowing  a  joint  of  order,  Sirf
 You  allowed  a  call  attention  on  Hary-
 ana  teachers.

 PROF.  MADHU  DANDAVATE  (Ra-
 japur):  His  point  of  order  is  out  of
 order,  Sir.

 MR.  SPEAKER:  Yes,  his  submis-
 sion  is  out  of  order.  You  have  made
 it  a  practice  every  day.  You  think
 that  unless  your  name  comes  ijn  the
 papers,  you  will  not  be  satisfied.  That
 is  a  very  bad  habit.

 13,00  hrs.

 Everyday,  you  do  not  sleep  unless
 you  say  something,  unless  you  are
 there  in  the  proceedings  every  day.  I
 do  not  allow  this.  Not  a  word  will
 go  on  record  when  you  speak  without
 my  permission.  :

 Now,  Shri  Siddheshwar  Prasad.

 3.0l  hrs.

 PAPERS  LAID  ON  THE  TABLE

 ANNUAL  REPORT  OF  TRADE  MARKS
 Recistry,  ACCOUNTs  OF  KHADI  AND
 VILLAGE  INDUSTRIES  COMMISSION  AND

 STATEMENT

 औद्योगिक  विकास  मंत्रालय  में  उप मंत्रो

 (श्री  सिद्धश्वर  प्रसाद)  :  अध्यक्ष  महोदय,
 मैं  निम्नलिखित  पत्र  सभा  पटल  पर  रखता

 हू  "८

 (a)  व्यापार  धौर  वाणिज्य  चिन्ह
 अधिनियम,  r95sst  धारा  26  के  क्‍झन्तगंत
 व्यापार  चिन्ह  रजिस्ट्री  के  वर्ष  i97i-72
 के  विधिक  प्रतिवेदन  (हिन्दी  तथा
 पं ग्रे शी  संस्करण)  कभी  एक  प्रति।

 [Placed  in  Library.  See  No,  L¥-2007/
 72.)

 (2)  (एक)  खादी  शौर  आमोद्योग

 आयोग  भ्रस्तेतियम,  1956  की  धारा  23

 की  उपधारा  (६)  के  अन्तत  शादी  और

 .शक मो शोम  के  वर्द  1968-69  ह... ;
 '
 प्रमाणित  लेखे  (हिन्दी  संस्करण)  को  एक

 *Not  recorded.
 लएल्‍एएशकएल्‍एए ए एए एएए क करशट

 —  Chr

 हि...  दया  दत्सम्पाओी  हे खाप  तका  प्रतिवेदन  4
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 (दो)  उपस्थित  दस्तावेज  के  अंग्रेजी

 [संस्करण  के  साथ-साथ  हिन्दी  संस्करण  सभा
 पटल  पर  न  रखे  जाने  के  कारण  स्पष्ट  करने
 बाला  एक  वितरण  (हिन्दी  तथा  प्रंग्रेज़ी

 संस्करण)  a
 [Placed  in  Library,  See  No,  LT-3908/

 72.)

 48.02  hrs.
 SHRI  S.  M.  BANERJEE  (Kanpur):

 I  want  to  say  about  my  Privilege  Mo-
 tion.

 MR.  SPEAKER:  You  please  discuss
 it  with  me.

 SHRI  S.  M.  BANERJEE:  Mr.  Indra-
 jit  Gupta  has  never  said  that.  You
 kindly  hear  me,  Sir,  for  a  minute.  I
 sent  you  a  letter..

 MR.  SPEAKER:  It  came  quite  late.
 SHRI  S.  M.  BANERJEE:  I  have

 read  that  letter  sent  to  you  by  Shri
 8.  N.  Misra,  M.P.,  Congress  (R).  <Al-
 though  in  hig  letter  he  gave  the  tcle-
 graphic  address  at  Hyderabad  as
 ‘Honesty’  and  the  address  at  Delhi  as
 ‘Truth’,  the  contents  of  that  leter  are
 far  from  truth.

 MR.  SPEAKER:  After  all,  you  have
 to  write  to  me..

 SHRI  S.  M.  BANERJEE:  I  have
 written  to  you  twice  and  met  you
 also.  I  am  leaving  tomorrow  morning.
 Kindly  give  me  into  minutes.

 MR.  SPEAKER:  What  will  be  the
 outcome  of  it?

 SHRI  S.  M.  BANERJEE:  Let  the
 House  know  about  it.

 MR.  SPEAKER:  Let  me  know  on
 what  points  you  don’t  agree.

 SHRI  S.  M.  BANERJEE:  That  is
 exactly  what  I  wish  to  mention.

 MR.  ISPEAKER:  You  can  see  the,
 let  this  matter  contisue,  but  not  in

 .  the  House.  The  Member  ic  not  here.
 SHRI  S.  M.-BANERIER:  What  doep

 it  matter?
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 MR.  SPEAKER:  It  matters.  You
 are  bringing  something  out  of  a  letter
 which  he  wrote  to  the  Prime  Minis-
 ter  as  leader  of  the  party,  and  you
 are  saying,  he  circulataq  to  Members
 of  his  party.

 SHRI  S.  M.  BANERJEE:  The  letter
 is  addressed  to  Prime  Minister  of
 India  and  not  to  Shrimati  Indira
 Gandhi,  as  leader  of  the  Congress
 party.

 MR.  SPEAKER:  He  is  saying  in
 that,  if  Shri  Indrajit  Gupta  is  un-
 happy,  I  am  80  sorry  and  all  that.

 SHRI  S.  M.  BANERJEE:  You  are
 saying  that  this  document  was  ad-
 dressed  to  the  Congress  President  or
 the  leader  of  the  Congress  Party  and
 so  on.  But  these  are  the  documents
 where  he  has  made  a  statement  re-
 garding  the  interogation  of  Balyoge-
 shwar.  I  was  surprised  that  a  parlia-
 mentarian  like  Shri  S.  N.  Misra....

 MR.  SPEAKER:  Shri  8.  N.  Misra  is
 not  here.  Let  him  come.

 SHRI  S.  M.  BANERJEE:  He  never
 mentioned  the  name  of  Shri  S.  N.
 Misra....

 MR,  SPEAKER:  When  I  say  ‘Please
 sit  down’  why  is  the  hon.  Member
 still  continuing?  Let  Shri  8,  N.  Misra
 come.  The  hon.  Member  should  tell
 me  where  he  is  dissatisfied.  After
 all,  in  my  opinion,  there  is  no  privi-
 lege  involved...

 SHRI  8.  M.  BANERJEE:  If  you  are
 satisfied  that  there  is  no  privilege  in-
 volved  since  Shri  S.  N.  Misra  has  writ-
 ten  a  letter  ‘to  you  saying  that  there
 is  no  breach  of  privilege  at  all,  and
 after  all  he  is  correct,  then  I  would
 submit  that  he  has  mentioned  a  cer-
 tain  statement  in  respect  of  Shri
 Indrajit  Gupta  which  he  never  said
 and  which  te  not.in  the  relevant  part
 of  the  proceedings  at  all.  Then,
 he  has  actually  attributed  motives
 that  Shri  Indrajit  Gupta  has  conniv-
 ed  with  the  Revenue  Intelligence  Off-
 cer  who  demandeg  Rs.  i  lakh  from
 Balyogeshwar.  “What  can  be  more
 harmful  than  this?  Kindly  allow
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 MR.  SPEAKER:  Let  him  kindly  sit
 down.  Let  Shri  S,  N.  Misra  come.
 When  I  am  asking  the  hon.  Member
 to  sit  down,  why  is  he  continuing  to
 stand?

 SHRI  S.  M.  BANERJEE:  Js  it  kept
 pending,  ‘Sir?

 MR.  SPEAKER:  Now,  message  from
 Rajya  Sabha.  (Interruptions)

 73.07  hrs.

 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY:  Sir,  I  have  to  report
 the  following  messages  received  from
 the  Secretary  of  Rajya  Sabha:—

 (i)  “In  accordance  with  the  pro-
 visions  of  sub-rule  (6)  of  rule
 86  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in
 the  Rajya  Sabha,  I  am  direct-
 ed  to  return  herewith  the  Ap-
 propriation  (No.  5)  Bill,  1972,
 which  was  passed  by  the  Lok
 Sabha  at  its  sitting  held  on
 the  27th  November,  ‘1972,  and
 transmitted  to  the  Rajya
 Sabha  for  its  recommenda-
 tions  and  to  state  that  this
 House  has  no  recommenda-
 tions  to  make  to  the  Lok
 Sabha  in  regard  to  the  said
 Bill.”

 (ii)  “In  accordance  with  the  pro-
 visions  of  sub-rule  (6)  of  rule
 396  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in
 the  Rajya  Sabha,  I  am  dircct-
 ed  to  return  herewith  the
 Appropriation  (Ne  6)  Bill,
 1972,  which  was  passed  by  the
 Lok  Sabha  at  its  sitting  held
 on  the  27th  November,  1972,

 क  and  transmitted  to  the  Rajya
 Sabha  for  its  recommenda-
 tions  and  to  state  that  this
 House  hag  no  recommnda-
 tions  to  meke  to  the  Lok  Sa-

 wha  in
 regard  to  the  said

 iT  i”

 द  DECEMBER  6,  972  Messages  from
 Rajya  Sabha

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 Twentieth  Report

 SHRI  G.  G.  SWELL  (Autonomous
 Districts):  I  beg  to  present  the
 Twenticth  Report  of  the  Committee  on
 Private  Members’  Bills  and  Resolu-
 tions.
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 ‘13.08  hrs.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  On  a  point  of  order
 in  regard  to  item  3  on  the  Order
 Paper..

 MR.  SPEAKER:  That  has  already
 been  laid  on  the  Table.

 SHRI  JYOTIRMOY  BOSU:  I  had
 given  notice  under  rule  377,  and  you,
 Sir,  have  not  declined  it  yet  to  my
 knowledge.  That  is  about  the  Indira
 Gandhi  University  Bill  which  was
 bulletined  for  consideration  and  pass-
 ing  during  this  session.  The  news-
 papers  have  again  come  out..

 MR.  SPEAKER:  I  did  not  allow
 anything.  Why  is  he  raking  it  up
 when  I  am  not  allowing  it?

 SHRI  JYOTIRMOY  BOSU:  Nobody
 has  informed  me  that  it  has  been  re-
 jected.  I  had  given  this  notice  today
 at  about  10.30  a.m.

 MR.  SPEAKER:  Only  those  whose
 notices  are  accepted  will  be  called  I
 did  not  allow  the  hon.  Member....

 SHRI  JYOTIRMOY  BOSU:  I  am  on
 all,  there  must  be  some  ptocedure,  and
 you  cannot  just  reject  it....

 MR.  SPEAKER:  The  hon.  Member
 is  advising  me  on  procedure.

 SHRI  JYOTIRMOY  BOSU:  I  am  on
 the  question  of  procedure.  I  have
 given  the  notice  under  rule  377  betore
 0.30  am.,  and  I  have  not  been’  told
 that  it  has  been  rejected.
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 MR.  SPEAKER:.  Only.  those  pedple
 whose  notices  are  allowed  by  me  are
 told,  and  the  others  are  not:

 SHRI  JYOTIRMOY  BOSU:  You
 cannot  run  the  House  in  this  way.  You
 have  rejected  it  because  it  will  create
 embarrassment  to  Government,  and

 you  want  to  shield  them  all  the  time.
 I  take  serious  exception  to  this,  I  may
 tell  you......

 श्री  ०  रा भाव तर  शास्त्री  (पटना)
 अध्यक्ष  महोदय.  पहले  श्राप  खबर  करते  थे
 कि  काम  झन्टेगन  स्वीकार  हुआ  या  नहीं

 स्वीकार  हुआ  ।  चल  हम  चह  भी  नहीं  मालूम
 होता
 MR.  SPEAKER:  If  a  Member  sends

 me  a  chit  for  one  day  in  whole  week
 I  can  allow  it.  I  can  accept  one  chit
 from  a  Member  in  a  week  or  so,  but
 not  every  day.  I  am  not  zoing  to
 allow  just  one  Member  to  ais:  some-
 thing  every  day.

 SHRI  JYOTIRMOY  BUSU:  You
 amend  the  rules.  You  cannot  do  it
 this  way....

 MR.  SPEAKER:  One  Member  can-
 not  monopolise  the  whole  House  every
 day,

 SHRI  JYOTIRMOY  BOSU:  I  am
 going  by  the  rules,

 MR.  SPEAKER:  It  is  my  discretion.
 There  is  no  question  of  rule  here,

 SHRI  JYOTIRMOY  BOSU:  You
 cannot  go  outside  the  rules.  You
 cannot  just  throw  the  rules  to  the
 winds,

 MR.  SPEAKER:  Let  the  hon.  Mem-
 ber  please  sit  down.

 SHRI  JYOTIRMOY  BOSU:  What  do
 you  mean?  J  have  acted  under  the
 tules.  You  may  amend  the  rules....
 ‘

 MR.  SPEAKER:  We  shall  be  seeing
 to  that.  We  shall  have  to  do  it

 SHRI  JYOTIRMOY  BOSU:  I  am  on
 ‘have  no  do  it.  Do  it  right  now  and  do

 today  by  issuing  a  corrigendum.

 Fe eeaanaaed

 AGRAHAYANA  15,  894  (SAKA)  P.M.B.R.  Com-~
 mittee  Report

 PUBLIC  ACCOUNTS  COMMITTEE

 Firry-TuIRp  Report

 SHRI  SEZHIYAN  (Kumbakonam):
 I  beg  to  present  the  Fifty-third  Re-
 port  of  the  Public  Accounts  Com-
 mittee  regarding  action  taken  by
 Government  on  the  recommendations
 contained  in  their  Eleventh  Report  on
 Audit  Report  (Railways)  1970  and
 Appropriation  Accounts  (Railways)
 1968-69.
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 3.0  hrs.

 ELECTION  TO  COMMITTEE

 Corr  Boarp

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADB
 (SHRI  A.  C  GEORGE):  I  beg  te

 move:

 “That  in  pursuance  of  sub-rule
 (ly  (e)  of  rule  4  of  the  Coir  Indus-
 try  Rules,  1954,  the  members  of  this
 House  do  proceed  to  elect,  in  such
 manner  as  the  Speaker  may  direct,
 two  members  from  among  them-
 selves  to  serve  as  members  of  the
 Coir  Board  for  a  term  to  be  specifi-
 ed  by  the  Central  Government”.

 MR.  SPEAKER:  The  question  is:

 “That  in  pursuance  of  sub-rule
 q)  (e)  of  rule  4  of  the  Coir  Indus-
 try  Rules,  1954,  the  members  of  this
 House  do  proceed  to  elect,  in  such
 manner  as  the  Speaker  may  direct,
 two  members  from  among  them-
 selves  to  serve  as  members  of  the
 Coir  Board  for  a  term  to  be  specifi-
 ed  by  the  Centra]  Government”

 The  motion  was  adopted,

 MOTION  RE.  TWENTIETH  REPORT
 OF  BUSINESS  ADVISORY

 COMMITTEE

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFATRS  AND  SHIPPING



 कक्ष  Motion  re  20th  Rep  of  DECEMBER  6,  ४७972
 Expansion  of  BAC,

 AND  TRANSPORBT,.(SHRI  RAJ  BA-
 HADUR).  I  beg  to  move:

 “That  this  House  do  agree  with
 the  Twentieth  Report  of  the  Busi-
 ness  Advisory  Committee  presented
 to  the  House  on  the  5th  December,
 972’
 MR  SPEAKER  The  question  is

 “That  this  House  do  agree  with
 the  Twentieth  Report  of  the  Busi-
 ness  Advisory  Committee  presented
 to  the  House  on  the  5th  December,
 972

 The  motién  was  adopted.
 38  7]  hrs
 The  Lok  Sabha  adjourned  for  Lunch
 till  Fifteen  Minutes  past  Fourteen  of

 the  Clock

 The  Lok  Sabha  re-assembled  after
 Luch  at  Fifteen  Minutes  past  Fourteen

 of  the  Clock
 {Mr  Deputy-Spraker  in  the  Chair}

 की  रामावतार  शास्त्री  (पटना)
 उपाध्यक्ष  महोदय,  राज  के  अखबारों  में  आपने
 पढ़ा  होगा  कि  बिहार  की  6  यूनिवर्सिटीज
 के  28  झगीभत  कॉलेजों  के  2800  टीचर्स
 ने  हडताल  कर  दी  है।  उने  की  माग  है
 कि  यूनिवर्सिटी  ग्रान्ट्स  कमिशन  ने  जो  महंगाई
 भत्ता  'रीमेक  किया  है  वह  वहा  के  टीचर्स  को
 नहीं  दिया  जा  रहा  है।  इसका  ताल लक

 यूनिवर्सिटी  ग्रान्ट्स  कमीशन  से  है  ।  मैंने
 इसके  सिलसिले  में  ध्यानाकर्षण  प्रस्ताव  दिया

 था,  यदि  वह  नहीं  माता  गया है  तौ  मैं  निवेदन
 करूगा  कि  मसला  जी;  यहाँ  पर  झपता

 एक  ब्यान  दे  ताकि  बहा  के  शिक्षको
 की  जो  अ्रधिकार  मिलना  है  वह  मिले  ।
 राज  उनकी  बड़ी  दयनीय  स्थिति  है  ।  इसके
 अतिरिकत  7  हजार  नान-ट्रिमिंग  स्टाफ  भी

 हडताल  पर  है.  आप  या  तो  ब्यान  दिलवाये
 या  ध्यानाकर्षण  प्रस्ताव  को  स्वीकार  करे  ।

 शही  सतपाल  कपूर  (पटियाला)  डिप्टी
 स्पीकर  साहु,  मद्रास  में  dhe  एम०  के०
 मिनिस्टर्स  के  घरो  पर  रोड्स  हुई  है  t  मैं
 समझता  हू  फाइनेन्स  मिनिस्टर  को  £..1ह  पर
 बताना  चाहिए  कि  क्या  मामला  है  ।  ....
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 (च्यिबवान)  .,  .
 4.26  hrs,

 INDIAN  RAILWAYS  (AMEND-
 MENT)  BILU

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T  A  PAI)  Sir,  I  beg  to  move

 “That  the  Bill  further  to  amend.
 the  Indian  Railways  Act,  1890,  be
 taken  into  consideration  ”

 Up  to  96l,  the  basic  lathty  of
 Inthan  Railways  with  respect  to  goods
 entrusted  to  them  for  transport  was
 that  of  a  bailee,  as  defined  in  the
 Indian  Contract  Act  Broadly  speak-
 ing,  they  were  required  to  take  as
 much  of  care  of  such  goods  as  a  man
 of  ordinary  piudence  would  of  his
 own  goods  of  simular  description  and
 value  The  Act  made  no  provision  as
 to  whether  the  Railways’  lbaility  as
 a  bailee  would  contin  te  after  termina-
 tion  of  tansit  and,  if  so  for  how  long
 But  a  rule  in  our  Goods  Tariff  provid-
 ed  that  in  respect  of  goods  not  re-
 moved  from  railway  premises  at  the
 destination  station  within  a  reason-
 able  time,  the  Railways  would  not  be
 lable  for  loss,  destruction  or  detero-
 ration  of  such  goods

 From  ist  January  1962,  the  Rail-
 ways  assumed  the  commen  earners”
 lability,  which  approximates  to  the
 msurers  habilty  The  Railways  also
 accepted  the  bmlee’s  lability  for  a
 maxmmum  period  of  thirty  days  after
 tenmmation  of  transit,  +e  after  arri-
 val  of  the  goods  at  the  destimation
 and  expiry  of  free  time  for  wharfage
 and  demurrage

 This  has  not  worked  well  In  fact,
 it  has  sometimes  encouraged  the  trade
 not  ta  remove  goods  from  railway  pre-
 thiges  for  fairly  long  spelis,
 in  congestion  in  goodg  sheds,  help-up
 of  wagons,  causing  slowér  movement
 and  shortage  of  wagons  elsewhere,
 and  more  serious  than  anything  else,
 artificial  scarity  and  rise  in  prices

 In  order  to  see  that  we  dre  able  to riiake  better  uke  of  the  Wagons  avail.
 able  in  the  country,  we  had  to  ttitk
 of  two  steps—reduce  the  artificial
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 searcity  created  by  registrations.  mere
 than  necessary  doubling  the  registra-
 tion  fee  and  increase  the  demurrage
 charges.  But  we  know  also  that  both
 these  can  be  passed  on  to  the  con-
 sumer  whenever  there  is  a  price  rise
 and  this  not  the  only  solution  to  pre-
 vent  the  abuse.  On  the  other  hand,  the
 fact  that  we  are  required  to  take  care
 of  the  goods  in  our  possession  for  30
 days  also  made  us  responsible  for
 looking  after  the  goods  for  30  days,
 whereas  our  competitors,  the  truck
 transporters,  are  not  required  to  keep
 the  goods  at  the  destination  as  we  are
 compelled  to  carry  these  goods  in  our
 wagons.  Very  often,  this  has  result-
 ed  in  considerable  abuse  and  we
 thought  that  by  an  amendment  to  the
 Act,  we  must  reduce  the  liability  of
 railways  as  bailees  from  30  days  to  7
 days,  so  that  the  people  are  compelled
 to  take  delivery  of  the  goods  after  a
 reasonable  time  after  the  goods  reach
 the  destinalion.  For  this  reason  I
 have  moved  this  Bill  and  I  hope  the
 House  will  support  it.

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  the  Bill  further  to  amend
 the  Indian  Railways  Act,  1890,  be
 taken  into  consideration.”

 *SHRI  MANORANJAN  HAZRA
 (Arambagh):  Mr.  Deputy  Speaker,
 Sir,  I  welcome  the  Bill  that  has  been
 introduced  in  this  House  by  the  Hon.
 Minister  and  I  also  welcome  the  in-
 tentions  behind  the  legislation.

 It  is  our  past  experience  that  at  the
 different  procurement  centres  and  also
 in  big  stations  the  wagons  are
 detained  unduly  long  as  a  result  of
 this  the  prices  of  consumer  goods
 which  lie  contained  in  these  wagons
 are  pushed  up  artificially  causing
 great  hardship  to  the  common  people,
 Sir,  for  a  very  long  time  I  was  a
 member  ef  the  West  Bengal  Législa~
 tive  Assembly,  ]  have  seen  for  my-
 self  how  traders  used  to  secure  a  raise
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 in  the  prices  of  ‘rice,  pulses,  oil,  cloth,
 ready-made  garments  and  other  com-
 modities  of  everyday  use  by  detaining
 the  wagons  in  Howrah  goods  shed.
 Whenever  we  wanted  to  draw  the
 attention  of  the  State  Government  to
 this  exploition  by  the  traders  in  the
 Assembly  through  questions  we  were
 invariably  told  that  Railway  was  a
 Central  subject  and  the  State  Govern-
 ment  could  do  nothing  in  the  matter
 arid  in  this  way  Sir,  for  a  very  long
 time  we  were  prevented  to  raise  this
 issue  in  the  Assembly.  Surely,  the
 need  for  introducing  a  Bull  of  this
 nature  as  is  being  discussed  m_  this
 House  was  a  long  felt  one  and  I  am
 glad  that  atleast  after  25  years  of
 independence  the  Central  Government
 have  become  conseious  of  their  res-
 ponsibility  in  the  matter.  For  the
 last  25  years  the  traders  have  unscru-
 pulously  exploited  the  common  people
 by  artificially  raising  the  prices  of
 commoditits  of  common  use  and  even
 though  the  present  Bill  is  8  much
 belated  action  I  have  no  hesitation  to
 weldome  it  but  while  Going  so  I  will
 urge  upen-the  Minister  to  pay  his
 attention  ६6  some  measures  for  the
 proper  implementation  of  the  provie
 sions  of  the  Bill.  The  hon.  Minister
 has  already  given  expression  of  his
 good  intentions  to  save  the  commarn
 people  from  the  clutches  of  the  pro»
 fiteers  and  the  unscrupulous  traders
 but  it  is  also  necessary  to  ensure  that
 no  new  leopholes  ‘are  found  out  by  the
 traders  and  for  this  they  will  have  to
 be  vigilant  to  plug  in  time  and  per-
 manently  for  future.  How  can  this
 be  dotie?  The’  Bry  has  reduced  the
 period  from  39  days  to  7  days  witmn
 which  the  goods  carried  by  the  Rail-
 ways  have'to  be  cleared.  This  is  a
 mandatory  provision  and  no  doubt
 the  tr  wil  have  to  abide  by  it.
 But  along  wth  this  it  is  necessary  to
 pay  due  attention  to  another  aspect
 of  the  matter  that  is  the  role  of  the
 reed  transpprt  vis-a-vis  the  Railways.
 Of  course,  it  is  true  that  the  Hon.
 Minister  tiay-net  have  much  to  do  for
 himself  ainectly.  jn  this  matter  but
 still  I  will  urge  upon  him  to  see  that

 Tithe  Original  speech  was  delivered  in  Bengali.  ,  rey
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 his  department  is  able  to  maintain
 Proper  liaison  with  other  departments
 of  the  Government  of  India  to  ensure
 that  the  traders  are  not  able  to  defeat
 the  very  objective  of  through  diver-
 sion  of  goods  through  road  transport.
 If  they  succeed  then  they  will  con-
 tiue  to  enjoy  their  present  position
 and  they  would  be  able  to  push  up  the
 prices  and  the  Railways  will  on  the
 other  hand  lose  their  revenue  too.

 I  will  now  mention  about  some  of
 the  centres  in  the  north  and  in  the
 Western  Railways.  In  Sabarmati  and
 Viramgam,  a  very  large  number  of
 ‘wagons  remain  blocked  up  and  I  have
 been  told  by  the  Railway  authorities
 that  the  business  community  do  not
 release  these  wagons  m  time  and  as  a
 result  of  this  the  common  man  has  to
 suffer.  The  story  is  the  same  when
 we  move  to  the  northern,  central  and
 the  south-eastern  railway.  In  Nagpur
 and  Rourkele  the  detention  of  wagons
 is  really  menacing.  In  all  these  cases
 the  traders  harass  the  railway  autho-
 rities  py  altermmg  dates  or  by  many
 other  means  and  instances  are  not
 rares  where  the  railways  have  to  pay
 for  damages  to  these  traders.  It  is
 therefore  necessary  to  ensure  that  the
 payment  of  damage  should  be  reduced
 and  secondly  every  care  should  be
 taken  to  see  that  the  traders  are  not
 able  to  frustrate  the  objectives  with
 which  this  Bill  has  been  introduced.
 I  am  sure  that  the  hon.  Minister  will
 pay  his  attention  to  these  two  objec-
 tives  for  the  proper  implementation  of
 this  Bil}  and  I  will  expect  that  in
 future  he  will  be  able  to  come  forward
 with  a  much  better  Bill  in  this  re-
 gard.  With  these  words  and  with
 thanks  to  the  Minister  for  introducing
 this  legislation  in  this  House,  I  con-
 chide  Sir.

 SHRI  N.  K.  SANGHI  (Jalore):  Sir,
 I  have  heard  the

 epee
 8]  th  of  the  hon.

 Minister  with  n.  The  scope
 ‘yf  the  Indian  Railways  (Amendment)
 Jill  is  very  Hmited.  The  railways
 are  proposing  to  reduce  the  period  of
 Hability  for  loss,  destruction,  damage
 or  deterioration  on  non-delivery  from
 30  days  to  7  days.  If  this  Bill  is  pasd-

 DECEMBER  6,  972  Indian  Rlys.
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 ed  as  proposed,  it  will  bring  disaster
 to  the  revenues  of  the  freight  trans-
 port  by  the  railways.  It  has  been
 mentioned  in  the  Statement  of  Ob-
 jects  and  Reasons:
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 “The  experience  of  the  railways
 has  beén  that  this  tends  to  en-
 courage  trade  not  to  remove  goods
 from  railway  premises  for  fairly
 long  spells,  resulting  in  congestion
 in  goods  sheds,  hold-up  of  wagons,
 causing  sluwer  movement  and  short-
 age  of  wagons  elsewhere,  and,  more
 serious  than  anything  else,  artificial
 scarcity  and  rise  in  prices.”

 This  has  been  the  broad  objective.

 I  have  gone  through  the  Review  of
 Performance  reports  of  the  railways,
 972  and  I  find  no  mention  that  wagon
 detention  is  the  cause  of  under-
 utilisation  of  the  wagons.  I  would
 like  to  read  a  few  lines  from  the
 Review  of  the  Performance  of  the
 Indian  Government  Railways,  pages
 8-9,  wherein  a  resume  has  been  given
 of  the  wagon  loading  in  97l-72,  It
 says’

 “The  main  factor  responsible  for
 the  wagon  loadings  falling  short  of
 original  anticipation  was  the  in-
 creasing  number  of  thefts  of  electric
 traction  wire,  tele-communication
 cables  and  signalling  equipment  and
 of  wagon  parts....”

 It  further  says:
 ‘Train  running  on  Eastern,  North-
 ern,  South  Eastern  and  Western
 Railways  was  alvo  affected  during
 August  and  September,  97i  by  ‘un-
 precedented  rains,  leading  to  wash-
 aways,  flooding  of  yards,  etc.  vies

 It  also  says  that  thia  wagon  shortage
 has  been  due  to  continuous  labour
 trouble  and  some  other  reasons.  But
 in  the  Review  of  the  Performarice  of
 the  Indian  Government  Railways
 (March  i972),  it  has  never  been  stat-
 ed  that  detention  of  wagons  has  ever
 been  the  cause  of  under-utilisation  of
 wagons.
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 What  has  réally  been  tried  to  be
 made  out  in  this  Bill  is  that  the  Rail-
 ways  are  throwing  away  their  liability
 for  payment  of  claims  for  damages,
 deterioration  and  losses.  In  case  par-
 ticular  goods  are  not  taken  delivery
 of  within  a  period  of  seven  days,  the
 Railways  will  not  be  responsible  for
 damages  and  losses.

 I  refer  to  the  Unstarred  Question
 No.  3859  of  4th  April  regarding  the
 number  of  claims  received  the  num-
 ber  of  claims  settled  and  the  am-
 ounts  of  payments  made.  During  the
 period  April  197)  to  January  1972,
 more  than  2,89,000  claims  have  bene
 setthed  where  claims  have  heen  paid;
 the  total  number  of  claims  is  about
 3,09.0u0  and  the  total  amount  paid  is
 Rs.  0  crores,  in  a  period  of  0
 months  According  to  this,  I  antici-
 pate  that  the  Railways  will  pay  claims
 amounting  to  Rs.  12-14  crores  during
 the  whole  year.  This  will  be  a  modest
 figure.

 What  is  proposed  to  be  done  by  this
 Bill  is  that  the  Railways  want  to  re-
 pudiate  their  liability  of  payment  of
 claims  for  damages,  losses  and  deter-
 joration  after  a  period  of  seven  days.
 A  great  difficulty  will  be  caused  to  the
 trading  community  ang  persons  who
 transport  goods  by  Railways.  By  re-
 ducing  the  period  to  7  days,  the  Rail-
 ways  would  be  giving  lease  to  anti-
 social  clements  who  would  pilfer
 goods  after  the  seven  days’  period  is
 over  at  destination  where  the  goods
 have  been  received.  We  know  how
 damages  and  losses  occur.  They  usual-
 Ty  take  place  where  the  goods  are
 loaded  or  where  the  transhipment
 takes  place,  but  at  the  destination,
 the  losses  are  comparatively  Jess.

 We  have  seen  that  the  liability  on
 Railway  employees  has  been  pinned
 at  times  when  the  Railways  have  paid
 heavy  claims.  But  no  liability  has
 bean  pinned  on  the  empolyees  when
 no  claims  have  been  paid  by  the
 Railways.  When  your  liability  is  only
 for'a  period  of  seveh  days,  you  will

 “be  giving  a  lease  to  anti-social  ele-
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 ments  who  after  7  days  would  go  there
 to  see  that  more  damages  are  caused,
 more  goods  are  stolen  and  the  railway
 administration  will  never  be  able  to
 pin  any  responsibility  on  the  em-
 ployees  who  are  derelicts  or  who  help
 in  such  matters.  No  claims  will  be
 paid  and  no  lability  will  be  attached
 to  the  railway  administration.

 238

 As  you  know,  the  traffic  is  divided
 into  two  broad  types,  high-rated  tra-
 ffic  and  low-rated  traffic.  As  far  as
 the  high-rated  traffic  is  concerned,  vou
 have  commodities  like,  sugar,  textile
 machinery,  etc.,  As  regards  low-rated
 traffic,  you  have  commodities  like,
 coal,  stones,  salt  ballast  and  other
 such  materials.  I  would  like  to  know
 from  the  hon.  Minister  whether  there
 has  becn  any  chance  for  the  Railways
 fo  experience  that  high-rated  traffic
 commodities  have  not  been  removed
 by  the  consignees  within  a  period  of
 seven  days.  There  will  be  very  few
 solitary  examples  where  high-rated
 traffic  commodities  have  not  been  re-
 moved  in  time.  It  always  happens
 that  low-rated  traffic  commodities  are
 not  removed  in  time.

 The  whole  matter  has  not  been  ex-
 amined  by  the  railway  administration.
 The  hon.  Minister  himself  has  been  a
 very  seasoned  businessman  in  his  past
 years.  Take,  for  example,  a  wagon  of
 coal,  a  low-rated  traffic  commodity.
 The  total  cost  of  coal  loaded  in  the
 wagon  is  approximately  Rs.  1000;  the
 freight  is  approximately  between
 Rs.  000—!200  and  the  demurrage
 works  out  to  Rs,  250  per  day.  Re-
 cently,  the  railway  administration  has
 increased  the  demurrage  charges  from
 Rs.  40  per  day  per  wagon  to  Rs.  250
 per  day.  If  the  wagon  is  detained  for
 seven  days,  the  detention  charges  or
 demurrage  will  amount  to  Rs.  7750
 and  the  total  payment,  including
 freight  and  demurrage  will  be
 Rs.  2750.  You  ask  him  to  take  deli-
 very  of  this  wagon  of  coal  by  paying
 Rs.  2750.  The  demurrage  iteelf  be-
 comés  90  uneconomic  and  then  the
 Railways  say  that  théy  have  no  liabi-
 lity  to  pay  for  damages  and  losses.
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 You  don’t  take  the  Hability  of  dema-
 ages  or  losses.  It  may  be  that  half
 the  wagon  may  have  been  pilfered  at
 the  point  of  transhipment  and  the
 person  has  paid’  for  the  freight  and
 the  demurrage.  Do  you  think  that
 will  be  fair  to  deny  him  claims  from
 losses?  After  all,  the  responsibility  is
 cast  on  the  Railways.  They  are  charg-
 ing  a  high  demurrage  which  1s  con=-
 fiscatory  in  its  very  nature.  It  is  al-
 ways  in  respect  of  low-rated  traffic
 commodities  this  is  happening.

 There  are  other  points  also  which
 have  to  be  considered.  Merely  to
 shirk  your  responsibility  because  of
 the  failure  on  the  part  of  the  railway
 administration  to  check  pilferages  is
 not  justified  by  making  these  provi-
 sions  of  such  kind  into  law.

 Then,  again  take  for  example  a
 wagon  of  salt.  The  cost  of  salt
 amounts  to  Rs.  600—800;  the  freight  is
 about  Rs.  000  and  the  demurrage  is
 Rs.  250  per  day.  That  itself  will  help
 im  increasing  the  prices  and  the  ob-
 jective  of  the  Bill  ig  effected  in  the
 reverse  direction.  You  do  not  take
 the  responsibility  for  the  losses  or
 damages.  I  do  not  think  that  is  fair
 to  the  business  community  which  is
 booking  and  transporting  goods  by
 the  Railways.  Already  a  large  amount
 ef  high-rated  traffic  has  been  taken
 away  by  road.  If  this  ig  the  attitude
 ef  the  raitway  administration,  then
 even  the  low-rated  traffic  will  go
 away  from  the  railways.  This  is  a
 matter  for  serious  consideration.

 I  remember,  Mr.  K.  Hanumanthaiya
 made  a  statement  in  parliament  the
 year  when  he  was  the  Railway  Min-
 ister  that  an  additional  amount  of
 5  million  tonnes  of  freight  ‘traffic
 would  be  carried.  But  what  we  have
 geen  from  the  last  half  year’s  actuals,
 the  freight  traffic  hag  fallen  shart  by
 3.64  million  tonnes  proportionately.
 This  hag  been  the  condition.

 We  should  also  leek  to  the  side  of
 the  trader.  what  are  the  reasons  for
 not  taking  delivery  of  the  goods,  The
 hanks  have  very  often  strikes  for
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 indefinite  periods  and  clearances  do:
 not  take  place.  Under  such  ecircums-
 tances,  when  the  trader  does  not  get
 the  RR,  how  can  he  own  the  respon-
 sibility  for  the  ‘heavy  demurrage
 charges  and  Josses?
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 There  is  also  the  ineffiaency  in
 postal  deliveries  and  the  RRs  do  not
 reach  in  time.

 Suppose,  a  trader  has  booked  some
 goods  in  Bombay  and  he  is  delayed
 in  coming  to  Delhi  for  certain  grave
 reasons;  he  is  not  able  to  come  with-
 in  seven  days.  In  that  case,  do  you
 want  to  throw  the  whole  liability
 from  loss  and  damage  on  him?  Thu
 is  a  serious  matter.  Ag  a  good  cour-
 tesy,  as  a  good  business  policy,  you
 should  have  something  reasonable.
 As  3  have  pointed  out,  these  are
 things  happening  every  day.  You  do
 not  get  the  RRs  in  seven  days.

 Then,  when  you  get  the  RR,  the
 goods  do  not  arrive  for  weeks  to-
 gether.  You  have  to  send  your  men
 every  day  to  get  the  RR  date-  mark-
 ed.  In  case  you  fail  to  have  it  date-
 marked  and  im  case  the  goods  come,
 you  are  liable  to  pay  demurrage
 charges.

 It  also  happens  that  many  times  the
 goods  have  come  but  are  not  traced
 in  the  yards.  It  becomes  a  conti-
 nous  process.  Ig  the  date  is  not
 marked,  then  you  are  liable  to  pay
 heavy  demurrage  charges,

 Since  the  liability  of  the  Railways
 is  reduced  to  seven  days,  I  would  ask
 the  ister  whether  he  can  consider
 sending  an  intimation  to  the  consi-
 ghee  that  the  wagon  is  expected  to
 come  on  such  and  such  date,  and
 then  if  the  consignee  fails,  then  you
 fay  repudiate  the  reaporisibility.  The
 Railways  should  take  caré  of  their
 oWn  inefficiency  and  ¢aflougness  and
 fry  to  improve  matters  and  should
 not  try  to  find  a  retie@y  through
 sudh  legislative  wethods.

 There  is  anothen  aspect.  ‘The  tra+
 fic  is  mereasing;  with  the  industria¥



 243  Indian  Rlys,
 (Améat,)  Bill

 and  agricultural  growth,  the  traffic  is
 unprecedented.  But  the  capacity  of
 the  Railways  to  hold  goods  has  been
 as  bad  as  before.  The  goods  trans-
 portation  ig  under  the  Commercial
 Department  and  when  they  write  to
 the  Railways  that  terminal  facilities
 are  very  limited  and  should  he  in-
 creased,  no  action  is  .aken.  What  is
 happening  in  Jodhpur?  They  are  not
 able  to  hold  the  daily  incoming  wa-
 gons  at  the  Jodhpur  gvods-shed  and
 these  are  being  offloaded  at  a  station
 which  is  three  miles  away  from  the
 city,  as  Bhagat-ki-koti;  this  is  be-
 cause  the  terminal  facilities  are  only
 limited  and  no  expansion  wag  plan-
 ned.

 I  would  also  like  to  draw  attention
 to  Patiala  where  a  number  of  oil-
 tankers  are  coming.  They  are  not
 able  to  off-load  them  due  to  lack  of
 terminal  facilities,  and  every  day
 some  accident  or  hazard  takes  place.

 If  this  is  the  way  you  go  on,  not
 increasing  the  terminal  facilities  but
 taking  advantage  of  legislative  mea-
 sures,  I  do  not  think  there  will  be
 efficiency.

 I  would  like  to  suggest  that,  ins-
 tead  of  seven  days,  it  should  be  at
 least  5  days,  if  not  30  days.  An  am-
 endment  to  this  effect  has  already
 been  moved  by  some  of  my  hon.  fri-
 ends.  I  hope  that  the  Railways  will
 take  effective  measures  to  sec  that
 thé  efficiency  is  maintained  and  the
 losses  are  reduced.

 I  am  told,  when  senior  officers  are
 transferred,  if  they  have  to  send
 their  costly  goods,  they  usually  use
 the’  road  transportation.  They  know
 the  working  of  the  railways.  This
 can  be  verified  from  the  T.A.  Bills.

 I  would  suggest  that  there  Should
 be  89776  sort  of  insurance  yodlicy  for
 the  losses  due  to  claims.  You  are
 paying  aljout  Rs.  42  crores.  ‘Is  it  not

 le  to  pay  Rs.  i2  crores  a
 inaurance  premium  and  save  your-
 self  the  over-increasing  losses  by
 claims.  ‘The  General  Insurance  is
 nationalised  and  they  will  be  happy
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 to  do  this.  You  should  not  have  this
 confiscatory  legislation.

 I  would  also  like  to  draw  attention
 to  another  aspect.  Very  recently,  the
 Railways  have  introduced  pre-pay-
 ment  of  freight  on  certain  commodi-
 ties.  This  is  what  the  Government
 have  said  in  reply  to  Unstartréd
 Question  916:

 “There  are  at  present  362  com-
 modities  on  which  pre-payment  of
 freight  is  compulsory.  It  has  been
 decided  to  extend  the  condition  of
 compulsory  pre-payment  of  freight
 to  additional  26  low-valued  com-
 modities  with  effect  from  ist  April,
 1972."

 Giving  the  details,  they  have  said:

 “The  reasong  for  extending  the
 condition  of  compulsory  pre-pay-
 ment  of  freight  to  additional  26
 low-valued  commodities  and  the
 main  advantages  which  will  accrue
 to  the  Railway  by  this  decision  are:

 “The  delivery  of  the  consign-
 ment  is  sometimes  delayed  by
 the  consignee.  Meanwhile,  the
 consignment  incurs  wharfage  and
 demurrage  charges.  Because  of
 very  low  value  of  goods,  the
 Railway  is  not  in  a  position  to
 recover  these  charges  which  have
 to  be  wholly  or  partly  waived.”

 This  is  the  crux  of  the  whole  matter.
 The  demurrage  charges  themselves

 are  confiscatory.  The  freight  char-
 ges  are  high  and  prepayment  of
 freight  is  made  compulsory.  All  these
 put  together  make  it  impossible  for
 the  dealer  to  take  delivery  of  the
 low-rated  goods.  It  is  for  this  rea-
 son  32  say  that  the  proposal  to  reduce
 the  free  period  from  30  daa  te  7  days
 is  untimely  and  is  not  in  the  interests
 of  the  Railways,

 oft  सर खू  पांडे  (गाजीपुर)  उपाध्यक्ष

 महोदय,  रेल  मंत्री  जी  ने  रेलवे  का  नया  चार्ज

 लिया. है  +  श्री  हनुमंतैया  जी  से  उन्होंने  चार्ज
 सिया  “है  ।  हमें  साशा  थी  कक  वह  रेलवे
 सस्यन्धीः  नीतियों  में  झासूल  परिवेश  करेंगे  #
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 pat  सरजू  पि]
 इनके  बार  में  हम  लोगो  नें  बहुत  सन  रखा
 था  कि  यह  बहुत  कम् पी ट्ट  आदमी  हैं  t

 wer  हल्ला  भी  था  इस  बात  का  ।  रेलवे
 विभाग  में  तशरीफ  लाने  के  बाद  बहू  इस  बिल
 को  लाये  हैं।  यह  बिल  तो  ठीक  है  भर  मैं  इसका
 मूल  रूप  में  समर्थन  भी  करता  हू  1  मैं  समझता

 हू  कि  श्राम  तौर  &  जो  व्यापारी  हमारे  देश

 के  है  बह  इसलिये  भी  माल  नहीं  छुपाते  है  कि
 माल  की  बाजार  मे  कमी  पैदा  हो  और  माल
 बाजार  मे  महगा  बेचा  जा  सके  ।  शौर  भी
 इस  तरह  का  भ्रष्टाचार  इससे  होता  है  ।
 हम  बारे  जो  बिल  लाया  गया  है  यह  तो
 ठीक  हूँ  7  लेकिन  मै  जानना  चाहता  हू  कि  क्या
 रेलवे  की  भी  कोई  जिम्मेदारी  माल  पहचान

 हैं  या  नही  है  मैं  श्राप  को  अपने  जिने
 का  ही  उदाहरण  देना  चाहता  हू  ।  एक  व्यापारी
 ने  पूरी  एक  बैगन  मे  माचिस  के  डिब्बे
 लद॒वाये  लेकिन  तीन'  महीने  तक  उस  का  पता

 ही  नही  चला  ।  कब  इस  तरह  के  मामलों
 में  रेलवे  की  कोई  जिम्मेदारी  है  या  नही  है  ।
 रेलवे  को  वादा  इसलिए  भी  हो  रहा  है  कि
 लोगो  ने  रेलवे  से  माल  भेजना  बन्द  कर  दिया

 है  ओर  ऐसा  उन्होंने  इसलिए  किया  हैं.  कि
 बे  बिक  तो  कराते  है  श्राम  लेकिन  बाद  मे  जाकर
 निकलते  है  पत्थर  ।  मगर  भेजे  गए  माल  की

 जगह  ककड़  और  पत्थर  या  इस  तरह  की

 दूसरी  चीज़  निकले  तो  कौन  रेलवे  से  अपना
 माल  भेजना  पसन्द  करेगा  ।  ऐसी  भी  कोई
 व्यवस्था  होगी  चाहिए  या  ऐसा  भी  कोई  बिल
 जाना  चाहिए  ताकि  इस  तरह  की  चिटो
 को  रोका  जा  सके  ।

 लोगों  की  परेशानियां  बढ़ती  जा  रही
 हैं।  कोई  भी  आदमी  राज  बगैर  घूस  दिये

 'साल  के  डिब्बे  प्राप्त  नहीं  कर  सकता  है  {

 खुले  झाम  यह  घूस  ली  जाती  है  t  खुले  भाम

 कहा  जाता  है  कि  कितने  माल  के  डिब्बे  लेना

 श्वा हते  हो  उनके  लिए  इतना  रुपया  लाभों  |
 रेलवे  बहुत  बरी  तरह  से  इस  भ्रष्टाचार  में
 जकड़ी  हुई  है।  किसी  को  पता  नही  रहता  है
 कि  माल  पहुंचेगा  या  नहीं  पहुंचेगा,  बिना  पैसे
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 के  डिब्बे  मिलेंगे  या  नहीं  मिलेगे।  व्यापारी
 लोग  जब  माल  पहुच  जाए  तो  उस  को  छुपायें
 और  अगर  नही  छुड़ाते  है  तो  पेनल्टी  दे  यह
 तो  ठीक  है  और  इसके  लिए  ऐसी  कोई  व्यय-
 तथा  होनी  चाहिए  थी  1  लेकिन'  कम  से  कम
 रेलवे  प्रशासन  में  जो  भयानक  मगर-
 मच्छ  बेड़े  हुए  है  रेलवे  बोदे  के  जो
 अ्रधिकारी  है  ये  अपने  को  एक  खुदा  मान  कर
 बैठे  हुए  है  और  कोई  भी  किसी  की  बात  भी

 सुनने  को  तैयार  नहीं  हैं  ।  मरिया  नक  की
 बात  ये  नही  सुनते  है।  पता  ही  नही  चलता  है
 किआपमत्रीहैयायेमती  है।  ये  मगरमच्छ
 बैठे  33  है  जिन  का  काई  काम  नही  है  सिवाय
 इसके  fh,  बडी  बदी  तनख्वाह  ले  सर  देश  को

 लूट  कर  खाते  7  यह  इनका  पता  वन  गया
 है।  मंत्री  महेंद,  की  काई  सुता  डी  नहीं
 है।  मे  रा  आप  से  करोड़  है  कि  प्राप  प्रकाशन
 को  रवि  बनाये  ।म  भी  रेलवे  मएएउनियन
 का  प्रेजिडेंट  हु  ।  लेकिन  मैने  देखा  है  कि
 एक  उस  यूनियन  को  रिक गना इज  ब'र  लिया
 गया  हैं  जिसका  रजिस्ट्रेशन  तक  नहीं  हुआ
 है।  नाथ  बर्टन  रेलवे  की  इस  यूनियन  के  बारे
 में  जब  प्रश्न  किया  जाता  हैँ  तो  मन्नी  महाशय
 जवाब  नही  देते  है  जोर  दही  बताते  है  कि  यह
 झूठ  है  या मच  है।  राज  वे  लोग  सारेक़े  सारे
 अघिकारियों  के  साथ  मिल  कर  जनरल
 मैनेजर  गोरखपुर  के  साथ  मिल  कर  करेण्ट-
 चार  फैलाए  हुए  है  न  उनके  ट्रासफर  हो  सकते

 है  नबे  दफतरो  मे  काम  करते  है  बाजार
 में  दवाए  बेचते  हैं  कौर  दंनख्याएर  दफ तरो  से
 लेते  है।  यह  जो  भ्रष्टाचार  फैला  हुमा है
 इसको  बाप  बन्द  करे  1  उम्र  तक  श्राप  कोई

 आमूलचूल  परिवर्तन  नही  करेगे  तब  तक
 भष्टाचार  नहीं  जाएगा  |

 हमने  आपके  बारे  में  बहुत  सुना  था  t
 “किन  कभी  तक  भ्रामक  हमने  कोई  चमत्कार

 नही  देखा  ।  हंनुमन्तैया  जी  से  हम  लोग

 बहुत  परेशान  थे।  वे  हनुमान  झपने  आपकी
 समझत ेथे  ।  े चलें गये हैं।  उनकी  जगह  पर'
 पर  श्राप  बडे  हनुमान  बैठे  है।  ऐसा  ने  ही
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 कि  श्राप  सारी  रेलवे  को  फूक  कर  जाए  ।
 रेलवे  मेझान.  है  नो  कम  से  कम  यह  कोशिश
 करे  कि  माल  जो  बुक  कराया  जाता  है  वह
 लोगो  तक  सुरक्षित  पहुच  जाए।  जा  व्यवस्था
 आप  कर  रहे  है  इसको  तो  आप  करे  लेनी
 जो  भ्रष्टाचार  हो  रहा  है,  उसको  भी  आप

 दूर  करे--

 MR  DEPUTY  SPEAKER  I  am  not
 asking  you  to  conclude  Please  confine
 yourself  to  the  bill  under  consideration

 श्री  सूरज  पांडे  मै इस  बिल  का  समर्थन
 करता  हु  किन  &  आशा  करता  हू  कि
 मती  महोदय  रेलवे  मे  मामूल  परिवर्तन  लाये
 अगर  वह  इस  की  कोशिश  करे  तो  हम  उन
 की  हर  एक  बात  का  समर्थन  करेगे  ।

 शी  श्रीकिशन  मोदी  (सीकर  )  :
 उपाध्यक्ष  महोदय,  रेलवे  मे  बैगन  डिले  न
 हो  माल  जल्दी  जल्दी  चले  और  सब  लोगो  का

 माल  बुक  हो,  इस  बारे  मे  समय  समय  पर
 विचार  होता  रहा  है  ।  पीछे  भी  एक  ऐसे
 कानून  की  व्यवस्था  की  जा  रही  थी  कि  कुछ
 माल  की  पेड  बिटिया  हो,  किराया  पहले
 दिया  जाये।  उस  का  भी  मतलब  यही  था
 कि  वेगास  सके  नहीं  ।  यह  जो  बिल  श्री
 पाई  लाये  है  उसका  भी  उद्देश्य  यह  है  कि
 ज्यादा  माल  बुक  हो  बै गन्ज  न  रुके  शौर
 गोदामों  में  मालन  पडा  रहें  t  लेकिन  मै
 निवेदन  करना  चाहता  हू  कि  इस  बिल  मे  कुछ
 गलतिया  है।  शझा गे  जाकर  इस  से  क्या  क्‍या
 तकलीफ  होने  वाली  है  मैं  इस  के  बारे  मे

 कुछ  जानकारी  देना  चाहता  हु।

 यह  कानून  82  साल  पहले  का  एक्ट
 है,  जिस  को  उस  समय  बैलेरीज़  लाय
 बिली  एजंट  कहते  थे  ।  77  सेक्शन्स  का
 कैरियर  लायबिलिटी  एक्ट  i96:  में
 भी  चेंज  किया  गया  था।  उस  समय
 किराया  भी  बढ़ाया  गया  था  कौर  डम रेज
 और  महाफ़ज़  भी  बढ़ाया  गया  था।  मतलब
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 यही  था  कि  मालन  पडा  रहे  और  व्यापारी
 जल्दी  उस  की  डा  ले  t  अब  भी  इमेज
 कौर  ब्हाफेज  इतना  ज्यादा  है  कि  व्यापारी
 ज़रूर  झपना  माल जल्दी  छुड़ायेगा  ।  वह
 इस  से  कभी  चलती  नही  कर  सवा  गये।

 इस  बिल  से  नुकसान  यह  होने  वाला
 है'कि  सात  रोज  के  बाद
 रिस्क  हट  जाएगा  शौर  उसी  रात  को
 चोरी  होनी  शरू  हो  जाएगी।  मढ़ी  महोदय
 भी  मानते  हैकि  रेलते  मे  चोग्यि  बहत
 हो  *

 रही  है।  इस  कानून  के  बनते  ही
 मगर  किसी  कारण  से  बिल्टी  व्यापारी
 कयास  न  पहली,  वह  माल  न  छड़ा
 पाया,  तो  उसी  दिन  से  माल  की  चोरी

 होने  लग  जायेगी  1  जिम्मेदारी  किस  की
 है?  रेल  का  रिस्क  हट  जायेगा।  व्यापारी
 का  माल  नहीं  है,  उस  को  दिया  नहीं
 जायेगा  |  तब  क्‍या  होगा  ?  तब  लापर-

 वाही  डिस-आानेस्टी  कौर  चोरी  बढेगी।

 सात  दिन  के  बाद  रेलवे  क्‍या  करेगी  ?

 वह  नोटिस  देगी  उस  माल  को  विलास
 करेगी  झ्राखिर  वह  उस  माल  का  कुछ
 तो  करेगी  यह  सारी  कार्यवाही  करने
 में  भी  उस  को  समय  लगेगा  |  इस  से  क्या

 होगा  ?  इस  से  व्यापारी  हाई-रेटिड  गुडी
 ट्रक  से  शे जगे  शोर  सिर्फ  लो-रेटिड  गुड्स
 को  रेलवे  से  भेजने।  यह  ठीक  है  कि  राज

 रेलवे  का  व्यापार  बढ  रहा  है  रेलवे  में

 डिमाड  बहुत  ज्यादा  है  श्र  बेगरज  को

 बहुत  कमी  है  1  लेकिन  यह  भी  हो

 सकता  है  कि  तीन,  चार,  पाव  साल

 बाद  जब  रेलवे  की  नार्मल  पोजीशन

 हो  जाएगी  ,तो  उस  समय  ये  सब  दिखाते
 सामने  करायें  :  इन  सब  बातो  को  on

 मे  रखने  की  बडी  जरूरत  है।

 प्रश्न  ग्रह  ह ैकि  माल  जल्दी  छृटहत

 क्यों  नहीं  है,  व्यापारी  माल  की  क्यो नस

 जल्दी  छूटती  हैं। हर
 आदमी  का  +
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 [ली  हम  मोदी]
 'फंसा  होता  है,  हर  भादवि  रकम  लगाता

 है।  माल  को  जल्दी  छुड़ाने  भौर  बेचने  में
 उस  को  फ़ायदा  है।  लेकिन  कुछ  टेक्निकल
 कठिनाइयां  है।  जब  गाड़ी  शादी  है  तो
 उस  में  माल  पहले  चोरी  हो  जाता  है  1
 डस  की  वजह  से  व्यापारी  माल  को  छड़ा
 नहीं  पाता  है।  बह  क्लेम  करता  चाहता
 है बह  कहता  है  कि  रजिस्टर  में  दर्ज
 कर  लिया  जाये  कि  पचास  बोरे  कम  है
 इस  लिए  में  माल  छुड़ा  नहीं  पाऊंगा[।

 दूसरा  कारण  यह  है  कि  कुछ  बाल्टियों
 में  रेट  गलत  लगा  दिया  जाता  है  शौर
 इस  बारे  में  सुनवाई  नहीं  होती  है।  व्यापारी
 को  क्लेम  कर  के  वह  पैसा  'लेना  पड़ता  है?
 कस  वजह  से  भी  माल  देर  से  छूटता है  |

 तीसरा  कारण  यह  है  कि  हमारे
 नैशनलाइज्ड  बैंक  इतना  अच्छा  कास
 कर  रहे  है  कि  अगर  जयपुर  से  बिल्टी  जाये
 तो  वह  यहां  नशनलाइज्ड  बैक  में  आठ
 दिन  में  पहुंचती  है।  जब  बैक  में  बिल्टी

 पहुंचेगी  नही,  ती  दिल्‍ली  का  व्यापारी
 बसे  छुड़ा  पायेगा  ?  इस  तक्लीफ़  की
 वजह  से  भी  माल  देर से  छूटता  है।

 यह  बात  स्वागतयोग्य  है  कि  हमारे
 देश  में  'बौद्ध  की  जो  तकलीफ़  है,  वह
 जल्दी  से  जल्दी  रहो  और  माल  जल्दी
 से  जल्दी  पहुंचे।  यह  सही  बताया  गया  है
 कि  महंगाई  का  एक  कारण  यह  भी  है  कि
 बै गन्ज  शौर  माल  ठीक  समय  पर  नहीं
 पहुंचते  हैं  :  लेकिन  में  ग्रह  भी  निवेदन
 करना  चाहता  हुं  कि  जब  रेलवे  सात  दिन
 की  पाबन्दी  लगाना  चाहती  है  तो  वह
 अपने  आप  पर  भी  कोई  पाबन्दी  लगाये
 कि  हम  व्यापारी  का  माल  इतने  दिल  में--

 आठ  रोज़  भें भा  दस  रोज़  प्रेम--दिल्ली से
 कलकत्ता  अवश्य  पहुंचा  देंगे  ।  रिसने  को
 को  एक  मैक्सिमस  खिट  निश्चित  करकी
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 चाहिए  और  उस  के  सदर  माल  को  पहुं+
 लाने  को  जिम्मेदारी  अपने  ऊपर  लेनी
 चाहिए  ।

 रेलवे  ने  जो  क्विक  सचिव  चालू
 की  है,  क्‍या  वह  आइडल  है,  क्या  उस  की
 डिमांड  नहीं  है,  क्‍या  लोग  उस  में  माल
 भेजने  के  लिए  तैयार  नहीं  2?  राज  उस
 की  डिमांड  बहुत  ज्यादा  है।  लोग  क्विक
 सर्विस  से  माल  भेजना  चाहते  हैं,  लेकिन
 रेलवे  मे  जगह  नही  मिलती  है।  जब  व्यापारी
 माल  को  जल्दी  भेजना  चाहता  है  तो  फिर
 डिले  का  सवाल  क्यों  पैदा  होता  है,  फिर
 साल  रेलवे  के  पास  सात  रोज  तक  क्‍यों

 पड़ा  रहेगा?

 यह  सौभाग्य  की  बात  है  कि  श्री  पाई
 एक'  प्रैक्टिकल  झ्रादभी  है  शौर  उक्त  की

 सूझ-बूझ  बहुत  ज्यादा  है।  माल  के  विदाउट
 रिस्क  होने  से  जो  बेईमानी  ,  बढ़ने  वाली

 है  जो  गैर-  जिम्मेदारी  बढने  वाली  है  रेलवे
 की  जिम्मेदारी  जो  कम  होने  वाली

 है,  उस  को  ध्यान  में  रखने हुए  कम से  कम
 पंद्रह  दिन  की  मियाद  अवश्य  रखी  जाये  1

 "छपरा  E.  R.  KRISHNAN  (Salem):
 Mr,  Deputy  Speaker,  Sir,  I  rise  to  say
 a  few  words  on  The  Indian  Railways
 (Amendment)  Bill,  ‘1972,

 In  the  Statement  of  Objects  and
 Reasons,  the  hon.  Minister  of  Reail-
 ways  hag  stated  that  the  exeprierice
 of  the  Railways  has  been  that  the
 present  position  of  allowing  thirty
 days  after  termination  of  transit  has
 encouraged  the  trade  not  to  remove
 goods  fram  railway  premises  for  falt-
 ly  long  spells,  resulting  in  congestion
 in  goods  sheds,  hold-up  of  svagens,
 causing  slower  movement  and  short-

 of  wagons  elsewhere,
 ane  sical poe  than  anything  pom  cial

 scarcity  and  rive  in  prices,  ‘Thenk-

 tose.  this  Bul  seeks  to  sedge  fhe

 *The  original  speech  wag  délivered  in  Tamil.
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 period  of  liability,  after  termination
 ‘of  transit  from  thirty  days  to  seven
 days.  I  know  personally  that  the  new
 Railway  Minister,  Shri  Pai,  is  a  per-
 son  of  proved  talents  and  enthusias-
 tieally  takes  up  his  assignments.

 Here,  I  would  like  to  point  out  the
 exact  positaon.  When  the  wagons
 reach  the  destination,  the  goods  are
 uriloadéd  in  two  or  three  days  and
 after  that  they  are  stacked  in  the
 goods  sheds  for  30  days.  It  is  not
 correct  to  say  that  the  goOds  are
 held  up  in  the  wagons  for  thirty
 days  resulting  in  wagon  _  short-
 age.  This  is  not  the  practice  in  any
 station.  Even  so,  I  agree  that  the
 goadg  should  not  be  allowed  to  be
 kept  in  the  goods  sheds  for  thirty
 days  or  more.  I  welcome  the  provi-
 sion  in  this  Bill  reducing  this  period
 of  thirty  days  to  seven  days.

 Sir,  I  am  really  surprised  that  this
 Bill  has  been  welcomed  by  me  and
 the  Member  from  the  Communist
 Party  (Marxists)  sitting  on  the  Oppo-
 sition  Benches,  and  it  has  been  oppos-
 ed  by  the  Members  belonging  to  the
 ruling  party  who  preceded  me.

 The  hon.  Minister  of  Railways  has
 clearly  pointed  out  that  the  shortage
 of  ‘wagons  resuits  in  artificial  crea-
 tion  of  scarcity  in  foodgrains,  which  in
 turn  leads  to  spiralling  price  rise.
 The  requirement  of  different  kinds  of
 pulses  like  Bengal  gram,  Black  gram
 etc.  in  Tamil  Nadu  has  to  be  met
 from  the  supplies  from  Rajasthan,
 Haryana,  Maharashtra  and  Bihar.  On
 account  of  shortage  of  wagons,  the
 pulses  are  not  transported  to  Tamil
 Nadu  in  proper  quantities  to  meet
 the  requirement  “and  consequently
 each  bag  of  pulse  costs  Rs,  20  or  Rs.  30
 smore  in  ‘Tamil  Nadu.  Similarly,
 the  Punjab  several  lakhs  of  tonnes  of
 feodgrains  were  damaged  in  rains
 because  the  wagons  were  not  made
 available  in  time.  Likewise,  from
 southern  States,  groundnut  oil  has  to
 go  to  Calcutta  and  to  northern  States.
 The  cement  from  South  has  also  to
 reach  northern  markets.  The  cement,
 groundaut  off  ete.  are  in  surplus  in
 the  Southern  States,  while  there  ४8
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 scarcity  for  them  in  the  North.  As  I
 pointed  out,  there  is  scarcity  of  puises
 in  Tamil  Nadu  and  other  southern
 States.  The  hon.  Minister  of  Railways
 will  agree  with  me  if  I  say  that  such
 artificial  scarcity  creates  scope  for
 black-marketeering  in  these  goods.

 I  would  hke  to  say  here  that  the
 provisions  of  this  Bill  alone  will  not
 relieve  wagon  shortage  throughout
 the  country.  I  doubt  very  much  whe-
 ther  this  unhappy  situation  will
 change  on  account  of  this  Bill.  The
 steps  taken  by  the  Railways  for  in-
 creasing  the  number  of  wagons  are
 not  also  very  satisfactory.  The  Fourth
 Five  Year  Plan  target  for  having
 more  wagons  was  the  addition  of
 76,192  wagons.  I  regret  to  say  that,
 according  to  the  Fourth  Plan  Mid-
 term  appraisal,  this  number  of  addi-
 tional  wagons  has  been  reduced  to
 33,148,  The  hon.  Minister  might  say
 that  the  number  of  replacement
 wagons  has  been  increased  by  10,288,
 Still,  I  would  lke  to  know  the  rea-
 sons  for  bringing  down  the  addition
 of  new  wagons  by  43,044.  In  the
 i972-73  Railway  budget,  provision
 has  been  made  for  acquisition  of
 14,000  wagons.  |  would  like  to  know
 from  the  hon.  Minister  how  many
 new  wagons  have  been  purchased  so
 far  and  how  many  _  replacement
 wagong  have  been  bought  during  this
 year,  In  the  Mid-Term  Plan  Apprai-
 sal  of  the  Fourth  Plan,  it  has  been
 stated  that  the  Railways  are  unable
 to  meet  in  full  the  increasing  demand
 for  covered  wagons  for  foodgrains
 and  products  like  cement  and  fertili-
 sera.

 Even  after  25  years  of  our  Indepen-
 dence,  there  is  this  kind  of  wagon
 shortage  throughout  the  country.  In
 the  trade  circles  there  is  this  feeling
 that  there  are  malpractices  in  wagon
 allotments.  The  only  solution  to  this
 is  that  more  number  of  wagons  should
 be  available  on  the  Raitways.  There
 is  no  meaning  in  cutting  down  the
 Fourth  Plan  targets  so  far  as  wagons
 are  concerned.  Tf  the  industrial  de-
 velopment  in  Indian  sub-continent  ६8

 ‘te  ‘be  kept  apace,  then  it  is  essential
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 that  there  should  be  free  availability
 of  wagons.  I  request  the  hon.  Min-
 ister  of  Railways  to  ensure  this.

 With  these  words,  I  welcome  the
 Bill.

 MR.  DEPUTY-SPEAKER:  Now  we
 take  up  Shri  Samar  Guha’s  Motion
 on  Durgapur  Alloy  Steel  Plant  for
 discussion.

 459  hrs.

 MOTION  RE.  EXPANSION  OF
 DURGAPUR  ALLOY  STEEL  PLANT

 SHRI  SAMAR  GUHA  (Contai):  I
 move:

 “That  this  House  is  of  opinion
 that  the  Ministry  of  Stee]  and
 Mines  should  reconsider  the  issue
 of  expansion  of  the  Durgapur  Alloy
 Steel  Plant  for  production  of  60,000
 tonnes  of  stainless  steel,  as  was
 planned  at  the  time  of  construction
 of  the  Plant  and  subsequently  ap-
 proved  by  the  Ministry  at  a  meet-
 ing  held  on  the  6th  March  ,  1971,
 instead  of  expanding  it  for  produc-
 tion  of  unprofitable  seamless  tubes”.
 The  issue  whether  the  Durgapur

 SP  will  be  expanded  to  produce  stain-
 less  steel  or  seamless  tubes  created  a
 lot  of  technological  stir  and  agitation
 in  the  ASP  itself.  While  discussing
 the  issue  on  the  floor  of  the  House  on
 the  earlier  occasion,  I  made  a  request
 to  the  hon.  Minister  to  set  up  a  Re-
 view  Committee  to  go  through  the
 wholg  issue  in  a  wider  perspective  and
 in  the  development  of  new  technology
 in  the  steel  industry  all  over  the
 world.  That  request  was  spurned,
 15.00  hrs.

 However  I  am  glad  to  note,  the
 Minister  has  already  informed  me  in

 _reply  to  one  of  my  unstarred  ques-
 tions,  and  also  a  starred  question  in
 Rajya  Sabha,  that  the  Government  is
 going  to  re-examine  the  whole  issue
 of  expansion  of  Durgapur  Alloy  Steel
 Plant.  I  welcome  the  attitude  of  the
 .Government  and  I  think  the  Govern-
 ment  has  taken  a  very  commendable

 DECEMBER  6,  972  Expavsion.  of  252
 Durgapur  Alloy

 Steel  Plant
 posture  and  given  up  its  rigid,  dogma-
 tie  view,  which  they  should  not  have
 in  any  technical  matter.  They  should
 97i,  when  the  steel  ministry  took  a
 firm  decision  in  regard  to  the  produc-
 tion  of  stainless  steel  in  the  ASP,  no
 starting  new  discovery  in  the  steel
 world  has  been  made  in  technology,

 It  has  been  said  that  a  delegation
 wag  sent  outside  to  review  the  latest
 technological  developments  m  regard
 to  the  production  of  stainless  steel
 and  other  kinds  of  steel  in  the  world
 steel  industry  and  that  this  delegation
 has  come  back  and  recommended  to
 the  Government  to  make  a  fresh  re-
 view  of  the  whole  issue  whether
 Durgapur  Alloy  Steel  Plunt  will  pro-
 duce  stainless  steel  or  seamless  tube.
 It  is  good  that  the  Government  has
 accepted  the  views  of  the  delegation.
 I  thnik  there  was  no  need  to  send  such
 a  delegation  abroad  because  during  the
 last  one  year  after  6th  March,  1971,
 when  the  steel  ministry  took  a  firm
 decision  in  regard  to  the  production
 of  stainless  steel  in  the  ASP,  no  startl-
 ing  new  discovery  in  the  steel  world
 has  been  made  in  technology.

 In  dealing  with  the  issue  whether
 Durgapur  ASP  will  produce  rnore
 stainless  steel  or  seamless  tube,  I  do
 not  in  any  way  want  to  prejudice  the
 claim  of  the  Salem  steel  pJant.  It  is
 a  matter  of  regional  distribution  of
 industries  and  it  28  a  national  policy.
 It  is  natural  that  the  Tamil  Nadu
 people  can  claim  a  steel  plant  at
 Salem.  But  I  say  there  is  essentially
 no  controversy  and  there  should  not
 be  any  controversy  whethere  thee
 should  be  a  stainless  steel  plant  at
 Salem  in  preference  to  Durgarur.
 That  controversy  is  irrelevant  ber
 cause  according  to  the  field  survey
 and  also  the  market  survey  made  by
 the  National  Council  of  Applied  Eco-
 nomic  Research,  the  requiremenis  of
 stainless  steel  in  our  country  by  985
 will  be  140,000  tonnes;  it  may  be  plus
 or  minus  ten  per  cent.  [It  may  be
 provided  that  Durgapur  ASP  could
 preduce  69,000  tonnes  of  stainless
 steel;  perhaps  the  Salem  projeci  can
 also  affprd  te  produce  75,000  tonnes  of
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 stainless  steel.  Evidently,  according
 to  our  future  national  requirements
 there  could  not  be  any  contradiction
 or  controversy  between  the  claims  of
 Salem  and  Durgapur  ASP.

 I  am  sory  to  say  that  initially  bun-
 gling  was  made  in  deciding  the  issue
 whether  the  Durgapur  ASP  should  be
 allowed  to  expand  and  produce  60,000
 tonnes  of  stainless  steel.  All  the  res-
 ponsibility  is  not  with  the  minister
 here.  The  first  phase  of  Durgapur  was
 completed  in  1965,  In  1968,  Shri
 Swaminathan,  the  then  Cabinet  Sec-
 retary,  gave  a  definite  direction  to  the
 Chairman  of  Hindustan  Steel  Limited,
 Shri  M.  S.  Rao,  to  proceed  with  the
 expansior:  of  the  Durgapur  plant  to
 produce  60,000  tonnes  0०  stainless
 steel.  But  intriguingly  that  directive
 was  not  given  effect  to.

 The  second  bungling  was  made
 after  a  firm  decision  was  taken  by
 the  Steel  Ministry  itself  on  6th  March
 397l.  According  to  that  decision,
 the  expanision  was  planned  for  a
 product  mix  as  follows:  firstly  to
 increase  the  production  of  ingots
 from  100,000  to  300,000  tonnes;
 20,000  tonnes  earmarked  for  defence
 requirements;  30,000  tonnes  for  forge
 shop  and  the  balance  of  250,000  tonnes
 for  rolling  including  60,000  tonnes  of
 stainless  steel  plants  or  sheets.  The
 mst  important  point  is,  this  meeting
 had  all  the  benefits  of  the  authority
 of  experts  opinion  in  steel  technology-
 It  was  attended  by  experts  in  the
 Steel  Ministry,  Finance  Ministry,
 Planning  Commission,  Hindustan  Steel
 Limited.  DGTD  and  technologists  from
 the  Durgapur  steel  plant.  A  more
 authoritative  body  in  deciding  techni-
 cal  matters  certainly  cannot  be  there.
 That  body  took  the  decision  on  6th
 March  1871  on  technological  and  eco-
 nomic  grounds  for  expansion  of  the
 Durgapur  Alloy  Steel  Plant  for  the
 production  of  60,000  tonnes  of  stain-
 less  steel,  But  for  reasons  unknown
 to  us,  it  was  changed.  However,  I  am
 happy  it  has  been  changed  again.

 The  third  bungling  hag  been  made
 by  allowing  the  newly  constituted
 2790  LS—9.

 AGRAHAYANA  15,  694  (SAKA)  Expansion  of  254
 Durgapur  Alloy

 Steel  Plant
 CEDB—Central  Engineering  and  De-
 signing  Bureau—rather  grafting  the
 newly  constituted  CEDB  into  the
 body  technology  of  the  Alloy  Steel
 Plant  at  Durgapur.  It  was  Dastur  aud
 Company  that  planned  the  whole  pro-
 ject,  and  the  first  part  of  it.  The  Gov-
 ernment  has  retained  the  services  of
 Dastur  and  Company  for  planning
 and  designing  the  Salem  steel  plant.
 But  for  reasons  unknown  the  whole
 respnosibility  in  regard  to  the  expan-
 sion  of  Durgapur  plant  has  been  given
 to  CEDB,  which  do  not  have  much  ex-
 perience  in  the  field.  For  the  last
 three  years,  CEDB  could  not  take  ary
 decision  in  regard  to  whether  more
 stainless  steel  should  be  produced  or
 seamless  tubes  should  be  produced  in
 the  Durgapur  Alloy  Steel  Plant,

 If  these  bungling  could  have  been
 avoided  what  would  have  happened?
 Firstly,  the  second  phase  of  Durgapur
 alloy  steel  plant  could  have  been  com-
 pleted  at  8  ९००४  of  Rs.  70  crores
 because  at  that  time  the  cost  index
 of  many  materials  were  lower.  Now
 it  will  require  Rs.  50  crores.  That
 means,  if  timely  decision  had  been
 taken  without  going  through  these
 bungling,  our  national  exchequer
 could  have  saved  about  Rs,  80
 crores.  Secondly,  if  this  decision  had
 been  taken  earlier,  stainless  steel
 import  from  outside  could  have  been
 avoided.  That  would  also  save  a  lot
 of  our  foreign  exchange.  Thirdly,  if
 the  Government  could  take  the  decision
 to  produce  stainless  steel  in  the  Dur-
 gapur  Alloy  Steel  Plant,  that  would
 have  given  a  better  spurt  to  our  home
 indsutry  as  also  to  our  export  indus-
 try,  based  on  stainless  steel.  The
 delay  and  indecision  has  created  a  lot
 of  &trike,  agitation,  tension  in  the
 Durgapur  Alloy  Steel  Plant  with
 consequential  loss  in  production  of
 stainless  steel  there.

 The  justification  for  expansion  of
 Durgapur  Alloy  Steel  Plant  for  pro-
 duction  of  60,000  tonries  of  stainless
 steel  are,  firstly,  it  is  inherent  in  the
 very  concept  of  planning  and  design~
 ing  of  the  Durgapur  Alloy  Steel  Plant
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 that  was  made  by  Dastur  &  Company.
 Secondly,  its  technology  is  sound  and
 profitable.  Thirdly,  it  is  not  only
 viable  but  absolutely  essential  for  our
 home  and  export  industries.

 In  regard  to  the  concept  of  planning
 a  plan  was  made  by  Dastur  &  Com-
 pany  for  Durgapur  Alloy  Steel  Plant.
 It  wag  based  on  the  concept  that  this
 was  only  the  initial  phase  and  it  has
 to  be  expanded  into  the  second  phase.
 The  whole  concept  of  planing  was
 also  approved  by  an  international  steel
 firm  of  big  reputation,  the  Atlas  &
 Company  of  Canada.  Naturally,  at
 that  time  the  Durgapur  Alloy  Steel
 Plant,  Commuissioneq  according  to  the
 plan  of  Dastur  &  Company  had  a
 hand-driven  sheet  mill,  instead  of  a
 continuous  strip  mill.  It  38  known  to
 any  elementary  student  of  stee)  tech-
 nology  that  a  hand-iriven  strin  mill
 cannot  match  a  continuous  strip  mill
 in  production  so  far  as  either  quality
 or  quantity  is  concerned.  Therefore,
 Durgapur  Alloy  Steel  Plant  could  not
 produce  quality  stainless  steel  and  it
 failed  to  compete  with  other  foreign
 cempanies  producing  stainless  steel.
 it  is  not  unnatural  er  unexpected  that
 it  will  run  at  a  loss  because  its  finished
 product  could  not  compare  either  in
 quality  or  in  quantity  with  what  is
 required  by  the  special  industries.
 Because  of  these  skortcomings  in  the
 plant  itself,  which  are  inherent  in  the
 very  initial  structure  itself,  it  could
 not  reach  the  target  of  13,060  tonnes
 of  yearly  production.

 Dastur  &  Company  planned  the
 whole  project  in  Durgapur  in  a  way
 that  when  the  second  phase  will  be
 completed  and  when  the  continuous
 strip  mill  will  be  commissioned,  even
 at  a  stage  of  50  to  60  per  cent  produc-
 tion  the  Durgapur  Alloy  Steel  Plant
 will  be  a  profitable  concern.  If  there
 had  been  no  delay,  by  1972-73,  the
 Durgapur  Alloy  Steel  Plant  would
 have  been  in  a  position  to  givé  quite
 a  good  dividend.

 As  I  said  earlier,  it  is  impoasible  for
 a  band-wriven  sheet  mill  to  ptoduce
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 quality  steel.  Therefore,  there  should
 not  be  any  surprise  either  in  the  Steel
 Ministry  or  in  the  Government  us  to
 why  Durgapur  Alloy  Steel  Plant  is
 running  at  a  loss.  On  the  contrary,
 as  was  considered  by  the  planners
 themselves,  if  the  Durgapur  Alloy
 Steel  Plant  is  not  allowed  to  expand
 for  production  of  stainless  steel,  that
 will  mean  the  death  warrant  of  the
 existing  plant  for  production  of  stain-
 less  steel  of  13,000  tonnes  itself.

 I  have  said  that  technologically  also
 the  Durgapur  Alloy  Steel  Plant  should
 be  allowed  to  expand  produce  60,000
 tonnes  of  stainless  steel.  Firstly,  the
 stainless  steel  alloy  needs,  in  other
 countries,  a  very  costly  mineral  called
 Nickel.  Nicke]  is  not  available  in
 plenty  in  our  country.  But  it  goes  to
 the  credit  of  our  scientists,  and  it  is
 a  matter  of  pride  for  us  that  the  iech-
 nologists  in  Durgapur—I  am  _  very
 proud  to  say  that  there  are  a  few
 colleagues  of  mine  there  who  were
 formerly  in  the  Jadhavpur  University-
 have  developed  a  process,  a  techno-
 logy,  to  replace  Nickel  by  Chromium.
 Chromium  is  available  in  plenty  in
 our  country,  They  have  also  develop-
 ed  ferro-chromium  manganese  alloy  in
 which  a  very  limited  quantity  of
 nickle  will  be  required.  This  is  a
 great  achievement  which  is  in  posses-
 sion  of  the  technologists  of  Durgapur.

 Secondly,  the  technologists  in
 Durgapur  have  already  mastered  the
 know-how  fechnology  which  was
 putchased  from  the  Atlas  &  Company
 of  Canada.  There  will  be  no  neces-
 sity  to  purchase  any  fresh  technology
 if  the  Durgapur  Alloy  Steel  Plant  is
 allowed  to  be  expanded  to  produce
 more  stainiess  steel,

 Thirdly,  the  Durgapur  Alloy  Steel
 Plant  technologists  after  handling  the
 process  of  prottuction  of  stainless  steel
 have  acquired  q  certain  experience.
 This  experience  is  very  valuable.

 Fourthly,  as  I  have  already  said,
 Dastur  &  Company  planned,  designed,
 the  whole  Dufgapur  Alloy  Steel  Plant
 and  the  way  and  how  fite  second  phase
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 will  be  required  for  full  designing  and
 outlined  in  its  first  plant  project.
 Therefore,  it  will  take  not  only  mini-
 mum  time  but  even  not  much  time
 will  be  required  for  full  designing
 and  planning  to  complete.

 Lastly,  already  the  basi  facilities
 like  water,  electricity,  etc.  exist  in  the
 Durgapur  Alloy  Steel  Plant.  Therefore,
 this  can  also  be  avoided  if  the  Durga-
 pur  Alloy  Stee]  Plant  is  allowed  to
 produce  more  stainless  steel.

 As  far  as  the  economical  and  indus-
 trial  benefits  are  concerned,  the  use  of
 stamless  steel  is  increasing  ‘oth  for
 home  industry  and  also  for  expurt  in-
 dustry.  India  38  exporting  mary  en-
 gineering  goods,  engineering  products,
 and  more  important  is  that  the  require-
 ment  and  consumption  of  stainless
 stee]  is  increasing  in  our  country.  If
 the  Durgapur  Alloy  Steel  Plan  is  allow-
 ed  to  «xpand  its  stainless  steel  produc-
 tion,  they  will  be  able  to  meet  the
 requirements  of  petro-chemica]  indus-
 try,  tertiliser  industry  and  othe:  such
 industries,  particularly  in  the  eastern
 region.  The  engineering  industries  like
 the  automobile  industry,  power  gen-
 eration,  paper  and  pulp  machinery,
 textile  machinery,  jute  machinery,  etc.
 in  our  country  will  also  largely  be
 benefited  by  the  Durgapur  Alloy  Steel
 Plant.

 There  is  an  immense  scope  and
 greater  feasibility  for  development  of
 infra-structure  industries,  like,  produc-
 tion  of  stainless  utensils,  steel  furni-
 ture,  commercial  refrigerators  and
 other  engineering  plant  equipment  for
 our  country,  particularly  in  the  eastern
 tegion.  If  we  can  develop  infra-struc-
 ture  industries,  as  we  are  already  talk-
 ing  of  more  employment  to  people,  not
 only  will  there  be  more  employment
 to  people  but  it  wilt  also  provide
 immense  potentiality  for  self-employ-
 ment.  The  ‘word  “self-employment”
 has  become  now  very  popular.  If  this
 staintess  86९९]  has  got  to  be  produced
 there,  then  the  development  of  infra-
 structure  industries  in  the  whole  of  the
 eastern  region  will  add  to  our  employ-
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 ment  potential  and  also  to  self-employ-
 ment  potential.

 There  is  another  point.  The  gesta-
 tion  period  for  expansion  of  Durgapur
 Steel  Plant  to  reach  production  stage
 will  be  minimum.  That  will  help  to
 save  our  foreign  exchange  and  that
 will  also  help  to  avoid  import  of  qua-
 lity  stainless  steel  from  foreign  coun-
 tries.

 As  I  have  already  said,  most  of  the
 above  mentioned  industries  are  con-
 centrateg  largely  in  the  eastern  region.
 The  additional  quantum  of  stainless
 steel  production,  as  I  have  mentioned,
 will  give  a  spurt  for  the  growth  of
 home  industry  ag  well  ag  export  indus-
 tries  in  our  country.

 The  hon.  Minister  has  given  an  in-
 dication  that  the  Government  is  going
 to  re-examine  and  review  the  whole
 issue  in  its  entire  perspective.  That
 means,  the  Government  has  not  yet
 come  to  any  firm  conclusion  whether
 the  Durgapur  Alloy  Steel  Plant  will  be
 allowed  to  expand  to  produce  60,000
 tonnes  of  stainless  steel  or  to  produce
 seamless  tubes.  That  issue  has  not  yet
 been  finally  and  firmly  decided.  Here,
 we  have  to  make  a  comparative  araly-
 sis  between  the  production  of  seamless
 tubes  and  the  production  of  stainless
 steel  in  the  Durgapur  Steel  Plant.

 Firstly,  90  per  cent  of  the  market  for
 seamless  tube.  Even  the  AVB  factory,
 tern  and  southern  regions  of  our  coun-
 try.  The  eastern  region  of  our  country
 has  only  ten  per  cent  requirement  for
 seamless  tube.  Even  the  AVB  factory,
 the  Boiler  factory  of  Durgapur,  which
 was  the  potential  user  of  seamless
 tube,  hag  been  removed  from  Durgapur
 to  Maharashtra;  so,  that  possibility  is
 also  not  there.

 Secondly,  if  Durgapur  Alloy  Steel
 Plant  is  asked  to  produce  seamless
 tube,  it  will  have  an  annual  profit  of
 only  Rs.  8  crores.  But  if  Durgapur
 ASP  is  allowed  to  produce  stainless
 steel,  it  will  have  an  annual  profit  of
 Rs.  50  crores.
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 Thirdly,  for  the  production  of  seam-

 less  tube,  you  have  to  purchase  the
 knowhow,  the  technology,  and  you
 have  to  give  training  to  the  fresh
 experts.  It  will  take  much  time  for
 making  a  fresh  design  and  planning
 for  setting  up  a  seamless  tube  plant  in
 Durgapur.

 For  these  reasons,  I  request  the  hon.
 Minister  that,  while  re-examining  and
 reviewing  the  whole  issue  of  Durgapur
 ASP,  the  idea  of  production  of  seam-
 less  tube  in  Durgapur  ASP  should  be
 finally  and  totally  buried,  dropped;  the
 question  of  production  of  seamless  tube
 should  not  be  raised  again.

 I  would  say  that  there  is  no  con-
 troversy  between  Salem  and  Durgapur.
 Nobody  should  have  any  prejudice
 against  Salem.  Nobody  should  say  a
 word  to  argue  why  the  Salem  project
 should  be  denied  of  its  privilege  to
 produce  stainless  steel;  7  am  not  say-
 ing  a  word  about  it.  But  there  is  the
 question  of  priority.  If  that  question
 at  all  comes  before  Government,  if  the
 Government  has  to  choose  between
 these,  which  ‘one  willl  be  expanded
 first,  I  will  humbly  submit  that,  from
 the  stand-point  of  national  economy,
 priority  should  be  given  to  Durgapur
 Alloy  Steel  Plant.  The  reason  is  that
 Salem  require  Rs.  340  crores  while
 Durgapur  Project  will  require  only
 Rs.  50  crores.

 Secondly,  as  I  have  already  said,
 Durgapur  has  all  the  know-how,  tech-
 nology  and  the  expertise  and,  there-
 fore,  it  will  be  able  to  produce  stainless
 steel  in  a  quicker  time.  Also  as  I  said,
 Dastur  &  Co.  more  or  less  outlined  the
 plan  ang  design  for  the  second  phase
 of  the  Durgapur  Alloy  Steel,  That  will
 also  be  helpful  if  priority  is  given  to
 the  Durgapur  Alloy  Steel.

 As  I  have  mentioned  earlier,  I  want
 to  repeat  about  the  gestation  period.
 Salem  to  produce  stainless  steel,  I
 think,  will  take  at  least  five  or  six
 years  and  it  may  be  more.  But  in
 Durgapur,  as  I  said,  the  know-how,  the
 technology  and  the  expertise  are  there
 and  the  formula  for  production  of  alloy
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 steel  is  there  and  so,  the  gestation
 period  will  be  very  much  less.  What
 will  be  the  result?  The  result  will  be
 that  Durgapur  ASP  will  be  able  to
 market  its  stainless  steel  in  a  quicker
 time.  That  will  mean  that  it  will  heip
 our  home  industry  and  also  the  export-
 oriented  industries  and  also  obviate
 imports  of  quality  steel  from  outside
 and  that  will  help  us  save  a  lot  of
 precious  foreign  exchange.

 Therefore,  as  I  have  said,  there  is  no
 question  whether  this  will  be  given  the
 priority.  But,  on  the  consideration  of
 expenditure  and  allocation  of  funds,  if
 any  question  of  priority  either  to
 Durgapur  or  Salem  arises  at  all,  then
 for  economic  reason,  for  industrial
 reason,  for  technological  reason,  for
 economic  viabilitv  and  also  for  saving
 our  foreign  exchange  and  for  fiving  a
 spur  to  our  export-oriented  industries,
 priority  should  be  given  to  the  Duga-
 pur  Alloy  Steel.

 Lastly,  when  the  final  review  or  as-
 sessment  or  re-examination,  whatever
 be  the  word  the  hon.  Minister  may  use,
 takes  place  in  regard  to  the  expansion
 of  the  Durgapur  Alloy  Steel,  I  would
 only  humbly  make  a  request.  Do  not
 only  depend  on  the  bureaucrats  sitting
 in  Dethi.  We  have  certain  experience.
 Central  experts,  the  other  experts  of
 the  Planning  Commission,  HSL  experts
 certainly,  should  be  there  and  to  them,
 I  would  request  you  to  add  two  more.
 One  is  Dastur  &  Co.  who  originally
 planned  and  designed  the  plant.  ‘Iheir
 view  should  also  be  taken  into  con-
 sideration  and  secondly,  the  technical
 officers’  committee  of  the  Durgapur
 ASP  also  shoul  be  consulted.  I  had
 a  talk  with  them.  They  were  80
 much  convinced  that  they  are  already
 to  challenge  the  Government  to  con-
 vince  or  be  cohvined.  Invite  them,
 have  a  seminar  ang  let  them  sit  around
 the  table  ani  discuss  with  them  about
 the  issue  of  seamless  tube  or  stainless
 steel.  I  will  request  that  while  taking
 a  decision,  the  technological  experts
 from  the  Durgapur  Alloy  Steel  who
 have  the  field  experience  who  have
 the  practical  experience  shoulq  also
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 be  invited.  The  Government  have
 accepted  the  principle  of  workers’  par-
 ticipation  as  regards  management,  and
 if  the  idea  of  technological  participa-
 tion  in  taking  decisions  on  technical
 matters  is  adopted,  it  will  give  a  new
 idea,  it  will  give  them  an  opportunity
 to  have  a  pride  in  developing  our
 technology,—their  genius  and  their
 inventive  capacity  which  will  be  of
 great  value  200  great  incentive,

 J  again  thank  the  Minister  for  not
 taking  any  rigid  attitude  and  agreeing
 to  re-assess,  re-examine  and  review  the
 whole  issue  of  expansion,  of  the  Durga-
 pur  Alloy  Steel.

 SHRI  JYOTIRMOY  BOSU
 mond  Harbour):  I  beg  to  move:

 (Diae

 That  in  the  motion,—

 for  “for  production  of  60,000  ton=
 nes  of  stainless  steel,  as  was
 planned  at  the  time  of  cons-
 truction  of  the  plant  and  sub-
 sequently  approved  by  the
 Ministry  at  a  meeting  held  on
 the  6th  March,  1971,  instead  of
 expanding  it  for  production
 of  unprofitable  seamless
 tubes.”

 substitute—

 “as  otherwise  it  will  aggravate
 the  problem  of  acute  steel
 shortage  in  the  country  and
 will  also  lead  to  further  de-
 terioration  in  the  empinyment
 situation  in  West  Bengal  and,
 therefore,  urges  upon  the  Gov-
 ernment  to  go  ahead  with  its
 original  plan  of  expansion  of
 the  Durgapur  Alloy  Steel  Plant
 for  production  of  60,000  tonnes
 of  steel.”()

 DR.  LAXMINARAIN  PANDEYA
 (Mandsaur):  I  beg  to  move:

 That  in  the  motion,—

 add  at  the  end—

 “and  regrets  that  the  Govern-
 ment  have  failed  to  imple-
 ment  the  declared  scheme”
 (2).
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 (Cooch-Behar):  The  Mover  of  the
 Resolution  has  dealt  with  the  subject
 elaborately.  I  am  completely  in  agree-
 ment  with  all  the  arguments  put  for-
 ward  by  the  hon.  Member,  though  ]
 am  not  one  to  agree  with  the  Motion
 as  it  is,

 Sir.  while  supporting  the  Motion,  I
 would  request  him  to  drop  the  portion
 in  the  last  two  lines  which  says:

 ee  “instead  of  expanding  it  for  pro-
 duction  of  unprofitable  seamless *  tubes.”

 Sir,  I  would  request  the  hon.  Member
 to  delete  this  portion  and  confine  his
 Motion  to  the  extent  of  saying  about
 what  happened  at  the  meeting  held  on
 the  6th  March,  1971,  in  the  chamber
 of  the  Steel  Secretary.

 Sir,  certain  details  have  already
 been  given  by  the  Mover  and  also  by
 several  other  hon.  Members  both  in-
 side  and  outside  Parliament.  We  took
 part  in  a  discusnon  with  the  hon.
 Minister.  Why  was  the  decision  taken
 on  the  6th  March,  1971,  in  the  chamber
 of  the  Steel  Secretary  (which  included
 the  Steel  Secretary,  the  Financial  Ad-
 viser,  the  HSL  Chairman,  the  Techni-
 cal  Development  Adviser  and  many
 other  persons)  suddenly  changed  at
 the  next  meeting  held  on  2ist  of  July,
 (19722

 In  March,  3972  we,  the  Members  of
 the  House  and  party  leaders,  were
 very  much  busy  with  the  election  work
 and  we  proclaimed  that  if  there  be
 good  majority  in  favour  of  our  great
 leader  Shrimati  Indira  Gandhi,  then
 the  country  will  march  forward  and
 develop  further  and  we  will  be  able
 to  solve  our  problems.  While  we  won
 with  big  majority  in  the  last  election,
 immediately  thereafter.  we  do  not
 know  what  had  happened  in  between,
 for  the  officials  to  change  the  decision
 taken  on  6th  March,  97l,  and  we  find
 another  decision  taken  on  the  2Ist  of
 July,  ‘1972.  What  happened  in  bet-
 ween?  If  the  hon.  Minister  considers
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 and  reconsiders  the  decision  taken  in
 both  these  meetings,  he  will  agree  that
 the  argument  put  forward  by  the  Steel
 Secretary  on  the  6th  March,  1971,  was
 completely  reversed  on  the  2lst  ot
 July,  972  4  do  not  know  what  hap-
 pened  in  between,  what  made  him  to
 say  that  Durgapur  will  not  be  a  profit-
 able  one  to  have  3  lakh  tonnes  of
 ingot  production  including  this  60,000
 tonnes  of  production  of  stainless  steel
 though  the  very  same  person  supported
 the  idea  in  the  meeting  held  on  the  6th
 March,  1971,  *

 It  has  been  made  known  to  the
 whole  House  at  the  time  that  the
 Durgapur  plant  was  set  up  that  this
 will  have  its  own  expertise,  that  they
 will  send  persons  abroad  to  Japan  and
 Canada  and  some  other  countries  to
 ger  expertise.  expert  knowledge  and
 techmical  skill.  After  having  done  all
 this  we  do  not  know  why  the  idea  ot
 expanding  i4  more  and  more  has  been
 shelved.  It  has  been  stated  both  in-
 side  the  House  and  outside  that  the
 existing  capacity  of  alloy  steel  plant
 at  Durgapur  s  13,000  tonnes.  But
 even  then,  only  3,000  tonnes  have  been
 manufactured.  So,  this  3७  the  condi-
 tion  there.

 These  are  the  ways  in  which  the
 entire  case  of  the  alloy  steel  plant  at
 Durgapur  has  been  put,  giving  wrong
 information  that  the  Durgapur  steel
 plant  is  really  in  a  very  bad  condi-
 tion,  that  it  is  in  the  req  and  that  it
 cannot  come  to  its  green  position.  But
 the  officials  never  stated  what  were
 the  mechanisms  and  what  are  the
 mechanisms  even  today  existing  in  the
 alloy  steel  plant  to  have  fullest  utilisa-
 tion  of  capacity  up  to  13,000  tonnes
 Steel;  instead,  we  find  that  instead  of
 13,000  tonnes  full  capacity,  the  pro-
 duction  has  come  down  only  to  3,000
 tonnes,  which  is  not  very  much  con-
 ducive  for  any  alloy  steel  plant  and
 for  producing  this  stainless  steel.  There
 ought  to  have  been  a  further  mechan-
 ism  for  achieving  full  capacity,  as  sug-
 gested  by  even  Dr.  Bohr.  But  even
 then  it  hat  not  been  done  Due  to  this,
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 the  hand-sheet  mill  had  to  be  used
 and,  hence  the  total  capacity  of  13,000
 tonnes  could  not  be  achieved.  Instead,
 allegutions  have  been  made  that  the
 Durgapur  Steel  Plant  is  red,  and  it  35
 not  in  a  position  to  come  to  its  fullest
 capacity  of  13,000  tonnes  and  whatever
 its  capacity  may  be,  it  is  no  good  ex-
 panding  it  to  60,000  tonnes  of  stainless
 steel.

 It  was  decided  that  the  Durgapur
 Steel  Plant  should  be  expanded  to  3
 lakhs  tonnes,  out  of  which  60000
 tonnes  should  be  stainless  steel  and
 the  rest  hould  be  seamless  tuuc,  and
 other  things.  But  subsequently  we
 found  or  at  least  we  came  to  know
 that  the  major  portion  of  the  stainless
 steel  had  heen  curtailed  and  earmark-
 ed  for  some  other  plant,  namely  the
 Salem  steel  plant  Only  a  fcw  days
 back,  on  the  28rd  November,  the  hon
 Minister  stated  that  even  with  70,000
 tonnes  stainless  steel  production  capa-
 city  at  Salem  and  even  with  90  per
 cent  utilisation  of  capacity,  there  will
 be  only  a  very  small  or  marginal
 profit  of  Rs.  80  lakhs  with  a  total
 investment  of  Rs  3840  crores.  Sut  in
 no  part  of  the  world  have  we  been
 told  by  any  experts  that  any  alloy
 steel  plant  can  come  up  to  the  level  of
 90  per  cent  utilisation  of  capacity,
 whereas  in  the  alloy  steel  plant,
 Durgapur,  it  has  been  stated  by  the
 technical  committee,  it  has  been  stated
 by  the  workers  and  the  officials

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  S.  MOHAN  KUMARA-
 MANGALAM):  Which  technical  com-
 mittee?

 SHRI  8,  छू,  DASCHOWDHURY:  I
 am  referring  to  the  technical  com-
 mittee  that  was  formed  by  the  alloy
 steel  plant  executives’  association
 They  have  stated  that  even  with  52  per
 cent  utilisation  of  capacity,  if  this  alloy
 steel  plant  is  expanded  up  to  60,000
 tonnes  stainless  steel,  tt  would  give

 a  very  good  profit.

 SHRI  SAMAR  GUHA:  That  was  the
 whole  concept  of  Messrs.  Dastur  &  Co.
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 SHRI  छ  ४.  DASCHOWDHURY:  But
 in  the  case  of  the  Salem  plant,  an  in-
 vestment  to  the  extent  of  Rs,  340
 crores  with  90  per  cent  utilhsation  of
 capacity  will  give  only  a  marginal
 profit  of  about  Rs.  30  lakhs,  whereas
 the  further  investment  that  would  be
 required  in  the  case  of  the  alloy  steel
 plant  38  only  Rs.  50  crores  I  would
 Suggest  that  one  has  to  consider  this
 question  from  the  point  of  view  of  the
 national  economy  and  the  country's
 welfare  or  well-being  and  see  which
 is  more  profifable.  I  am  not  the  per-
 son  to  suggest  that  there  should  not
 be  any  further  steel  plant  in  any  part
 of  this  country,  whether  at  Salem  or
 anywhere  else.  But  I  am  only  poi‘
 ing  out  that  here  we  will  be  in  a  posi-
 tion  to  produce  a_  total  quantity  of
 60,000  tonnes  or  even  more  by  the  end
 ot  4976  with  an  investment  which
 would  be  far  less  than  that  at  Salem,
 because  while  the  investment  in  the
 case  of  Salem  would  be  Rs.  340  crores,
 that  in  the  case  of  Durgapur  would
 be  only  Rs,  350  crores,  and  further
 in  the  case  of  Salem  it  is  proposed
 tentatively  that  it  is  only  by  the  end
 of  979  or  by  the  beginning  of  986
 that  it  may  be  possible  to  come  to  this
 level  of  production,  in  spite  of  the
 fact  that  the  country  needs  stainless
 steel  more  and  more  and  it  depends  on
 greater  and  greater  production  of
 stainless  steel  in  order  to  save  this
 much  of  foreign  exchange.  I  do  not
 know  why  the  hon.  Minister  should
 take  so  much  time  to  consider  this
 matter.  I  am  really  happy,  however,
 that  he  has  kindly  consented  to  re-
 view  the  whole  thing  and  reconsider
 it.  He  has  agreed  not  only  to  have
 a  second  Jook  but  to  review  the  whole
 position  in  the  light  of  all  the  opinions
 expressed  here,  as  stated  by  the  hon.
 Mover  of  the  motion.

 But  I  do  not  understand  why  sud-
 denly  the  firm  decision  taken  on  the
 6th  March,  97l  was  changed.  The
 only  argument  that  was  advanceg  at
 one  stage  when  we  met  him  on  a  depu-
 tation  was  that  instead  of  stainless
 steel  production,  Durgapur  was  being
 expanded  for  seamless  tubes.  But  it  is
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 known  to  all,  and  even  the  hon.  Minis-
 ter  himself  knows  7  better  than  I  do
 that  seamless  tubes  are  not  so  much
 profitable,  and  the  small  quantities  of
 other  types  of  steel  that  would  be
 produced  there  with  other  product-
 mixes,  such  as  construction  steel,  high
 speed  steel,  carbonised  steel  or  carbon
 stee]  are  not  so  much  profitable,  and
 as  such  any  amount  of  expansion  of
 the  alloy  steel  plant  at  Durgapur  for
 producing  these  things  will  not  take
 it  out  of  its  red  position  to  the  creen
 position.

 With  the  best  technical  know  how
 we  have.  with  the  other  resources  we
 have,  with  the  means  we  have  to  ex-
 pand  the  production,  the  best  way  to
 take  the  ASP  from  red  to  green  is  to
 expand  the  stainless  steel  production.
 Not  only  will  it  result  in  a  better
 position  for  the  ASP  at  Durgapur;  it
 will  also  open  up  immense  scope  for
 development  in  the  eastern  region.  So
 ]  would  request  the  hon.  Minister  to
 come  to  a  final  decision  as  early  as
 possible  reviewing  the  whole  thing

 It  has  been  estimated  that  by  980-8I,
 our  requirement  of  stainless  steel  in
 the  country  might  go  up  to  one  lakh
 tonnes  In  this  context,  I  would  re-
 quest  the  Minister  to  go  ahead  with
 this  scheme.  I  do  not  mind  if  there  be
 simultaneous  production  of  stainless
 steel  at  the  Salem  plant.  Let  that  also
 go  aheaq  so  that  by  1980-81  we  may
 have  a  sufficient  quantity  of  stainless
 steel  produced  in  the  country  so  that
 we  may  not  have  to  depend  on  im-
 ports.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Ausgram):  I  rise  to  support  the
 motion  moved  by  Shr:  Samar  Guha.
 He  has  stated  the  position  in  detail
 I  support  the  motion  not  only  for  the
 reason  that  the  ASP  Durgapur  is
 within  my  constituency

 MR,  DEPUTY  SPEAKER:  Not  for
 that  reason.

 SHRI  KRISHNA  CHANDRA  HAL
 DER:  re  but  for  the  reason  that  it
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 (Shri  Krishna  Chandra  Haider]
 is  in  the  national  interest,  from  the
 national  economy  point  of  view  an:
 for  the  industrial  growth  of  the  eastern
 region,  specially  industries  like  chemi-
 cals,  petro-chemicals,  fertilisers  and
 engineering  industries  for  which  there
 is  a  huge  potential  in  eastern  India
 with  oil  fields  in  Assam,  with  the
 Haldia  complex  and  with  the  Barauni
 refinery.  It  will  also  give  employ-
 ment  opportunities  for  the  unemployed
 in  that  region.

 You  know  that  Dastour  and  Com-
 pany  recommended  expansion  from  one
 lakh  ingot  tonnes  to  3  lakh  ingot
 tonnes.  This  recommendation  was
 accepted  by  Messrs.  Atlas  Steel  Com-
 pany  of  Canada  who  has  given  the
 technical  knowhow.  Government  de-
 cided  on  expansion  of  ASP,  Durgapur,
 when  it  started  production  in  ‘1968.  It
 is  known  to  everybody  that  the  expan-
 sion  programme  of  Bhilai  and  Rour-
 kela  was  undertaken  just  after  start-
 ing  initial  production.  Also,  Govern-
 ment  decided  to  expand  the  Bokaro
 steel  plant  even  before  starting  pro-
 duction.  At  the  time  of  expansion  of
 those  plants,  no  production  item  was
 shifted  to  other  plants,  but  in  the  case
 of  ASP,  Durgapur,  stainless  steel  was
 shifted  to  Salem.  The  Government  and
 the  technical  experts  took  three  years
 to  take  a  proper  decision  on  expan-
 sion,  At  the  meeting  held  on  6-3-1971
 in  the  room  of  Secretary,  Ministry  of
 Steel  and  Heavy  Engineering,  it  was
 decided  on  expansion  and  to  produce
 60,000  tonnes  of  stainless  steel  per
 annum.  Though  Shri  Guha  referred
 to  it,  I  will  quote  from  the  minutes
 of  the  meeting  held  on  6-3-1971:

 “On  the  basis  of  the  data  avail-
 able,  he  (Secretary)  sald  that  CEDB
 could  go  ahead  with  the  preparation
 of  the  detailed  project  report,  for  in-
 creasing  the  capacity  from  the  exist-
 ing  level  of  00,000-T  ingots  to
 300,000-T  of  ingots,  out  of  which
 20,000-T  might  be  earmarked  (as
 slabs)  for  meeting  Defence  require-
 ments:  about  30,000-T  for  the  forge
 shop  and  the  balance  250,000-T  for
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 rolling,  out  of  which  stainless  steel /
 plates/sheets  could  be  in  the  region
 of  60,000-T.”

 But  inspite  of  the  definite  decision
 it  is  shifted  to  Salem,

 We  are  not  at  all  against  the  interest
 and  aspirations  of  the  Southern  Peo-
 ple  especially  of  Tamil  Nadu;  we
 support  all-round  development  and
 building  up  of  Salem  Steel  Plant.  Our
 submission  is  that  it  should  not  be
 done  at  the  cost  of  Eastern  region  and
 at  the  cost  of  A.S.P,  Durgapur:

 We  are  against  provincialism.  If
 you  go  to  West  Bengal  you  will  find
 the  whole  of  India  working  shoulder
 to  shoulder  just  like  brothers  in  the
 industrial  belt  of  West  Bengal.  But
 I  want  to  draw  the  attention  of  this
 august  House  from  the  national  point
 of  view.

 Firstly,  Salem  Steel  Plant  will  cost
 Rs.  340  crores  and  at  the  same  time
 Rs,  50  crores  will  be  the  cost  of  ex-
 pansion  of  ASP  to  produce  60,000
 tonnes  of  stainless  steel;  that  is  to  say
 our  country  will  save  Rs.  90  crores,

 We  are  importing  raw  materials
 from  other  countries  spending  huge
 foreign  exchange.  Our  country  will
 also  save  foreign  exchange.

 Due  to  this  delay  in  expansion  from
 968  onwards  the  cost  of  expansion  of
 the  Plant  has  increased  by  0  per  cent
 to  5  per  cent  per  annum.  Is  not  this
 delay  hampering  our  National  interest?

 I  want  to  say  fhat  by  denying  stain-
 less  steel  to  Alloy  Steels  Plant  Durga-
 pur,  we  are  creating  a  national  dis-
 aster  in  the  sense  that  the  price  of
 stainless  steel  will  be  kept  high  and
 the  infra-structure  which  would  come
 in  the  eastern  sector  with  the  avail-
 ability  of  stainless  steel  will  not
 come.

 I  would  demand  of  the  Government
 that  they  must  reconsider  their  deci-
 sion  and  decide  on  their  original  plan
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 of  expansion  of  A.S.P.  Durgapur  to  pro-
 duce  60,000  tonnes  at  a  cheaper  rate
 which  is  in  all  respects  befitting  the
 proper  perspective  of  the  situation.

 SHRI  SUBODH  HANSDA  (Midna-
 pore):  While  supporting  the  motion
 moved  by  Shri  Samar  Guha,  I  have  to
 say  that  I  eannot  agree  with  the  last
 part  of  this  motion  which  says,  in-
 stead  of  expanding  it  for  production
 of  unprofitable  seamless  tubes.  I  can-
 not  support  this  part;  J  agree  with  the
 first  part.  Durgapur  ASP  was  the  first
 of  its  kind  to  be  set  up  in  India.  This
 steel  plant  initially  started  its  produc-
 tion  in  968  and  there  were  no  techno-
 crats  to  produce  alloy  stee}  in  our
 country  for  which  the  Government  had
 40  get  engineers  trained  from  Canada,
 Japan  and  other  countries.  The  de-
 mand  for  stainless  steel  is  growing
 and  we  find  that  the  price  of  stainless
 steel  has  gone  up  considerably,  There
 will  be  no  competition  for  the  Salem
 steel  plant;  if  in  addition  to  one  steel
 plant  we  can  set  up  some  more  Salem
 steel  plants,  probably  our  demands
 would  only  then  be  fulfilled.

 Today  we  are  importing  stainless
 steel  spending  crores  and  crores  of
 foreign  exchange.  Certainly  nobody
 wants  this  drain  on  foreign  exchange.
 When  we  have  got  Durgapur  alloy
 steel  plant  and  it  was  initially  design-
 ed  for  3  lakh  tonnes  of  alloy  steel,  I
 do  not  know  why  the  Government
 changed  the  idea  of  expanding  it.
 When  you  have  got  so  many  trained
 teehnicians  there  and  by  spending  only
 Rs.  80  crores  you  can  save  crores  and
 crores  of  foreign  exchange,  I  do  not
 find  any  justification  why  Government
 is  hesitating  about  this  expansion
 scheme,  Can  the  Government  assure
 this  country  that  Salem  plant  can  go
 into  production  within  two  years  even
 after  spending  a  minimum  of  Rs.  200
 crores  which  will  now  cost  more  than
 Rs.  350  crores?  But  it  is  true  that  if
 Government  spends  Rs.  50  crores  at
 Durgapur,  certainly  it  will  be  able  to
 Produce  the  planned  capacity.  So,  I
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 do  not  understand  why  the  Govern-
 ment  have  taken  this  decision,  I  hope
 Government  will  revise  this  decision.

 Today  the  eastern  region  is  facing
 the  problem  of  unemployment.  There
 fs  another  aspect.  We  feel  this  is  a
 planned  away  to  take  away  the  pro-
 duction  of  alloy  steel  to  Salem.  Even
 if  the  production  of  seamless  tube
 starts  up  to  hundred  per  cent  of  the
 capacity,  the  plant  will  not  be  viable.
 But  if  production  of  stainless  steel  is
 made  even  up  to  50  per  cent  of  the
 capacity,  the  plant  can  be  made  viable.
 Therefore,  Government  should  con-
 sider  whether  it  ig  desirable  to  spend
 Rs.  350  crores  for  the  coming  5  or  6
 years  or  to  spend  Rs.  i50  crores  for
 ready  production.  On  one  occasion,
 the  minister  himself  said  that  if  the
 production  of  seamless  tube  does  not
 make  the  plant  viable,  then  it  will  go
 back  to  the  original  idea  of  production
 of  stainless  steel.  That  means,  in  his
 own  mind  there  is  every  doubt  that  it
 seamless  tube  is  produced,  the  plant
 will  run  at  a  loss.

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM;  The  hon,  Member  is  wrong.
 I  have  not  made  any  such  statement.

 SHRI  SUBODH  HANSDA:  If  that  is
 80,  I  am  withdrawing  my  remarks.

 Whatever  may  be  the  reason,  when
 the  eastern  region  is  facing  the  pro-
 blem  of  unemployment,  we  would  re-
 quest  the  hon.  Minister  not  to  hesitate
 to  expand  the  steel  plant  for  produc-
 tion  of  alloy  steel.  So,  I  support  the
 motion  of  Shri  Samar  Guha,  except
 what  he  says  at  the  end  of  his  motion,
 namely,  instead  of  expanding  it  for
 production  of  unprofitable  seamless
 tubes”  and  I  hope  the  Minister  will
 accept  it.

 SHRI  INDRAJIT  GUPTA  (Alipore):
 Mr,  Deputy-Speaker,  I  do  not  propose
 to  repeat  the  very  cogent  arguments.
 which  have  been  advanced  by  all  the
 preceding  speakers.....
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 MR,  DEPUTY  SPEAKER:  That
 would  be  a  good  example,

 SHRI  INDRAJIT  GUPTA:
 favour  of  the  expansion  of  the  alloy
 steel  plant  at  Durgapur  to  its  original
 rated  capacity.  Government  is  never
 tired  of  telling  workers,  employees  and
 officers  to  adopt  a  constructive  frame
 of  mind  to  the  problems  facing  the
 country.  We  are  always  chastised
 with  the  criticism  that  we  are  all  en-
 tirely  negative  and  uestructive  in  our
 outlook,  why  don’t  we  think  construc:
 lively.  why  (don't  we  make  construc-
 tive  suggestions.  Incidentally,  the
 workers  und  employees  of  the  Durga-
 pur  complex  have  also  been  always
 accused  of  being  only  concerned  with
 ther  selfish  monetary  motives,  not
 being  capable  of  looking  heyond  their
 selfish  interests,  to  the  larger  interests
 of  the  country  and  so  on.  In  this  ba.k-
 ground.  here  we  have  a  unique  example
 of  a  peaceful  agitation  which  is  being
 carried  on  over  an  issue  which  is  not
 in  any  sense  a  narrow  selfish,  regional
 or  monetary  issue  at  all.  It  is  an  issue
 which  concerns  the  health  of  the  public
 sector  an  dthe  welfare  of  the  nation
 as  a  whole.  We  do  not  get  such  ex-
 ample  frequently.  Here  we  have  an
 example  where  the  workers,  em-
 ployees  and  executives  of  the  plant
 have  been  carrying  on  an  agitation,
 not  for  increase  of  salary  or  bonus  er
 anything  like  that.  or  for  any  narrow
 selfish  thing  saying  “we  must  have  an
 expansion  here;  Jet  the  Salem  plant
 go  to  blazes”;  not  at  all.  I  would  have
 thought  that  the  vigilance  and  the
 consciousness  on  this  issue  which  has
 been  exhibited  by  the  workers  and  the
 executives  of  the  alloy  steel  plant,
 Durgapur,  is  something  that  we  should
 feel  happy  about.  I  think  the  gavern-
 ment  should  welcome,  should  en-
 courage  people  in  plants  in  the  other
 sectors  to  go  deeply  into  those  pro-
 blems.  They  may  be  right  or  wrong
 in  their  various  demands;  1  am  not
 going  into  that  just  now.  But  the
 fact  that  they  are  willing  to  go  into
 the  matter  deeply  and  take  it  up  as  an
 issue  for  representation  and  agitation
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 is  a  matter  which  should  be  wel-
 comed.

 There  may  be  some  bureaucrats  who
 resent  if  on  the  ground  that  this  is
 some  sort  of  unwarranted  interference
 by  workers  and  officers  in  an  area
 which  belongs  properly  to  planners,
 to  consultants,  to  designers,  to  Minis-
 ters  and  ‘What  business  have  you
 got  to  poke  your  nose  into  these
 matters?”  and  so  on,  I  can  well  under-
 stand  the  resentment  which  is  felt  in
 certain  quarters,  in  the  tradition-bound
 bureaucratic  quarters,  in  a  matter  like
 this  But  I  think  it  is  a  glowins  ex-
 ample  of  the  kind  of  constructive  ap-
 proach,  backed  up  by  peaceful  agita-
 tion,  which  has  been  adopted  in  Durga-
 pur  by  the  executive  officers  and
 workers  on  this  issue.  If  the  reports
 which  have  already  appeared  in  the
 press  are  correct,  he  has  statec  in  the
 other  House  that  the  whole  issue,  the
 whole  controversy,  is  going  to  ४९  look-
 ed  into  again,  is  going  to  be  recon
 sidered.  I  hope  he  will  confirm,
 modify  or  correct  that  statement,  if
 it  is  wrong.

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  I  have  said  so  in  this  House
 also  in  answer  to  an  unstarred  ques-
 tion.

 46.00  hrs.

 SHRI  INDRAJIT  GUPTA:  Well.  I
 am  very  happy  because  that  only  cor-
 roborates  what  I  am  saying.  It  proves
 that  the  essence  of  this  agitation—
 every  detail  may  not  have  been  cor-
 rect~was  certainly  in  the  national
 interest  and  at  least  a  very  reasonable
 demand  was  made  that  the  experts  of
 the  Ministry,  the  experts  of  the  Plan-
 ning  Commission  and  so  on,  whoever
 they  are—I  have  great  respect  for
 them;  I  do  not  know  who  they  are—
 should  sit  down  and  consult  these
 people  also,  the  engineers  of  the  Plant,
 the  executives  of  the  Plant,  the  techni-
 cians  of  the  Plant,  all  these  people,
 who  are  differing  so  sharply  with
 them.  ‘Let  them  sit  down  together.
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 +.
 This  is  something  which  belongs  to  the
 nation.  It  is  the  property  of  the
 nation.  This  Plant  is  not  being  vut

 .up  with  the  money  of  Birla  or  Tata.
 The  tax-payer  is  paying  for  it  out  of
 his  pockets.  Therefore.  at  this  Gov-
 ernment  has  taken  this  deetsion  of  re-
 consideration  and  review,  I  welcome
 if  and.  I  hope  to  hear  more  from  hm
 when  he  replies  because  he  has  been
 quoted  as  having  said  that  the  deci-
 sion  of  review  and  recon»ideration  is
 based  on  the  latest  technological
 developments  which  have  taken  place
 i  am  a  lay-man  and  so,  vou  are  Sir,
 in  this  matter.  We  would  like  te  be
 educated  by  the  Minister  about  it  as
 to  what  are  the  technological  develop-
 ments  which  have  taken  place  between
 6th  March,  497  and  27th  July,  972
 ‘which  have  caused  sufficient  thinking
 in  the  minds  of  the  Ministry  to  look
 into  the  matter  again

 Sir,  the  matter  has  raised  consider-
 able  feelings,  I  admit,  in  my  State.
 But  the  reason  for  if  is  very  simple,  It
 is  not  in  any  parochial  or  provincial
 sense  that  it  is  being  raised;  it  is  be-
 cause  we  feel  this  is  an  issue  which
 is  vitally  connected  and  related  with
 the  entire  problem  of  the  economic
 stagnation,  with  the  industrial  stagna-
 tion,  of  West  Bengal.

 6.03  brs

 4Surr  R.  D,  BHANDARI  in  the  Chair)

 I  would  like  to  invite  the  attention
 of  my  good  friend,  Shri  Mohan
 Kumaramangalam,  to  the  reply  given
 in  the  last  session  of  Parliament  by
 his  colleague,  the  Planning  Minister,
 to  the  debate  which  took  place  on  my
 Resolution  regarding  ernnomic  proh-
 lems  of  West  Bengal.  In  the  course
 of  that  reply  Shri  D,  है:  Dha:  said  that
 he  was  rather  disappointed  that  the
 mover  of  the  Resolution  that  is,  my-
 self,  had  not  been  able  to  pirpoint,
 according  to  him  the  real  nalady  from
 which  the  industrial  front  in  West
 Bengal  was  suffering.  I  have  not  got
 the  proceedings  here.  So  I  am_  not
 quoting  his  exact  words.  But  he  can
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 refer  to  them.  Shri  Dhar  said  that
 the  real  trouble  in  West  Bengal  is  that
 the  Industrial  structure  that  West
 Bengal  has  inherited  froin  the  past  १९
 really  of  a  colonial  tyne  cer  was
 referring  to  the  jute  incustry,  tea
 industry,  old  coal  mines  uid  so  on.  He
 said  that  i¢  West  Bongaj  is  to  make
 a  break-through,  then  it  taust  96  in
 the  direction  of  starting  new  types  of
 modern  spohisticated  industries  which
 were  not  developed  in  West  Benga]  in
 the  past.  If  this  is  Mr.  Dhar's  ana-
 lysis  and  I  agree  with  it  to  a  great
 extent,  then,  in  this  context,  we  have
 felt  that  the  development  of  stamless
 steel  capacity  at  Durgapur  is  one  of
 the  esseitial  components  of  the  infra-
 structure  on  which  depends  the  de
 velopment  oi  new  types  of  supmsticat-
 ed  industries,  such  as,  petro-chemicals
 fertihsers  and  so  on  to  which  other
 friends  on  this  side  have  alsv  referred

 That  is  why  there  has  been  a  feel-
 ing,  a  great  deal  of  public  concern,  in
 West  Bengal  that  if  for  any  reason
 the  planned  capacity  for  stainless  steel
 products  at  Durgapur  is  to  be  reduced
 or  drastically  slashed  down,  it  will
 not  only  aflect  the  particular  plant  but
 it  will  have  a  bearing  on  the  entire
 infra-structure  on  which  new  type  of
 industrial  development  in  West  Bengal
 should  depend.  That  is  even  accord-
 ing  to  my  good  friend,  the  Planning
 Minister.  I  hope,  the  Minister  realises
 that  this  is  the  way  in  which  we  have
 been  looking  at  it.  It  is  not  either  a
 question  of  conflict  between  Durgapur
 and  Salem.  My  other  friends  have
 made  it  amply  clear  that  from  the  esti-
 mates  which  have  been  made  by  the
 National  Council  of  Apphed  Economic
 Research—it  may  be  wrong,  I  do  not
 know—and  they  have  at  least  studied
 the  problem,  of  the  country’s  demand
 for  stainless  steel,  it  is  clear  that  even
 if  there  38  a  production  of  60,000
 tonnes  of  stainless  steel  production  at
 Durgapur  and  70,000  tonnes  at  Salem,
 even  then  there  will  be  a  shortfall  in
 production  in  relation  to  the  total
 demand  of  the  country  which  is  grow-
 ing
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 Therefore.  we  may  be  wrong,  but  I

 can  tell  you  this.  If  these  figures  are
 wrong,  they  may  be  wrong,  but  at
 feast  we  have  never  said  that  some-
 thing  should  be  cut  down  at  Salem  in
 order  to  provide  for  the  production  of
 60,000  tonnes  at  Durgapur.  It  is  our
 belief  that  both  these  plants  can  func-
 tion  together.  There  is  no  need  to
 cut  down  one  at  the  expense  of  the
 other  at  all.  It  is  very  unfortunate
 that  some  sort  of  atmosphere  or  sus-
 picion  has  been  allowed  to  be  created
 by  the  Government  by  not  putting  all
 their  cards  on  the  table,  that  there  is
 an  attempt  to  divert  stainless  steel
 capacity  from  Durgapur  to  Salem,
 although  I  know  the  Minister  here  has
 on  several  occasions  denied  this  and
 always  referred  tocertain  technologi-
 cal  development.  Now  we  are  told
 that,  on  the  basis  of  the  latest  techno-
 logical  development,  the  matter  will
 be  reviewed  again.  Of  course,  he
 knows  more  about  the  technical  side
 than  what  I  do,  since  he  is  the  Minis-
 ter  in  charge  and  he  should  educate
 the  House  as  to  what  is  actually  going
 on,

 Many  friends  have  referred  to  the
 original  decision  taken  in  March  1971.
 I  arm  not  going  to  refer  to  those  things
 again.  But  this  mystery  still  remains
 unsolved—what  were  the  factors  which
 led  the  Government  to  change  or  re-
 vise  the  decision  regarding  capacity
 and  product  mix  which  were  decided
 upon  in  March  1971,  I  say  that  there
 (is  a  mystery  behind  it  because  we  find
 this  from  some  papers  that  we  have
 got  here  and  this  has  not  been,  to  my
 knowledge,  contradicted.  In  a  letter
 addressed  by  the  Alloy  Steel  Execu-
 tives’  Association  to  the  Chairman  of
 the  Hindustan  Steel  Limited  on  the
 28th  August  this  year,  they  say  among
 other  things:

 “The  General  Manager....
 That  means,  the  General  Manager  of
 Alloy  Steel  plant.

 «  ...in  the  meeting  with  us  on
 (24-8-1972  categorically  pointed  out
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 that  between  the  period  of  ‘7-3-1971
 and  20-7-1972  ASP  personnel  were
 not  involved  in  finalising  product
 mix  for  ASP’s  expansion,  and  it  also
 transpired  during  the  discussion  that
 neither  the  ASP  personnel  nor
 yourself....”

 Meaning,  the  Chairman  of  HSL.

 “,...were  involved  in  arriving  at
 the  product  mix  for  ASP’s  expansion
 as  stipulated  in  the  minutes  of  the
 meeting  held  on  2ist  July.

 “It  was  also  disclosed  by  the
 General  Manager,  ASP,  during  the
 meeting  with  us  on  (24-8-1972  that
 the  product  mix  that  wag  offered  by
 the  Ministry  for  ASP’s  expansion.  a

 That  is  to  say,  cutting  down  the  stain-
 less  steel  part  of  it  and  substituting
 by  seamless  tube,

 6s  will  have  no  market  in  view
 of  the  various  licences  issued  to  the
 different  companies  and  you....”

 That  is,  Mr.  Bhaya.

 “...-are  going  to  write  a  letter  to
 the  Ministry  in  this  line.”

 This  is  a  revelation  which  seems  to
 indicate  that,  in  the  whole  process  of
 revising  the  product  mix,  neither  the
 Chairman  of  Hindustan  Stee]  Limited
 nor  the  General  Manager  of  ASP,  nor
 the  technical  personnel  of  ASP,  was
 associated  or  involved  in  it  at  all.  Who
 did  that  then?  Who  were  the  experts?
 What  is  the  composition  of  the  expert
 committee  which  in  July  suddenly  de-
 cided  to  revise  the  whole  thing?,  That
 is  what  I  would  like  to  know.  Why
 did  they  work  this  way  and  not  take
 these  people  into  confidence  and  have
 consultations  with  them?  The  Minis-
 ter  cannot  blame  the  people  if,  when
 such  things  are  known,  all  sorts  of
 suspicion  get  around,  -

 Mr.  Dastur’s  project  report  has  al-
 ready  been  referred  to,—I  do  not  want
 to  repeat—what  they  had  visualised,
 how  the  expansion  should  take  place
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 from  the  very  beginning,  Mr.  Dastur
 has  made  it  quite  clear—that  is  an
 important  point  which  all  of  us  fre-
 quently  refer  to  in  this  House—that
 initial  planning  of  the  facilities  is

 auch  that  expansion  can  be  accompli-
 shed  with  relative  ease.

 I  am  quoting  from  M/s.  Dastur’s  re-
 port:

 “Provision  for  expansion  in  the
 original  plant  costs  very  httle  in
 comparison  with  the  total  initial
 investment  but  is  more  than  com-
 pensated  in  the  later  years  as  the
 plant  grows.”

 This  was  the  whole  outloox  and  per-
 spective.  Therefore,  I  think  the
 Minister  should  tell  us  why  there

 should  be  a  change  when  the  original
 plan,  the  original  product-mix  plen  for
 the  originally  rated  capacity  of  the
 expansion  was  to  be  an  expansion
 from  100,000  tonnes  to  300,000  tonnes
 of  ingots  out  of  which  20,000  tonnes
 hould  be  for  defence  purposes,  20,000

 should  be  allotted  for  forging  and  out
 of  the  remaining  250,900  tonne;  for
 rolhng  purposes,  60,000  tonnes  would
 be  stainless  steel  products.  This  was
 the  simple  plan.  That  was  the  way
 the  plant  was  designed,  that  was  the
 way  it  was  approved  by  the  foreign
 collaborators,  that  was  the  way  it  was
 constructed  and  that  was  the  way  it
 was  equipped  and  that  is  the  way  the
 whole  capacity  as  already  present  can
 be  expanded,  as  other  frinds  have
 pointed  out,  at  an  expenditure  of  only
 Rs.  50  crores.  That  is  al  I  have  to
 say  in  this  matter.

 I  am  very  happy  Mr.  Guha  has
 brought  this  matter  here  as  a  special
 subject  for  discussion.  IT  am  not  in-
 sisting  as  he  has  done  in  bis  resolu-
 tion—at  least  his  resolution’s  latter
 part  seems  to  indicate—that
 on  no  account  the  seam-
 Jess  tube  part  of  it  should  be
 included  in  Durgapur.  I  am  not  an
 expert.  If  installation  of  a  seamless
 tube  plant  means  that  the  00,000  ton-
 nes  stainless  steel  project  should  be
 cut  down,  then  I  am  opposed  to  it.  If
 the  60,000  tonnes  stainless  steel  can  be

 AGRAHAYANA  18,  894  (SAKA)  Expansion  of  278
 Durgapur  Alloy

 Steel  Plant
 provided  for  along  with  the  seamless
 tube  production,  I  have  mo  objection.
 We  have  ng  objection,

 SHRI  8,  MOHAN  KUMARAMANGA-
 LAM:  Now,  the  hon.  Member  is  op-
 posing  it.  I  have  stated  repeatedly
 that  if  he  could  make  a  statement,  it
 will  be  useful  to  understand  why  he
 ig  opposed  to  it.

 SHRI  INDRAJIT  GUPTA  To  what?

 SHRI  Ss.  MOHAN  KUMAPAMANGA-
 LAM:  If  seamless  tube  plant  :s  there
 ang  if  it  l,  found  that  the  stainless
 steel  plant  should  not  be  there,  why
 is  he  opposed  to  it?  What  is  the

 mweason?
 SHRI  SAMAR  GUHA:  I  have  given

 the  reason.
 SHRI  INDRAJIT  GUPTA:  I  think

 then  I  have  to  make  a  speech  ull  over
 again.  The  simple  mater  is.  Why  a
 stainless  steel  plant  should  become
 mainly  a  producer  of  seamless  tube-
 I  am  asking  him  a  counter-question.
 Stainless  steel  is  an  item  which  is  in
 very  short  supply.  I  can  quote  the
 import  figures,  how  much  we  are
 spending  every  year  on:  importing
 stainless  ४8९]  because  it  has  got  the
 nickel  content  and  if  we  go  on  with
 the  full-rated  capacity  of  stainless
 steel  production  how  much  we  can
 save  in  the  long  run,

 Secondly,  we  consider  it  as  an  es-
 sential  part  of  the  infra-structure  for
 development  in  the  eastern  region  of
 other  new  sophisticated  industries

 Tmrdly,  Dastur’s  project  report  and
 the  decision  of  March  1071  all  con-
 firm  that  60,000  tonnes  would  be  the
 capacity.  Why  have  they  suddenly
 come  along  and  tried  to  cut  it  down?
 I  have  no  objection  to  a  seamless  tube
 plant  being  put  up  there,  but,  not  at
 the  cost  of  the  stainless  steel,  because
 the  experts  with  whom  we  are  in
 touch  at  least,  tell  us  that  this  seam-
 less  tube  plant  will  not  be  a  profitable
 concern,  that  it  will  not  make  the
 whole  plant  viable  in  future  and  after
 a  tew  years  when  the  plant  runs  into
 losses,  we  will  be  told  that  the  workers
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 are  the  root  cause  of  all  the  trouble,
 that  there  is  labour  trouble  and  that
 is  the  reason  why  the  plant  is  going
 in  the  red.

 Therefore,  I  conclude  hy  asking  the
 Minister  that  he  should  either  confirm
 or  deny  what  he  kas  said  in  the  other
 House,  two  or  three  days  ago  and
 whether  they  are  prepared  to  recon-
 sider  the  whole  thing  and  reconsider
 if  in  the  light  of  what  the  technical
 people  have  said.

 SHRI  s.  MOHAN  KUMARA-
 MANGALAM:  I  think  the  hon.  Mem-
 ber  knows  that  I  have  stated  in  this
 House  in  reply  to  an  unstarred  ques-
 tion  that  we  are  having  a  second
 look  into  the  entire  question  of  the
 product-mix  of  the  Alloy  Stee]  Plant
 in  Durgapur.

 SHRI  INDRAJIT  GUPTA:  The  point
 je  that  we  want  a  little  addendum  to
 that,  that  the  second  look  sheuld  be  in
 the  light  of  the  representations  which
 have  been  mad®  on  behalf  of  the  ex-
 ecutives  and  other  West  Bengal  fechni-
 cal  people  and  also  with  a  view  to  see-
 ing  that  the  original  rated  capacity  of
 the  expanded  plan  upto  60,000  tonnes
 of  stainless  steel  products  is  main-
 tained.  That  is  what  we  want.

 SHRI  B.  K.  DASCHOWDHURY:  To-
 day,  he  will  announce  something  more.

 SHRI  SAMAR  GUHA.  Surely,  We
 are  expecting  after  so  much  of  thanks-
 giving.

 SHRI  8.  R.  DAMANI  (Sholapur):
 We  have  heard  the  points  put  forward
 by  hon.  Members.  It  is  a  fact  that  the
 demand  for  stainless  steel  is  going  up
 because  it  is  being  used  for  industries
 and  also  it  is  being  usec  for  domestic
 purposes,  Since  production  is  very
 limited,  we  had  to  import  stainless
 steel  from  abroad:  To  save  foreign
 exchange,  to  create  more  employment,
 to  make  the  country  self-sufficient.  for
 all  these  things,  it  is  very  essential
 that  production  pf  these  items  like
 stainless  steel  must  be  expanded.
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 Now  the  question  arises  as  to  where
 such  units  are  going  to  be  set  up.  There
 are  certain  basic  principles  in  regard
 to  the  setting  up  of  industries.  The
 first  basic  principle  is  the  availablity
 of  raw  material.  The  second  thing  is
 transport  and  communication  facili-
 ties  There  should  be  supply  of  power
 and  market  facilities  for  the  finished
 products.  These  are  very  important
 items.  Apart  from  that  workers’  parti-
 cipation  and  cooperation  have  to  be
 taken  into  account.  In  Durgapur  our
 experience  is  this.  The  cooperation
 extended  by  Unions  in  Durgapur  is
 very  disappointing.

 The  plant  at  Durgapur  was  conceiv-
 ed  ata  production  capacity  of  .6
 million  tonnes  and  from  the  very  in-
 ception  this  plant  is  running  with  50
 per  cent  idle  capacity.  In  the  year
 970  this  plant  had  reached  the  lowest
 capacity  of  30  per  cent.  The  loss
 incurred  uptill  now  is  Rs,  84  crores.
 This  plant  is  losing  Rs.  :  crore  per
 month.  On  the  one  side  we  have  this
 idle  capacity  and  we  find  that  be-
 cause  of  this  idle  capacity  the  losses
 are  also  increasing.  Therefore  we  are
 pressed  with  the  problem  of  importing
 steel  from  other  countries.  We  are
 finding  it  difficult.

 The  other  difficulty  here  is  that
 there  is  no  cooperation  of  labour.  No-
 bedy  knows  how  many  unions  are
 there.  If  Government  enters  into  some
 agreement  with  one  unien  some  other
 union  create  trouble.  This  is  a  con-
 tinuous  thing  which  happens.  Some
 unions  somehow  or  other,  always
 create  trouble,  always  are  on  strike,
 and  this  affects  the  smocth  working
 of  the  Plant  and  this  also  the  reason
 for  the  losses  sustained  by  the  plant.

 I  thought,  while  moving  the  Motion,
 the  hon,  Member  would  have  assured
 the  House  that  he  takes  responsibility
 for  this,  that  there  will  be  no  labour
 trouble  and  that  the  Government  will
 get  the  fullest  cooperation  from  all  the
 workers,  so  that  the  plant  may  be
 utilised  fo  its  full  capacity.
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 SHRI  SAMAR  GUHA:  Since  _  the
 hon.  Member  has  referred  to  me,  I
 would  hke  to  say  that  this  is  not  the
 ovcasion  for  discussing  labour-manage-
 me.it  relations.  I  am  not  discussing
 that  question  now.  This  debate  relates
 to  an  absolutely  technical  matter,  and
 I  have  dealt  with  it  in  an  absolutely
 technical  way  in  the  light  of  the  tech-
 nical  experts’  opinion  and  technical
 knowledge.  I  am  prepared  to  discuss
 the  question  of  labour-management
 relations  whenever  it  comes  up  in  the
 House.

 SHRI  S.  R.  DAMANI:  When  Govern-
 ment  are  going  to  invest  money  or
 when  anybody  is  going  to  invest  money
 it  should  be  seen  that  there  is  a  proper
 return  on  the  amount  invested.  and
 whether  this  return  is  going  to  mater-
 ialise  or  not,

 Only  about  five  days  ago,  I  read  in
 the  papers  that  in  the  melting  shop  at
 Durgapur,  90  workers  were  on  strike,
 and  the  project  is  gomg  to  declare  a
 lock-out

 MR.  CHAIRMAN:  The  subject  under
 discussion  is  a  very  limited  one.

 SHRI  SAMAR  GUHA:  I  think  he  is
 referring  to  the  Durgapur  Steel  Plant
 under  HSL.

 MR.  CHAIRMAN:  The  subject  is  a
 very  limited  one.  So,  let  not  the  hon.
 Member  allow  himself  to  wander
 throughout  the  realm  and  complete  the
 whole  world  of  discourse.

 SHRI  8.  R.  DAMANI.  I  realise  what
 you  say.  But  my  point  is  this.  If
 this  is  the  attitude  of  the  workers,  then
 ene  has  to  see  carefully  whether  if
 one  invests  more  money  there,  there
 will  be  more  production  or  not.  That
 ig  the  problem.  My  contention  is  that
 unless  the  workers  become  more  dis-
 elplined,  unless  the  union  veople  give
 a  guarantee  that  they  will  improve
 the  working  and  there  will  he  no
 trouble.  one  should  not  think  of  any
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 there;  it  is  only  if  the
 workers  and  their  unions  give  a
 guarantee  that  they  will  co-operate
 and  behave  in  a  more  disciplined  way
 that  one  should  think  of  investing
 more  money  there  for  the  purpose  of
 expansion.  Sir,  I  am  not  against  West
 Bengal;  I  am  not  against  Durgapur  or
 any  other  place.  But  I  only  want  that
 there  should  be  proper  return  on  the
 amount  to  be  invested.

 investment

 SHRI  JYOTIRMOY  BOSU:  But  he
 is  only  against  the  workers.

 SHRI  5.  R.  DAMANI:  I  am  not
 against  the  workers  I  shall  be  very
 happy  if  the  workers  get  more,  But
 they  should  produce  also  more.  Un-
 less  they  produce  more,  how  can  they
 get  more?

 l  admit  that  this  plant  is  very  um-
 portant.  The  demand  for  stainless
 steel  is  increasing,  and,  theretore,  we
 are  meeting  the  requirements  by  im-
 ports.  Therefore,  one  has  to  put  up
 this  plant  at  a  place  where  production
 will  expand.  That  is  the  only  point
 that  I  want  to  make.  Therefore,  I
 submit  that  the  question  of  putting  up
 this  plabt  in  this  particular  area  re-
 quires  to  be  reconsidered.  Otherwise,
 I  agree  that  all  the  factors  are  favour-
 able  for  Durgapur,  because  whereas
 an  investment  of  about  Rs.  60  crores
 would  be  required  here,  in  other  places
 an  investment  of  Rs,  340  crores  would
 be  required,  and,  therefore,  to  that
 extent,  there  would  be  a  saving  if  it  is
 invested  at  Durgapur.  All  these  things
 are  there,  ang  further  the  market  is
 there,  the  raw  material  is  there,  but
 my  only  fear  is  that  there  may  be
 trouble  from  the  side  of  the  workers,
 and  our  experience  of  the  workers  in
 that  878६  has  been  very  disappointing.
 So,  unless  the  workers’  participation
 is  there,  and  unless  their  co-operation
 is  guaranteed,  Government  should  be
 very  careful  and  the  hon.  Minister
 should  be  very  careful  before  invest-
 ing  further  money  there  and  creating
 mere  scope  for.  trouble.
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 *SHRI  gE  R.  KRISHNAN  (Salem):
 Mr.  Chairman,  Sir,  my  hon,  friend,
 Prof.  Samar  Guha  has  moved  the
 Motion  on  Durgapur  Alloy  Steel  Plant
 for  discussion  and  I  would  like  to
 express  my  views  on  behalf  of  my
 party,  the  Dravida  Munnetra  Kazha-
 gam.

 As  there  is  acute  shortage  of  stain-
 less  steel  in  the  country  and  as  there
 is  shortage  of  other  steel  products
 also,  we  are  compelled  to  import  them
 eausing  heavy  strain  on  our  slender
 foreign  exchange  resources.  I  do  not
 think  that  any  hon.  Member  in  this
 House  will  object  to  the  expansion  of
 Durgapur  Alloy  Steel  Plant  and  even
 for  setting  up  some  more  new  plants
 in  the  country  m  order  to  meet  the
 growing  requirement  of  steel  pro-
 ducts.  I  am  constraineg  to  pornt  that
 though  there  38  acute  shortage  of  steel
 Products  in  the  country,  still  in  black
 market  they  are  available  for  a  pre-
 mium.  I  wonder  how  this  38  happeh-
 ing.

 In  the  Fourth  Plan  Mid-term  ap-
 praisal,  it  75  stated  that  production  in
 the  Durgapur  Alloy  Steel  Plant  is
 being  stepped  up  and  the  targets
 fixed  for  ‘1978-74.  for  alloy  and  special
 steels  will  be  possible  of  achieve-
 ment  by  that  time.  On  16-11-1972
 Shri  Indrajit  Gupta  raised  this  ques-
 tion  in  this  House:

 “Whether  the  stainless  steel  capa-
 city  to  be  set  up  at  Salem  is  at  the
 expense  of  the  present  capacity  of
 the  stainless  steel  plant  at  Durgapur”

 I  do  not  know  whether  the  Deputy
 Leader  of  the  Communist  Party  in  this
 House,  Shri  Kalyanasutidaram,  shares
 the  anxiety  of  Shri  Indrajit  Gupta.

 Our  Steel  Minister,  Shri  Mohan
 Kumaramangalam  replied  that  the
 stainless  steel  capacity  of  70,000  tonnes
 being  set  up  at  Salem  is  without  any
 reference  to  the  question  0०१  the  stain-
 less  steel  already  being  produced  at
 Durgapur.  He  also  stated  that  the
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 present  capacity  in  Durgapur  will  not
 be  affected,

 Shr.  Samar  Guha  also  referred  to
 the  market  survey  conducted  by  the
 National  Council  of  Applieq  Economic
 Research  which  revealed  the  require-
 ment  of  steel  products  in  1980.  Shri
 Mohan  Kumaramangalam  stategq  that
 bearing  in  mind  the  estimated  require-
 ment  of  1,00,000  tonnes  in  l980  the
 Salem  Steel  Plant  is  being  set  up.

 I  happened  to  go  through  the  1971-
 72  Annual  Report  of  the  Ministry  of
 Steel  in  which  it  is  stated  that  in  970
 only  39.6  per  cent  and  in  97l-72  only
 43.8  per  cent  of  the  rated  capacity  of
 the  Durgapur  Plant  had  been  ach.eved.
 Ii  is  regrettable  that  not  even  50  yer
 cent  of  the  rsteq  production  capacity
 has  so  far  been  achieved  in  the  Durga-
 pur  Steel  Plant.  The  Minister  has  ex-
 pressed  his  feeling  that  the  full  pro-
 duction  of  the  rated  capacity  in  Dur-
 gapur  Stee]  Plant  and  the  production
 in  Salem  Steel  plant  will  be  able  to
 meet  the  anticipated  requirement  of
 steel  products  in  1980.

 Sir,  though  the  preliminary  wok
 on  the  Salem  Steel  Plant  has  been
 started  just  a  year  bark,  the  demand
 for  a  Steel  Plant  in  Tamil  Nadu  has
 been  there  for  nearly  two  decades.
 Salem  Steel  Plant  is  just  the  realisa-
 tion  of  the  dream  of  4  crores  of  Ta-
 mils  for  ihe  past  twenty  years
 Though  the  hon.  Mhnuster  of  Steel
 may  hail  from  Tamu  Nadu.

 SHRI  S,  MOHAN  KUMARAMANGA-
 LAM:  Shri  Samar  Guhg  made  it  clear
 that  his  demand  for  an  increase  in
 stainless  steel  production  at  Durgapur
 had  nothing  to  do  with  a  consequential
 demand  that  there  should  be  any  re-
 duction  in  Salem.  I  do  not  think  it
 is  fair  to  imply  that  he  had  made
 any  such  statement,

 SHRI  E.  R.  KRISHNAN:  What  I  em
 saying  is  that  steps  must  be  taken  to
 achieve  full  production  according  to

 *The  original  speech  was  delivered  in  Tamil.
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 the  rated  capacity  of  Durgapur  Steel
 Plant.  My  point  is  that  expeditious
 steps  must  he  taken  for  stariing  the
 work  on  Salem  Steel  Plant.  I  pay  my
 humble  compliments  to  the  hon.  Muns-
 ter  of  Stevl  jor  setting  up  the  Salem
 Steel  Company  which  has  ben  entrust-
 eq  with  the  execution  of  the  project
 expeditiousl;  I  request  the  hon.
 Minster  ty  ensue  the  comptetion  of
 the  project  with  n  the  targeted  period
 T  would  also  request  the  hon.  Ministcr
 to  take  steps  tor  the  increased  produc-
 tion  of  steei  products  whieh  are  im
 great  short  supply  throughout  the
 country.  Onl,  when  the  production  8
 stepped  up  and  the  steel  products  are
 made  available  in  plenty,  the  black-
 marketecring  in  them  will  disappear.

 With  these  words,  I  conclude.

 SHRI  VASANT  SATHE  (Akola):
 When  I  hea,  the  motion  moved  by  my
 hon.  triend  Stui  Samar  Guha  I  was
 a  little  surprised  because  allhough  os-
 tensibly  it  vppears  that  this  is  purely
 for  the  expans'on  of  production  in
 Durgapur  stecl  plant  of  stainless  steel
 it  hag  some  reterence  to  other  expan-
 sions  in  the  f.cld  of  stamless  steel.  He
 has  clarified  ॥  further  by  saving  thal
 he  has  no  -veterenee  to  Salem.  But
 one  can  read  be  ween  the  Ines.  We
 shall  take  him  at  his  words  tnat  he  has
 no  reference  to  Salem  and  that  he  38
 not  agamst  Sulem.  Therefore,  my
 submission  is  that  as  far  as  the  Salem

 Steel  plant  is  concerned  it  has  come  to
 stay,  at  must  go  on  with  the  fullest
 capacity  at  the  rated  speed  and  achie-
 ve  the  desired  target.

 MR.  CHAIRMAN.  There  is  no  dis-
 pute  over  it.

 SHRI  VASANT  SATHE:  I  just
 wanted  to  emphasise  that  point.  What
 surprised  me  is  that  the  resolution
 says;  ‘That  this  House  is  of  opinion..
 ..insteag  of  expanding  it  for  produc-
 tion  of  unprofitable  seamlcss  tubes.’
 Itis  at  the  end  that  the  crux  of  the
 matter  comes.  Shoulg  it  be  left  to  the
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 discretion  of  the  experts  im  the  minis-
 try?  Who  has  to  decide  whether  at  is

 profitable  to  produce  seamless mora
 tubes  or  60  000  tonnes  of  stainless
 stecl?

 s*%  FUTAN  Tbe  point  "७  sume
 ple:  attain  the  target  of  60,000,  tonnes
 Stainless  stecl  and  then  start  further
 expanyn.

 FURL  VACANT  SATHF  Uitnuately
 it  iS  a  question  of  economics  and  pro-
 fitabihty.  It  the  Ministry,  after  exa-
 mining  the  issue,  had  came  ty  the  con-
 clusion  that  you  should  go  tn  for  the
 production  oi  seamlesg  tubes  because
 they  are  more  profitable,  does  Mr.
 Samar  Guha  suggest  that  profits  be
 thrown  to  the  winds,  economics  be
 thrown  to  the  winds?

 SHRI  SAMAR  GUHA  The  hon.
 Member  was  not  here  I  have  made
 a  compaiative  study  I  have  made  a
 compaiative  ahalysis

 SHRI  VASANT  SATHE  You  can
 explain  your  sland  when  you  reply.
 Who  would  normally  quarre]  with  the
 piopusition  that  the  target  shoula  be
 teached?  When  you  have  reached  a
 Particular  stage,  normally  —  efforts
 should  be  to  reach  the  target.  Prima
 facie  there  can  be  no  quarrel  with  this.
 Obviously  when  the  Ministry  has
 found  that  if  is  difficult  to  reach  a
 farget  and  that  there  are  certain  eco-
 nomic  difficulties  inherent  in  the  pro-
 cess  and  that  the  production  of  some-
 thing  else  is  more  profitable  what
 quarrel  can  there  be?  I  do  not  under-
 stand  this  point.

 As  I  said,  although  prima  facie  there
 can  be  no  quarrel  with  this  proposi-
 tion  that  we  should  first  try  to  reach
 the  target  which  was  placed  before  us,
 this  must  essentially  be  left  धक  the
 experts.  Ultimately  it  is  they  who  are
 answerable.  We  cannot  hold  the  mi-
 nistry  to  say,  “You  must  do  this,  eco-
 nomics  or  no  economics.”  I  @p  not
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 {Shri  Vasant  Sathe]
 think  that  would  be  a  very  wise  pro-
 position  to  make.

 SHRI  INDRAJIT  GUPTA-  There  are
 some  experts  70  the  plant  ulso.

 Blo  लक्ष्मी  नारायणा  पांडेय  (मंदसौर):
 श्री  समर  गृह  के  प्रस्ताव  के  साथ  म  सशोधन
 के  रूप  मे  यह  जोडना  चाहता  ह  कि  सरकार  ने
 प्रगति  घोषित  नीति  के  अनुसार  कार्य  नहीं
 किया  है।  सरकार  यदि  अपनी  घोषित  नीति
 के  भ्रनुसार  दुर्गापुर  कारखाने  मे  हो  रहे  घाटे
 को  ठीक  करे,  वहा  उत्पादन  बढ़ाने  की  दिशा
 मे  उसके  साथ  साथ  जितनी  एलाइड  इन्-

 स्ट्रीट  हा  शक्ति  है,  उसके  बारे  म  विचार
 करे  तो  मैं  समझता  हू  कि  श्री  समर  गुहा  ने
 जो  बात  अपने  प्रस्ताव  मे  रखी  हे,  उसकी  ,वृत्ति
 हो  सकता  है  आर  स्टेनलेस  स्टील  के  उत्पादन
 का  काम  भी  योजनानुसार  हो  सकता  ह।

 मस्ती  महोदय  ने  बजट  पर  चर्चा  के
 दौरान  अपना  भाषण  दिया  था।  उस  भाषण
 के  दौरान  उन्होने  कहा  था  कि  दुर्गापुर  म
 उत्पादन  इसलिए  घटा  है  कि  उसका  प्रबन्ध
 ठीक  नहीं  हे  और  उस  प्रबन्ध  का  ठीक  करने
 का  वह  प्रयत्न  करेगे।  यह  एक  मुख्य  बात  थी
 जो  उन्होंने  तब  कही  थी।  उन्होने  कहा  था
 कि  निरन्तर  घाटे  के  साथ  साथ  उत्पादन
 निरन्तर  गिरा  है।  उन्होने  सदन  को  आश्वासन
 दिया  था  कि  उत्पादन  को  बढाने  की  दिशा  में
 तथा  प्रबन्ध  को  ठीक  करने  की  दिशा  में
 थें  उचित  कदम  उठाएंगे।  उन्होंने  यह  भी
 कहा  था  कि  रेटिड  कैपेसिटी  जो  इस  कारखाने
 की  है  उस  कैपेसिटी  के  अनुसार  कार्य हेतु
 वह  निरन्तर  प्रयत्नशील  रहेंगे।  दुर्गापुर
 कारखाने  के  विस्तार  की  चर्चा  बंगाल  के
 सच्ची  श्री  घोष  के  साथ  भी  उनकी  हुई
 थी  धौर  उस  चर्चा  में  परिवहन  मन्त्री  श्री
 राज  बहादुर  भी  सम्मिलित  हुए  थे।  तब
 यह  कहा  गया  था  कि  दुर्गापुर  का  इस्पात  कार-
 खाना  केवल  बंगाल  की  भारिक  स्थिति  को
 सुधारने  तक  सीमित  नहीं  है  अकिलेश  की
 आधिक  प्रगति  शौर  देश  की  औद्योगिक  प्रगति
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 पर  भी  असर  डालने  वाला  यह  कारखाना  है
 और  उसी  दृष्टि  से  इसको  देखा  जाना  चाहिए  1
 मन्त्री  महोदय  ने  यह  भी  स्वीकार  किया  था
 इस  कारखाने  के  रास्ते  मे  निरन्तर  रुकावट
 बाई  है  ओर  कभी  बन्द  रहने  और  कभी

 खुलने  के  कारण  जो  कई  बार  हआ  है,  पचास
 करोड  स्वयं  की  इसको  हानि  उठानी  पडी
 है  और  उसके  साथ  साथ  इसका  उत्पादन  भी
 गिरा  हे  1  मै  आपको  बतलाना  चाहता  हु  कि
 तब  मिली  जी  ने  दुर्गापुर  के  एलाय  स्टील
 के  कारखाने  के  विस्तार  वी  बात  भी  कही
 थी  उक्त  बात  उन्होने  मार्च  मे  स्वीकार
 की  थी  1  बाद  मे  जुलाई  म  जाबर  उनको  पता
 लगा  कि  एसा  करना  सम्भव  नहीं  होगा
 जर्याकि  यह  एक  '्र लाभ गर  बात  होगी।
 मे  जानता  चाहता  हु  कि  व  कौन  से  कारण
 थ  जिनकी  वजह  से  धाप  इस  निष्कर्ष  पर

 पहुचे  कि  ऐसा  करना  अलाभकर  होगा
 जा  भ्रामक  घोषित  नीति  द  श्र  जिसके  मनु-
 सार  आप  वहा  पर  स्टेनलेस  स्टील  का  उत्पादन
 निर्धारित  लक्ष्य  के  अनुसार  करना  चाहते
 थे  उसको  आप  करना  नहीं  चाहते  हे,  इसके
 कारण  भी  यदि  श्राप  बता  दे  और  इस  सात
 को  सतुष्ट  कर  दे  तो  मै  समझता  हू  कि  प्रस्तावक
 महोदय  का  जो  भाव  है,  उसकी  पूर्ति  हो जाएगी  ।

 मैं  आपकों  याद  दिलाना  चाहता  हूँ
 शर  आपसे  निवेदन  भी  करना  चाहता  हू  कि
 देश  में  स्टेनलेस  स्टील  की  बहुत  कमी  है।
 हम  सैकड़ों  टन  माल  बाहर  से  लगाते  है
 और  काफी  मात्रा  मे  विदेशी  मुद्रा  उस  पर  खर्चे
 करते  है।  एम  एम  टी  सी  या  जो  भी  सरकारी

 जैसी  बीच  में  जाती  है  वे  कितनी  भारी
 कितना  भारी  मुनाफा  ले  रही  है  उसमे  मै
 जाना  नही  चाहता  हू  ।  एम  एम  टी  सी  कितना

 मुनाफा  कमाती  है  उसके  विस्तार  में  जाते
 का  अवसर  नहीं  है  लेकिन  सात  रुपये
 किलो  खरीद  कर  27  रुपये  मे  बेचकर
 जो  एम  एम  टी  सी  मुनाफा  कमाती

 है,  उससे  जरूर  पता  लगता  है  क
 सरकारी  उपक्रम  भी  भारी  मनाफा  लेते  हैं।
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 इसकी  वजह  से स्माल  स्केल  इंडस्ट्रीज़  जो
 सफर  कर  रही  है  कौर  जिनको  पर्याप्त  मात्रा
 में  तथा  उचित  मूल्य  पर  यह  नही  मिल  रहा  है  t
 एम  एम  टी  सी  की  नीति  के  कारण  बडे
 व्यापारी  लाभ  उठा  रहे  है  क्योकि  उत्तरी  नीति
 के  अनुसार  कोई  भी  छोटा  व्यापारी  00
 टन  का  एक  साथ  श्ार्दुर  नहीं  दे  सकता।
 शरत:  यह  जरूरी  ह॑  कि  हमारे  देश  के  कार-
 खाना  मे  उसका  निर्माण  हो,  दुर्गापुर  में
 करना  चाहते  है  तो  वहा  करे  और  श्रस्यव
 करना  चाहते  हे  ता  वहा  करे  |  वैसे  दुर्गापुर
 को  प्राथमिकता  प्राप्त  हे  जैसा  प्रस्तावक
 महोदय  ने  कहा  है  ।  बहा  तकनीकी  ज्ञान
 उपलब्ध  है,  मशीनरी  सारी  उपलब्ध  है  t
 यदि  हम  किसी  दूसरे  काखाने  में  इसका
 उत्पादन  करते  है  तो  साढे  तीन  सौ  या  साढ़े
 चार  सो  करांड  की  आवश्यक्ता  हमे  होगी
 लेकिन  जरगर  हम  दुर्गापुर  मे  इसको  करते
 है  तो  पत्रास  करोड  या  सो  ब्रांड  रुपया  ही
 हमको  और  लगाना  पडेगा  ओर  हम  उतना
 ही  उत्पादन  कर  सकेंगे  जितना  अन्यत्र
 तीन  गूना  या  चार  गुना  इनवेस्ट  करके
 कर  सकेंगे।  जिस  कारखाने  में  ऐसा  करना
 लाभकारी  हो  सकता  है  वही  इसको  करना
 चाहिए  शौर  मैं  समझता  कि  इस  दृष्टि
 में  दुर्गापुर  को  प्राथमिकता  प्राप्त  होगी।
 इस  वास्ते  कोई  कारण  नहीं  है  कि  सिम लैस
 ट्यूब  के  साथ  साथ  स्टेनलेस  स्टील  का
 भी  उत्पादन  वहा  प्रारम्भ  न  करे  या  उसको
 न  बढाए ।

 यह  सही  है  कि  दुर्गापुर  या  सेलम  के
 कारखानों  का  लाभ  उन्ही  प्रदेशों  तक  सीमित
 नही  है।  वहा  तो  यह  नाम  के  वास्ते  हो
 सकते  है।  लेकिन  इनका  सम्बन्ध  हमारी
 देश  की  औद्योगिक  प्रगति  के  साथ  है।  इस
 वास्ते  निरन्तर  जो  उत्पादन  में  गिरावट
 झाई  है  स्टेनलेस  स्टील  और  स्टील  शादी  के
 उत्पादन  में  जो  गिरावट  आई  है  उसको  रोका
 जाए  और  उत्पादन  इनका  बढाया  जाए।
 बैसे  इस  सरकार  की  स्टील  सम्बन्धी  कोई
 रीडर  नीति  नहीं  है।  स्टील  के  आयात
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 में  भी  प्रतिवर्ष  वृद्धि  होती  रही  है।  उसके
 कारणों  मे  भी  हमको  जाना  पडेगा।  जहा
 पिछले  साल  इसका  आयात  सात  लाख  टन

 हुआ  था  वहा  इस  साल  दस  लाख  टन  सभा
 है।  इस  कारण  से  विदेशी  मुद्रा  भी  हमको
 ज्यादा  खर्च  करनी  पडी  है।  इसकी  तो

 हमे  चिन्ता  होनी  चाहिए  लेकिन  जो  सबसे
 बडी  चिन्ता  वाली  बात  ह  वह  बह

 है  कि  देश  म  स्टील  प्रोडक्शन  मे
 गिरावट  जाती  जा  रही  है,  हिन्दुस्तान  स्टील,

 दुर्गापुर,  राउरकेला,  ग्राही  जो  सस्थाओं  है
 उनका  घाटा  निरन्तर  बढ़ता  जा  रहा  हे।

 कुल  मिलाकर  हिन्दुस्तान  स्टील  में  ।  द्रव
 70  करोड  का  घाटा  हो  चुका  है  1  इतना  घाटा
 उठाने  के  बाद  भी  हम  देश  में  श्रावश्यर  ताओ
 के  भ्रनुरूप  स्टील  का  उत्पादन  नहीं  कर  पाए
 है,  पच्चीस  वर्ष  मे  भी  हम  इस  स्थिति  तक

 नहीं  पहुच  पाएं  है  कि  हम  अपनी  आव-

 श्यक्ताओ  के  अ्रनुरूप  इसका  उत्पादन  कर

 सके।  मगर  हम  स्टेनलेस  स्टील  की  राव-
 श्यक्ताश्ो  को  देखे  तो  मैं  समझता  हू  कि
 दस  वर्ष  के  बाद  हमे  एक  लाख  25  हजार
 टन  से  ऊपर  की  प्रावश्यक्ता  होगी  ।  इसके
 विपरीत  राज  दर  प्रतिशत  भाग  भी

 हम  उत्पन्न  नही  कर  पा  रहे  है  ।  इस  वास्ते

 यह  जरूरी  है  कि  उत्पादन  हमारी  आवश्यकताओं
 के  भ्रनुसार  हो।  भ्रपनी  भावश्यक्ताशो  की

 पूर्ति  के  लिए  तथा  निरन्तर  जो  गड़बड़ी
 इन  कारखानो  मे  चल  रही  है  जिसके  कारण
 काम  ठोक  नही  हो  पा  रहा  है,  रेटिड  कैपेसिटी
 पर  काम  नही  हो  रहा  है,  लेबर  पअनरेस्ट  है
 तथा  दूसरी  बाते  है  जिनकी  तरफ  हमे  विशेष
 ध्यान  देना  होगी  राउरकेला  में  छत  शरीर
 जाने  की  बात  भी  पुरानी  हो  गई  ह  वह  कोई
 नई  बात  नहीं  है।  काफी  समय  हमने  नष्ट
 किया  है  लेकिन  हम  स्थिति  को  सभाल  नहीं
 पाए  है।  भाप  प्रबन्ध  को  सुधारे,  कारखाने  के
 स्‍तर  को  सुधारे,  प्रोडक्शन  बढ़ा।  देश
 की  आावश्यक्ताश्रों  के  अनुरूप  स्टील  का  उत्पादन

 बढ़ाने  के  साथ  साथ  प्रस्तावक  महोदय  ने
 जैसा  कहा  यदि  दुर्गापुर  को  प्राथमिकता
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 [et  लक्ष्मी  नारायण  पाण्डेय]
 प्त  होती  है  तो  उसमें  स्टेनलेस  स्टील  का

 योजनानुसार  उत्पादन  किया  जाय  और
 सेलम  और  दुर्गापुर  मे  स्पर्धा  इस  भ्राधार  पर  हो
 कि  कौन  ज्यादा  उत्पादन  करता  है  कौर  कौन
 कम  कीमत  में  माल  तैयार  कर  सकता  है  t
 इस  आधार  पर  बढ़ावा  मिले  तो  बरच्छा  है।
 लेकिन  श्राप  दुर्गापुर  के  लिए  वचनबद्ध  है
 और  इस  वास्ते  आपको  इसको  स्वीकार  करने
 में  कोई  कठिनाई  नहीं  होनी  चाहिए।  श्राप
 घोषित  योजना  के  अनुसार  काम  कारे  स्टील
 सम्बन्धी  नीति  को  व्य।वहारिक  रूप  दे।
 इतना  ही  मेरा  आपसे  निवेदन  है

 SHRI  JYOTIRMOY  BOSU:  Sir,
 the  stainless  steel  plant  at  Salem
 which,  fortunately,  also  happens  to  be
 the  birth  place  of  the  hon.  Minister,
 there  is  nothing  unwelcome  about  that
 plant  We  welcome  this  plant,  which
 has  a  target  of  100,000  tonnes.

 SHRI  S.  MOHAN  KUMARA-
 MANGALAM:  An  irrelevant  state-
 ment,

 SHRI  JYOTIRMOY  BOSU:  But  the
 demand,  as  assessed  by  this  govern-
 ment,  for  stainless  steel  by  4980  comes
 to  about  1,20,000  tonnes.  The  maximum
 targeted  production  ot  Salem  in  terms
 of  tonnes  does  not  exceed  |  lakhs
 tonnes.  Where  have  we  seen  any
 plant  whith  has  reached  the  target?
 The  highest  average  it  touches  ig  about
 69  to  70  per  cent.  There  78  a  very  big
 gap  between  supply  ang  demand,  In
 reply  to  a  short  notice  question  in
 August  972  the  hon.  Minister  stated:

 “It  hag  been  decideg  in  March
 97  that  the  schemes  of  expansion
 of  the  Durgapur  Alluy  Steel  Plant
 would  include  production  of  stain-

 less  steel.”
 He  also  admitted  that  Dastur  &  Com-
 pany  hag  observed  that  the  second
 stage  of  production  at  the  Durgapur
 Alloy  Steet  Plant  shoulq  include  the
 production  of  stainless  steel.  In  spite
 of  this,  I  do  not  quite  understand  why
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 these  75  a  quarrel  that  the  Durgapur
 Plant  should  be  run  down.  Why
 should  that  issue  be  raiseg  at  ali,
 a  feeling  going  round  the  country  that
 there  is  a  section  in  West  Bengal  or
 in  Bihar  which  is  nearer  to  Durgapur
 and  that  they  do  not  allow  the  Salem
 Plant  to  come  up?  I  can  say  ance
 again  that  the  Salem  Plant  is  wel-
 come.  We  wish  all  prosperity  for  the
 Salem  Plant  and  for  the  people  of
 Salem  there.

 But  what  is  the  position?  This
 country  does  not  produce  even  one
 per  cent  of  the  world’s  total  produc-
 tion  of  stainless  _  steel.  We  =  are
 entirely  dependent  upon  imports  and
 foreign  ang  Indian  monopolists  have
 plundered  There  has  been  a  serious
 scandal  This  is  what  the  Estimates
 Committee  Report,  Twentieth  Report

 ot  Fifth  Lok  Sabha  says  about  Alloy
 Steel  Plant  <xpansion:

 ‘To  mect  the  increasing  demand
 for  alloy  steel,  particularly  cold
 rolied  stainless  steel  sheets,  the
 expansion  of  alloy  Steel  Plant.
 Durgapur.  trom  the  present  capa-
 city  of  60,000  tonnes  of  finshed
 steel  to  180,000  tonnes  has  been
 approved  The  Central  Engineer-
 inz  and  Design  Bureau  have  been
 entrusted  with  the  work  of  prepar-
 ing  the  Detaileq  Project  Report  for
 this  expansion  programme.”

 Then.  the  Steel  Munistry’s  latest  Re-
 port  that  we  have  of  which  the  hon.
 Minister,  I  hope,  ig  the  author,  says:

 “To  meet  the  increased  domestic
 demand  for  tool,  alloy  and  special
 steels,  the  Government  has  approv-
 ed  in  principle,  the  expansion  of
 Alloy  Steels  Plant,  Durgapur,  from
 the  present  capacity  of  100,000
 tonnes  of  ingots  (60,000  tunnes
 finished  stecl)  to  300,444  tonnes
 ingots  (1,80,000  tonnes  finished
 siecl).  The  Central  Engineering
 and  Design  Bureau  of  Hindustan
 Steel  Limited  have  been  entrusted
 with  the  work  of  preparing  a  detailed
 project  report  for  this  expansiop  "
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 this  is  the  latest  Report  of  the
 Stce]  Ministry  that  we  have  betore
 us  about  stainless  steel.

 There  is  nothing  which  stands  in
 the  Me  y  of  pu.  pr  at  to  have
 its  shure  of  business  and  the  Salem
 plant  to  start  and  prosper.  What  will
 happen?  Here  is  the  newspaper  re-
 pert  which  says:

 “The  decision  of  the  Union  Steel
 Mainisiry  to  treeze  production  of
 stamnless  steel  in  the  expansion
 phase  of  the  Alloy  Steels  Plant
 altering  the  earlicr  decision  has
 heen  a  shock  to  a  group  of  entre-
 preneurs  who  had  purchased  land
 here  and  started  negotiations  with
 the  authorities  for  sctting  up  small
 industries.”

 West  Bengal  today  is  in  deep  crisis  in
 the  field  of  creating  new  job  oppor-
 tunities.  Keeping  that  in  mind,  if  this
 Government  is  guided  by  political
 considerations  that  Durgapur  Alloy
 Steel  Plant  should  not  be  allowed  to
 expand,  we  condemn  it.  We  con-
 demn  it  once  again.  I  request  the
 hon.  Minister  to  tell  us  here  and  now
 why  is  it  that  all  these  things  that
 ure  quoted  from  official  documents
 were  reversed  if  they  had  no  politi-
 cal  designs  in  their  mind?  I  would
 once  again  request  the  hon.  Minister
 to  allow  the  Salem  Plant  to  grow
 and,  at  the  same  time,  do  what  was
 eommitted,  what  was  proposed  and
 fmalised  for  Durgapur  Plant.

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  8.  MOHAN  KUMA-
 RAMANGALAM):  Mr.  Chairman,
 Sir,  May  I  first  of  all  express  my
 gratitude  to-all  those  Members  who
 have  participated  in  this  discussion  of
 a  very  important  problem  facing  not
 ealy  Bengal  but  facing  our  country?

 en
 We  are  anxious  to  see  that  the  pro-

 ion  not  merely  of  stainless  steel
 faut  of  steel  of  all  kinds,  of  alloy  steel,
 éarbon  constructional  steel  silicon
 atid  stainless  steel  is  established.
 The  question  of  expansion  of  Alloy
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 Steel  Plant  in  Durgapur  has  obvious-
 ly  to  be  taken  in  the  background  of
 the  general  needs  of  the  country.
 The  Alloy  Steel  Plant  itself  is  a
 very  important  plant  of  great  strate-
 gic  importance  to  the  steel  industry
 in  our  country.

 I  entirely  agree  with  the  hon.
 members  who  have  stressed  that  the
 plant  must  grow,  must  expand.  I
 have  made  it  clear  on  more  than  one
 occasion  that  the  Government  is  com-
 mitted  fully  and  irrevocably  to  a
 decision  to  expand  the  Alloy  Steel
 Plant  to  300,000  tonnes  and  we  are
 not  going  back  on  that.  This  also,  I
 think,  answers  the  general  point
 madc  by  my  friend,  Mr.  _  Indrajit
 Gupta,  when  he  referred  to  the  need
 to  develop  modern  sophisticated  in-
 dustries  in  Bengal,  breaking  away
 from  what  he  called,  I  think,  colonial
 tradition.  (Interruption)  Naturally,
 therefore,  the  decision  of  the  Govern-
 ment  to  expand  the  Alloy  Steel
 Plant  in  Durgapur  to  300,000  tonnes
 is  a  decision  which,  I  think,  is  im
 line  with  his  own  thinking  and,  7
 think,  in  line  with  the  thinking  of  all
 the  members  of  this  House,  whether
 they  be  on  this  side  or  on  that  side.

 Now  what  I  would  like  the  hon.
 members  to  appreciate  first  of  all  is—
 and  to  disabuse  my  friend  Mr.  Jyotir-
 moy  Bosu—that,  in  taking  different
 decisions  at  different  times,  we  have
 not  been  guided  by  what  he  called
 ‘political  considerations’.  I  am  not
 sure  what  he  means  by  ‘political
 considerations’,  But  in  a  way  if  he  is
 thinking  that  we  were  looking  at  him
 amd  deciding,  I  can  assure  him  that
 we  were  not.  We  were  only  looking
 at  the  plant  and  what  is  available
 from  the  plant  and  what  we  can  do
 with  the  plant  for  the  future,  and  we
 do  not  take  him  and  his  friends  inte
 consideration  when  deciding  these
 matters.

 The  first  question  which  I  would
 like  to  deal  with  is....
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 SHRI  JYOTIRMOY  BOSU:  You
 take  Mr.  J.  के,  D.  Tata  into  consider-
 ation,

 SHRI  8.  MOHAN  KUMARAMAN-
 GALAM:  I  think,  it  is  better  that
 the  hon,  Member  please  listen  to  me
 patiently?  We  diways  listen  to  him.
 I  may  not  appreciate  many  things  that
 he  says,  but  I  listen  to  him  very
 patiently.

 SHRI  JYOTIRMOY  BOSU:  I  am
 very  thankful  to  you  for  that.

 MR.  CHAIRMAN:  The  word
 ‘patience’  is  not  in  his  dictionary.

 SHRI  5.  MOHAN  KUMARAMAN-
 GALAM:  I  am  trying  to  help  him  to
 improve  his  vocabulary.

 Hon.  Member,  Shri  Indrajit  Gupta,
 implicd  that  we  had  gone  back  on  the
 original  decision  in  the  project  report
 of  Dastur  &  Company  for  expansion
 of  the  Alloy  Steel  Plant  because  ex-
 pansion  to  300,000  tonnes  necessarily
 wnludcd  the  product,  stainless  stcel.
 The  hon.  Member  is  not  entirely
 conect  in  making  that  statement.
 No  douht  that  could  have  been  and
 that  may  well  be,  even  in  future,  one
 of  the  lincs  of  expansion;  that  is  to
 say.  stainless  steel  may  be  found  as
 appropriate  to  be  included  in  the
 product  mix  for  the  Alloy  Steel
 Plant.  The  hon.  Member,  I  am_  sure,
 will  be  interested  to  know  that  even
 as  late  as  9th  March  1970,  Dr.  M.  N.
 Dastur  wrote  as  follows  in  relation  to
 expansion:

 “Considering  the  demand  for
 various  types  of  alloy  steels  in
 different  categories  and  tonnages,
 a  number  of  alternatives  are  possi-
 ble  in  respect  of  the  product  mix,
 the  planned  capacity,  the  produc-
 lion  facilities  and  investment  re-
 quirements.  Only  a  detailed  study
 will  throw  up  the  implications  of
 the  various  alternatives  to  identi-
 fy  the  optimum  scale,  In  fact,  such
 a  study  will  lead  to  equip  an  appro-
 priate  decision  to  be  taken  on  the
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 expeditious  and  economic  imple-
 mentation  of  the  project.”

 This  is  the  statement  he  made  in  his
 letter.  He  has  made  no  statement
 there  that  the  product  mix  for  the
 expanded  plant  must  necessarily  and
 unconditionally  include  stainless
 steel.  Therefore,  when  the  hon.
 Member  suggests  that  we  have  gone
 back  on  a  proposition  put  forward  by
 Dastur  &  Company  and  adopted  some
 proposition  of  our  own,  he  is  not
 correct,  We  were  examining  what
 should  be  the  product  mix  of  such
 expansion  and  even  in  the  letter
 addressed  by  the  Secretary  of  Indus-
 trial  Development,  Shri  Swami-
 nathan  in  1967,—I  think  it  was  re-
 ferred  to  by  my  hon.  friend,  Shri
 Samar  Guha,—what  he  has  stated
 therein  jis  that  it  is  necessary  to  ex-
 pand  Alloy  Stecl  Plant.  In  fact,  the
 question  there  was  regarding  the
 actual  product-mix  which  should  be
 decided.  In  general,  a  decision  was
 taken  that  a  project  report  should  be
 drafted  for  the  expansion  of  the  Alloy
 Steel  Project  and  that  is  all  that
 was  decided  at  that  time.  There  it
 ends.  There  was  no  firm  or  final
 decision  that  stainless  sicel  must  be
 included  in  the  product-mix.  Hon.
 Members,  I  think,  misunderstand  me
 that  I  have  said  that  stainless  steel
 should  not  be  included.  I  have  not
 said  that.  What  I  am  stating  is  that
 the  final  shape  of  the  product-mix  of
 the  Alloy  Steel  Plant  in  Durgapur
 with  the  expansion  of  the  plant  was
 not  made  dependent  and  conditional
 only  upon  the  stainicss  steel.  We  will
 not  expand  unless  we  have  stainless
 steel  or  the  expanded  plan  must  in-
 clude  stainless  steel—this  was  not  a
 proposition  that  was  laid  down  at
 any  stage.

 SHRI  INDRAJIT  GUPTA:  Was  it
 not  a  proposition  on  6th  March,  1971?
 You  are  saying  ‘at  no  stage.’

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  If  you  find  that  I  have  not
 covered  that  point,  you  are  at  liberty
 to  interrupt,  but  allow  me  to  con-
 clude.
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 lam  only  at  the  stage  when  you
 started  very  early  at  the  history  and
 you  have  forced  me  to  go  bac:  and
 I  am  dealing  only  with  the  early
 history.  I  will  come  to  later  history.
 Thercfore,  the  proposition  I  am  put-
 ting  before  the  House  and  the  factual
 statement  that  I  would  make  is_  that
 the  product-mix  as  envisaged  for  the
 expansion  of  the  Alloy  Steel  Plant
 at  Durgapur  prior  to  March  3977
 had  not  been  determined  which  is
 contrary  to  what  you  said.  The  first
 determination  was  made  in  97l....

 SHRI  SAMAR  GUHA:  Iam  in-
 terested  in  the  future,  As  far  as
 Possible,  I  have  avoided  the  past.....
 (Interruptions)  That  is  the  reason
 why  I  have  avoided  as  far  as  possible
 the  past.

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  When  I  get  support  from
 unexpected  quarters,  it  is  always
 welcome.

 Let  us  procced  to  the  next  stage  of
 the  argument.  What  did  happen  in
 March  19717,  In  March  1971  a  decision
 was  taken  in  the  Ministry  of  Stcel  in
 a  mecting  attended  by  a  numbcr  of
 Senior  officers,  as  the  hon.  Members
 have  already  pointed  out,  to  expand
 the  plant  from  (100,000  tonnes  to
 300,000  tonnes—-for  defence  require-
 ments—20,000  tonnes,  30,000  tonnes
 forforge  and  stainless  steel—60,000
 tonnes  and  90,000  tonnes  to  be  left  to
 be  determined  in  the  next  phase  of
 the  expansion  programme.  I  think
 it  was  my  friend,  Mr.  Halder,  who
 pointed  out  to  me  that  the  Stecl  Sec-
 retary  had  stated:

 “On  the  basis  of  the  data  avail-
 able,  the  CEDB  can  go  ahead  with
 the  preparation  of  the  detailed  pro-
 ject  report  for  increasing  the  capa-
 city  from  the  existing  level  of
 100,000  tonnes  to  300,000  tonnes”.

 and  then  the  product-mix  was  des-
 cribed.  That  was  a  decision  taken  on
 the  existing  data  available.  Obvious-
 ly,  it  is  a  decision  which,  though  the
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 hon.  Members  wants  to  say,  ‘It  is  a
 fim  decision’'—firm’  is  his  own  and
 he  is  welcome  to  it—I  do  not  find  this
 was  uny  firm  or  final  decision.  Every
 decision  can  be  revised  if  new  facts
 come  to  light.  In  the  past  it  was  so
 revised.  Even  the  decision  of  July
 972  has  also  been  revised  on  the
 basis  of  new  facts  that  have  come  to
 light.  Therefore,  it  was  as  firm  er
 lacking  in  firmness  as  many  other
 decisions  where  technological  matters
 are  concerned  because  in  tecnnological
 matters,  when  matters  are’  changing
 rapidly,  it  is  always  better  to  keep
 an  open  mind  and  not  close  it.

 37.00  hrs.

 Now,  Sir.  with  all  my  respect  for
 my  hon.  friend  on  the  other  side,  who
 made  the  most  reasonable  speech  1
 have  ever  heard  from  him,—that  is,
 Prof.  Samar  Guha,—unfortunately,
 sometimes  I  find,  he  suffers  from
 what  might  be  called  close  minded-
 ness.  So,  I  would  only  appeal  to  him
 to  open  that  mind  a  little.

 SHRI  SAMAR  GUHA:  I  have
 always  a  constructive  approach.
 My  mind  is  never  closed.  But  when-
 ever  there  is  a  fight,  4  know  how  to
 fight.

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  That  is  very  dangerous,  It
 38  exactly  when  you  are  in  the  middic
 of  a  fight  that  your  mind  must  be  very
 open  and  flexible,  moving  this  way
 and  that  way;  otherwise  you  get
 knocked  down  very  easily,  You  must
 leave  room  for  manoeuvrability.
 exibility  and  so  on,  But,  Iet  me  go
 on.  First  of  all,  let  me  make  one
 thing  clear,

 Do  not  think  that  the  decision  that
 was  taken  later  is  a  decision  ‘taken
 by  any-the-less  high-powered  com-
 mittee  than  the  earlier  onc.  Because
 my  friend  Mr.  Samar  Guha  appreci-
 ates,  likes  and  applauds  the  decision
 of  March,  ‘1971,  therefore,  the  gen-
 tlemen  who  took  that  decision  are
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 worthy  to  be  praised  to  the  skies,  as
 the  most  eminent,  technologists,  the
 most  wonderful  bureaucrats,  the
 most  this  and  the  most  that,  and,
 because  the  decision  of  972  is  the
 one  tuat  he  does  not  like,  immediately,
 the  gen.lcmen  who  took  that  decision
 are  follows  who  know  nothing,  who
 are  ignorant,  who  are  bureaucrats
 who  never  look  into  things  and  so  on
 and  so  forth.  But  what  happens  if
 some  of  them  are  the  same  _  people?
 Can  you  describe  them  with  one  adjec-
 tive  because  they  took  a  decision  in
 your  favour  and  another  set  of  adjec-
 tive  because  they  took  a_  decision
 against  you?  But,  that  is  exactly  the
 position.

 The  hon,  Member  may  appreciate
 that  many  of  the  persons  who  parti-
 cipated  both  in  the  earlier  meeting
 and  the  later  meeting  are  common.
 Some  are  different,  because,  the
 Chairman  of  the  HSL  had  changed.
 But,  the  hon.  Member  knows  the  old
 Chairman  and  the  new  Chairman  and
 he  knows  also  that  the  new  Chair-
 man  had  no  antagonism  to  alloy  steel
 plant  and  therefore  he  will  not  be
 offended  at  the  new  Chairman  partici-
 pating  in  the  meeting.  All  those  who
 should  participate  in  the  earlier
 meeting  so  participated;  aJl  those  who
 should  participate  in  the  later  meet-
 ing  so  participated.  It  was  not  a
 hole-and-corner  discussion  of  a  few
 people  brought  together  to  give  a
 manufactured  and  concocted  decision
 according  to  the  wishes  of  A,  B,  or
 C,  or  for  any  outside  extraneous
 motive.  It  was  the  same  set  of  people
 in  terms  of  the  positions  they  occupied,
 namely,  the  Secretary  of  the  Depart-
 ment,  the  Chairman  of  HSL,  the
 Technical  Adviser  and  so  on  and  so
 forth  J  think  it  is  not  necessary  to
 mention  all  the  names,  as  we  should
 not  put  them  in  issue.  J  only  want  to
 assure  hon,  Members  that  we  did
 not,  sort  of,  cook  up  the  second  com-
 mittee  which  could  reverse  the  views
 of  the  first  committee.  That  was  not
 done,  I  would  appeal  to  hon.  Mem-
 bers  to  accept  my  assurance  on  that.
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 Now,  let  me  go  to  this  point:  Why

 is  it  that  the  change  took  place?
 Right  or  wrong,  what  were  the  reasons
 which  guided  the  Department,  those
 engineers  and  Chairman  and.  all
 those  who  participated  in  the  dis-
 cussion,  to  change  the  product-mix,
 as  originally  planned?  The  first
 thing  that  I  would  like  to  mention  is
 this.  In  the  March.  97i,  discussion,
 they  did  not  take  into  consideration
 the  need  of  the  country  for  seamlcss
 tubes.  And,  the  need  35  great,  it  is  not
 just  a  minor  matter,  so  far  as  seam-
 less  tubes  are  concerned.  It  is  a  very
 substantial  amount.  Our  annual  im-
 ports  are  in  the  region  of  Rs.  0  to
 Rs.  2  crores,  Some  seamless  tubes
 have  to  be  made  from  alloy  steel
 blooms,  some  from  mild-steel  bloams.
 We  came  to.  the  conclusion  that
 Alloy  Steel  Plant  was  the  best
 place  where  we  cuuld  set  up  our
 seamless  tube  plant  the  reason  being
 that  we  can  take  the  mild  steel-blooms
 from  Durgapur  Steel  Plant  and  we
 can  take  the  alloy  steel-bloom  from
 the  Alloy  Steel  Plant.  Therefore  we
 decided  that  alloy  and  constructional
 stee]  must  be  produced  to  the  extent
 of  4.74  lakh  tonnes  because  75,000
 tonnes  of  alloy  constructional  blooms
 were  necessary  for  the  production  of
 seamless  tubes.  This  is  the  first
 reason.

 The  second  reason  is  that,  according
 to  the  estimates  made  by  the  National
 Council  of  Applied  Economic  Re-
 search,  the  expansion  must  be  in  the
 sphere  of  stainless  steel  production
 by  way  of  flat  products  and  this  re-
 quires  a  semi-continuous  hot-strip
 mill  and  slabbing  facilities,  Umfor-
 tunately,  the  existing  blooming  mill
 in  the  Alloy  Steel  Plant  which  has
 the  capacity  to  produce  240,000
 tonnes  of  blooms,—though  today  it
 is  producing  much  less,  because  the
 production  of  ingots  itself  is  much
 less,—and  handsheet  mill,  would  not
 be  adequate  for  the  increased  pro-
 duction.  And  it  would  not  be  possi-
 ble  to  make  full  use  of  the  semi-
 continuous  hot  strip  mill  at  ASP
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 unless  you  have  a  completely  different
 production  facility  in  Durgapur.
 Therefore,  we  decided  that  it  would
 be  better  to  put  up  a  semi-continuous
 hot  strip  mill  in  Salem  rather  than
 in  Durgapur.

 Thirdly,  positively—the  other  con-
 sideration  being  negative,  3  may
 alloy  stee]  plant,  cannot  produce
 ing  fully  the  blooming  mull  capacity

 in  the  alloy  steel  plant,  which  could
 be  done  if  additional  alloy  construc-
 tional  blooms  and  carbon  construc-
 tional  blooms  were  produced  in
 Durgapur.

 Fourthly,  the  primary  mill  at  the
 alloy  steel  plant,  then  the  technology
 slabs  wider  than  40  inches.  J  had
 made  this  point  earlier  also.  The
 finished  steel  sheets  would  there-
 fore  be  limited  to  about  86  inches
 width.  Wider  sheets  and  strips  which
 are  required  for  the  chemical  indus-
 try  cannot  be  produced  at  the  alloy
 steel  plant.  These  limitations  would
 not  be  there  at  Salem,  because  with
 the  introduction  of  continuous  cast-
 ing  we  should  be  able  to  produce
 slabs  up  to  56  inches  width,  and  that
 means  that  we  would  be  able  to  serve
 the  purposes  of  the  chemical  industry
 in  this  area,

 Then,  another  consideration  was
 that  if  we  were  to  produce  a_  larger
 tonnage  of  stainless  steel  at  the
 alloy  steel  plant,  then  the  technology
 at  the  alloy  steel  plant  itself  has  to
 be  changed,  and  probably  we  would
 have  to  introduce  a  more  modern
 technology,  what  is  called,  the  vacuum
 de-carburising  technology.  These  are
 the  points  which  actually  have  guided
 us  in  coming  to  this  decision,  and  I
 think  that  it  is  not  an  unreasonable
 decision.  But  then  hon.  Members  will
 ask  me  and  legitimately  ask  me  ‘You
 came  to  this  reasonable  decision  in
 July,  and  how  is  it  that  in  November
 you  have  set  aside  that  reasonable
 decision  and  you  are  having  a  second
 look?  What  is  the  motive  that  has
 driven  you  to  this?’
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 To  that,  I  must  answer  that  there

 are  really  two  reasons.  The  first  is
 that  recently,  two  delegations  headed
 by  the  Steel  Secretary  have  visited
 Western  Europe  and  the  United
 States  on  the  one  hand  and  Japan  on
 the  other,  and  in  the  course  of  their
 visits,  they  have  found  that  what  I
 would  call  the  technology  so  far  as
 stainless  steel  is  concerned,  and  so
 far  as  alloy  steel  even  78  concerned,
 has  quite  substantially  changed,  that
 is,  the  steel-making  technology  it-
 self  And  we  felt  after  getting  their
 report,  or  rather  the  HSL  felt,  that  it
 would  be  useful  to  send  a  team  of
 officers  from  th,  CEDB  and  the  ASP
 to  the  steel  plants  in  Europe  and
 Japan  to  study  in  detail  the  feasibility
 of  implementing  these  suggestions,
 particularly  in  relation  to  the  ASP
 in  Durgapur.  The  report  of  this
 study  tcam  has  not  been  received,
 but  we  intend  to  have  a  re-look  anda
 review  of  the  position  in  relation  to
 the  ASP,  taking  into  consideration
 the  detailed  report  that  we  would  get
 from  them.

 Then,  the  second  thing  also  really arises  out  of  these  visits.  The  Na-
 tional  Council  of  Applied  Economic
 Research  had  estimated  that  the  de-
 mand  for  stainless  steel  by  980  would
 be  117,000  tonnes,  The  Mimstry,
 after  going  into  it  in  detail  and  dis-
 cussing....

 SHRI  SAMAR  GUHA:  By  19807

 SHRI  5,  MOHAN  KUMARAMAN-
 GALAM:  The  hon.  Member  was  talk-
 ing  of  the  position  by  1985,  I  have
 noted  that.

 The  Ministry,  after  going  into  it  in
 some  detail  and  discussing  all  the
 different  aspects  involved  came  to  the
 conclusion  that  117,000  tonnes  would
 be  an  over-estimate  and  100,000  tonnes
 would  be  enough,  and  if  we  took
 70,000  tonnes  allotted  to  Salem  plus 18,000  tonnes  that  should  be  pro- duced  in  Durgapur  though  unfortu-
 nately  it  is  not  being  produced  there,
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 plws  what  the  other  firms  like  Mahin-~
 ara  Vgine  would  be  producing,  we
 come  to  nearly  100,00  tonnes.  There-
 fore,  there  is  really  no  scope  for
 further  expansion  of  stainless  steel.
 But  what  the  steel  delegation  that
 went  abroad  came  back  and  told  us
 was  that  a  number  of  different  nickel-
 free  varieties  of  stainless  steel  were
 finding  increasing  application,  and
 therefore,  we  thought  it  right  to
 reopen  the  question  of  the  demand  for
 stainless  steel  and  see  whether  it  was
 not  possible,  or  I  would  not  say  it
 was  not  possible  but  whether  7  was
 not  necessary  for  us  to  plan  for  a
 bigger  production  of  stainless  steel.
 As  a  matter  of  fact,  we  are  even  now
 intending  to  set  up  in  the  Salem  Steel
 Plant  as  well  as  the  ASP  a  product-
 development  cell  to  propagate  the
 use  of  stainless  stcel  as  a  substitute
 for  certain  other  metals..

 It  is  suitable  for  so  many  uses.  If
 we  are  able  to  do  that,  I  think  the
 present  assessment  cf  the  amount  of
 stainiess  steel  we  need  probably  will
 be  found  to  be  a  substantial  under.
 estimate  and  we  will  nced  more.
 That  may  result  in  leading  us  to  the
 conclusion  that  we  may  increase
 Salem  a  little  more  and  also  put  in
 something  in  ASP  and  give  certain
 types  of  stainless  steel  which  can  be
 more  casily  produced  to  ASP—give
 them  there.  I  do  not  anticipate;  I  do
 not  prophesy.  But  I  would  like  to
 assure  hon.  members,  including  Shri
 Samar  Guha,  that  our  mind  is  very
 open  in  this  matter.  We  have  not
 got  any  prejudices  or  biases  and  we
 have  only  in  front  of  us  the  interest
 of  the  country  as  wel)  as  of  the  plants
 which  should  be  run  at  optimum
 viability  from  the  point  of  view  of
 the  plants  themselves  as  well  as
 from  the  point  of  view  of  the  nation.

 Now  I  might  mention  the  technical
 developments  which.  have  taken
 place,  because  I  think  Shri  Indrajit
 Gupta  wanted  these  specific  technical
 developments  to  be  mentioned,  pro-
 bably  feeling  doubtful  as  to  whether
 I  was  not  sort  of  bringing  up  techni-
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 cal  developments  as  an  excuse  to
 justify  the  decision  I  am_  taking.
 They  aré  these:  The  application  of
 vacuum  degassing  for  the  production
 of  alloy  steel.  This  will  improve  the
 productivity  of  the  are  furnaces  in
 ASP  and  we  think  if  we  are  able  to
 introduce  this  mew  process,  there
 will  be  a  substantial  improvement  in
 ASP.  Then  what  is  called  the  single
 slag  icchnology  in  melting  alloy
 steel,  This  will  actually  reduce  the
 tap  to  tap  time  of  the  arc  furnace  and
 generally  contribute  to  increased
 productivity.

 Now  it  is  a  view  of  the  steel  dele~-
 gation,  which  I  do  not  give  as  a
 final  view,  put  before  Government
 which  we  are  now  going  to  examine
 that  the  ingot  production  of  ASP.
 even  as  it  exists  today,  can  be  in-
 creased  from  100,000  tonnes  to  150,000
 tonnes  on  the  basis  of  the  application
 of  some  of  the  new  technology.  What
 will  be  the  consequential  result,  both
 economically  and  technologically,  in
 telation  to  the  product-mix  is  some-
 thing  we  are  examining.  This  is  also
 commenting  upon  it.  In  the  detailed
 This  is  what  I  would  like,  first  of  all,
 therefore,  to  make  clear,  that  these
 are  the  various  considerations  that
 have  guided  us  in  the  decisions  that
 we  have  taken.

 I  would  also  like  to  mention  some-
 thing  about  the  hand  sheet  mill  which
 the  hon  member,  Shri  Samar  Guha,
 was  particularly,-I_  would  not  say
 hard  on—drawing  pointed  attention
 to—I  think  that  will  be  a  fair  way  of
 commenting  upon  it.  In  the  detailed
 project  report  for  the  alloy  steel
 Plant,  the  original  production  indi-
 cated  was  18,000,  tonnes  of  stainless
 steel—3,000  tonnes  flat  products
 and  5,000  shaped  products.  Due  to
 technological  difficulties  in  the  hand
 sheet  mill—it  is  a  hand  fed  mill  and
 not  hand-driven—only  5,000  tonnes
 of  flat  products  would  be  feasible  and
 the  total  production  feasible  is  13,000
 tonnes.  The  actual  production  in
 Durgapur  has  been  well  below  that.
 The  highest  production  of  stainless
 steel  has  only  been  3,000  tonnes.  It  is
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 not  the  hand  sheet  mill  alone  which
 is  to  be  blamed;  it  is  also  our  incapa-
 city  to  raise  production  that  is  res-~
 ponsible  There  are  various  ieasons.
 I  will  have  a  word  about  that  a  litle
 later.  But  what  I  would  like  hon.
 members  to  appreciate  is  this,  that  it
 is  not  merely  the  introduction  of
 stainless  steel  that  is  going  to  change
 the  position  in  Durgapur.  Let  us  be
 quite  frank  about  it,  because  high
 speed  stcel  and  tool  steel  are  even
 more  profitable  than  stainless  steel,
 and  they  are  also  in  the  product-mix.
 The  scamless  tubes  plant,  which  in
 the  picturesque  language  of  my  hon.
 friend,  Shri  Samar  Guha,  is  to  be
 buried—he  did  noi  say  fathoms  deep,
 but  he  proably  meant  it—is  also
 there  and  is  a  profitable  project,  if
 we  introduce  it  in  Durgapur  which
 was  our  original  decision  and  which,
 I  anticipate,  will  probably  be  kept
 to.  In  fact,  I  would  like  to  give  an
 assurance  that  I  am  not  going  to
 bury  it  either  fathoms  deep  or  even
 one  inthom  deep,  because  we  do
 necd  it.  The  demand  by  1978-79,  for
 seamless  tubes  is  likely  to  be  some-
 where  in  the  region  of  130,000  tonnes
 and  the  current  installed  capacity  is
 only  50,000  tonnes.

 We  believe  that  we  want  to  put  it
 in  Durgapur.  Apart  from  the  fact
 that  it  will  be  used  all  over’  the
 country,  because  of  the  availability
 of  mud  steel  and  alloy  stecl  blooms
 there,  as  I  mentioned  earlier,  we
 have  no  doubt  that  the  seamless
 tubes  plant  is  not  an  uneconomic
 proposition  but  it  is  one  that  is  going
 to  be  quite  profitable  from  the  point
 of  view  of  AS.P.  in  Durgapur.  But
 I  am  no‘  telling  those  who  are  having
 a  second  look  at  it  that  you  must
 have  it  there.  I  say:  have  a  look  at
 the  whole  thing.  We  are  not  inhibit-
 ing  them:  you  must  look  at  it  only
 from  this  way  or  that  way.  I  am  only
 teing  you  my  own  personal  opinion
 that  it  would  be  wrong  and  short-
 sighted  on  your  own  part,  on  the  part
 of  those  who  have  the  interest  of  the
 ASP,  at  heart  to  look  askance  at
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 the  seamless  tubes  plant.  They  aré
 not  mutually  exclusive.  Setting  up
 of  the  scamless  tubes  plant  in  Durga-
 pur  and  the  inclusion,  if  found  pro-
 htable,  of  stainless  steel  in  the  pro-
 duct-mix  of  Durgupur  are  not  mutu-
 ally  exclusive.  It  is  possible  they
 may  both  live  together,

 What  may  be  the  most  advantageous
 product-mix,  I  do  not  know.  I  60
 not  want  to  pre-judge  what  this
 group  that  is  going  into  it  is  going  to
 examine.  4  shall  only  say:  we  have
 our  mind  open  on  the  matter;  we  are
 not  committed  in  any  way  either  in
 favour  or  against  the  product-mix
 which  could  well!  include  both.

 I  do  want  to  assure’  the  hon.
 Member,  or  rather  I  do  want  to  make
 it  clear,  that  JI  am  not  prepared  to
 give  any  undertaking  whatsoever
 that  the  seamless  tubes  plant  will
 not  be  placed  in  Durgapur.  We  had
 that  intention  and  very  likely  at  the
 end  of  the  entire  exercise  we  will
 probably  repeat  thal  intention....
 (Interruptions)  None  of  my  officers
 will  be  guided  by  what  I  am  saying:
 I  hope  you  will  be,  not  they.  They
 are  much  more  indcpendent  than  you
 and  I  are.  They  will,  I  am  sure,  look
 at  it  as  technologists  will  look  at  it,
 free  of  the  observations  of  both  in-
 experienced  but  intelligent  people
 like  you  and  me,

 So  fur  as  the  product-mix  for  the
 future  is  concerned,  I  think  jit  was
 my  friend  Shri  Daschowdhury,  who
 said  that  if  we  have  the  stainless  stcet
 plant  in  the  A.S.P.  we  shall  break
 even  at  52  per  cent  and  if  we  have
 stainless  steel  in  Salem  we  shall  not
 break  even  unless  it  is  250,000  tonnes,
 and  that  too  at  Rs.  340  crores  and
 that  too  at  90  per  cent  utilisation.
 The  hon.  Member  is  not  right  in  his
 facts.  I  do  not  know  the  basis  on
 which  the  association  arrived  at  52
 per  cent.  My  hunch,  my  guess  is  that
 they  have  taken  the  present  com-
 mercial  price  in  the  market  for  stain-
 less  steel  to  arrive  at  that  figure.
 For  our  figure  in  Salem  we  have
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 taken  the  selling  price  of  stainless
 steel  at  Rs.  13,000  per  tonne.  The
 market  price  today  is  somewhere
 between  Rs.  25,000  amd  Rs.  30,000  per
 tonne.  I  believe  they  have  taken
 Rs,  25,000  or  Rs.  30,000  as  the  sull.ay
 price  and  had  come  to  the  conclu..ou
 that  at  52  per  cent  capacity  we  shall
 be  able  to  break  even,  I  think  Salem
 also  will  do  that  if  we  take  it  at
 as,  25,000  to  Rs,  30,000  because  te
 CEDB  have  examined  what  would
 happen  if  we  expand  stainless  _  stecl
 in  the  Alloy  steel  plant  and  have
 advised  us  that  at  90  per  cent  capacity
 there  also  the  March,  97l  product-
 mix  would  not  lead  to  profit.  I
 want  to  make  clear  this  position.  |
 do  not  want  to  pre-judge.  You  are
 unfortunately  making  me  to  go  into
 the  past.  When  I  am  making  this
 statement  kindly  do  not  think  that  I
 am  _  saying  that  we  should  not  have
 stainless  steel  plant  at  AS.P.  3  do
 nat  say  that,  The  field  is  totally
 open  today  to  examine  what  would
 be  the  most  appropriate,  the  most
 profitable  product-mix  for  ASP.
 from  the  national  point  of  view,
 fram  the  point  of  view  of  the  con-
 cern  itself.

 I  think  this  covers  almost  all  the
 points  raised  by  hon.  members.  1
 would  most  sincerely  appeal  to  hon.
 members  opposite,  particularly  Mr.
 Jyotirmoy  Bosu—in  his  usual  way  he
 is  always  happy  to  listen  to  himself
 and  not  ready  to  listen  to  others  and
 he  is  not  here  now—we  have  no  poli-
 tical  motivations  in  this  matter,  At
 the  same  time,  I  would  appeal  to
 them  that  it  is  necessary,  if  we  are
 going  to  expand  the  ASP  in  Durgapur,
 that  we  have  got  to  make  a_  better
 showing  in  the  working  of  the  plant
 itself.  I  have  been  told  by  numerous
 persons  in  the  international  steel
 industry  who  come  to  our  country
 whether  from  the  west  or  the  east,
 whether  from  the  socialist  countries
 or  capitalist  countries,  that  one
 should  not  ordinarily  think  of  ex-
 panding  any  plant  uritil  we  reach  at
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 least  85  to  90  per  cent  production  of
 rated  capacity  of  the  plant.  They
 ask  me,  “How  is  it  you  are  going  in
 for  expansion  of  some  of  these
 plants  even  before  you  have  reached
 that  rated  capacity?”  My  answer  is,
 confidently  I  say,  though  Dr.  Laxmi-
 narayan  Pandeya  doubts  it  that  we
 will  reach  85  to  90  per  cent  produc-
 tion.  We  have  got  our  targets  clear
 and  we  hope  to  be  able  to  achieve  ‘it.
 Now,  what  does  it  mean  in  terms  of
 ASP?  The  rated  capacity  of  ASP  is
 100,000,  tonnes.  but  we  have  =  onty
 produced  65,000  tonnes  in  1969-70,
 50,000  in  970-7l,  56,000  in  1971-72
 and  April  to  October  3972  onlv  34  000.
 Obviously,  this  is  not  a  very  happy
 state  of  affairs,  Certainly  |  would
 appeal  to  hon.  members  who  have
 Participated  in  this  discuscion  to
 help  the  Government,  the  manage-
 ment,  labour,  technologists  and  offi-
 cers  to  sec  to  it  that  we  get  bettrr
 results  out  of  the  plant.

 Hon.  members  have  sometimes
 suggested  that  in  my  statement  on
 this  I  have  tried  to  ascribe  too  much
 of  responsibility  to  labour.  l  thimk
 it  will  be  wrong,  considering  par-
 ticularly  how  strongly  I  fee!  abdut
 the  future  of  the  plant.  We  must
 get  the  very  best  out  of  it;  it  is  very
 crucial  from  the  point  of  view  of  the
 development  of  our  national  econo-
 my.  Hon.  members  must  appreciate
 that  there  are  occasions  when  very
 unreasonable  positions  are  taken  up
 in  Durgapur  by  labour  and  it  is
 necessary  that  all  of  us  should  try
 to  see  that  such  things  do  not
 happen.  Let  me  give  an  instance.  I
 am  reading  from  the  Telex  message
 I  received  yesterday:

 “On  the  ist  December,  about  25
 workmen  staged  a  demonstration
 before  the  Assistant  Superinten-
 dent  regarding  withdrawal  of  tre
 wage  deduction  letters  issued  to
 two  of  their  colleagues  for  refusal
 of  the  job  assigned  to  them.  Their
 demand  was,  they  would  carry  ott
 the  instructions  from  the  Assis-
 tant  Foreman  only  and  not  from
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 the  actual  controlling  officers  who
 ,¢pre  of  the  higher  rank.”  '

 ‘It  means,  I  will  not  take  instructions
 from  persons  higher  up  but  oniy
 frem  the  person  lower  down  and
 when  the  person  lower  down  is  nat
 there,  then  I  will  not  take  instrue-
 tions  at  all!  This  is  the  type  of  situ-
 ation  we  are  facing  in  the  ASP  and
 we  have  it  in  the  Durgapur  _  stecl
 Plant  also.  A  number  ०  sporadic
 clashes  of  this  character  on  very
 minor  matters  occur,  whcther  8
 people  should  be  working  or  7
 people  should  be  working,  etc.  The
 manugement  may  be  wrong  in  issu-
 ing  a  particular  instruction  and  we
 may  not  be  having  adequate  men
 in  a  particwar  department.  But
 such  things  should  not  lead  to
 actions  that  disrupt  production.  I
 app.cciate  what  Mr.  Indrajit  Gupta
 suid  that  the  very  active  interest
 taken  by  the  workers,  the  technolo-
 gist,  and  th  officers  of  the  ASP  in
 the  product-mix  controversy  has
 been  a  very  positive  feature  and  I
 du  not  Jook  upon  it  in  a  negative
 way  at  al!  I  have  no  doubt  that
 in  coming  to  whatever  decisions
 that  Government  docs  come  to
 about  the  product  mix  for  the  future,
 the  trade  unions  and  the  officers  and
 all  others  will  have  their  say

 We  shall  take  whatever  they  have
 raid  into  consideration  before  com-
 ing  to  a  decision.  It  is  wrong  to
 imply,  as  my  friend,  Shri  Indrajit
 Gupta,  did,  that  we  never  gave  any
 attention  to  what  has  been  suid  by
 the  technologists  of  the  Alloy  Steel
 Plant.  We  did.  But  when  we  are
 giving  attention  to  what  they  say,
 we  are  also  entitled  to  differ  from
 them.  If  we  differ  from  them  on  the
 basis  of  an  overall  review,  it  does
 not  mean  that  we  are  doing  some-
 thing  wrong.  It  only  means  that  our
 approach  to  the  problem  and  their
 approach  to  this  matter  has  been
 somewhat  different.

 TI  would  finally  appeal  to  the  hon.
 Members  to  emulate  the  example  of

 tay  hon.  friend,  Shri  Samar  Guha,
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 when  he  underlined  that  in  any
 event  this  problem  is  not  a  problem
 of  Durgapur  versus  Salem  or  Salem
 versus  Durgapur.  All  of  us  have  at
 heart  the  development  of  both  these
 plants  80  that  they  can  effectively
 contribute  towards  this  area  of  our
 economy  in  production  and  I  am
 sure  that  if  we  are  able  to  have  what
 I  would  say,  an  cquabie  and  fair  atti-
 tude  as  the  hon.  Members  have  dis-
 played  in  this  disecussoin,  we  shall
 be  able  to  solve  this  problem,  which
 has  become  something  of  a  vexed
 problem,  I  thmk,  to  some  extent,  it
 has  go  out  of  this  situation  in  the
 recent  past  and  we  can  come  to  ४
 proper  conclusion  about  the  expan-
 sion  of  the  alloy  steel  plant  from
 the  point  of  view  of  its  viability  and
 trom  the  point  of  view  of  the  nation.

 SHRI  SAMAR  GUHA:  Mr.  Chair-
 man,  I  will  begin  where  the  hon.
 Minister  ended,  by  again  re-cmpha-
 sising  that  it  is  not  um  issue  between
 Durgapur  and  Salem,  it  is  not  an
 issue  between  West  Bengal  and  Tamil
 Nadu  Perhaps,  th:  hon.  Mhnister
 would  have  noted  that  I  never  used
 the  word  “West  Benegal’;  I  only  re-
 ferred  to  the  castern  region.

 SHRI  S.  MOHAN  WUMARAMAN-
 GALAM:  There  is  one  point  which  I
 forget  to  make.  There  have  been
 some  reports  in  the  press  that  be-
 cause  there  is  thinking  in  the  govern-
 ment  to  have  a  second  Jook  at  the
 product  mix  plant  at  Durgapur,  there
 will  also  be  a  second  look  at  the  pro-
 duct  mix  plant  at  Salem.  This  is  not
 correct.  So  far  as  the  product  mix  at
 Salem  is  concerned,  the  government’s
 decision  is  final  and  there  is  no  ques-
 tion  of  going  back  on  it.  We  are  in
 the  final  stages  of  commissioning  of
 the  detailed  project  report.  And  3
 have  no  doubt  that  in  coming  to  a
 decision  for  the  product  mix  at  Durga-
 pur  we  shall  consider  the  aspects  of
 employment  on  the  one  hand  and
 viability  on  the  other.

 SHRI  SAMAR  GUHA:  AsI  said,
 this  is  not  an  issue  between  Tami!
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 [Shri  Samar  Guha]
 Nadu  and  West  Bengal.
 stainless  steel  plant  in  Tamil  Nadu,
 it  will  serve  not  only  Tamil  Nadu
 but  the  southern  region  of  the  coun-
 try.  I  never  used  the  word  “West
 Bengal”;  I  referred  to  the  castern
 regian.  Whether  you  take  the  petro-
 chemical,  fertilizer  or  engineering
 industry  in  West  Bengal,  90  per  cent
 of  it  is  not  owncd  by  the  people  in
 West  Bengal.  We  provide  only  the
 infra-structure  to  the  industry,  to  the
 extent  of  ten  per  cent.  So,  the  ques-
 tion  of  owning  them  by  the  people  of

 West  Bengal  docs  not  arise.  We  only
 get  employment  in  the  infra-struc-
 ture,  In  fact,  people  from  the  neigh-
 bouring  States  of  Orissa,  Bihar  and
 Assam  also  get  employment  in  those
 industries.  So,  it  should  not  be  view-
 ed  from  the  standpoint  of  the  interests
 of  West  Bengal  only.  I  raised  the
 issue,  as  far  as  I  could  understand,  in
 my  inexperienced  intelligence,  more
 or  less  from  technical  and  economic
 point  of  view,  keeping  the  interests  of
 the  nation  as  a  whole.

 If  there  is  a

 I  have  no  mind  to  inter-link  the
 issue,  which  is  absolutely  technical
 and  technological,  with  the  issue  of
 the  management,  labour  dispute,
 which  is  certainly  a  factor.  But  I
 hope  the  hon.  Minister  will  agree
 with  me  that  this  is  not  the  major
 factor.  The  labour  trouble  is  not  con-
 fined  to  Durgapur  or  West  Bengal;  it
 is  prevailing  all  over  the  country.

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  So  far  as  steel  area  is  con-
 cerned,  it  is  my:  experience  in  the  last
 ‘year  and  a  half  that  the  troubles  are
 much  greater  in  Durgapur  than  in
 other  plants,  I  say  so  very  frankly
 and  I  have  said  so  before  in  this
 “House.  Instances  like  the  one  I  gave
 just  now  arise  in  Durgapur,  but  occur
 very  rarely  in  other  plants,

 SHRI  SAMAR  GUHA:
 want  to  inter-link  the  whole  issue  at
 the  moment.  We  have  never  appre-
 ciated  the  unreasonable  demands  of
 the  workers.

 I  do  not
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 I  should  say,  the  Government  should

 not  also  put  the  responsibility  on
 labour.  There  are  certain  problems
 of  supplies,  certain  problems  .  of
 labour-management  relations.  I  do
 not  want  to  go  into  them.  That  is  a
 different  problem  that  can  be  dis-
 cussed  separately  in  a  different
 background.  There  was  a_  question
 about  labour  participation  in|  man-
 agement,  But  the  Government  has  not
 given  effect  to  it.  They  have  not  done
 that.

 I  do  not  want  to  dwell  on  the  past;
 [  do  not  want  to  prepare  a  thesis  on
 that  But  the  hon.  Minister  has  not
 done  justice  to  me.  He  has  quoted  a
 Jetter  from  Dastur  &  Co.  I  have  also
 mentioned  about  Dastur  &  Co.  plan.  I
 have  used  the  words,  “It  was  inhcren-
 tly  essential  for  the  expansion  of
 Alloy  Steel  Plant  for  production  of
 60,000  tonnes  of  stainless  steel.”  This
 is  the  document  that  was  shown  to
 me  a  document  from  Dastur  &  Co.  4
 got  the  document  from  the  Alloy  Steel
 Plant....

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  The  document  from  Dastur
 &  Co,  saying  that  there  has  to  be  ex-
 pansion  of  60,000  tonnes  of  staimless
 steel?

 SHRI  SAMAR  GUHA:  Not  that.
 There  were  many  alternatives.  They
 did  not  say,  “No.  stainless  stecl  pro-
 duction  should  not  be  there.”  But  as
 far  as  the  document  goes,  as  you  have
 quoted  Mr.  Swaminathan,  it  should
 have  been  helpful  if  all  the  docu-
 ments  had  been  placed  before  the
 House.

 I  have  got  these  docum2nts;  I  tried
 to  get  the  source  materials.  I  have
 studied  these  documents.  I
 went  to  Durgapur  and  tried
 to  get  the  documents  and  Jaid  them.
 As  far  as  humanly  possible,  I
 have  studied  them.  I  used  the  word
 in  a  calculated  way  that  it  was  in-
 herent  in  the  very  concept  of  the
 first  phase  of  Durgapur  Alloy  Steel
 Plant  that  in  the  second  phase,  the
 expansion  should  include  production
 of  60,000  tonnes  of  stainless  steel.
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 Otherwise,  this  Alloy  Steel  Plant  can
 never  be  profitable.  I  have  also
 quoted  that  it  was  also  mentioned
 that,  if  the  second  phase  of  expansion
 of  60,000  tonnes  of  stainless  steel  is
 there,  then  at  the  stage  of  50  per  cent
 production,  it  will  be  profitable.  It  is
 in  the  document.

 The  hon.  Minister  has  said
 thing  which  I  cannot  dispute.  I  can
 only  say  that  if  all  the  documents
 were  placed  before  the  House,  that
 would  have  been  helpful.  I  again
 repeat  that  I  have  tried  as  much  as
 possible  to  go  into  the  source  mate-
 rial,  to  come  to  my  conclusion  and
 find  out  my  reasoning  in  defence  of
 the  expansion  of  the  Alloy  Stecl
 Plant  for  production  of  60,000  tonnes
 of  stainless  steel,  But  I  have  no
 mind  to  go  to  prepare  the  thesis  for
 it.  As  I  have  said,  I  am  looking  to
 the  future.

 some-

 The  hon.  Munister  has  used  very
 good  words,  that  he  has  an  open
 mind,  that  he  ducs  not  want  to  pre-
 judge  the  issues  and  that  he  has  not
 said  anything  for  or  against  the  seam-
 less  tube  plant  or  stainless  steel  plant,
 I  am  sorry  to  say  it  was  better  for  him
 not  to  argue  for  it  so  elaborately  to
 give  a  firm  decision  on  the  floor  of
 the  House  about  his  choice.

 I  used  the  strong  word  in  the  de-
 bate  just  to  have  my  point.  I  could
 have  used  a  stronger  word.  If  I  am
 accused  of  using  the  strong  word,
 may  be,  to  quote  him  again,  it  is  due
 to  my  _  inexperienced  intelligence.
 But  I  should  say  again,  certainly,  our
 bureaucracy  has  not  been  so  much
 free,  has  not  much  courage  to  be  free.
 Whenever  they  take  any  decision,  the
 difficulty  with  bureaucracy  is  that  they
 can  say  yes  today  but  they  can  say  no
 tomorrow  to  something  when  they
 see  that  the  highest  quarter  has  a
 different  outlook  and  a  different
 objective.  Therefore,  I  think,  per-
 haps,  when  you  say  that  you  do  not
 ‘want  to  pre-judge  the  issues,  probably
 you  have  not  done  justice  to  yourself
 when  you  have  sufficiently  pre-judged
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 the  merits  as  to  whether  there  shoul@
 be  expansion  for  seamless  tubes  or  for
 stainless  steel.

 MR.  CHAIRMAN:  All  that  he  has
 said  is  this....

 SHRI  SAMAR  GUHA:  I  have  fel-
 lowed  him  very  clearly,  very  keenly.

 That  will  certainly,  to  a  certain  ex-
 tent,  influence  the  decision  of  the
 experts.  If  it  does  not,  certainly  I
 will  salute  our  experts  for  the  free-
 dom,  for  the  initiative  and  courage,
 in  taking  an  independent’  decision.

 The  hon,  Minister  has  said  about,
 first,  the  Delegation,  then  the  Study
 Team,  the  CEDB  and  so  on.  One
 thing  has  appealed  to  me  as  a  humble
 student  of  —  science.  Nickle-free,
 chromium-manganese  alloy  stecl  has
 developed  a  greater  international
 market.  That  is  an  important  point
 which  the  experts  should  tuke  into
 consideration.  Manganese  i,  plenty
 in  our  country;  chromium  is  also
 plenty  in  our  country.  It  is  in  Durga-
 pur  that  they  have  developed  that
 technology  of  producing  alloy  steel
 with  chromium  and  manganese.  So,
 that  should  also  be  one  of  the  very
 important  considerations  to  decide
 whether  there  should  be  stainless
 steel  plant  in  Durgapur  or  not.  The
 hon.  Minister  has  said  that  he  has
 an  open  mind,  that  he  has  Ieft  it  to
 the  study  team  for  examination  and
 review,

 I  want  to  make  one  suggestion  to
 him.  Certainly  there  are  experts  in
 the  Central  Steel  Ministry.  But  I
 should  say  one  thing  to  the  credit  of
 the  technologists  of  Durgapur  ASP,
 in  a  very  constructive  way.  as  Mr.
 Indrajit  Gupta  pointed  out,  in  an
 independent  way,  with  argument,
 with  logic,  they  were  trying  to  meet
 point  by  point  all  that  was  raised  by
 way  of  objection  to  setting  up  the
 stecl  plant  in  Durgapur  by  the  Cen-
 tral  experts.  To  one  of  my  ques-
 tions,  the  hon.  Minister  had  said  ‘no’.
 {  had  visited  Durgapur,  I  had  dis-
 cussions  with  all  those  technologists.
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 {Shri  Samar  Guha]
 iL  asked  them,  ‘Are  you  prepared  to
 argue  with,  enter  into  polemics  with,
 the  Central  steel  experts  round  the
 table?’  and  they  said,  ‘Yes;  that  is
 one  of  our  maim  contentions’.  In  other
 countries.  tv  come  to  certain  conclu-
 sions  on  various  technological  issucs,
 seminars  are  held  in  which  not  only
 the  bureaucratic  experts  but  also
 those  technologists  who  are  in  the
 field,  who  are  handling  things  prac-
 tically,  participate.  I  asked  them,
 ‘Are  you  ready  to  sit  in  a  semina:
 with  Central  experts?  You  can  put
 your  arguments  and  meet  their  argu-
 ments’  and  they  said,  Yes’,  On  the
 basis  of  that,  I  had  put  that  ques-
 tian  to  which  the  Minister  said  ‘No’.
 I  would  again  make  a  request  to  him.
 Those  people  who  have  developed
 this  technique  of  producing  chro-
 mium-manganese  alloy  steel  have
 some  inventive  capacity,  some  in-
 telligenee,  some  genius,  in  them.
 Therefore,  I  would  urge  the  hon.
 Minister,  before  he  comes  to  a  con-
 clusion  on  the  issue  of  reviewing  or
 re-examining  the  whole  gamut  in  the
 light  of  the  new  experience,  new  facts,
 new  information,  new  data,  of  his
 Delegation  and  study  team,  obtuined
 from  the  other  steel-producing  coun-
 tries,  he  may  please  place  all  those
 facts  and  data  hefore  those  people
 also:  he  may  sit  with  them  and  dis-
 cuss  the  matter  before  coming  to  a
 final  conclusion.

 An  inordinate  delay  has  been  made.
 I  would  request  that  no  delay  should
 be  made.  But  that  does  not  mean
 that  it  should  be  done  ina  hurried
 manner,  The  whole  matter  should  not
 be  left  in  a  state  of  indecision  for
 long.

 Lastly,  I  will  again  thank  the  Minis-
 ter  that  he  has  not  taken  a  rigid  and
 dogmatic  attitude.  I  say  and  repeat
 fhat  I  do  not  like  that  part  of  his
 Pleading  for  seamless  tube.  That  word
 yeu  could  avoid  and  to  a  certain  ex-
 tent  that  negates  your  stand  that  you
 have  given  complete  freedom  te  the

 ’
 4
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 Study  Team  and  every-freedom  to
 your  steel  experts,  to  draw  their'own
 conclusions.

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  If  I  may  explain,  if  your
 resolution  did  confine  itself  merely
 that  the  product-mix  for  the  Durga-
 pur  plant  must  be  quickly  deter-
 mined  for  the  expansion,  I  would
 have  supported  it.  But  you  are  the
 dogmatic  person,  because  you  are
 pinning  me  down  to  the  March  97]
 product-mix  which  means  that  you
 are  excluding  the  seamless  tube  pro-
 ject.  I  am  not  including  or  excluding.
 So  you  are  the  dugmatist,  not  I.

 SHRI  SAMAR  GUHA:  I  have  not
 said  that  you  are  dogmatic.  I  said,  I
 am  not  a  steel  experi.  But  I  have
 tried  to  go  into  the  source  material
 and  as  an  earnest  student  of  Science
 and  Chemistry  I  tried  to  under-
 stand....

 MR.  CHAIRMAN:  Anyway,
 aie  thanking  the  Minister.

 you

 SHRI  SAMAR  GUHA:  Ihave  said
 that  I  do  not  claim  to  understand  the
 whale  problem.  That  is  the  reason
 why  I  am  saying  that  you  should  have
 a  seminar  with  those  experts  in  the
 Durgapur  ASP  before  you  come  to
 the  final  conclusion.

 SHRI  VASANT  SATHE  (Akola):
 What  is  the  objection  you  have  for
 deleting  the  last  sentence?

 SHRI  SAMAR  GUHA:  The  hon.
 Minister  has  shown  a  good  gesture
 by  saying  that  he  has  an  open  mind  in
 the  matter  and  does  not  want  to  take:
 a  dogmatic  attitude.

 Will  you  take  that  attitude  of  open-
 mindedness  in  the  case  of  the  dis-
 memberment  of  the  Geological  Survey
 of  India  and  re-examine  and  review
 the  whole  issue?

 SHRI  INDRAJIT  GUPTA:  Please
 permit  me  to  put  one  dogmatic  ques-
 tian,
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 I  had  referred,  when  speaking,  to
 a  statement  made  by  the  Officers’
 Association,  to  the  effect  that  between
 March  1971  and  August  972  when
 the  product-mix  was  revised,  neither
 the  HSL  Chairman  nor  the  General
 Manager  of  ASP  nor  other  technical
 personnel  of  ASP  were  _  associated
 with  that  decision.  Is  that  correct?

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  That  is  not  corrrct.  Both
 the  views  of  HSL  Chairman  and—l
 do  not  remember,  but  4  think—the
 views  of  the  Asstt.  General  Superin-
 tendent  and  other  officers  of  the
 plant  were  taken  into  consideration.

 SHRI  INDRAJIT
 were  consulted?

 GUPTA:  They

 MR.  CHAIRMAN:  Now  there  are
 two  amendments—one  by  Shri  Jyo-
 turrmoy  Bosu  and  another  by  Dr.
 Luxmuinarain  Pandeya....

 SHRI  SAMAR  GUHA:  ‘Si,  !  want
 to  trust  the  assurance—he  has  used
 the  word  ‘assurance’—given  by  the
 Minister  and  his  open-mindedness  in
 saying  that  this  study  group  will  not
 be  influenced  by  what  he  is  saying
 in  favour  of  this  or  that.  I  withdraw
 my  motion,

 MR.  CHAIRMAN:  But  since
 amendments  have  been  moved,
 have  to  be  put  to  the  House.

 the
 they

 Now,  I  will  put  the  amendments  of
 Shri  Jyotirmoy  Bosu  and  Dr.  Laxmi-
 narain  Pandeya  to  the  vote  of  the
 House.

 Amendments  Nos,  and  2  were
 and  negatived,

 MR.  CHAIRMAN:  Now,  with  re-
 gard  to  the  main  Motion,  Shri  Samar
 Guha  has  expressed  his  desire  to
 withdraw  it,  in  view  of  the  assurance
 given  by  the  hon.  Minister.

 Has  the  hon.  Member  the  leave  of
 the  House  to  withdraw  his  motion?

 SEVERAL  HON.  MEMBERS:  Yes.
 2790  LS—l.

 put
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 The  motion  was,  by  leave,
 withdrawn.

 SHRI  INDRAJIT  GUPTA:  You  are
 not  expressing  your  plcasure  at  his
 reasonableness?

 MR,  CHAIRMAN:  TI  have  said  that
 he  is  not  dogmatic  to-day.

 7.45  hrs.

 INDIAN  RAILWAYS  (AMEND-
 MENT)  BILL—contd.

 MR.  CHAIRMAN:  We  shall  _  take
 up  further  discussion  of  the  Indian
 Railways  (Amendment)  Bill.  Shri
 Bade  wants  to  speak  at  this  late
 hour.  He  may  kindly  speak.

 SHRI  R.  V.  BADE
 Let  the  Minister  introduce  and
 something  on  the  Bill.

 (Khargone):
 say

 MR.  CHAIRMAN:  He  has  spoken.
 You  are  too  late,  Mr.  Bade.

 श्री  कार  बी०  बड़  :  सभापति  महोदय,
 इस  एमेडिग  बिल के  द्वारा,  रेल  द्वारा  भेजे  गये
 माल  के  लास  या  इमेज  आदि  के  लिये  रेलवे
 की  जिम्मेदारी  को  तीस  दिन  से  घटाकर
 सात  दिन  कर  दिया  गया  है  1  मगर  सरकार
 का  उद्देश्य  बजाज  की  मूवमेंट  को  तेज  करना  है,
 तो  उसको  माल  के  एक  जगह  से  दूसरी  जगह
 ले  जाने  का  टाइम  भी  निर्धारित  कर  देना
 चाहिये  ।  इस  सम्बन्ध  मे  कोई  समय  निश्चित
 न  होने  के  कारण  लोगों  को  बहुत  नुकसान
 उठाना  पड़ता  है।  मैं  आपके  सामने  एक
 उदाहरण  रखना  चाहता  हु।  दो  व्यापा-
 क्यों  ले  मंगलोर  से  आलोट  स्टेशन  के  लिये
 टाइम्स  मंगाये  ।  उनमें  से  एक  व्यापारी  के
 बैगन  तो  समय  पर  पहुच  गये,  लेकिन  दूसरे
 व्यापारी  के  वेतन  बीच  में  नागदा  स्टेशन  के
 बाइंडिंग  पर  काफी  देर  के  लिये  पटक  दिये
 गये.  जिसके  परिणामस्वरूप  उसको  दस
 हजार  रुपये  का  नुक्सान  उठाना  पड़ा  ।
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 [at  ग्राम  की  बडे]

 हमने  देखा  है  कि  यद्यपि  माल  एक  स्टेशन

 से  दूसरे  स्टेशन  तक  साधारणतया  दस  पन्द्रह

 दिनों  में  पहुच  जाना  चाहिये,  लेकिन  वह

 एक-एक  महीने  तक  नहीं  पहुच  पाता  हे  |

 इसलिये  मंत्री  महोदय  को  इस  तरफ  भी  ध्यान

 देना  चाहिये  कि  माल  अपने  डेस्टीनेशन  पर

 ठीक  समय  पर  पहले  और  इसके  लिये  काई

 समय  निर्धारित  किया  जाना  चाह्ती  ।

 इस  राज्य  से  दराज-कल  होता  यह  हे  डिफंक्ट  तो

 प्रशासन  के  काम  करने  के  लग  म॑  होता  हैं

 ग्रोवर  जनता  को  उसका  फल  भुगतना  पडता  है।

 बैंगन्ज़  की  शार्टेज  के  बारे  में  पूछ  गये

 एक  प्रश्न  का  उत्तर  देते  हुये  पत्नी  महोदय  ने
 पालियामेट  मे  कहा  है

 Bottlenecks  in  the  movement  of
 goods  by  Railways  are  due  as  much
 to  stoppages  caused  by  law  and
 orde:  problems  as  the  actual  short-
 age  of  wagons,  the  Railway  Munis-
 ter,  Mr  T  A  Pai  told  the  Lok
 Sabha  in  Question  Hour  today
 Additional  wagons  have  been
 ordered  from  private  fizxms  and
 railway  workshops  to  cope  with  the
 wagon  shortage,  he  said

 wat  महोदय  ने  स्वय  यह  स्वीकार  किया  है
 कि  चूकि  बै गन्ज  का  पर्याप्त  प्रोडक्शन  नही  हो
 रहा  हे,  इसलिये  उनका  शार्ट  है  1  उन्होंने
 यह  भी  कहा  हे  कि  डिस्टर्वेन्सिज  के  कारण
 माल  के  मूवमेट  मे  देर  होती  है।  वे गन्ज
 के  शार्टेज  का  मूल  कारण  यह  है  कि  उनकी
 सप्लाई  कम  है,  लेकिन  ह - द  का  परिणाम

 यह  हुआ  है  कि  माल  की  सुरक्षा  के  लिये
 रेलवे  की  जिम्मेदारी  को  तीस  दिन  से  घटाकर
 सात  दिन  कर  दिया  गया  है,  जिससे  श्राम  जनता
 की  कष्ट  होगा  a

 are  की  मिसेट  को  तेज़  करने  के
 लिये  इस  भ्र वधि  को  कम  कर  दिया  गया  है,
 लेकिन  प्रश्न  यह  है  कि  माल  को  डेस्टीनेशन
 पर  ठीक  समय  पर  पहुचाने  के  लिये  रेलवे
 भ्र धि कारियों  ने  क्‍या  किया  है।  मै  यह  भी
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 जानना  चाहता  ह्  कि  सात  दिन  की  यह
 अवधि  निश्चित  करने  के  लिये  क्‍या  किसी
 एक्सपर्ट  की  राय  ली  गई  थी  ।  यह  अवधि  किस
 आ्राधार  पर  तय  की  गई  है  ?  तीस  दिन  के  बजाय

 पन्द्रह  या  बीस  दिन  क्यों  नही  रख  दिये  गये  ?

 जैसा  कि  मैने  कहा  है,  बैं गन्ज  को  शापने  इस् टी-
 नेशन  पर  पहुचाने  के  सम्बन्ध  में  कोई  टाइम
 लिमिट  नहीं  रखी  गई  हे  1  उनको  साइ-
 डिग्री  पर  डाल  दिया  जाता  ह्  इसलिये
 बैं गन्ज  की  मोबिलिटी  र  मृवमेट  में  जा  देर
 होती  है,  उसके  लिये  रेलवे  के  कर्मचारी
 दोषी  है,  न  कि  व्यापारी  ।  हो  सकता  है
 कि  कुछ  इन्स्टेन्सिज  में  व्यापारी  इसके  लिये
 जिम्मेदार  हो,  लेकिन  सभी  व्यापारियों  को
 पड  देना  तो  उचित  नहीं  है।  यह  तो  सूखे
 के  साथ  गीले  के  भी  जलने  वाला  बात  हुई  ।
 स्त्री  महोदय  ने  स्वय  स्वीकार  किया  हे  कि
 बै गन्ज  की  गारदेज  है  और  डिस्टर्वेन्सिज  के
 कारण  मूवमेट  में  देरी  होती  हे  ।  लेकिन
 इसकी  तरफ  ध्यान  न  देते  हुये  माल  के  सम्बन्ध
 में  रेलवे  की  जिम्मेदारी  की  अवधि  को  तीस
 दिन  से  घटाकर  सात  दिन  कर  दिया  गया  है  1
 इसीलिये  मैने  इस  बिल  का  विरोध  किया
 है  t

 श्री  शिवनाथ  सिह  (झुनझुना)  सभा-
 पति  महोदय,  मैं  इस  छोटे  से  बिल  का,  जिसके
 छारा  केवल  दो  शब्दों  का  संशोधन  किया  गया
 है,  स्वागत  और  समर्थन  करता  हू।  श्री
 बडे  और  अन्य  माननीय  सदस्यो  ने  कहा  है
 कि  तीस  दिन  के  बजाय  सात  दिन  की  भ्र वधि
 क्या  रखी  गई  है  ।  उनका  कहना  है  कि  कम

 से  कम  पन्द्रह  दिन  रखने  चाहिये  थे  1  जो
 व्यापारी  माल  मगाता  है,  बह  उसको  बेचने
 के  लिये  मगाता  है।  इसलिये  उसको  भ्र पना
 माल  उठाने  के  लिये  जो  सात  दिन  का'  समय
 दिया  गया  हे,  बहू  काफी  है  ।  लेकिन  माननीय
 सदस्य  ने  इस  एमेडमेट  को  दूसरे  रूप  मे  लिया

 है।  यह  जरूरी  नहीं  है  कि  माल  मंगाने
 वाला  सात  दिन  के  भ्रन्दर  माल  उठाये  |
 लेकिन  ब  उस  माल  की  सुरक्षा  के  लिये
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 #लगेज  'की  जिम्मेदारी  तीस  दिन  के  बज  प्र
 सात  दिन  होगी  ।  शरीर  उसके  बाद  भी  मात
 पडा  रहता  है  तो  उसके  लिये  डम रेज  दना
 पड़ेगा  ब्रोकर  चसके  लास  और  डैमेज  शादी
 की  जिम्मेदारी  व्यापारी  या  माल  लगाने
 बाले  की  होगी  ।  हमे  यह  मान  कर  चलना
 चाहिये  कि  जरगर  व्यापारी  सात  दिन  के  अब
 अपना  माल  न  उठाये,  तो  हम  उसके  लिये
 गलौज  को  जिम्मेदार  नहीं  ठहरा  सकते  t

 इस  बिल  को  इंट्रोड्यूस  करते  गये  मंत्री
 महोदय  ने  कहा  है  कि  रेलवे  को  डिमेजिज
 के  रूप  में  बहुत  बडी  रकम  देनी  पडती  ह#
 और  इसके  अलावा  वेग  और  साइडिंग  की
 शार्टेज  है,  जिसके  कारण  बहुत  दिक्कत  होती
 है  1  आज  सच्चे  देश  में  अकाल  की  स्थिति
 है,  लेकिन  एक  जगह  से  दूसरी  जगह  अनाज

 पहुंचाने  के  लिये  वें गन्ज  की  शार्टेज  है।  इस-
 लिये  इस  एमेडमेट  का  परिणाम  यह  जरगर
 होगा  कि  बै गन्ज  के  मर्चेट  में  तेजी  जायेगी  t

 हम  देखते  है  कि  रेलवे  के  अस्थि  माल
 भेजने  में  व्यापारी  को  बहत  आशका  आर
 सोच  होता  है  चुकी  राज  रेलवे  क
 पास  बवँैगनन्‍ज  नहीं  है,  इस  लिए  वे  रेल  और
 रोड  ट्रासयोट  के  कम्पीटीशन  को  महसूस  नहीं
 करते  है  1  लेकिन  थोडे  समय  बाद  जब
 रेलवे  के  पास  सीनेट  बैं गन्ज  हो  जायेगी,
 तो  रेल  और  रोड  ट्रासपोर्ट  के  कम्पीटीगन  में
 रेलवे  को  बहुत  नुकसान  होगा  ।  इसलिये
 यह  आवश्यक  है  कि  रेलवे  की  मार्फत  माल
 भेजने  के  सिस्टम  में  सुधार  किया  जाये  1

 जैसा  कि  मंत्री  महोदय  ने  स्वीकार  किया
 है,  रेलवे  को  ड  मैरिज  के  रूप  में  बहत  बडा

 एबाउट  देना  पडता  है  ।  रेलवे  की  तरफ  से
 जो  वकील  नगेंज  किये  जाते  है,  वे  पार्टीज
 से  मिल  जाते  है  -  इसलिए  75  परसेंट  केसिज
 में  काम्प्रोमाइस  हो  जाता  है  और  रेलवे  को
 सफ़र  करना  पड़ता  है  ।
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 सवाल  यह  है  कि  रेलर्बज  में  शार्टेज
 और  चोरी  क्यों  हो,  जब  कि  सुरक्षा  के  लिये
 स्टाफ  रखा  जाता  है।  3सलीम  यह  जिम्मेदारी
 फिक्स  करनी  चाहिए  कि  किसकी  लापरवाही
 का  कारण  लास  या  चोरी  हर्ट  है।  चलती
 गाड़ी  में  तो  कार्ड  चोरी  नहीं  कर  सकता  है
 खड़ी  गाडी  की  सुरक्षा  के  लिए  पुलिस  शार
 गाई  हते  है  a  जहा  लोडिंग  16  अनलोडिंग
 होती  है,  वहा  भी  सुरक्षा  की  व्यवस्था  होती
 है  ।  "मं  स्थिति  में  चारी  क्‍या  हो  ?  राज
 इलाज  की  डेपुटेशन  इसलिए  बहत  खराब  हो
 गई  है  कि  उसकी  मार्फत  भेजा  हसा  माल

 सुरक्षित  नहीं  हाता  है  ।  इसलिये  यह  रस-
 पोसिविलीटी  फिक्स  करनी  चाहिए  कि  किस
 अफसर  की  गलती  से  माल  का  शार्टेज  या  चारी

 कई  है  ।  ।  चुकी  सा  नहीं  किया  जाता  है
 इसलिए  रेलवे  का  प्रशासन  ढील।  पइता
 जा  रहा  है  और  रेलवे  को  सफर  करना  पडता

 हे  ।  पिछले  दम पन््ह  सालो  से  इमिज
 का  एबाउट  रगलर्ली  बढ़  रहा  हे  ।

 पन्त  में  मैं  फिर  कहना  चाहता  ह  कि
 रोड  ट्रांसपोर्ट  के  साथ  काम्पीटीगन  रेलवे
 के  लिए  बात  बड।  खतरा  है  ।  >सलिए
 रेलवे  154  भेजे  गये  माल  सुरक्षा  की  पूरी
 व्यवस्था  की  जानी  चाहिए  ।  शार्ट  शौर
 चोरी  को  रोकने  के  लिए  झ्राफिसर्ज  की  रेसपासि-
 बिलीटी  फिक्स  करनी  चाहिए,  वर्ना  रेलवे  को

 नुकसान  दोचार  गो  |  रेलवे  के  कैसी की  फिट
 करने  के  लिए  कोई  उचित  सिस्टम  वाल्व
 कर्ता  चाहिए  |  रेलवे  द्वारा  नियुक्त  वकील
 उसका  धोखा  देते  है  7  इसलिये  इस  जोर
 भी  ध्यान  देना  चाहिए  a

 श्री  घन शाह  प्रधान  (शहडोल)  यह
 1890  के  एक्ट  में  जो  संशोधन  करने  की  बात

 रखी  गई  है  उसको  मैं  ठीक  नहीं  समझता  हू
 क्योकि  आज  देश  में  रेल  डिब्बों  की  बडी
 कमी  है  और  विभिन्न  प्रकार  का  सामान  लाने
 और  ले  जाने  में  प्रवेश  कठिनाइयां  पेश  होती
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 [श्री  नशा ह  प्रधान]
 है।  जो  तीस  दिन  का  प्रश्न  खट्टा  हुआ  है
 बह  ठीक  है  कौर  जो  मात  दिन  की  बात  आई  है
 वह  गलत  है  ।  बहुत  से  व्यापारी  गावों  में
 रहते  है  जहा  डाक  तार  तथा  आने  जाने  की
 व्यवस्था  नहीं  है  ।  वहा  पर  उन  व्यापारियों  की
 हालत  कया  होगी  ?  आज  जो  माल  डिब्बे
 साइडिग  में  कट  जाते  है  ज॑सा  कि  मैने  एक
 मीटिंग  में  कहा  भी  था,  मेरे  निर्वाचन  क्षेत्र  मे
 रात  में  डिब्बा  कट  जाने  के  कारण  पचास
 हजार  की  चोरी  हो  गई,  वहा  पर  काई  व्यवस्था
 नही  हुई  और  न  अभी  हा  रही  है  1  छांटे  छाट
 स्टेशनों  में  बैगन  कट  जाते  है  और  सामान
 बहा  से  निकल  जाता  है  7  इसलिये  श्राप  जो
 तीस  दिन  के  लिए  कर  रहे  है  वह  गलत  है  t

 दूसरी  बात  यह  है  कि  रेल  मंत्री  जी

 एक  क्रातिकारी  कदम  उठान  जा  रहे  है  1
 फस्ट  क्लास  कॉ  बदल  कर  तीसरा  दर्जा  कर
 रहे  है  1  मै  इसका  स्वागत  करता  है  ।  उस
 बिल  में  व्यापारियो  की  कंसिनाश्यो  को

 दूर  करने  की  कोशिश  की  जाये  और  उनकी
 अधिक  सुविधा  दी  जाए,  छोट  wie  व्यापारी
 जो  दी  दो  चार  चार  बोरे  भजने  वाल  हैं
 उसका  माल  भजने  में  जल्दी  की  जाए  |

 एक  और  निवेदन  म॑  करना  चाहता  हू  ।
 रेलवे  स्टेशनों  के  पास  जो  शराब  वी  पकाने
 होती  है  उनके  बारे  मे  मै  कुछ  प्रकाश  में  लाना

 चाहता  ह
 “As  per  the  Railway  Board’s  cu-

 cular,  wine  shops  should  be  kept
 3  kms  away  from  the  ratlway
 track,  but  it  is  seen  that  mostly  in
 India,  wine  shops  have  been  kept
 just  nearer  to  the  railway  track.
 Kindly  issue  necessary  orders  to  all
 State  Governments  to  remove  wine
 shops  and  keep  beyond  3  kms.  away

 from  the  railway  track”
 इसके  उपर  बाप  विशेष  ध्यान  दे  और

 रेलवे  स्टेशनों  के  पास  से  शराब  की  भट्टियों  का
 हटा  कर  तीन  किलोमीटर  दूर  रखे  ।  इसके
 अलावा  जो  व्यापारियों  को  भ्र सुविधा  है,
 उसे  भी  ध्यान  में  रखे  1
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 श्री  बेश  (फिरोजाबाद)  इस
 विधेयक  के  बारे  में  मैं  झपने  कुछ  विचार
 आपके  सामने  रखना  चाहता  ह  ।  शास्त्री  जी
 ने  द्र भी  बताया  कि  i890  का  यह  एक्ट  है  ।
 यह  ठीक  है  कि  बजाय  इसके  कि  किसी  एक
 सेक्शन  को  आप  मेड  करते,  मै  समग्रता  था
 ग्राम  के  इस  युग  में  आवश्यक  यह  था
 कि  हम  सारे  एक्ट  का  संशोधन  करते  ।  मै

 अनुभव  करता  ह  कि  राज  से  करीब  अस्सी
 साल  पहले  जब  यह  एक्ट  बना  था  उस
 समय  की  परिस्थिति  में  और  ग्राम  की  परि-
 स्थिति  में  बहुत  प्रकार  है  और  इसी  कारण  से
 आज  हम  यह  अनुभव  कर  रह  है  कि  रेल  के
 अन्दर  बहुत  सी  ऐसी  कटि ना इया  व्यापारियों
 को  भी  हा  रही  है  द्रोह  यात्रियों  को  भी  हो
 रही  है  जिनके  कारण  कुछ  उनके  नियम  ६:
 संशोधन  भी  किया  गया  है  |  ला  ऐड  झालर
 की  पोज़ीशन  भी  किलो  गम्भीर  समस्या
 हमारे  लिए  बनी  हुई  है  ।  बैराज  की  सब  से
 बटी  समस्या  हमारे  सामन  है  ।  वे  व्यापारियों
 का  उपलब्ध  नहा  होते  जिसके  लिए  मची  जी
 को  बिल  मे  राणा बन  करन  की  आवश्यकता
 परी  है  7  उसका  एक  कार"  यह  भी  है  कि  पर्व
 की  तरक  जिस  समय  गाल  या  दूसरी  जगहों
 या  बैगन  जाते  है  ता  वहा  से  काफी  समय  तक
 लौटने  नहीं  हे  ।  कभी  रूट  चेज  करके  लाने
 पन्ने  है,  कभो  एक  विशेष  स्थान  के  लिए  ।
 डर  यह  लगता  है  कि  कही  नक्सलाइट  आन्दोलन
 से  हमारे  माल  को  क्षति  न  पहुच  जाए  I
 मेरा  ऐसा  विश्वास  है  कि  i890  के  एक्ट  में
 "ये  बिलकुल  पुराना  हो  चुका  है  ५रे  मे  संशोधन
 की  आवश्यकता  है  और  इस  बात  को  पत्नी

 महोदय  को  ध्यान  में  रखना  चाहिये  था  tv

 MR  CHAIRMAN:  The  hon,  Member
 may  conclude  his  speech  on  the  next
 day.

 8,6l  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Thursday,  De-
 cember  7,  972/Agrahayana  i8,  804
 (Saka).


